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LOK SABHA DEBATES

LOK SABHA

Thursday August 3. 1989/Sravana 12, 
1911(Saka)

Lok Sabha met at three rr\inutes past 

Eleven of the Clock 

(MR. SPEAKER in the chaii]

ORAL ANSWERS TO QUESTIONS 

[English]

Supply of Fertilizers to Maharashtra

*243. SHRI BANWARI LAL PUROHIT; 
Will the Minister cl AGRICULTURE t>e 
pleased to slate:

(a) whether farmers in Maharashtra have 
recently been affected adversely due to short 
supply of fertilizers;

(b) if so, vi/hether Government have 
taken steps to supply adequate quantity of 
fertilizers to farmers in Maharashtia State; 
and

(c) the measures taken to resolve the 
crisis?

[ Translation]

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) to (c). Adequate 
quantities of fertilisers have t>een made 
available to Maharashtra. Allocations from 
imported and indigenously produced Phos- 
phaticfertilisers have been made to meet the

requirement of DAP and Complexes in the 
State.

SHRI BANWARI LAL PUROHIT: Mr. 
Speaker, Sir. I have listened attentively to 
the reply given by the hon. Minister. Had 
there been adequate quantities of fertilizer, I 
would not have asked this question. I am not 
fond of asking unnecessary questions. The 
farmers of Maharashtra have actually been 
affected due to short supply of fertilizers. 
That is why I have asked this question. There 
is a small village named Telara in Maharash-
tra where There is society dealing in sale and 
purchase of fertilizers. A lew days back, as 
many as 300 farmers resorted to agitat'on a? 
they did not get the fertilizers. The f.lanager 
of the society said that he had done his duty 
by placing an order for one thousand tonnts 
of fertilizer on 21 st f.larch, but he was help-
less as a quantity of 150-200 tonnes of 
fertilizers was supplied When farmers do 
not get fertilizers in time, they have to agi-
tate. We put questions in Parliament asking  
the reasons behind the non-supply of ade-
quate fertilizers to the farmeis at the time of 
Kharif crop. I would like to request the hon. 
Minister of Agriculture and the Government 
that fertilizers should be supplied to the 
farmers of Maharashtra in time, otherwise 
the farmers wiil be ruined I am constrained 
to point out to the hon. Ministerthat although 
he gets 21 days notice for preparing replies 
to our questions, yet the matter is not fully 
enquired and this type of replies are given. I 
would request you to got it enquired against 
because the position p* evailing there is quite 
different than that stated in the reply. I want 
a satisfactory answer regarding the reasons 
behind the non-supply of feililizers in time.

SHRI BHAJAN LAL: Mr. Speaker. Sir. 
so far as Maharashtra is conc©rned. the total 
allocation of DAP fertilizer fcr the kharif 
corps was one lakh and 3 thousand tonnes
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in 1988, out of which 84 thousand tonnes 
was consumed. This time, 1 lakh 97 thou-
sand tonnes of D.A.P. has been allocated fro 
Kharif crops out of which, 1 lakh 62 thousand 
tonnes of fertilizer has already been sup-
plied and at present, there is no scarcity of 
fertilizers in Maharashtra. Due to floods, I 
had gone there on tour for two days, but not 
even a single farmer or the State Govern-
ment official or any other person mentioned 
anything about it. I would like to tell the hon. 
Member that the supply of fertilizers is ade-
quate there. Last year, the consumption of 
fertilizers was 84 thousand tonnes, whereas 
the quantity has been almost doubted this 
year and 1 lakh and 62 thousand tonnes of 
fertilizer has been supplied, so that the farm-
ers may not face any difficulty In getting 
fertilizer. If there is any difficulty in a particu-
lar area, a letter should be written to the 
State Government or the Central Govern-
ment and we shall make necessary arrange-
ment for it.

SHRI BANWARl LAL PUROHIT Mr. 
Speaker, Sir, there is no reason to dis-
believe the reply given by the hon. Minister, 
but it means that the supply is not made in 
time and that is why it does not reach there 
in time. Whatever might  ̂ave happened, but 
since the Kharif crop is over now 1 wou dlike 
to know whether the suppr/ of fertilizers for 
the coming Rabi Season will be mcn tortd 
by the centre or by the Govetnment of 
Maharashtra"  ̂Ferlilizer is very essential fcr 
the farmers, so I would like to know as to 
what arrangements are being made by the 
Government for providing fertilizers to the 
farmers in time’

SHRI BHAJAN LAL; Mr Speaker, sir, in 
order to ensure supply of fertilizer in time, 
allocation is made in the month of April so 
that it reaches all the places in the months of 
April and May. that is. before the sowing cf 
Kharif crops. That is why, out of the total 
allocation of one lakh and 97 thousand ton-
nes, one lakh and 62 thousand tonnes ot 
fertilizer has already been supplied and rest 
of the allocation is also being sent. As 
compared to last year’s consumption double 
quantity of fertilizers has already been sup-

plied. As the supply has not reached this 
area, we shall check it up today itself and 
shall try to send it at the earliest. It is a 
different thing if any road has been blocked 
due to floods or there is some other reasons 
for the delay. Othenwise, fertilizer is avail-
able there and there is no problem of fertil-
izer. The supply of fertilizer all over the 
country is satisfactory and the availability of 
the fertilizers is enough to meet the require-
ment.

SHRI PRAKASH V. PATIL: Mr. Speaker, 
Sir, the demand for fertilizers has increased 
in Maharashtra due to rains. The hon. Minis-
ter has given the figures of 1988 season, but 
the requirement has now increased. The 
demand made by our society was 5 thou-
sand tonnes, but not even 500 tonnes have 
been supplied. There is a demand for 60 
thousand tonnes of fertilizers in the progres-
sive districts like Gulabpur and Sangli, but 
they have been supplied lesser quantity 
than their requirement. Although supplies 
have been made yet I would like to know 
from the hon. Minister the steps that will be 
taken by the Government to further improve 
the supply of fertilizers'^

SHRI BHAJAN LAL: Mr. Speaker. Sir. 
there may be some reasons for the lower 
allocation to the society. One the reasons 
may be that they are demanding more than 
their last year's consumption . we will check 
It up Please give il in writing to us and we will 
check It up as to how much is their require-
ment.

There may be problem, if fertilizer is not 
available, but when it is available with the 
State Government, they must supply it. There 
may be some reasons for not supplying the 
fertilizers, so we shall look into it arnj try to 
improve the situation.

MR SPEAKER: Shn Jena, what do you 
v̂ ant to ask in this regard?

SHRICHINTAMANI JENA: Mr. Speaker, 
S ir, the problem of fertilizer is not confined to 
Maharashtra alone it is there in every State. 
In Onssa. nitrogen and phosphate fertilizers
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are being sold in black market at the rate of 
Rs. 50 to Rs. 100 per quintal. The fertilizers 
are also not available with the cooperative 
societies. The farmers are facing too much 
difficulties Every day. I am getting com-
plaints from there. Even to day two-three 
farmers are there in my house and they have 
confined this position. Last week, I went to 
Orissa and found that fertilizers are not 
available there These are not available in 
the co-operative societies also But the shops 
in the private sector are selling fertilizers in 
the black market. 1 would like to know from 
the hon. Minister the total requirement of 
fertilizers in every slate and the quantity 
sup)plied so far*>

sumption of fertilizers in the country was 110 
lakh tonnes and this year, the target of 125 
lakh tonnes has been fixed. Every year, 90- 
91 lakh tonnes <̂f fertilizers are produced in 
our country and stock of 34-35 lakh tonnes 
has also been carried over from the previous 
year. Therefore, there is no scarcity of fertil-
izers in the country because 120 lakh tonnes 
of fertilizers are available with us. whereas 
our last year's consumption was only 110 
lakh tonnes.

[English]

New Licences Issued for acquisition of 
Vessels

MR SPEAKER How can he give these 
details ft IS a different question.

SHRI BHAJAN LAL: Mr Speaker. Sir. I 
could not understand as to whoi ho is asking 
but he has asked something about Onssa. 
He said that fertilizers were available :heie in 
the black market only and its supply is not 
regular 1 would liKe to teil him that whenever 
there is any complaint regarding bUick mar-
keting. the Sta’e Government should be 
informed, because the State Government is 
competent to enquire into it H it is not checked 
by the State Government, the Central Gov-
ernment should be informed in writing and 
shall get it checked Fertilizers should be 
made available to the farmers at the rales 
fixed by the Central Government His sec-
ond question is regarding the position of 
fertilizers in the country, Last year, con-

*244. SHRIM V. CHANDRASEKHARA 
MURTHY. Will the Minister of SURF ACE 
TRANSPORT be pleased to state:

(a) whether Government have issued 
new licences to some Indian shipping com-
panies for acquiring new vessels,

(b) if so, the dei.iils ’hereof:

(c) whether a <ew o< the new icences 
are absolu!et> new n the snip business; and

(d) the sources of finance of the li-
cences'^

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) (3) ;o (d), A state-
ment IS given below
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(c) Yes, Sir.

AUGUSTS. 1989 Oral Answers 12

(d) The sources of finance of the new 
licencess are Own resources, Yard Credit 
and Loans from Shipping Credit and Invest-
ment Company of India Limited and Foreign 
Banks, etc.

SHRI M.V. CHANDRASEKHARA 
MURTHY; Mr. Speaker Sir the country had 
about 70 shipping ccmpanibs in the year 
1985 but were 'edjcedto55 in the middle of 
1986. I want to know from the hon Minister 
as to what are the mam reasons for the 
sudden decline in the shipping 'race

SHRI RAJESH PILOT; Sir, it is a fact 
that our tonnage carre down especially 
between the middle of 1984 till the end of 
1987 or the middle of 1988. Shipping was 
under recession not only in our country but 
also all overthe world But i must also inform 
the House that our country's shipping sec-
tors sustained the recession to a great ex-
tent. In developed coun' .es some of the 
shipping companies havecijsed down. Even 
the subsidy given by the developed coun-
tries was up to the extent of 100 per cent. But 
with whatever little the Governnv-nt could 
afford, we tned to sustain the shipping 
companies and wf iatevef '«ve have in the 
recession, whatever tonnage that come 
down, we are putting our best efforts to catch 
up in the Eighth Five Year Plan. Our target 
for the Seventh Plan was 7.5 million CRT, 
But we might touch 6 million GRT. So, we are 
short by 1.5 million GRT at the end of the 
Seventh Plan But we are very hopeful that 
with the liberalisation policy of the Govern-
ment and also after the procedures were 
simplied and whatever changes in policies 
we could bring about to encourage the ship-
ping companies to catch up with the ton 
nage, it would be improved.

SHRI M.V. CHANDRASEKHARA 
MURTHY: Sir, we have to admit that even 
about the sh ipping  co rp o ratio n s  o w n e d  by

the public sector c.ompanies, their perform-
ance Is very poor This sudden decline in the 
trade is not the only reason as was just now 
said by the hon. Minister. Usually, the ship-

ping companies' promoters float the compa-
nies. take money take licences and divert the 
funds to some other industries or some other 
business.

In view of this, what are the norms and 
guidelines followed by the Ministry in grant-
ing licences and finance

SHRI RAJESH PILOT; There was some 
com,plaint of this nature, what the hon. 
Member has said That is why the Govern-
ment had transferred this SDFC to ships. We 
though that it should be totally commercial 
Whatever investment we are making, we 
must see how much the exchequer will benefit 
on the corrimeicial viability of the shipping. 
Initially, knowing very well that shipping is 
also a second line of Defence and we have 
to develop this sector on a special criterion, 
the SDFC was created Now we are very 
strict on givii’.g loans. But it is also a fact that 
sometimes licences are taken and ships are 
not bought Tnere we'e two reasons earlier. 
Our proredur*’ was very very' hard in the 
sense that it was more of time consuming. 
Thĥ re was a saying that if you go and pur-
chase a siiip in the market, they used to tell 
ask, "Are you from India'’ " Then they used to 
tell us, ' Ail right, then you will be coming to 
us after four years ” They used you to tell us 
the cost of a ship 1 -1 /2 times more than what 
was prevailing at that time By the time the 
Shipping Cornpany used to go through the 
processes or the procedures, the cost of the 
ship used ’o go very high. We took kDts of 
steps to simplify the procedure. Now, we are 
giving permission to any shipping company 
w thin SIX weeks Six weeks is an outer date. 
It could De before that, il is not beyond six 
weeks.—yesor no That is why from 1 .*1," 987 
to 30th July, 1989 we approved 137 applica-
tions for the acquisition of ships 48 ships 
acquired, 39 ships cancelled: ihey did not 
come back w:thin the prescribed time period; 
whatever time period was mentior>pd— one 
year or more. The balance 5C ships are in the 
process We also took another stop in this
regard. Every six months, a meeting !S hold, 
which is called Open Daibar’. The represen-
tatives of the Shipping Companies as well as 
of the Ministry sit across the table. The
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representatives of the Shipping Companies 
shoot up questions and we reply them and 
dispose of their cases on the spot. It has 
worked out very well and there ts no case 
which is pending in the Ministry for any query 
or any question from that side.

Manufacture of Mosquito Repellents 
from Aliethrin

*245. SHRI P.R. KUMARAMANGA- 
LAM; Will the Minster of AGRICULTURE be 
pleased to state;

(a) whether mosquito repellents based 
on aliethrin, a p>oisonous pesticidG. are freely 
being sold in the market;

(b) if so. whether aliethrin is imported or 
manufactured lodigenousiy.

(c) whether its safety from health point 
of view has been well established and if so. 
the details thereof, and

well-known poisonous pesticide* iS" being 
imported in large quantities and is being 
used. But if one asks whether the appropri-
ate authority under the Insecticide Act has 
satisfied itself regarding toxicological or 
poisonous effect from the health point of 
view, the reply that we are given is that it is 
on the basis of the data submitted by the 
applicant. No manufacturer would say that 
the product which he is going to bring out is 
poisonous or harmful. Has any in dependent 
analysis of this drug or let us say this poison-
ous pesticide been done*?* Has any study 
been conducted in India regarding this*̂  This 
question is being asked in the light of the fact 
thiit the FDA in the United States and the 
authorities in Great Britain have held that this 
particular pesticide is often the cause of 
many dangerous diseases including cancer

SHRI SHYAM LAL YADAV; The Regis-
tration Committee goes into this matter and 
on the basis of certain considerations they 
register any insecticide or any formulations.

(d) if not, the steps propo'ipd to be taken 
to educate the public atxjut the harmful ef-
fects of the use of such mosquito repellen’s'̂

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) Mosquito repellents based on 
aliethrin technicai have been registered under 
the Insecltctdes Act. 1068

(b) Allethnn technical tS iirfwrted.

Those considerations are ;

(1) Data on bio-efficacy including ele-
ments of phytotoxicity, persistence;

(2) Data on toxicological parameters 
both in short term and long term 
studies admitted on experimental 
animals;

(3) Parameters of chemical purities and 
impurities as well as the ingredi-
ents of formulations;

(c) The Registration Committee sot up 
under the Insecticides Act, 1968. satisfied 
Itself regarding the safety of allethnn from 
heafth point of view on the basis of data 
submitted by the applicant on short-term and 
tong-term toxtcologcal studies.

(4) Packaging specifications, and

(5) Instructions regarding safety and 
efficacy on labels and leaflets in 
consonance with the insecticide 
rules.

(d) Question does not anse

SHRI P.R. KUMARAMANGALAM: All 
of us are aware that we use mosquito re-
pellents quite frequently and quite regularly 
in our country. What is surprising is that a

All the data required is prescribed by the 
Registration Committee and I think so far as 
we are informed this Aliethrin has not been
banned in any country.

SHRI P.R. KUMARAMANGALAM: I
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have asked whether an independent author-
ity other than the applicant, the manufac-
turer, has done any analysis or studies. The 
reply can be ‘yes’ or ‘no’. Let the world know 
how we are clearing poisonous substances 
whrch are regularly used. This is not once in 
a while taken pesticide or used pesticide. 
Mosquito repellents each one of us uses and 
the whole country us-̂ s. I want a specific 
answer.

SHRI SHYAM LAL YADAV; I said that 
these are the considerations on which gen-
erally the Registration Committee clears them 
and the study is very well done by them and 
so far as the harmful effects are concerned, 
1 think our studies show that it is not so 
harmful as claimed by the hon. member, and 
no health hazard is involved.

SHRI P R. KUMARAfVlANGALAM: I 
request the hon. Minister, through you, to 
give a reply. It is obvious that the Minister is 
feeling a little embarrassed to answer the 
question, Some independent studies may 
be made, whether this particular pesticide 
known as Allethrin used in mosquito re-
pellents is actually safe and how far is it safe 
because, if it is not, let the people know to 
what extent it is safe. Definitely,-it is toxic. 
How much is it, we do not know. After all, all 
of us know that certain amount of poisons 
are often useful to mankind by the level of 
poison, and what is the effect of it is some-
thing which needs to be studied. We are 
importing tonnes of it and I would also like to 
know what is the value of imports every year 
of this commodity.

[ Translation]

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL); Mr. Speaker, Sir, it is 
not the same pesticide about which the hon. 
Member has a made mention in his question, 
it is a different one which is called D.D.T. In 
reply to this question, tfie Ministry of Agricul-
ture have stated that they will not import this 
pesticide because it is not good for human 
health. The health authorities use it as 
mosquito repellent but we will not use the 
same on crops as insecticide. He has not

given the name of the pesticide correctly. We 
want that the insecticides which are harmful 
to human health should be used to the mini-
mum. It definitely leaves some adverse ef-
fects when it is sprayed the crops, be it fruits, 
vegetables or food grains. We are making 
every effort and we will continue to do so in 
future also that such pesticides are used to 
the minimum.

[English]

SHRI SHYAM LAL YADAV: May I an-
swer the second pari of the question? For 
the year 1986-87, 340 kg was imported and 
the value was Rs. 6.02 lakhs. For the year
1987-88, Rs. 555 kg of this commodity was 
imported and the value was Rs. 5.35 lakhs. 
And so far as the studies are concerned, 
these studies are done by Indian laborato- 
nes in India and also in some other countries 
and they are being used as mosquito re-
pellents. That is not harmful. There are cer-
tain precautions, that the users have to take. 
They have to keep their windows open, so 
that the mosquitoes can go out and ft must 
not cauf ê any harm.

SHRI P. M. SAYEED: Some lime back 
we were told that neem is going to be use as 
a pesticide and indigenously some research 
was going on. Will the hon. Minister be in a 
position to tel us whether neem can be used 
or replaced for such a pesticide'^

SHRI SHYAM LAL YADAV: Neerv is 
not involved here wf* are only concerned 
with mosquito repelienii. >r tnis question.

[ Translation]

SHRI MADAN PANDEY; Mr. Speaker, 
Sir, it is nice of you that you allowed me to put 
a question. I live in an area severally affected 
by mosquito menace. That is why I have 
been putting this question time and again 
since the day I entered the Lok Sabha and 
you are well aware of it. Today I am grateful 
to Shri Kumarmangalam who drew the at-
tention of the hon. Ministei of Agriculture to 
this problem who is well acquainted wuh the 
rural environment. I would like to know
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whether we can conduct a research and 
idigenously devebp a formulation from b- 
caliy available drugs which could be used as 
mosquito repellents? Secondly, a large sum 
of money has already been spent in our 
country on malaria eradication programme, 
txit no rr.ajor break-though has been achieved 
to check the mosquito menace. Even if 
mosquitoes are eradicated for a while, fur-
ther breeding takes place within no time due 
to presence of sources of mosquito breed-
ing. In view of this, will the hon. Minister take 
necessary steps in this regard in all the 
Municipal Board areas and other localities.

MR SPEAKER: This question is not 
related to the main question.

SHRI MADAN PANDAY: Is there any 
proposal under consideration of the Govern-
ment to cover the open drams'?'

MR. SPEAKER First of all. ploase teii 
us since when they are unauthonsfKJ occu-
piers?

SHRI SHYAM LAL YADAV; So far as 
the last part of Shri Panday's question is 
concerned. I feel that the Ministry of Health 
could kx)k into it and keeping in view the 
sentiments of the hon Member it could advise 
the local bodies to pay proper atiention to the 
areas which are the breeding ground for 
mosquitoes and where water stagnates and 
dirt accumulates. So far as the question of 
using indigenously available material as 
mosquito repellents, the hon. Member might 
be aware that an indigenous mosquito repel-
lent marketed by the brand name of Kachhua 
Chhap' is being prepared from a flower 
available in our country. Allethnn is not at all 
mixed in it. In our country this flower is called 
'guldaudi'

SHRI MADAN PANDAY: Is it net pos-
sible to develop a pesticide by using it on a 
mass scale?

SHRI SHYAM LAL YADAV: Sir, 1 would 
like to make yet another clarifrcation here.

[English]

As per the classification of Worid Health 
Organisation, it is likely to be hazardous to 
us. As far as Indian classification is con-
cerned, it is moderately toxic and it is not so 
serious.

LC.D.S. Projects

•249 .SHRIG . M BANATWALLA Wili 
the Minister of HUMAN RESOURCE DE- 
VELOPfvlENT be pleased to state'

(a) the amount provided to the State for 
Integrated Child Development Services 
projects during the la=;t three years, St-'’*"- 
wise;

(b) the basts on which the allocations 
had been mjde: and

(c) wheltier there is any proposal to 
provide additional <unds to Kerala?

THE MINISTER OF ST.ATt IN THE 
DEPARTMENT OF YOUTH AFF.AiRS AND 
SPORTS AND V^/OMEN AND CHILD DE-
VELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) A state-
ment showing State-wise and year-wise the 
amounts of Central grants-in-aid under the 
Integrated Child Development Services 
(ICDS) Scheme, released during the last 
three financial years, is given below.

(b) The entire expenditure (except on 
supplementary nutrition) incurred by the State 
Governments on the ICDS Sch3me, as per 
the approved schematic pattern, is released 
to them by the Government of .India.

(c) In view of the reply to part (b) above, 
the question does not arise.
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;, SHRI G. M. BANATWALLA: Mr. 
Shaker, Sir, we understand that the State 
expenditure on Child Integration Develop- 
HDent Scheme is t>eing n̂ et by the Central 

.Government on an approved pattern. The 
expenditure has to be according to an ap-
proved pattern. We would like to know the 
norms and the guidelines on which this pat-
tern has been lorrnulaled. We are further told 
that in no case the expenditure oi supple-
mentary nutrition is admissible for ihe nec-
essary grant. In the case of certain difficul-
ties with respect to certain States, are any 
exceptions to be made? Let us be enlight-
ened on which basis these grants are ex-
tended and also the norms and the guide-
lines. on which the pattern is prepared to 
meet the vanous expenditure.

SHRIMATI MARGARET ALVA- As far 
as selection of projects is concerned, we 
have certain established norms like the 
SC&ST population in the block, drought prone 
areas, the areas covered by Ihe Integrated 
Tribal Devetopment Scheme, desert devel-
opment areas, hilly areas, minority domi-
nated areas, urban slums and recently we 
have also added flood prone areas. These 
get priority as far as the selection of blocks is 
concerned. As far as the nutrition programme 
IS concemed, first of all. it is the responsibil-
ity of the State Governments. But I must say 
that 65 per cent of the nutrition which-goes to 
the ICOS programmes m the States, is cov-
ered by the CARE or by Ihe Workf f̂ ood 
Programme for which we negotiate the 
supplies though it is distributed fhiough the 
State Governments. We have over the last 
few ears introduced a special progran^me 
called the wheat based nutrition programme. 
When there were large stocks of wheat in the 
country* rather than exporting it. the Prime 
Minister wanted that this should be used for 
areas where there was chronic mal-nutrition 
among chiklren. So. a new project was intro-
duced as a special project for chikjren who 
cronically suffering from mal-nutritbn.

. SHRI G. M. BANATWALLA! Then we 
are tokj that the amount first is spent by.the . 
Stale Governments and then the necessary

amount is released by the Centre. Do' we 
urKierstand that the total amount given herein 
represents the total expenditure met? Is ii 
not a fact that State Governments have to 
wail for a long time even after incurring the 
expenditure in order to get the necessary 
reimbursement from the Central Govern-
ment and there is a long delay in meeting the 
expenditure of the States?

SHRIMATI MARGARET ALVA: It is not 
correct to say so. In fact, I woulcf like to point 
out that when a project is sanctioned, nor-
mally the States take over a year to m-ake it 
operational by way of appointment of staff, 
recruitment, finding the place and so on. The 
moment the State Governments report to us 
that the project has become operational, the 
money is paid as per the scheme which is 
already woiKed out. Take the example of 
Kerala in which. I suppose, the hon. Member 
would be interested. We h^sve released Rs 
81.75 lakhs extra as against the expenditure 
incurred for ICDS project in Kerala alone. So 
to say that we are not releasing the funds is 
not correct. 1 have figures lor Kerala from 
1986. In most of the cases we find thal States 
are behir'.d as far as trainir^g and actual 
implementation by way of making them 
operational is concerned.

( Translaiion]

SHRI VIRDHI CHANDER JAIN: Mr. 
Speaker, Sir. this programme was intro-
duced in all the blocks ot districts Banr.er 
and Jaisalme-r in my cx)nsj<tuency where 
people are severely affected by d'-ought. 
When I made an on the spot visit of the 
places where this pioiect is in operation, I 
found that the implem.entation ot the pro-
gramme was not satisfactory. This disap-
pointed me a lot. I found that children were 
being served a small quantity of wheat based 
food item with ‘gur’ or some other sweet, that 
too in a vei y sma" quantity. When this scheme 
was introduced, it was decided to oive a  
certain quantity of a particu.at eatable or , 
other iten) of the same cost to each child. The 
quantity so fixed is too inadequate and'it 
must be increased, otheiwise it is in no way^|| 

"useful. ,
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Secondly, I would !ike to bring to your 
notice that this programme is being run at the 
residential premises of the programme worl,
ers and not in a public piace. It is not a good 
practce. Employees appointed against the 
posts under this programme are quite in
competent. Those, who were not a,tJle to find 
any other employment in the state, joined 
these posts. This is the reason that the 
benefits, which were supposed to reach the 
people oi the State, are not reaching there. 
On the contrary, it is causing adverse effect. 

• In view of these thing, may I ask the Govern
ment as to what steps thay are going to take
to rejuvenate tlm prooramme and bring about
new changes in it ·sc that the children and
mothers m 1ght be benefited from t i11s scheme
in the real sense.

[English] 

SHRIMAT! MARG/\RET AL VA: Sir, I 
wuu:d l;ke to tell \he hon. Member, i"lnd hr, is 
aware &!so , thai I did make spor ,nspec:i0n 
of r:.rc.,;ects in 8En1TIL'r area. In fact. I in
spec·ted •o:.;r or 1:-Je districts in the droi..;ght
P'C � .::·ea...;. L.lr::ct1una191y. ::-iP. h:1(�n1ber 
,:()L \j .Oi be r·;Pre 3t P1at tirne. I du realise 
t: c:t v·i·, "'!'°) actL.81 in�p!er1entation corn:JS :n 
�:.ii ·• c1. l,-�nt a:(!;�·s. there m1(:ht b8 son�c 
proo:e,',,;. ! warn to s,,y that the resµonsibiiity 
of r,ctr;·c-n di"tribution and supply is of the 
i::._:t8 C,;,e, rni,�;1!s. We do not get invoived 
.r· r� ., ""'' ·t,un dist; ,t:.ution nr r!herwise. 
s�-:-vr·t:,y ii 0 nut'.:t1on p1ogr�1!"1 lflh? is net 
·� L� _ .,,J !,) co1r,1 the entrw nL!ni':nn of the
r 1 ·: c opns:::iU �o be the .·)uop:�rnentary
r. '. r;r ;;r cr.-n these are:,s so that
...,-"h "" ..... - 1 r:011 1� ro tt'1e Angv1lvc.1Gis. they are

;.,� •.. r 1. ,·
1 

.>(� �-.--:-i,, •?'t·1ir1;; T:1c:1c!cre. if there 
2r::: r: ·,t ·, ··1s ,it tr·E, :o,,al 1cv"I. it is for the 
,i,$,• ·: ,,<''1"ci,,;., c.tic,n and br tr.e State 
C·G\ e"'.fT',:1: : :o Lks the necec,sary stP.ps, 
;1.,:-1:/,..)� ·(: h:1Jtl f, p ... ;se in�pcc!icns and Sl�e 
ttvi! r.1." ':.'\'-'"s am ens1.!r0d. We gua1-
,VtE'" •;." .i , ,. u· '"\ •i:rough tne World Food 
P·0;: " · ,, . · ,: •ho-c C:ARE Prograrnrne. and 
:;.::,m _'·rr,r _ ;; ,:; r.ol reaching the chiidren 
!, c 2..:\1 i ti' r" '<, icr th8 iocai administration 
10 •,,:,e c:,r•c- ·e s;•,ps. It c,1nnot be monr
:c.rf r: io13·'y fr.:-,·,1 Lc,n: as far c1s nutrition is 
c.r,.,l ... , ,':c' 

Shortage of Raw Material in Rerolling 
Industry 

+ 
*253. SHRIMATI BASAVARAJES

WARI: 
SHRIG.S.BASAVARAJU: 

Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether the rerolling industry is fac
ing ocute raw material scarcity; 

(b) ii so, whether any representations
have been received by Government in this 
regard; 

(c) if so, the action being taken to meet
the crisis; ar�d 

(d) the exteni 10 which Government
propose to assist lhose industries? 

THEM IN !STER OF STEEL AND MINES 
(SHRI M.L. FOTEDAR). (a) to (d). A State
nient 1s given bei:JV/. 

STATEMENT 

(a) ;:ind (b). Availability of rnw material (Bil
lets and rerol!able scrap) within 
the country 1s not adequate to 
meet a!I the demand of the rerol
ling industry, Representations 
are received in this regard from 
time to time by Government from 
some consumers and their As
socia1ions. 

(c) and (d), In order to bridge the gap be
tween dernand and supply of re
roliabies, Government · have 
made provisions for (a) import.of 
steei melting scrap through 
MSTC:and (b) import of old ships 
for ship breaking. Import of bil
lets for re-rolling enjoys a conces
sional rate of customs duty. 
Adequate provision exists for 
importing billets through MMTC. 
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- SHRIMATI BASAVARAJESWARI: Sir. 
may I know from the hon. Minister the total 
quantity of billets and rerollable scrap.re-
quired for the reroliing mills as on today and 
what is the shortfall? Also. I would like to 
know the quantity of the rerollable scrap and 
the billets imported till now and rate per 
tonne of billet. What is the concessional rate 
of customs duty which the hon. Minister has 
already stated?

SHRIM L FOTEDAR: Sir, so far as the 
Customs duty is concerned, we have bi ought 
it down from ninety five per cent to sixty per 
cent. We are trying to resolve it further. I 
cannot make any firm commitment as o< now 
txit so far as the import of billets is con-
cerned, we have so far imported about 1.800 
tonnes of billets during the months ol April 
and May in the current financial year. To 
overcome the difficulty of the billets, we have 
considered it appropriate to import more 
scrap and make the imported scrap avail-
able to the consumers because the oiiiets 
are costly items and we wouki prefer rather 
to make the scrap avatlabie in the market. As 
the hon. Member is aware, we will be import-
ing atx>ut eight lakh tonnes of heavy melting 
scrap from the Soviet Union. About 1.27,000 
tonnes has already arrived and about 68.000 
tonnes is in the pipeline.

SHRIMATI BASAVARAJESWARI: Sir.
I have asked atx)ut the total requirement by 
the rerolling mills as on today, but he has not 
replied to that part ol the question. My sec-
ond supplementary will be that after the 
expansion of the public and private under-
takings, when they come into production, will 
they be in a position to satisfy the entire 
demand of the rolling mills.

SHRI M L. FOTEDAR: Sir. as the hon. 
Member is aware, there are atx)ut 1.200 
rerolling mills in the country and these have 
been either Icensed or registered by the 
State Governments. There are about 200 

‘ rolling mills which have the Bureau of Ir'idian 
, Standard Lteences. These about 1.000 roll-
ing mills In the country, I may tell the hon. 
Member,^are not producing steel of high' 
quality. I wouW like to request, through the

f hon. Members, the people who are involved ' 
in this that they should also modernise their 
units so that the product from these units 
becomes qualitatively higher jand vyhen it 
comes in the market, the customer is bene-
fited.

So far as the demand of the billets is 
concerned. I told the hon. Merinber that the 
gap is about 6 lakh tonnes. But it is a very 
high figure. I would not like to import more 
billets, that is why we though that we wouW 
import scrap which is less costly. A high 
value IS added to this item in the country. So, 
we wanted that the people of the country will 
get the benefits.

Production of Foodgralns in Bihar

•255. SHRI RAM BHAGAT PAS WAN: 
Will the M.nister of AGRICULTURE be 
pleased to state:

(a) the produciion of foodgrains in Bihar 
during the last live years;

(b) whether the agricultural production 
in Bihar has gone down due to heavy floods 
and drought: and

(c) if so. the steps taken or proposed to 
be taken to increase the production of 
foodgrains. oilseed, fibre crops and sugar-
cane in the State?

[ Translaiion]

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) to (c). A Statement 
is given below.

(a) The production of foodgrains in Bihar 
during the last five years in as under:—

1911 {SAKA) ■' Oral Answers 30 - *

Year
(In lakh tonnes) 

Production o f Foodgrains

1988-84
1984-85
1985-86
1986-87

m m

98.7 
103.3, 
109.6 ‘ 
109.1

-ML
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According to information received from the 
State Government, the total production of 
loodgrains in Bihar during 1988-89 is ex-
pected to be about 133 lakh tonnes.

(b) No, Sir. The production of foodgrains 
in Bihar was adversely affected in 1987-88 
due to aberrant weather condition.

(c) Steps to increase the production of 
foodgrains, oilseeds and fibre crops include 
the implementation of various Thrust Pro-

• grammes like;—

(i) Special Foodgrains Production 
Programme (SFPP):— Rice includ-
ing Special Rice Production Pro-
gramme (SRPP).

(ii) National Pulses Development Pro-
gramme (NPDP).

(iii) MinikitProgrammeforRice,Wheat, 
Maize and Millets.

(iv) National Oilseeds Development 
Project (NODP).

(V) Oilseeds Production Thrust Pioj- 
ect (OPTP).

(vi) Special Jute Development Pro-
gramme (SJDP)

For increasing production of sugarcane, 
State including Bihar are being advised to 
adopt a strategy that includes (a) distribution 
of quality seeds of cane; (b) judicious use of 
fertilisers (c) better management of ration, 
and (d) larger coverage under plant protec-
tion, etc.

SHRI RAM BHAGAT PASWAN: Mr. 
Speaker, Sir, the hon. Minister has given the 
figures of the production of foodgrains in 
Bihar from the year 1984 to 19898. In his 
reply, he has admitted that due to the unfa-

■ vourable climatic condition conditions, there 
was a little decline in the production of 
foodgrains in Bihar during 1987-38. I would 
like to know the short fail in the production of 
foodgrains during these five years against

target fixed by the Govornmenl.

Besides. I would also like to kno.w from 
the hon. Minister about the undertaken for 
increasinglor production of pulses, oilseeds, 
rice and sugarcane etc. and the percentage 
of increase in production recorded as a re-
sult thereof?

SHRI BHAJAN LAL: Not only In Bihar, 
but in the entire country there was a decline 
in the production of foodgrains during the 
year 1987-88. In order to meet the challenge 
many thrust programmes have been 
launched by the Central Government as a 
result of which the product.on of foodgrains 
has increased considerably during the year
1988-39. The hon. Member wants to know 
about the various programmes. For his infor-
mation, I would like to tell him that the Gov-
ernment provides mini kits to the small and 
marginal farmers and a very nominal amount 
is charged for it. The Government allocated 
an amount of Rs. 88 lakh for rice. Rs. 77 lakh 
for wheat and Rs. 109 lakh for maize. Simi-
larly, under the OPTP programme, about 
Rs, 15 Ciore for wheat, Rs 4.25 lakh for 
pulses and Rs. 5 crore for maize were alkJ- 
cated. The allocations made so far come to 
about Rs.61 crore. Out of this, about Rs. 
9.18 crore have been allocated to Bihar so 
that the people can be benefited there. This 
would not only help the people affected by 
floods but also help in increasing the produc-
tion of foodgrains. So far as Bihar is con-
cerned, they have achieved their target of 
production of foodgrains. I have already 
indicated in my reply that the maximum 
production in Bihar has been 109 lakh ton-
nes during 1985-86 but this year production 
has reached 133 lakh tones while their ac-
tual target was of 130 lakh tonnes. They 
have achieved their target and therefore I 
congratulate the farmers and the Govern-
ment of Bihar. But I would like to reiterate that 
the Central Government has given full assis-
tance.

SHRI RAM BHAGAT PASWA.N: I con
gratulate the hon. Minister for providing fi
nancial assistance at the time of crisis. But 
my question is as to how many schemes



havo been formulated to check fbods and ’ 
drought which are causing extensive dam-
age to the foodgrains and how long would it - 
take to implement these schidmes?

SHR\ BHAJAN LAL: Mr. Speaker, Sir. 
as there is a full fledged discussion on floods 
after the question hour. I would only like to 
say that the Government is very much con-
cerned about the ftood situation. We want to 
control them completely but it would take 
some time because it requires lot ot re-
sources. More infonnatiqn would be given 
while concluding'the discussbn on floods.

SHRI RAMSWAROOP RAM. Mr. 
Speaker, Sir, the subject of crop insurance 
has been raised time and again in this au-
gust House. I would like to know from the 
hon. Minister whether the Crop Insurance 
Scheme meant lo protect the farmers from 
loss due to damages to Iheu crops caused 
by floods and drought would be tmpiemented.
H the matter does not pertain to the Ministry 
ot Agriculture, atone may I know whether the 
Ministry of Finance and the Ministry of Agn- 
culture and making pint efforts torn formu-
lating a scheme in this regard

SHRI SPEAKER; This question is li- 
reievant and moreover, inrs ques!ion has 
already been raised.

SHRI RAMSWAROOP RAM Mr 
Speaker, Sir. it is a very impoftani issue,

MR. SPEAKER’ That does net mean 
that It should be ratsed during the course 
every item of agenda.

[English]

AgroerT'ent v r̂th Nopal on Trade and 
TVansit Treaty

*256. SHR! SYED SHAHABUDDIN: Will 
the Minister of EXTERNAL AFFAIRS bo 
pleased to st<iie;

. (a) whether any agreement has been 
reached with the. Government of Nepal on .. 
the^resumi^ion of negotiations for ihe revi*

‘ 33 “ Oral Answers " SRAVANA 12. 1911 (SAKA) Oral Answers 34

sion of the agreements on trade and transit 
whk:h have lapsed;

(b) the particulars of the ad-hoc interim 
arrangements made for maintaining transit 
of foreign good to Nepal and for import of 
essential articles from India;

(c) whether the Government of Nepal 
have communicated any desire to negotiate 
a revisbn of Indo-Nepal Treaty of 1950; and

(d) whether Government of India have 
formally conveyed to Government of Nepal 
any instance of violation by Nepal of the 
terms of that treaty’

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI V. P. NARASIMHA RAO): (a) 
to (d), A statement is given below.

STATEMENT

(a) On April 19, 1989, we had formally 
asked His M.:ijesty’3 Government of Nepal to 
propose a full agenaa and to specify the 
level and ver'iUG and suggest dates for talks. 
They responded finally on May 25, but with 
a very restricted agenda. Therefore, in my 
detailed letter of June 16,1989, to the Nep-
alese Mtnister for Foreign Affairs we had 
proposed a comprehensive agenda cover-
ing ail issues of mutual concern. The Napless 
side has suggested cenain amendments to 
this agenda. Tnese are bemg examined. It is 
our hope that comprehensive and produc-
tive negotiations can begin at an early date,

(b) Even under the present no-Treaty 
regime Nepal is being provided with ade-
quate transit arrangements for its third coun-
try imports well in exccss of what is called for 
under Internationa! Low or Convention. These 
include:

— Two transit pointsontho Indo-Nepal ‘ 
border—Raxaul and Jogbani—  . 
closest to Calcutta port which, be-, 
fore March 1989, tsed  to carry 80- 
90% ot Nepal s transit cargo. .

— Separate transit routes to Bangla



^ 3 5 .  Oral Answers " AUGUSTS, 1989, Oral Ariswers " 36

,.vv‘ v '' desh and Bhutan.
... -■ V.

'— t l( i l^ i“ Nepal transit.
V

In the absence of a Trade Treaty, Indo- 
Nepal trade is being carried on in accor-
dance with the nornnal export-import policy 
of both countries. Despite the lapse of the 
special Quota system for supply of essential 
commodities from India to Nepal at subsi-
dized prices. Government has offered to 
supply the full amounts earlier requested by 
Nepal for 1989 of commodities of special 
importance forthe ordinary people like sugar, 
baby food, milk products coconut oil etc. The 
Nepalese side has yet to avail of this offer.

(c) and (d). The Government of Nepal 
have not formally communicated any desire 
to negotiate a revision of the Indo-Nepal 
Treaty of 1950.

At various times over the past few years, 
instances of actions by the Government of 
Nepal in violation of the letter and of the spirit 
of the Treaty have been taken up by the 
Government with the Government of Nepal, 
including at the highest level.

SHRI SYED SHAHABUDDIN: fvlr. 
Speaker, Sir, the current crisis in Indo-Nepal 
relations is a matter of concern for all of us 
because in respect of Nepal we simply do 
not have neighborly relations. VVe hiiive 
brotherly relations going back to centuries. 
Sir, this crisis arose in the course of re-
negotiation of the trade and transit agree-
ment. Now, the reply says that in order to 
explore the possibility of bilateral negotia-
tions to resolve the current statement, a 
comprehensive agenda has been prepared 
by the Government and communicated to 
the Government of Nepal. I understand that 
the Foreign*Minister’s letter of 16th June 
1989 which is not before us has been re- 

, ' leased by the Government of Nepal. I have 
seen that letter. Now, that letter proposes an 
agenda which is indeed very comprehensive 
because it includes elements which amount 
to a review of the overall bilateral relations of 
the two countries in the light of the India-

Nepal Treaty of 1950/The reply further on 
says, Mr̂  Speaker, that the Govemmjant of 
Nepal have not formally communicated any. 
desire to negotiate a revisior> of Indo-Nepal 
Treaty of 1950. Now, there appears to me to 
be some sort of a contradiction between the 
stands of the two Governments that we 
propose an agenda which includes almost a 
review of the Treaty of 1950 while the Gov-
ernment of Nepal have not sought it. So, I 
would like to know from the Government that 
if the problem arose on the question of trade 
and transit, what is the rationale of the 
Government policy in trying to link negotia-
tions over trade and transit with an overall 
review of the working of the Indo-Nepal 
Treaty of 1950?

SHRI P.V. NARASIMHA RAO: Sir. there 
is no contradiction in this. What we have 
proposed is a review of the working of the 
Treaty. Out complaint has been very rightly 
that while the Treaty is something which we 
want to respect, the working of the Treaty 
has been so one-sided, they have been 
eroding the provisions of the Treaty from 
time to time under different pretexts. There-
fore, let us review the working of the Treaty. 
Reviewing the Treaty itself is different. So, 
that is the distinction.

SHRI SYED SHAHABUDDIN: My ques-
tion is, v;hat IS the rationale in trying to link 
negotiations over trade and 
\rar\s\...{Interruptions).

SHRI P. V. NARASIMHA RAO; I am 
coming to that. The first question is about the 
Treaty itself. We have not suggested that the 
Treaty itself is to be reviewed. In the first 
place the Treaty is very clear and there is no 
provision for review of the Treaty and they 
have not formally told us that they wouldlike 
to revise the Treaty. So, that part of the 
answer is correct. Now, about trade and 
transit, we have seen that during the past 
several years, serious erosion has been 
taking place in the area of trade and what-
ever concessions were grudgingly given to 
us have been taken away from time to time. 
So, this is one aspect in which serious ero-
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Sion has taken place and therefore last year, . 
when the tlfiaaty came to an'end, we eic- 
tended it for one year on certain conditions 
because certain concessions which were 
available until 1987 were taken away. We 
said, they will have to be restored and they 
have agreed to restore them. But, they have ‘ 
not restored them. With the result, again this 
year on the 23rd of March, when the treaty 
lapsed, there was nothing for us to do about 
it. So, thereafter we said that we should not 
be in a vacuum, trade relations should not be 
left in a vacuum, and until an new treaty is 
negotiated and settled we can have the 
normal MFN. This is the position as of today. 
Now, we have given our agenda. They have 
made one or two additions which we con-
sider are not easy to accept. We are exam-
ining them and I hope it will be sorted out 
soon,

SHRI SYED SHAHABUDDIN; Mr. 
Speaker, Sir, it is the wish of the entire 
people of the country that this matter shall be 
sorted out to the satisfaction of both the 
countries and negotiations for that propose 
shall commence as soon as possible. My 
second question is with regard to the contin-
ued supply of essential articles of mass 
consumption, particularly, food items and 
fuel. Now, the reply says that we have of-
fered to supply the fully quantum as earlier 
requested for 1989 be the Government of 
Nepal and the Nepalese side is yet to avail of 
this offer. I am sure, the hon. Minister is 
aware of the propaganda all over the world 
that India is maintaining a blockade of Nepal 
and there is acute scarcity of such articles of 
mass consumption and essential articles in 
Nepal, primarily due to this blockade. I would 
like to know from the hon. Minister what 
exactly in the factual position. Is there a total 
break in the supply because of the Nepalese 
side not having availed of our offer? It must 

' be causing distress to the people of Nepai, 
whosoever maybe responsible for it. What

that we are taking to correct this 
impi-ession that is being spread all'oyier the 
world that India has blockaded Nepal and 
caused distress to the people of Nepal?

SHRI P.V. NARASIMHA RAO: Sir, what- 
has been stated in the answer is actually the 
correct position. We have not said anything 
which is not correct position. We have not 
said anything which is not correct and we 
have explained in all the capitals of the world 
wherever this point has come up for discus-
sion.

SHRI SYED SHAHABUDDIN; 1 am 
asking about the actual flow. Is there any 
flow at all?

SHRI P. V. NARASIMHA RAO; Sir. the 
flow will depend on whether a trader is pre-
pared to take the staff. If he does not open a 
Bank L.C. and does not take it for what ever 
reason, nothing can be done. The reason 
could be obvious because he was taking it 
until yesterday and from today he has stopped 
taking it. That means someone must have 
asked him to stop it. Therefore, they are not 
availing of this facility. 1 have made it very 
clear in my very long and exhaustive state-
ment in the last session that they are avail-
able for them to take if they wish to. But there 
is no way to force them to take it because 
they feel, maybe, if they are not reaching i 
them, the people would be made to under-
stand that we are not offering them. That is 
not correct. We have explained it every-  ̂ . 
where and as of now, even this minute I am \  
prepared to say that they are available, if 
they are taking it.

SHRI R. L. BHATIA: Sir. I would like to 
know from the hon. Minister whether the * 
Nepalese who have settled down in India are 
enjoying all the benefits of citizenship as 
Indians. They can get food, can buy prop- „ 
erty, they are getting subsidised rations and



■m
39 Oral Answers AUGUSTS, 1989’ Orai Ans\mrs^^4Q

all that. I would like to know whether the 
same facilities are. available to Indians in 
Nepal or there is any discrimination espe-
cially for having permit system.

SHRI P. V. NARASIMHA RAO: This is 
one of the erosions that has taken place over 
the years. The total number of Indians in 
Nepal is just about 1,50,000. The number of 
Nepalese living in India as equal citizens in 
all respects is between 40 lakhs to 50 lakhs. 
They own properties, they go into jobs ex-
cept IAS and IPS, They are practically treated 
as Indians, according to the treaty—national 
treatment tc the citizens of the other country 
is what the treaty enjoins. This is being 
violated by the Nepalese Govetnment. We 
are observing it. This is the position.

PROF. N. G. RANGA: Are we to under-
stand that there is a regular blockade and, if 
that is so, how ar« they carrying on in so far 
4S trade is concerned with Indians on this 
side'  ̂Are the exports and imports stopped 
cornpletely or are they being smuggled?

SHRI F. \f. NARASIMHA RAO; Smug-
gling is a separate chapter but trade with 
Nepal would depend on the trade treaty. 
Now, so far as supplies are concerned, 
supplies are going uninterrupted because 
f'-om the Calcutta port they have got arrange-
ments to take tnem to Raxaul and Jogbani 
and-whatever they import from other coun-
tries, there is no difficulty for ’hem to reach 
Nepal.

SHH! BR.AJAMOHAN MOHANTY: Indo- 
Nepalese relationship is determined by our 
emotional■ and g e o  political compulsicnfe. 
Again, another aspect of the matter is that 
Nepal is still playing the Chinese card Only 
day before yesterday, the Nepalese Foreign 
Minister has accused India that it has been 
violating and not following the Treaty and the

Chinese Official News Agency has been 
very critical about the role of fndia in so far as 
lhdo-Nfif>atese relationship is concerned. My 
question is whethertheGovernment is aware 
of it and, if so, how the Government of India ■ 
react to it,

SHRI P. V. NARASIMHA RAO: We are 
very much aware of it and whenever this 
question is raised, in whatever manner, we 
have fully instructed and fully briefed, our 
ambassadors to take up the matter and give 
all the answers that are necessary. In addi-
tion, some Foreign Ministers have been 
writing to me and I have been sending equally 
detailed and exhaustive answers to them. 
So, there is no question cf our side of the 
case going by default. The only thing is, 
Nepal is a small country and' India happens 
to be a big country .This is the only argument 
that is being advanced. There is no answer 
to that argument.

Establishment of Inter-University 
Consortium

'253. SHRI P M. SAYEED. Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether an inter-universrty consor-
tium IS being established jointly by the Uni-
versity Grants Commission and the Depart-
ment cf Atomic Energy;

(b) if so, the rr.ain purpose this consor-
tium v/ould serve; and

(c) the time by which the proposed 
consortium is likely to bo cf»t up?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV
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SHANKER): (a) to (c); A statement-.is given 
below.

(a) and (b). The University Grants 
Connmission and the Department of Atomic 
Energy, Govt, of India signed a Momoran- 
dum of Understanding on 5.7.1989 toestab- 
lish an Inter-University Consortium at Indore 
in terms of Section 12 (ccc) of the'UGC Act, 
1956. The Consortium will function as an 
autonomous organization and will be regis-
tered as a society under the Societies Reg-
istration Act of 1960. The main objectives of 
setting up the Consortium are to provide an 
institutional frame-work for;

STATEMENT

(i) utilization of the forntline research 
facilities set up by the Deptl. of 
Atomic Energy, viz. Dhruva Reac-
tor at Bhalia Atomic Research 
Centre. Bombay, Variable Energy 
Cyclotron, Calcutta, and Synchro-
tron Radiation Source at tl̂ e Centre 
of Advanced Technology. Indore 
by the University system

(ii) fuller participation of students, 
teachers and researchers in me 
design, fabrication and commis-
sioning of the atxDve facilities. It is 
expected that this will lead to cross 
fertifization of ideas, concepts, 
techniques etc. and also facilitate 
internal transfer of technology be-
tween the universities and institu-
tion  ̂ under the Deptt. of Atomic 
Energy.

(c) In the meetihg of the U.G.C. held on
13.7.1989, it was decided that the Project 
Proposal and the Memorandum of Associa-

tion for the setting up of the Inter-University. 
Consortium may be suitably reviewed in the 
light of the Memorandum of Understanding 
before submission to the Govt, of India for its 
concurrence.

• SHRI P. M. SAYEED; It is mentioned 
that University Grants Commission has en-
tered into a Memorandum of Understanding 
with the Department of Atomic Energy, Under 
this understanding, fulJer participation of the 
students and teachers and researchers in 
design and commissioning of the fabrica-
tions at the Bhabha Atomic Energy Sub- 
Centre, Bombay and at Calcutta and also at 
Indore is taking place. May I know from the 
Government that despite the pilferage of the 
secrecy of nuclear knowledge from devel-
oped countries toothercountries.whatisthe 
safeguard and secrecy that the State Gov-
ernments intend to take in order to protect 
this aspect of the whole issue?

SHRI P. SHIVSHANKER:Sir, my friend 
is putting a question with reference to the 
pilferage and he would like to know how the 
secrecy would be protected. That is a matter 
which does not come within the purview of 
this Centre which is being opened. This is a 
consortium, which would.be registered un-
der the Societies' Registration Act. About 
the purpose, the hon. Member himself has 
already mentioned. We have also stated in 
the statement itseU the purpose for which 
this new Centre is being established. There-
fore, 1 would have very much appteciated if 
the hon. Member were to confine i'5 cr-'.Qs- 
tion to the Consortium and the consequ .ues 
flowing therefrom instead of asking me about 
pilferage and the atomic ener'gy with which I 
have nothing to do.

■
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^ [Englishl ' , .

Price Policy for Oil Seeds and Pulses

*246. SHRI G.S. BASAVARAJU: Will 
be Minister of AGR iCU LTURE be pleased to 
state:

(a) whether the Planning Commission 
has urged the Government to prepare more 
effective price policy for oilseeds and pulses;

(b) if so, whether any effective methods 
have been suggested by the Planning 
Commission in this regard; and

(b) the new programmesand proposals 
to exj3and cooperation in various fields be-
tween the two countries discussed at this 
meeting?

AUGUST 3,1989 Written Answers  ̂ 44

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAO): (a) 
The Third Meeting of the India-Pakistan Joint 
Commission held in Islamabad on July IB- 
19, 1989, resulted in a number of agree-
ments to expand cooperation in various 
sectors including industry, trade, informa-
tion, education, culture, sports, travel, tour-
ism and consular matters. These are in 
conformity with the wishes of the people of 
ourtwo countries, and will contribute to peace 
and stability in the region.

(c) if so, the details thereof?

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) The Planning 
Commission favours a price policy for agri-
cultural commodities including oilseeds and 
pulses which ensures a remunerative price 
to the growers for their produce and at the 
same time safeguards the interests of the 
consumers.

(b) Details are given on the Report of 
the meeting which is laid on the table of the 
House. [Placed in the Library PI See L.T. No. 
8170/89]

Foreign Aid for Education Sector

‘ 248. SHRI MOHANBHAI PATEL: Will 
be Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(b) and (c). The Planning Commission 
is of the view that to make price policy more 
effective, the nodal agency charged with the 
responsibility of providing support to the 
farmers should make purchases not only in 
the traditional surplus areas but also in the 
areas having potential for increased produc-
tion and through a net-work accessible even 
to small farmers.

. Indo-Pak Joint Commission Meet

*247. DR. B.L SHAILESH: Will be
■ Ministerof EXTERNAL AFFAIRS be pleased 
to state:

(a) whether Government propose to 
seek external external aid lor the education 
sector for implementation of the New Educa-
tion Policy;

(b) if so, whether any final decision has 
been taken in this regard;

(c) whether some foreign countries/ 
agencies have been approached for it;

(d) if so, the response of those coun-
tries; and

(e) the reaction of Government thereto?

(a) the outcome of the Indo-Pak Joint 
Commission meeting held in Islamabad 
during the last nrjonth; and

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER):(a)to(e). The Ministry of Human
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Resource Development are exploring the 
possibility of external furiding through multi-
lateral and bilateral sources In some crucial 
areas of ieducation. The discussions are at 
very preliminary stages and concrete proj-
ects have not yet been finalised.

[Translation]

Insecurity of Hindus in Bangladesh

•250. SHRI VILAS MUTTEMWAR: Will 
be Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether his atiention has been 
drawn to the news item captioned Bangla-
desh ; Hinduon Par Alyachar Rokane Ki 
Mang” appearing in the “Navbharat Times” 
dated 3 f^ay, 1989;

(b) if so, whether Government have 
taken up this matter witn the Government of 
Bangladesh; and

(c) if so. the outcome thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAO); (a) 
Yes, Sir.

(b) and (c). Government have stated 
their concern on more than one occasKjn, 
about developments in Bangladesh which 
increase the insecurity of their minority citi-
zens, leading them to take refuge in India. 
GovernTient trust that the Bangladesh 
Government would take necessary meas-
ures to ensure the security of their citizens.

•National Literacy Mission Work in 
Madhya Pradesh

'254. SHRI MOHAN LAL JHIKRAM: 
Will be Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state;

(a) the districts of Madhya Pradesh

where the National Literacy Mission work js, 
in progress; v ^  i

(b) whether the Mandla district is cov-
ered under the scheme; ^

(c) if not, the reasons therefor; and

(d) the time by which it is likely to be 
covered?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) The National Literacy Mis-
sion work IS in progress in all the districts of 
Madhya Pradesh.

(b) Yes, Sir.

(c) and (d). Does not arise.

[English]

External Assistance of Coconut Devel-
opment

*257. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will be Minister of AGRICUL-
TURE be pleased to state;

(a) whether any assistance has been 
offered for coconut development from the 
European Economic fund;

(b) if so, whether any amount from the 
Fund is proposed to be given to Kerala for 
Coconut development in that state;

(c) if so, the details thereof; .  ̂ ■ ;

(d) whether any amount has been 
sanctioned specifically to combat the root- 
wii* disease affecting coconut trees in Ker-
ala; and

(e) if so, the details thereof?

THE MINISTER OF AGRICULTURE,
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(SHRIBHAJAN LAL): (a) to (c). An amount 
of Rs. 71.73 crores would be spent by Euro-
pean Economic Community (EEC) for the 
Coconut DGvetopment Project in Kerala. The 
Project has been following components:

[Translation]

Use of Harmful Insecticfdes

AUGUSTS, 198f Written Answers 46

1) Strengthening of 900 Primary Agri-
cultural Credit Societied (PACS), 
each with 3000 members on an 
average.

2) Organisation of extension activi-
ties and demonstration farms.

3) Strengthening of coconut seed 
production and distribution pro-
gramme.

4) Training of farmers and managers 
and Secretaries of PAC.S.

5) Supplyof Seed Testing and Weigh-
ing equipments.

6) Providing storage facilities and 
dryers to P̂ ACS.

7) Establishment of 3 processing fa-
cilities at different locations with 
raw material base of 1.80,000 ton-
nes of copra per annum (tO.OOO 
tonnes per annum per factor/) and 
addition ô  a solvent plant (60,000 
tonnes of oi! cake per annum) and 
a vegetable oi! refinery (6 000 ton-
nes of crude oil per annum) facili-
ties at a centralised location and 
marketing of end products thereof.

*259. SHRIMATmANORAMASINGH; 
Will be Minister of AGRICULTURE be 
pleased to state:

(a) the names of the insecticides, the 
sale of which Is banned in America but are 
being used in India;

• (b) whether there is any apprehension 
of cancer by the use of these 'insecticides’;
and

(c) if so, the steps being taken by 
Government in this regard?

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) BHC, according to 
available information.

(b) No, Sir.

(c) Question does not arise.

[English]

Amount Spent Under Indira Awas 
Yojana in Jamrnu and Kashmir

*260. SHRI fvlOHD.AYUB KHAN: Will 
be Minister of AGRICULTURE be pleased to
stale;

(a) the amount of money spent under 
Indira Awas Yojana in Ja’mmu and Kashmir 
State so far.

8) Products diversification.

9) Organisation of acommodity grow-
ers federation (KERAFED) at the 
State level.

(b) the number of houses built under the 
Yojana so far; and

(c) the name of the agency which helps 
in identifying the deserving families under 
the scheme?

(d) and (e). No. Sir. Do not arise. THE MINISTER OF STATE IN THE
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DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL- 
TUBE (SHRI JANARDHANA POOJARYy:
(a) to (c). th e  Jammu & Kashmir Govern-
ment has so far reported an expenditure of 
Rs. 343.467 lakhs on construction of houses 
under Indira Awas Yojana (lAY), since in-
ception of the scheme during 1985-86. The 
number of houses reported to have been 
constructed and the number reported under 
construction are 2434 and 1472 respec- 
tivelv.

Setting lip of Fertilizer Plant in Sikkim

•261. SHRIMATID.K.BHANDARI; Will 
be Minister of AGRICULTURE be pleased to 
state:

(a) the details of fertilizer projects under 
implementation and their tocation;

(b) whether the Sikkim Gov .-rnment 
has submitted any proposal for setting up 
one fertilizer plant in Sikkim; and

2. As per the information furnished by 
the State Government, a District Level 
Screening Committee comprising of District 
Development Commissioner. Assistant 
Commissioner Development, Project Offi-
cer DRDA, District Social Welfare Officer, 
MLA/MLC/MP and 4 non-official members 
belonging to Scheduled Caste community 
help in identification of deserving families in 
the State.

(c) if so, the details thereof?

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) A statement is 
given below.

(b) No, Sir.

(c) Does not arise.
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Committee on Farmers Problems

*262. SHRI H.B. PATIL:
'' SHRI LAKSHMAN MALLICK:

Will be Minister of AGRICULTURE be 
pleased to state:

(a) whether Government have set up a 
high powered committee to go into the prob-
lems of farmers in certain agro-climatic zones 
and evolve proper production strategy;

(b) if so, the composition and functions 
of the Committee: and

(c) the time by which the committee will 
submit its report?

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) to (c). The matter 
is under consideration.

Malthili University

2369. PROF. NARAIN CHAND PAR- 
ASHAR: Will be Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
refer to the reply given on 18 August 1988 to 
Starred Question No. 311 regarding Malthili 
University, Darbhanga and State:

(a) whether the so-called ‘Maithili Uni-
versity’ at Darbhanga still continues to de-
scribe itself as a University despite the direc-
tive issued by the University Grants Com-
mission and the Monopolies and Restrictive 
Trade Practice Commission to delete the 
word ‘University’: and

Commission as also the Central'Govern-
ment that the District Administration has 
been directed to initiate criminal proceed-
ings against the persons connected with the 
affairs of the so-called Maithili University.

Modernisation of Durgapur Steel Plant

2370. DR. V. VENKATESH: Will be 
Minister of STEEL AND MINES be pleased 
to refer to the reply given on 30 March, 1989 
to Starred Question No. 415 regardihg 
modernisation of Durgapur Steel Plant and 
state:

(a) the total time frame for ea jh of the 
parties under the contractual obligations 
engaged by Durgapur Steel Plant for mod-
ernisation:

(b) the value of the contractual part of 
the party from West Germany in the consor-
tium and the value of the imports to be made 
by it for the job from West Germany alone;

(c) the value of imports from other 
countries to be made by parties involved in 
the contracts:

(d) the efforts being made to ensure 
that time-limit is maintained and cost does 
not increase further for the project;

(e) whether Government have tal^en 
any steps to contain the price structure of the 
modernisation programme of Durgapur Steel 
Plant; and

(f) if so, the details thereof?

(b) if so, the action taken against the 
persons connected with the affairs of the 
sibove institution?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) and (b). The State Govern-
ment, has informed the University Grants

THE MINISTEROF STEEL AND MINES 
(SHRI M.L. FOTEDAR): (a) As in the state-
ment given below.

(b) and (c). The value of the part of the 
contract assigned to M/s. Mannesman 
Demag Huttentechnikof Federal Republic of 
Germany (FRG) is Rs. 309.61 crores. Exact
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values of imports from FRG as also, from 
other countries will be known when source 
wise list of equipment are furnished by par-
ties.

(d) to (f). Award of contracts with turn-
key responsibility to complete the jobs within 
the fixed time and cost frameworks, with 
attendant penalties for non-performance is

STATEMENT

expected to ensure that there would be no 
time and cost overruns. Implementation of 
the project by the integrated project man-
agement team with adequate delegated 
powers, and monitoring of projects by SAIL’s 
Corporate Office and at the Government 
level on a regular basis coupled with expedi-
tious approvals/clearances will also help 
timely implementation within envisaged 
costs.

Global package wise time frame for completion of work

SI. No. Name of Party to whom order placed Completion time from the 
effective date of contract

1. M/s, Mannesman Demag Huttentechnik of Federal 
Republic of Germany led consortium for Raw Material 
Handling Package. 37 months.

2. M/s. Mannesman Demag Huttentechnik of Federal 
Republic of Germany led consortium for Basic 
Oxygen Furnace Package. 46 months.

3. M/s. Tiajpromexport (USSR) led consortium for Sinter 
Plant Package. 36 months.

4. M/s. Tiajpromexport (USSR) led consortium for Blast 
Furnace Package. 40 months.

5. M/s. Concast AG (Switzerland) led consortium for 
Continuous Casting Plant Package. 42 months.

Provision of Funds to Stales by NDDB 
for Implementation of Oilseeds Projects

2371. SHRIMUfUIDHARMANE: Will 
be Minister of AGRICULTURE be pleased to 
state:

(a) whether the National Dairy Devel-
opment Board has been providing financial 
assistance to the State Governments for 
implementing oilseeds projects:

(b) if so, the amount of assistance 
sanctioned by National Dairy Development 
Board to different State Governments so far, 
State-wise; and

(c) the details of the oilseeds projects 
taken up by those State Governments with 
NDDB assistance*?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF
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AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) No, Sir. National Dairy Devel-
opment Board does not provide assistance 
to the State Governments. It provides finan-
cial Assistance to various State oilseed 
growers cooperative federations for "Re-
structuring edible oil & oilseed production

and marketing’Projects.

SRAVANA12, 1911(S>^K/^) Written Answers 62

(b) The cumulative funds released to 
the cooperative federations in the project 
States from September, 1979 to June, 1989 
are as under;

State Cooperative Federation Rs. in crores

Appro outlay Funds released

Gujarat Cooperative Oilseeds Growers Federation 64.76 58.7

Madhya Pradesh State Co-operative Oilseed 
Growers Federation 35.15 24.8

Tamil Nadu Cooperative Oilseeds Growers Federation 15.61 9.3

Andhra Pradesh Cooperative Oilseed Growers 
Federation 18.79 12.2

Orissa State Cooperative Oilseed Growers Federation 19.12 9.6

Maharashtra State Co-operative Oilseed Growers 
Federation 17.48 8.3

Karnataka Cooperative Oilseed Growers Federation 14.78 10.7

(c) The projects taken up in the project 
states under oilseed project assisted by 
NDDB envisage an integrated development 
of oilseedsthrough production, procurement, 
processing and marketing of oilseeds and 
vegetable oils by the oilseed growers coop-
erative societies. The components involved 
in the project are the establishment of oilseed 
growers societies, programmes for the en-
hancement in the production of major 
oilseeds, procurement of oilseeds at fari 
market price, creation of processing facili-
ties, marketing of processed products, human 
resource development etc. The programmes 
for the enhancement of oilseed production 
include supply of inputs, crop protection, 
seed production, demonstration, training,

seed processing, equipment, storage etc.

Schemes Pending with UGC

2372. SHRI GURUDAS KAf^AT: Will 
be Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the details of the proposals submit-
ted by various Universities for better man-
agement pending for clearance with the 
University Grants Commission; and

(b) the steps being taken or proposed to 
be taken to expedite thepOTrding proposals?

THE MINISTER OF HUMAN RE-
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SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) According to the informa-
tion furnished by the UGC, no such propos-
als are pending with the Commission.

(b) Does not arise.

Supplies of Turnkey Sugar f^ill Project

2373. SHRI V.SREENIVASA PRASAD; 
Will be Minister of AGRICULTURE be 
pleased to refer to the reply given on 4 May, 
1989 to Unstarred Question No. 8035 re-
garding the suppliers of turnkey sugar mill 
project and state:

(a) whether the Standing Committee 
has finally decided the requests for registra-
tion of three pending parties/organisations;

(b) if so. the details thereof; and

(c) if no decision has been taken by the 
Standing Committee when it is likely to be 
taken?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) No. Sir.

(b) Does not arise.

(c) No time limit has been fixed.

Indo-US Co-operation in Food Process-
ing and Preservation Sector

2374. SHRI LAKSHMAN MALLICK: 
Will be Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state;

(a) whether India and USA have de-
cided to co-operate in comparatively new 
field of food processing and preservation to 
avoid wastage of food products and to pro-
mote exports;

(b) if so, whether any agreement has 
been.reached in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTLER): (a) 
to (c). During the visit of Minister of State for 
Food Processing Industries to USA in July, 
1989 cooperation possibilities in the fieki of 
Food Processing Industry were explored. 
However, no agreement has been concluded.

Production of Milk

2375. SHRI ANANTA PRASAD SETHI; 
Will be Minister of AGRICULTURE be 
pleased to state;

(a) the total production of milk in the 
country during the last three years, year-
wise;

(b) whether Government have formu-
lated any scheme to increase the production 
of milk during the Eighth Five Year Plan; and

(c) if so, to what extent the milk produc-
tion is likely to be increased?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV); (a) The total milk production in the 
country during the last years, year-wise was 
as under:—

(million tonnes)

(1) 1986-87 45.60
(2) 1987-88

(Provisional) 45.87
(3) 1988-89

(anticipated
achievements) 48.70
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(b) and (c). Eighth Five Year Plan has Survey of India during the last three years
are as follows:not yet been finalised.

Archaeological Survey of India

2376. SHRICHINTAMANIJENA: Will 
be Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the details of work done by the 
Archaeological Survey of India during the 
last three years;

(b) the funds allocated to it during the 
above period;

(c) whether the major amount of the 
altocated funds have been spent on the 
maintenance work and no new project has 
been taken up by it in the recent past: and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT(SHRIMATI KRISHNA SAHI):
(a) The works under-taken by the Archaeo-
logical Survey of India during the last three 
years mainly include maintenance, Conser-
vation and Preservation of the centrally 
protected monuments and sites. Archaeo-
logical exploration and excavation, epigra- 
phical research, establishment and unkeep 
of site museums, imparting training to candi-
dates from within and outside the Depart-
ment through the Institute of Archaeology, 
bring out reports, journals, guide books and 
picture pot cards etc. Implementation of 
Antiquities and Art Treasures Act. Preserva-
tion of Monuments in Cambodia, Bhutan, re-
organisation of Central Armed Forces Mu-
seum, Luanda, in Angola and Financial 
assistance to Lumbini Museum project, 
Nepal.

(b) As per the revised budget estimates 
the funds albcated for the Archaeological

{In crores o f Rupees)

1986-87 Rs. 20.7516

1987-88 Rs. 24.2460

1988-89 Rs. 26.3000

(c) New projects have also been taken 
up alongwith the maintenance work.

(d) Does not arise.

Modernisation of Durgapur Steel Plant

2377. SHRIATISH CHANDRA SINHA; 
Will be Minister of STEEL AND MINES be 
pleased to state;

(a) the nature of job assigned to the 
Birla Technical Services by the Durgapur 
Steel Plant, the terms and conditions and the 
scope thereof;

(b) the progress so far made in the 
matter; and

(c) the terms of the Birla Technical 
Services with the foreign collaborator and 
the exclusive value of the job in totality given 
to it?

THE MINISTER OFSTEEL AND MINES 
(SHRI M.L. FOTEDAR): (a) and (b). M/s. 
Birla Technical Services (BTS) who are a 
member of the Consortiunri led by M/s. 
Mannesman Dernag (FRG) for the Raw 
Material Handling Complex and Basic oxy-
gen Furnace Complex packages, as well as 
a member of the Consortium led by M/s. 
Tiazpromexport (USSR) for New Sinter Plant 
and Blast Furnace package of Durgapur 
Steel Plant modernisation Project have beer 
chosen as such by the consortia leaders and 
members themselves. BTS are to undertake,
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project management work, basic and de- 
, tailed engineering for indigenous equipment, 
supply of indigenous equipment, port han-
dling and port clearance for imported sup-
plies, and inland transportation for imported 
and indigenous supplies.

Preliminary works like basic engineer-
ing, finalisation of layout and master net-
work, site survey and soil investigation are in 
progress.

(c) Government are not aware of the 
commercial terms between consortia lead-
ers on the one hand and the BTS on the 
other. M/s. BTS, as a consortium member, 
have however, to carry out scope of work as 
mentioned at (a) and (b) above in order to 
enable the leaders of the Consortium to fulfil 
the contractual obligations to SAIL/DSP.

The total value of works to be executed 
by M/s. BTS in these four packages is ap-
prox. Rs. 461.60 crores.

Training Programmes for Co-operative 
Workers

2378. SHRIHARIHARSOREN; Will be 
Minister of AGRICULTURE be pleased to 
state:

(a) whether Government propose to 
organise massive training programmes for 
the co-operative workers in some States in 
collaboration with Netherland; and

(b) if so, the name of the States where 
such training programmes are proposed to 
be organised?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) No, Sir. There is no such 
proposal with the Government of India.

(b) Does not arise. „

Appointment of Hindi Teachers In 
Schools in Orissa

2380. SHRI ANADI CHARAN DAS: 
Will be Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Union Government assist 
State Governments in the appointment of 
Hindi teachers in the Schools;

(b) whether 800 posts of Hindi teachers 
are lying vacant in Orissa and the State 
Government has requested Union Govern-
ment to assist it in the appointment of Hindi 
teachers: and

(c) the action taken or proposed to be 
taken by Union Government in this regard?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER):(a) Yes. Sir.

(b) and (c). There is a Centrally spon-
sored Plan scheme to provide financial 
assistance to non-Hindi speaking States/ 
UTs for appointment of Hindi Teachers. 
However, no proposal has been received 
from the State Government of Orissa to 
provide financial assistance for appointment 
of 800 Hindi teacher during the year 1989- 
90.

[ Translation]

Distribution of NCERT Books

2381. SHRI JAI PRAKASH AGAR-
WAL: Will be Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether Government have received 
any memoranda from the book sellers of 
Punjab, Haryana and Chandigarh against
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the present system of distribution of NCERT 
books;

(b) if so, the details thereof; and

(c) the steps taken by Government to 
improve the situation?

DEPARTI^ENT OF FERTILIZERS IN THE 
I^INISTRY OF AGRICULTURE (SHRI R. 
PRABHU): (a) and (b). No specific proposal 
is at present under consideration. However, 
if suffrcient quantities of gas are available, 
this can be considered at an appropriate 
stage.

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER); (a) Yes, Sir.

(b) A representation jointly signed by 43 
booksellers of Chandigarh and Punjab has 
been received by NCERT requesting them 
to appoint three wholesale agents, one each 
for Punjab, Haryana and Union Territory of 
Chandigarh

(c) Prior to the present school session, 
1989-90, the publications of NCERT were 
being distributed by the Sales Emporium, 
Publrcation Division, Ministry of Information 
and Broadcasting located at New Delhi, for 
the Union Territory of Chandigarh and the 
State of Punjab and Haryana, apart from four 
other States. Now, an exclusive wholesale 
agent has been provkJed for Punjab, Har-
yana and Union Territory of Chandigarh with 
base at Chandigarh. This is a distinct im-
provement in the situation.

[English]

Setting up of gas based fertilizer plants 
In Tamil Nadu

_ ' . '

^ 2382. SHRI R.JEEVARATHINAM; Will
y. be Minister of AGRICULTURE be pleased to

state;

lb  :" (a) whether It is proposed to set upgas-
^based fertilizer plants In Tamil Nadu; and

• U : ; .  '
: (b) if so, the details regarding the total

cost and the placed where such units are 
I proposed to be set up in Tamil Nadu? ' -

[ Translation]

Handling of Rare-Antiques for Festival 
of India In West Germany

2383. SHRI DAL CHANDER JAIN: Will 
be Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether Government propose to 
depute experts for handling of hire-antiques 
to and from the Festival of India to be organ-
ised in West Germany;

(b) if not, the reasons therefor; and

(c) the alternative steps proposed to be 
taken by Government in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRIMATI KRISHNA SAHI):
(a) Government propose to depute Curators 
of the lending museums, who are experts in 
their field for handling rare antiques to and 
from the Festival of India to be organised in 
West Germany as is the normal practice in 
earlier Festivals.

(b) and (c). No applicable.

[English]

Recognition to Degree of Bacheio. of 
Independent Studies, University of 

Waterloo

^  2384. SHRI K.N. PRADHANr^Will b©,? 
Minister of HUMAN RESOURCE DEVEL-

tvvmvTHE MINISTER OF STATE IN THE^ t̂  ̂ OPMENT be pleased to state: ,#■
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(a) whether the Degree of Bachelor of 
Independent Studies, University of Waterloo 
(Canada) is recognised by the Universities 
in India; and

Waterway Projects Recommended by 
Inland Waterways Authority of India

2387. SHRI PRAKASH V. PAUL: Will 
be Minister of SURFACE TRANSPORT be

(b) if so, the details in this regard? pleased to state:

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) and (b). Government do not 
have detailed university-wise information 
about the recognition of the Degree of Bache-
lor of Independent Studies, University of 
Waterloo (Canada).

Development of Central Marine Fisher-
ies Research Institute Mandapam

2385. DR. V. RAJESHWARAN; Will be 
Minister of AGRICULTURE be pleased to 
state:

(a) whether it is proposed to develop 
Central Marine Fisheries Research Institute, 
Mandapam in Tamil Nadu;

(b) if so, the details thereof;

(c) whether there is also a proposal to 
shift Marine Products Export Development 
Authority head-quarters to Mandapam in 
Ramanathapuram district of Tamil Nadu; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL RE-
SEARCH AND EDUCATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI HARI 
KFIISHNA SHASTRI): (a) and (b). Sir. The 
Central Marine Fisheries Research Institute, 
Cochin has already established a Regional 
Centre at Mandapam.

(c) No. Sir,

tluestion does no< anse.

(a) whether any recommendations have 
been received by Government from Inland 
Waterways Authority of India for implemen-
tation of various waterway projects;

(b) if so, the salient features of the 
recommendations; and

(c) the decision taken by Government 
thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) to (c). In the 
context of formulation of Annual Plan 1989- 
90 for inland water transport sector, the 
Inland Waterways Authority of India had 
recommended various schemes for imple-
mentation during the year 1989-90. The 
schemes recommended relate to hydro- 
graphic surveys of important waterways, 
infrastructural developments on National 
Waterways, technical studies and improve-
ments of certain important canals/waterways 
in various States under Centrally Sponsored 
Schemes. The Government have already 
approved the financial allocation of Rs. 14.50 
crores to IWAI for the purpose. They have 
also been advised about the same and for 
implementation of the scheme.

Funds to Punjab Under CRSP during
1989-90

2388. SHRIKAMALCHAUDHRY: Will 
be Minister of AGRICULTURE be pleased to
state:

(a) whether there is any proposal to 
increase the funds for the construction of 
c. .i-iKw .‘̂ hauchalayas in rural areas of Punjab
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k underthe Centrally Sponsored Rural Sanita*
■ tion Programme during 1989-90;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHW JANARDHANA POOJARY):
(a) Yes, Sir.

(b) During 1989-90, an allocation of Rs. 
18.45 lakhs has been made under Central 
Rural Sanitation Programme to the State 
Government of Punjab as against a total 
release of Rs. 13.00 lakhs during the last 
three years i.e. 1986-87 to 1988-89.

(c) Does not arise.

Revival of Orissa Coast Canal

2389. SHRIMATI JAYANTI PATNAIK; 
Will be Minister of SURFACE TRANSPORT 
be pleased to state:

(a) whether the Government of Orissa 
has made a request to Union Government 
for the revival of Orissa Coast Canal;

(b) whether Government have consid-
ered the proposal of the State Government;

(c) if so, whether it is proposed to be 
included in the Eighth Plan as a Centrally 
sponsored project: and

(d) if not, when it is expected to be 
revived by the Government?

THE MINISTER OF STATE OF THE 
MINISTRY OF Sl/RFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) to (d). The 
responsibility for development of inland 
waterways other than National Waterways, 
rests with the State Governments concerned.

In the context of formulation of the 8th Five 
Year Plan, the Government of Orissa has 
requested inclusion of a scheme relating to 
the preparation of a detailed project report 
for the Orissa Coast Canal. The 8th Frve 
Year Plan outlays have not yet been final-
ised by the Government.

Problems of boii broslon

2390. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will be
Minister of AGRICULTURE be pleased to 
state:

(a) whether Government have made 
any estimate of the tons of top soil being lost 
in the country every year due to soil erosion;

(b) if so, the details thereof;

(c) whether a kind of grass called 
‘Vellver’ has been soil tested in India which 
can. according to World Bank’s Experts, 
save agriculture from soil erosion;

(d) if so, the steps taken to grow this 
kind of grass and save the top soil from, 
erosion; and

(e) the other steps being taken to uieck 
soil erosion?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) and (b). In the absence of 
precise information on total erosion in the 
country, Indian Council of Agricultural Re-
search has estimated that about 5334 mil-
lion tons of soil is annually eroded; Out of 
this, about 29% is lost permanently to the 
sea and about 10% is deposited in the reser-
voirs.

(c) and (d). The Vetiver grass is being 
used for soil and moisture conservation as



 ̂hedge plant in some parts of the country. 
This grass is found to be useful when planted'

' on contour for control of gullies in some 
watersheds in the States of Andhra Pradesh, 
Karnataka, Madhya Pradesh and Mahar-
ashtra covered under the scheme of Pilot 
Project for Watershed Development in Rain- 
fed Areas with World Bank Assistance. On 
the basis of encouraging trend in the Pilot 
Projects referred to above, similar efforts are 
being made to extend the planting of this 
grass to other States of Himalayan region, 
Rajasthan, Haryana, Onssaand Tamil Nadu.

(e) A package of technological prac-
tices for preventing soil erosion is being 
developed for adoption by the State Govern-
ments, through the Indian Council of Agi icul- 
tural Research through its various research 
centres and Operational Research Projects 
located in different parts of the country and 
Agricultural Universities. The technology 
comprises engineering and vegetative 
measures. Engineering measures include 
bunding, terracing, land levelling, construc-
tion of storage/water harvesting structures, 
etc. Vegetative measures include improved 
cropping patterns, afforestation and horti-
culture plantation, grass land development, 
etc. Location specific technological pack-
ages are being recommended to the States. 
The main programmes that are currently 
under implementation by the State Govern-
ments with Central assistance to tackle the 

„ problem of soil erosion and land degradation 
/.are:— .'y'- •'' .*• r

V  W i ' (0̂ . Cerrtrally Sponsored Scheme o f.
; I ; ' in the catch-1.

imenls of Rivery Valley Projects;
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(iv)

(V)

(Vi)

tional Watershed Development 
Programme in Rainfed Areas.

Reclamation of ravinous areas 
in the States of Madhya Pradesh, 
Rajasthan and Uttar Pradesh 
under Central assistance to State 
Plan.

Control in shifting cuftivation in 
the States of North-Eastern re-
gion and Andhra Pradesh and 
Orissa under Central Assistance 
to State Plan.

Centrally Sponsored Scheme of 
Soil, Water and Tree Conserva-
tion in the Himalayan Region.
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(vii) Drought Prone Area Programme.

(viii) Desert Development Pro-
gramme.

In addition, the State Governments are 
also undertaking similar programme from 
their own funds.

From 1951-52 to 1988-89, about 32 
m.illion ha. of the problem area has been 
treated both under Central and State Sector 
Schemes.

PM’s visits Abroad during January to 
June, 1989

2391. SHRIMATI PATEL RAMABEN 
RAMJIBHAIMAVANI: .. 

SHRI UTTAMBHAI H. PATEL: >

Will be Ministerof EXTERNAlTAFFAIRS^^-

; . catchments of Flood Prone Riv-y

'■ ,1,-̂

Minister during 1 January, 1989 to 30 June,^'^
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agf«em«rrts4>rotocot$ signed by him in each 
of the countries? ^

THE MINISTER OF EXTERNAL AF- 
FAIRS (SHRI P.V. NARASIMHA RAO): (a) 
Prime Minister did not visit any country dur-
ing the period from January 1,1989 to June
30,1989.

(b) Does not arise.

Selection of Cultural Troups

2392. SHRI N. DENNIS: Will be Minis-
ter of HUMAN RESOURCE DEVELOPMENT 
be pleased to state:

(a) the criteria for selection of cultural 
troups to go abroad for various festivals:

(b) whether any representations have 
been received from cultural bodies for mak-
ing changes in the selection criteria during 
the last three years; and

(c) if so, the action taken by Union 
Government thereon?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRIMATI KRISHNA SAHI):
(a) Within the conceptual framework of a 
festival the criteria for selection of cultural 
troupes are as follows:

(i) The selection process should 
ensure that only the best artistes 
in their respective field are se-
lected for the festival. ^

(ii) the selection should be as objec- 
tive as possible and should-be 
undertaken by a jury df eminent 
and.knowledge^le persons, on 
the basis of guidelines to be 
indicated to them in advance.

(iii) a serious effort should be made 
to locate outstanding talent 
among young artistes.

(b) No, Sir.

(c) Does not arise.

[ Translation]

New Bridges Over Yamuna in Delhi

2393. SHRIKESHORAOPARDHI: Will 
be Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the number of new bridges pro-
posed to be constructed in Delhi over 
Yamuna: and

(b) the details thereof including the 
locations and the schedule of construction?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIRAJESH PILOT):(a)and(b). Accord-
ing to Delhi Development Authority, the Draft 
Master Plan for Delhi perspective-2001 
envisages the following new bridges on 
Yamuna:—

(1) Road-cum-Mass-Transport Bridge 
near Indraprastha Barrage/road 
bridge.

(2) Railway ,bridge connecting Tugh- 
lakabad with Sahibabad. Apart froni 
these, there is also a proposal for^';■ 
an additional bridge near Wazira* r 
bad Barrage. It is too early to indl:/^

, ' cate the construction schedule,

Support Price of,Wheat, Rice,
Oilseeds etc. for 1990-91 in Punjab and 

„ Haryana,/
2394. SHRI BALWANT SINGH RA- J  

MOOWALIA: Will be Minister of AGRICUL4 '
’/•Sf-v..TURE be pleased to state: ‘ f  -'ttS

i f
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(a) whether Punjab and Haryana have 
demanded an increase in the support price 
of wheat, rice, gram, oilseeds etc. for the
1990-91 marketing season;

(b) if so, the details thereof;

(c) the reaction of Union Government 
thereto; and

(d) the extent to which the farmers will 
be benefited as a result thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) to (d). The Report of the 
CommissionforAgricultural Costs and Prices 
on Price Policy for Rabi Crops including 
Wheat, Gram and Oilseeds for 1990-91 
marketing season is under the consideration 
oftheGovernment. The price policy for paddy 
(rice) and Kharif oilseeds for the 1990-91 
marketing season will be considered as and 
when the Commission submits report next 
year.

[Englisti]

Navodaya Vidyalaya at Surangi, Orissa

2395. SHRI SOMNATH RATH: Will be 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether there are no proper facili-
ties for students in Navodaya Vidyalaya at 
Surangi, Orissa;

(b) whether there is no infrastructure for 
the institution and the students of that 
Vidyalaya suffer from Malaria and falling sick 
very often; and

(c) if so, the, reaction of Government 
thereto?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) No, Sir.

(b) and (c). Adequate infrastructure for 
the existing strength oi students has been 
provided in the building offered by the State 
Government for this purpose at Surangi. No 
complaint has been received to the effect 
that the students of that Vkiyalaya suffer 
from Malaria and are falling sick very often. 
Necessary medical and transport facilities 
have been provided to the Vidyalaya to look 
after the health of the students.

Modernisation of Major Ports

2396. SHRI SRIBALLAV PANI- 
GRAHI:

DR. KRUPASINDHU BHOI:

Will be Minister of SURFACE TRANS-
PORT be pleased to state;

(a) whether Government have drawn 
up schemes fro the modernisation of Major 
Ports;

(b) if so, the details of the schemes 
drawn up;

(c) the funds earmarked forthe purpose 
in Seventh and Eighth Plans; and

(d) the details of specific schemes 
drawn up for the modernisation of Paradeep 
Port in Orissa?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) to (d). Moderni-
sation of Ports is a continuous process. In 
the 7th Five Year Plan out of a total outlay of 
Rs. 955 crores for Major Ports, Rs. 778 
crores was earmarked for modernisation of 
Ports including additions to capacity. The 
schemes costing Rs. 5 crores or more for 
modernisation, replacement of old equip-
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ments and additions to capacity included in formulated, so the question of earmarking
the Seventh Plan are given portwise, includ- funds for modernisation during that period
ing Paradip Port, in the statement given does not arise,
below. The 8th Five Year Plan has not been

STATEMENT

Details o f schemes drawn UP for modernisation of major ports during the 7th plan

SI. No. Port Name of the scheme

1. Calcutta

2 . Haldia

3. Bombay

4. Madras

5. Cochin

1. Replacement of one Pilot Vessel.

2. Replacement of Despatch Vessel Nadia.

3. Container Handling Facilities.

4. Second Oil Jetty including tugs.

5. Additional General Cargo Berth.

6. Augmentation of existing container terminal.

7. Improved Oil and Chemical handling facilities 
at Pri Pau.

(a) Replacement of Pir pau Jetty.

(b) Construction of RCC Trestle.

8. Augmentation of Container Handling Facili-
ties.

9. Replacement of sub-marine pipelines includ-
ing leading arms.

10. Acquisition of Grab Dredger.

11. Extension of Container Berth.

12. Dredger in replacement of ‘Lady Willingdon’.

13. Procurement of Container Handling Facilities.

14. Procurement of one tug.

15. Container Handling Facilities-ll phase (ADB 
Scheme).
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SI. No. Port Name of the scheme

6. Visakhapatnam 16. Replacement and modernisation of Ore Han-
dling Facilities.

17. Replacement of Locos-3 NOs.

' 18. Procurement of 30 tonne BP Tug.

19. Construction of coal berth.

20. Upgradation/lron ore handling facilities to 
handle 1.70,000 DWT.

7. Kandia 21. Seventh Cargo Berth.

22. Facilities to handle POL products at Vadinar.

23. Additional oil jetty at Kandia

24. Additional cargo berth at Kandia.

25. Providing container handling facilities.

8. Mormugao 26. Replacement of tug DONAPAULA.

27. Additional Barge unloading jetty.

28. Additional General Cargo berth.

9. Paradip 29. Coal Handling Facilities.

30. Replacement of cargo handling equipment.

31. Construction of Multi-purpose general cargo 
berth.

10. New Mangalore 32. Construction of Additional general cargo berth.

11. Tuticorin 33. Construction of one more coal jetty at Tuticorin.

12. Nhava Sheva 34. Construction of new Port.
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Shortage of Iron and Steel

2397. SHRI VIJYA N. PATIL: Will be 
Minister of STEEL AND MINES be pleased 
to state;

(a) whether small-scale industrial units 
throughout India have represented that allo-
cations of iron steel is short of the require-
ments; and

(b) if so, the steps proposed to be taken 
to meet full requirement of iron and steel of 
small-scale soctor’

THE MINISTER OF STEEL ANDMINES 
(SHRI M.L. FOTEDAR): (a) and (b). No, Sir. 
However, some State Small Scale Indus-
tries Corporations, through whom supplies 
of iron and steel are routed to small scale 
units in the states, have represented about 
inadequate allocations. Consistent with 
domestic production and imports made, ef-
forts are made to satisfy the demand of small 
scale industry to the extent possible.

[ Translation]

D istribution  of Fertilizers to Farm ers

2399. SHRI RAMDEO RAI; Will be 
Minister of .AGRICULTURE be pleased to 
state:

(a) whether the distribution of forlilizers 
to farmers in various Slates is not fair and the 
benefit of concessions given by Government 
is not reaching then?: and

(b) if so, whether Government propose 
to distribute fertilizers to the farmers through 
Gram Panchayats so that there is fair distri-
bution of fertilizers and the benefits reach the 
farmers?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF

AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) No. Sir.

(b) Does not arise.

Handing Over Quarries of Delhi State
Mineral Development Corporation to 

Contractors

2400. SHRI MADAN PANDEY: Will be 
Minister of STEEL AND MINES be pleased 
to state:

(a) whether with a view to stop the 
increasing number of accidents in quarries 
running under Delhi State Mineral Develop-
ment Corporation and exploitation of labour-
ers, Government had acquired them in the 
year, 1983;

(b) whether there is a proposal to as-
sign the v̂ ork of these quarries to contractors
again; and

(c) if so, the details thereof and the 
reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SHRI MA- 
HABIR PRASAD): (a) Following an enquiry 
into the cause of some accidents which 
occured in 1983 in Bhatti mines, the Delhi 
Administration entrusted the working of these 
mines to the newly created Delhi State Min-
eral Development Corporation. This Corpo-
ration started functioning from 1.6.1985.

(b) No, Sir.

(c) Does not arise.

Construction of Sports Complexes In 
Hilly Areas of Uttar Pradesh

2401. SHRI HARISH RAWAT: Will be 
Minister of HUMAN RE5\0URCE DEVEL- 
OPfvlENT be pleased to state;
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(a) the number of coaching institutions 
in Uttar Pradesh which have been provided 
with financial assistance to construct sports 
complexes;

(b) whether Government have received 
any proposal to set up sports complexes in 
hilly areas of Uttar Pradesh; and

(c) if so, the action taken so far in this 
regard?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS AND 
SPORTS AND WOMEN AND CHILD DE-
VELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) Cen-
tral financial assistance has been provided 
to only one teaching institution in Uttar 
Pradesh for the construction of a Sports 
Complex. . ^

(b) No, Sir.

(c) Does not arise.

[English]

Central University for Kerala

2402. SHRI T. BASHEER; Will be 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: ’

(a) whether Union Government have 
received any request from the State Govern-
ment of Kerala to establish a Central Univer-
sity in Kerala;

(b) if so, the details thereof; and

(c) the action taken or proposed to be 
taken by Union Government thereon?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) No, Sir.

(b) and (c). Do not arise.

Quality of Stainless Steel

2403. SHRI MOHANBHAI PATEL: Will 
be Minister of STEEL AND MINES be pleased 
to state:

(a) whether the quality of certain bi’ands 
of stainless steel is very poor;

(b) whether Government have received 
any complaints in this regard;

(c) if so, the action taken or proposed to 
be taken by Government to control the qual-
ity of stainless steel products being sold in 
the market; and

(d) if not, the reasons therefor?

THE MINISTER OF STEEL ANDMINES 
(SHRI M.L. FOTEDAR): (a) to (d). Govern-
ment have noted that certain reports in the 
press have appeared wherein it has been 
stated that the quality of some of the stain-
less steel in the domestic market is not upto 
internationally accepted standards.

The Public Sector steel plant at Salem 
has been taking steps to adhere to stringent 
qualiiy parameters of stainless steel. How-
ever presently there is no statutory mecha-
nism to control the quality of stainless steel 
being produced by other producers. Govern-
ment will look into the question of introducing 
quality control and monitoring mechanism.

Construction of Thevara Bridge in 
Cochin

2404. PROF. K.V. THOMAS: Will be 
Mmister of SURFACE TRANSPORT be
pleased to state:

(a) whether the construction of Thevara 
Bridge in Cochin has been completed;
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(b) if so, the total cost of the bridge; and YADAV): (a) No, Sir.

V':" ■ ' . ^ ■
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(c) the progress of construction of the 
two approach roads and the link road con-
necting the National Highway?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIRAJESH PILOT): (a) No. Sir. Thevara 
bridge is in an advanced stage of construc-
tion.

(b) The total approved cost of the bridge 
is Rs. 7.10 crores.

(c) With regard to approaches, recla-
mation work is in progress and action to fix 
agency for the remaining items is being 
taken. In respect of the balance portion of 
Link Road connecting Thevara to National 
Highway 47, land acquisition and project 
preparatbn are in an advanced stage.

Swiss Aided Dairy Development Project 
in Phulbani District of Orissa

2405. SHRI RADHAKANTA DIGAL: 
Will be Minister of AGRICULTURE be 
pleased to state:

(a) whether Government have intro-
duced any Swiss aided dairy development 
project in Phulbani district of Orissa;

(b) if not, whether any such project is 
proposed to be introduced in Orissa during 
the current financial year;

(c) the estimated cost of the project;
and

(d) the steps taken to implement that 
project?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 

:AGRICULTL|RE {SHRI SHYAM LAL

(b) No, Sir. There is no such proposal 
under consideration of the Goverriment.

(c) and (d). Does not arise.

Relief to Papper Growers in Kerala

2406. PROF. P.J. KURIEN: Will be 
Minister of AGRICULTURE be pleased to 
state:

(a) whether Union Government pro-
pose to give any financial assistance to the 
Pepper growers of Kerala who have suffered 
loss due to the damage of peppervines; and

(b) if so. the detaiis thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV); (a) No proposal has been received 
from the Government of Kerala requesting 
for financial assistance to growers for the 
loss due to the damage of peppervines.

(b) Does not arise.

Prevention of Duplication of Work in 
Rural Development

2407. SHRI JAGANNAJH PATTNAIK: 
Will be Minister of AGR'iCULTURE be 
pleased to state:

(a) whether Union Government have 
directed the States to take steps for prevent-
ing duplication of work by agencies involved 
in rural development; and

(b) if so. the details of the directions 
issued to States in this regard?

. , THE MINISTER OF STATE IN THE 
DEPARTMENT ^OF RURAL DEVELOP-
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MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY):
(a) and (b). Before 1.4.89. National Rural 
Employment Programme (NREP) and Rural 
Landless Employment Guarantee Pro-
gramme (RLEGP) were being implemented 
under the wage employment programmes. 
Under both the programmes, economically 
productive and socially useful assets could 
be created. Whereas NREP projects could 
be sanctioned at the District Rural Develop-
ment Agency (DRDA) level, the RLEGP 
projects were sanctioned at the Union Gov-
ernment level afterthey have been approved 
by the Project Approval Board of the Stale 
Government. Some duplication of effort 
accordingly was possible earlier. With effect 
from 1.4.89, the Government have merged 
theearlierprogrammes of NREP and RLEGP 
and have now started implementing only 
one wage employment programme known 
as JawaharRozgar Yojana (JRY), Under the 
JRY, the projects are locally identified and 
implemented. The duplication of v̂ ork by 
agencies, therefore, has been effectively 
curbec The directions to the State Govern-
ments have been issued in the form of the 
Manual on JRY. a copy of which was sent to 
the hon’ble Members by post separately. Its 
copies have also been kept in the Parliament 
Library for the perusal of the hon'ble Mem-
bers

Take Over of National Highways by 
National Highways Authority

2408. SHRI SHANTARAM NAIK: Will 
be Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the programme of phased 
take over of the National Highways by the 
National Highways Authority has been final-
ised;

(b) if so, the details thereof. State-wise;

(c) whether the Authority have also

taken over the work from the respective 
States machinery; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) No. Sir.

(b) to (d). Does not arise in view of (a) 
above.

Operation Black Board Programme In 
Bihar

2409. DR. C.P. THAKUR: Will be 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) the details of blocks selected in 
Bihar under Operation Black Board; and

(b) the details of work done so far?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) The details of Blocks cov-
ered in Bihar under the scheme of Operation 
Blackboard during 1987-88 and 1988-89 are 
given in the statement below.

(b) The Quarterly Progress Report as 
on 31st March, 1989 for the first phase 
indicates that out of 9379 schools identified 
as deficient in buildings, the State Govern-
ment has constructed buildings in 3418 
schools and construction is in progress in 
another 3640 schools. All the 6198 posts of 
teachers have been filled and the total amount 
of Rs. 956.22 lakhs provided for salary of 
these teachers has been spent. In regard to 
teaching and learning equipment the State 
Government has utilised Rs. 107.70 lakhs 
out of Rs. 912.19 lakhs provided for this 
purpose.

The first Quarterly Progress Report for 
the second phase is due in August.
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STATEMENT
1 2

SI. No. 1987-88
Name of the Block 22.

■; -V

Sandesh

1 2 23. Jalalpur

1. Fatwah 24. Baniapur

2. Phulwari 25. Garkha

3. Bikram 26. Ouchaikote

4. Rajgir 27. Manjha

5. Chandi 28. Mairwa

6. Akbarpur 29. Barharia

7. Sirdalla 30. Pachrukhi

8. Atri 31. Narkatiaganj

9. Konch 32. Bagaha

10. Fatehpur 33. oidhwa

11. Imamganj 34. Turkaulia

12. Arwal 35. Kalyanpur

13. Nabinagar 36. Harsidhi

14. Madanpur 37. Madhuban

15. Sasaram 38. Dumra

16. Kargahar 39.
1

Sonbarsa

17. Dinara 40. Runisaidpur

18. Mohania 41. 'Pupri'

, 19- Barhampur 42. Musahari

20. Sah'ar 43. Kurhani

21. , Rajpur 44. Kantii
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45. Lalganj 67. Farbisganj

46. Mahua 68. Korha

47. Begusarai 69. Barari

48. Bakhani 70. Lakshmipur

49. Kalyanpur 71. Sikandara

50. Warisnagar 72. Lakhisarai

51. Rosera 73. Surajgarha

52. Bahadurpur 74. Alauii

53. Kuseshwar Asthan 75. Colgong

54. Jele 76. Pirpaninti

55. Benipatti 77. Amarpur

56. Khajauli 78. Rajaun

57. Rajnagar 79. Kundahit

58. Madhepur 80. Sarayahat

59. Sour Bazar 81. Nala

60. Tribeniganj 82. Dumka

61. Chatarpur 83. Deoghar

62. Singheshwar 84. Mehnma

63. Krityanand Nagar 85. Rajmahal

64. Banmankhi 86. Barharwa

65. Raniganj 87. Borio

66 Narpatganj 88. Nirsa-cum-Chirkunda I
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89. Baghmar-cum-Kailas

90. Giridih

91. Bagodar

92. Dhanwar

93. Jamua

94. Chatra

95. Simaria

96. Pratappur

97. Huntarganj

98. Chauparan

99. Bishrampur

100. Husainabad

101. Chhatarpur

102. Patan

103. Balumath

104. Burmu

105. Angara

106. Sonahatu

107. Tamar

108. Simdega

109. Kolebira

110. Bano

111. ’ Thethaitangar
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112. Pafkot “

1 i3. Kuru

114. Sonua

115. Ichagarh

116. Adityapur (Gamaharia)

117. Potka

118.' Patamda

119. Bahragora

120. Chakradharpur

SI. No. 1988-89

Name of the Block 

1 2

1. Masaurhi

2. Barh

3. Mokama

4. Asthawan

5. Biharsharif

6. Gobindpur

7. Nawadah

8. Gurua

9. Shorghati

10. Awas
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: 11.- Wazirganj

. V •
12. Makhdumpur

13. Kutumba

14. Rafiganj

15. Dehri

16. Karakat

' 17. Nasriganj

Bhagwanpur

19. Arrah

• 20. Shahpur

21. Tarari

22. Piro

23. Masrakh

24. Taraiya

25. Dariyapur

26. Husainganj

?7. Ander

28. Raghunathpur

29. Barauli

30. Raikunthpur

31. Nawatan

32.
■ (l . Lauria

*33. /  Ramnagar

'■? -<‘ -«S'«r,#r̂ -
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34. Dhaka

35. Sugauli

36. Ghorasahan

37. Adapur

38. Belsand

39. Majarganj

40. Bathnaha

41. Baruraj

42. Sahabganj

43. Sakra

44. Patepur

45. Goraul

46. Matihani

47. Charia Bariarpur

48. Sarairenjan

49. Hassn Pur

50. Bibhitipur

51. Manigachhi

52. Kewati

53. Baheri

54. 'Mahubani

55. Bisfi
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56.

\ '

Pandaul

57. Fulparas

58. Mahisj

59. Saiakhua

60. Raghwapur

61. Murliganj

' 62. Purnia East

63. Dhandaha

64. Barbara

65. Kaswan
f .

66. Araria

67. Bhargawan

68. Falka

69. Kadawa

70. Kharagpur

71. Khaira,

72. Hulasi

73. Barbigha

' 74. Khagaria

75. Jagdishpur

76. Sultanganj

77. Sabaur

78. ‘ Shambhuganj

79. Chas

80. Chandan Keyari

81. Madhupur

82. Mahugawan

83. Jarmundi

84. Ramgarh

85. Jamtara

86. Borheh

87. Pakur

88. Maheshpur

89. Beromo

90. Bengabad

91. Deori

92. Nawadih

93. Hazaribagh

94. . Barkhafa

95. Koderma

96. Barahi

97. Itakhori

98. Chinpur

99. Pauki

100. • Untari

101. Bhawanathpuf
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Maghuson

103. Kanka

104. Namkum

105. Sill

106. Araki

107. Sisai

108. Kurdeg

109. Gumala

110. Basia

111. Kiski

112. Jaganathpur

113. Manoherpur

114. Saraikella

115. Chandii

116. Nimdih

117. Gulmuri (Muhalla)

118. Dumeria

Engineering Colleges without Minimum 
Infrastructure

2410. DR. P. VALLALPERUMAN: Will 
be Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether many Centrally assisted 
Engineering Colleges in the country do not 
pCf^Gss the minimum infrastructure;

Written Answers 104
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(b) if so, the action proposed to be taken 
by Government against such Colleges;

(c) whether Government propose to 
ensure that minimum infrastructure is pro-
vided by the Engineering Colleges before 
they start working; and

(d) if so, the steps taken or proposed by 
Government in this regard?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER):(a) No. Sir.

(b) Does not arise.

(c) and (d). The All India Council for 
Technical Education (AlCTE) has been 
vested with statutory authority under the 
AlCTE Act, 19S7. Under the provisions of the 
Act, no newtechnicalinstitutionornew course 
can be started without the approval of the 
AlCTE. Approval is given when the AlCTE is 
satisfied that the institution is in a position to 
provide the infrastructure and other facilities 
as per norms laid down.

Implementation of New Education 
Policy

2411. SHRI RAM PYARE PANIKA: 
PROF. SAIFUDDIN SOZ:

Will be Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether any review has been under-
taken about the progress made in the imple-
mentation of the New Education Policy:

(b) if so, the outcome thereof;

(c) whether any financial constraints 
have come in the way of the implementation 
of the policy; and

I
(d) if so. the steps being taken or.
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proposed to b© taken to remove those con-
straints in the imptementation of the policy?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) and (b). The progress of 
imf^amentation of the National Policy on 
Education. 1986 (NPF) is reviewed from 
time to time in official meetings at different 
levels and through correspondence. The 
physical and financial progress of the 
schemes under NPE is also reviewed while 
releasing grants to State Governments. The 
Scheme are at various stages of implemen-
tation in the States.

(c) and (d). There is a resource con-
strains. Resources are made available for 
Education depending upon the total availa-
bility of resources for development activities 
and the competing demand from other sec-
tors. Notwithstanding the overall constraints, 
efforts are being made to implement pro-
grammes in the thrust areas under NPE as 
best as possible. The possibility of external 
funding through multilateral and bilateral 
sources in some crucial areas of education is 
also being explored.

PM*8 Foreign visit In July, 1989

2412. SHRI UTTAM RATHOD; Will be 
Ministerof EXTERNAL AFFAIRS be pleased 
to state:

(a) the countries visited by the Prime 
Minister in July, 1989; and

(b) the outcome of the discussions held 
by him with the leaders of these countries?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAO): (aj 
France, USSR and Pakistan.

(b) France: The Prime Minister visited 
France at the invitatbn of President Mitter-
rand bn the occasion of the Bi-centenary of

•the French Revolution. He had meetings 
with President Mitterrand and Prime Minister 
Record on expanding bilateral cooperation 
as well as on international issues of interest 
to both countries.

(ii) USSR : Prime Minister’s brief work-
ing visit to Moscow at President Gorbachev’s 
invitation was in continuation of the tradition 
of regular India-Soviet Summits held annu-
ally since 1985. Major international develop-
ments since the two leaders last met in 
November 1988 were reviewed in depth. A 
broad agreement on global issues emerged. 
Both sides agreed to work towards intensifi-
cation of our multi-faceted and dynamic bi-
lateral cooperation and maintain this fre-
quent high level dialogue, reflective of the 
importance attached by both countries to 
this relationship.

(iii) Pakistan : Prime Minister’s 
visit to Pakistan was the first-ever bilateral 
visit by Indian Prime Minister since 1960 
when Pandit Jawaharlal Nehru visited Paki-
stan to sign the Indus Water Treaty. The 
substantive talks with leaders of Pakistan 
covered bilateral, regional and international 
issues. Bilateral issues discussed included 
Siachen, terrorism, Pakistan’s nuclear pro-
gramme, drugs, illegal border crossings, 
delimitation of maritime boundary and people- 
to-people exchange. The two Prime Minis-
ters agreed that bilateral consultations at 
appropriate level should continue on a regu-
lar basis to identify further measures to 
improve cooperation in various areas. The 
Prime Minister extended an invitation to the 
Prime Minister of Pakistan to visit Indio, 
which was accepted with pleasure.

[ Translation]

Decentralisation of IRDP

2413. DR. CHANDRA SHEKHAR 
TRIPATHI: Will be Minister of AGRICUL-
TURE be pleased to state:
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W (a) - .whether Government propose to 
' decentralise the Integrated Rural Develop-

ment Programme;

• (b) ’ if so, whether instructions have 
been issued to transfer most of the works to 
be completed under this programme, to 
Panchayats;

(c) whether Government have sent any 
circular also to States for the speedy imple-
mentation of thoso works: and

(d) if so, the details of the progress 
made so far in this regard?

THE MINISTER OF STATE IN THE 
DEPARTf^ENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY);
(a) to (d). The Integrated Rural Develop-
ment Programme (IRDP) is essentially a 
programme for providing income generating 
assets and skills. Identification of beneficiar-
ies and selection of adivities are to be done 
at the local level. Planning for backward and 
forward linkages is done at the block and 
district level. In this sense IRDP is already a 
decentralised programme.

To ensure an even spread of programme 
benefits, it was decided in consultation with 

, the State Governments, to provide for 75% 
of the targets under IRDP to be allocated 
among the Panchayats/mandal on an equal- 
able basis. Guidelines in this regard have 
been issued on 18.5.1989.

[English]

Joint Surveillance of Nuclear Facilities

2414. SHRIMATIKISHORISINHA: Will 
be Minister of EXTERf^AL AFFAIRS be 

. pleased to state:

(a) whether Pakistan has made any 
suggestion for joint surveillance of nuclear
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facilities of both the countries; and

(b) if so, Governments reaction thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAO): (a) 
Pakistan has been making proposals, from 
time to time, on nuclear matters, in a narrow 
regional or bilateral context. Some of these 
nave been on mutual inspection of nuclear 
facilities of both India and Pakistan.

(b) Government considerthese matters 
basically of a global character and, there-
fore, not amenable to bilateral or regional 
solutions. As Pakistan’s nuclear programme 
is well known to be weapons oriented Gov-
ernment need to be cautious in these mat-
ters.

Shortage of Teachers in Prlnnary 
Schools

2415. SHRI NARSINGH
SURYAVANSI: Will be Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

(a) whether the Fourth All-India Educa-
tional Survey has revealed that there is an 
acute shortage of teachers in primary schools 
and the Navodaya Vidyalayas too suffer 
from such shortage; and

(b) if so, the facts in this regard and the 
steps taken to provide adequate number of 
teachers in the schools?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) The Fourth All India Educa-
tional Survey conducted by National Council 
of Educational Research and Training 
(NCERT) with 30th September, 1978 as thie 
reference date revealed that the teacher : 
pupil ratio for the country as a whole was 
1:41 at the primary stage and 34.75% of 
primary schools in the country had only one
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and provided to thie Gujarat Government by

As the Navodaya Vidyalaya Scheme 
started only in March '86, the Fourth All India 
Educational Survey did not cover them. 
However, in the Navodaya Vidyalayas, 
adequate number of teachers are being 
recruited by direct recruitment and by trans-
fer on deputation. The Principals of the 
schools have also been authorised to fill up 
short-term vacancies by ad-hoc appointment.

(b) School education is looked after 
primarily by the State/UT Government con-
cerned and therefore, the steps in this regard 
are determined by them. According to the 
Fifth All India Educational Survey with ,30th 
September, 1986 as the reference date, this 
teacher : pupil ratio has gene up to 1:44 
although there has been an increase in the 
number of teaci lers at the primary stage over 
this period by 16.65%. The percentage of 
single teacher schools has made down to 
27.96%.

The centrally sponsored scheme of 
Operation Blackboard launched in the con-
text of National Policy on Education, 1986 
seeks to provide a second teacher to all 
single teacher schools in the country in a 
phased manner. During 1987-88 and 1988- 
89, 36891 and 36327 additional teachers 
respectively have been sanctioned under 
the scheme.

[7rans/a//on]

Construction of Houses under Indira 
Awas Yojana in Gujarat

2416. SHRICHHITUBHAIGAMIT; Will 
be Minister of AGRICULTURE be pleased to 
state;

(a) ,the amount asked for by Gujarat' 
Government during 198,7-88 and 1988-89 
for constructing houses under the Indira 

.Awas Yojana .and the arhount sanctioned

■ " ,

and provide 
June, 1989;

1911 iSAKA)

(b) the number of such houses altotted 
upto June, 1989; and

(c) the time by which the remaining 
houses will be allotted?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE {SHRI JANARDHANA POOJARY):
(a) to (c). An amount of Rs. 410.00 lakhs (in 
cash) was allocated to Gujarat for construc-
tion of houses under the Indira Awas Yojana 
(lAY) during each of the years 1987-88 and
1988-89. Indira Awas Yojana is being con-
tinued as a component of Jawahar Rozgar 
Yojana (JRY) during the year 1989-90.

Since the inception of the Indira Awas 
Yojana in the year 1985-86, an amount of , 
Rs. 1932.00 lakhs (in cash) has been allo-
cated to Gujarat so far upto June, 1989. A 
total of 16,910 houses are reported to have 
been allotted to the beneficiaries under the 
programme so far out of a total of 19443 
constructed. As per the information furnished 
by the State Government, the remaining 
houses would be allotted soon.

[English]

Navodaya Vidyalayas in Bihar

2417. DR. G.S. RAJHANS: Will be 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether Government propose to set 
up any Navodaya Vidyalayas in Bihar during
1989-90 and 1990-91; and

(b) if so, the details thereof? .

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI P. SHIV
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SHANKER): (a) and (b); Yes, Sir. Govern-
ment propose to set up Navodaya Vidyalayas 
in Bihar during 1989-90 and 1990-91 subject 
to availability of funds. The details thereof 
are yet to be finalised.

ised in Kerala during VII Plan is estimated to 
be about 7,000, which includes 700 tradi-
tional craft motorised through Centrally, 
Sponsored Scheme viz. 'Motorisation of 
Traditional Craft’.

. Assistance to Traditional Fishermen

2418. SHRIVAKKOMPURUSHOTHA- 
MAN: Will the Minister of AGRICULTURE 
be pleased to state;

(a) whether any target was fixed during 
the Seventh Five Year Plan for modernisa-
tion fishing industry by helping traditional 
fishermen to motorised their crafts:

(b) if so. the details thereof and the 
extent to which the target has been achieved;

(c) the number of fishing crafts which 
have been motorised in Kerala during the 
current Five Year Plan; and

(d) what other measures are being 
taken to help the traditional fishermen in 
Kerala?

(d) Some of the other measures taken 
for helping the traditional fishermen in Ker-
ala during VII Plan are:

i) Housing scheme for traditional 
fishermen through State pro-
gramme and Centrally Spon-
sored Scheme viz. ‘National 
Welfare Fund for Fishermen’.

ii) Group Accident Insurance for 
Active Fishermen.

iii) Supply of kerosene at fair price.

iv) Imparting training to fishermen 
for operation and maintenance 
of Out Board Motors.

v) Issue of lumpsum grant for edu-
cation of fishermen children.

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) and (b). Modernisation of tradi-
tional fisheries is planned to be achieved 
during 7th plan though motorisation of tradi-
tional craft and introduction of improved 
Beach Landing Craft. During VII Plan it is 
targetted to motorised 5,000 traditional craft 
in maritime States and Union Territories 
through Centrally Sponsored Scheme viz. 
‘Motorisation of Traditional Craft’. Sanction 
has already been issued to motorise 3,023 
traditional craft till 1988-89. Out of 202 Beach 
Landing Craft targetted during VII Plan, 
sanction has been issued to introduce 198 
Beach Landing Craft till 1988-89.

(0), The number of fishing craft motor-

vi) Pension for aged fishermen etc.

Facilities for Ship Building in India

2419. SHRI S.G. GHOLAP: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state the details of facilities being 
provided for ship building in India?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT); The details of main 
facilities, among others, provided for ship-
building in India are:—

(i) Shipyards constructing large 
ocean-going vessels at Interna- , 
tional Parity Price (IPP) deter; 
mined by Government are en-
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titled to a subsidy of 20% of the 
IPP.

(ii) Shipyards constructing Ocean-
going vessels are allowed duty 
free imports for items duly cleared 
by Directorate General of Tech-
nical Development, Department 
of Electronics, etc. under bond;

(III) A Government subsidy at 33% of 
the cost price is available for 
construction of Fishing Trawlers; 
and

(iv) Shipyards building Fishing Trawl- 
ers are allowed duty free imports 
of components within the speci-
fied list subject to a maximum 
limit of 20% of cost price of the 
Trawler.

[ Translation]

Construction of Navodaya Vidyalaya 
Building in Sagar District

2420. SHRINANDLALCHOUDHARY: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to slate:

(a) the estimated expenditure likely to 
be incurred on the Navodaya Vidyalaya and 
its proposed building at Khurai Nagar in 
Sagar District;

(b) whether it is proposed to open 
another Navodaya Vidyalaya in Sagar Dis-
trict; and

(c) if so, the details thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) The total estimated recur-
ring expenditure likely to be incurred on the 

5 Navodaya Vidyalaya at Khurai Nagar, Dis-

trict Sagar in the year 1989-90 Is Rs. 13.00 
lakhs. The estimated expenditure In respect 
of the proposed building for this Vidyalaya is 
Rs. 1.57 crores.

(b) No, Sir.

(c) Does not arise.

Development of Disease Resistant 
Variety of Potato

2421. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of AGRICULTURE 
be pleased to state;

(a) whether a variety of potato which is 
resistant to all kinds of diseases, has been 
developed in USA;

(b) if so, whether it is proposed to 
develop such a variety in our Agricultural 
Universities also; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL RE-
SEARCH AND EDUCATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI HARI 
KRISHNA SHASTRI); (a) No, Sir. We are 
not aware of any cultivated variety of potato 
developed in U.S.A., which Is resistant to all 
kinds of diseases.

(b) and (c). Does not arise.

Diploma course in creative writing in 
Hindi by Indira Gandhi National Open 

University

2422. SHRI YOGESHWAR PRASAD
YOGESH: Will ihe  Minister of HUMAN
RESOURCE DEVELOPMENT be pleased,, 
to state:

(a) the steps taken by the Indira Gandhi 
National Open University to- start the Di-
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^  ploma course in creative writing in Hindi:

. (b) whether tlie course is proposed to 
be started from the current academic ses-
sion; and

■ (c) the number of posts created [or the 
purpose?

THE MIN.v^FER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) The following stops have 
been taken by Indira Gandhi National Open 
University to start the Diploma couise in 
Creative Writing in Hindi:

(i) The programme design and syllabi 
have been finalised.

(ii) Course Units have been allocated 
to Experts-cum-Course Writers.

(iii) About 50% of the units have been 
received and are in the process of 
editing.

The course materials should be ready 
by the end of this academic year.

(b) No, Sir. The course is likely to be 
introduced in January. 1991.

(c) No separate posts have so far been 
created.

[English]

Shrimp Fishing by Muiti-Purpose 
Fishing Vessels

2423. SHRI T. BALA GOUD:
SHRI SOMNATH RATH;

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whether the high level technical 
Committee on multi-purpose fishing vessels

has submitted its report;

(b) if so, the recommendations made by
the Committee;

(c) the steps being taken to implement 
the recommendations to ban shrimp-fishing 
by multi-purpose fishing vessels;

(d) whether any directives have been 
given to the Director-General of Shipping in 
this regard; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTLER): (a) 
A Working Group constituted to study vari-
ous aspects regarding multi-purpose fishing 
vessels has already submitted its report.

(b) A statement is given below.

(c) to (e). The Report of the Working 
Group is under consideration of the Govern-
ment.

STATEMENT

The main recommendations of the Work-
ing Group are:

1. Urgent steps should be taken to 
reduce the pressure on the exploi-
tation of coastal shrimp resources 
in the North East Coast.

2. More number of vessels should not 
be permitted for shrimp trawling in 
the region (North East Coast).

3. Suitable incentives may be given to 
the industry to encourage them to
initiate diversified fishing for shrimp 
resources.

4. Replacement of old de-commis-

3,1989 W r^efi Answers i 1 6'
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^sioned (out-rigger and multi-pur-
pose trawlers) may be perrhitted 
subject to a maximum of 80% and 
review after a period of five years.

5. A legislation enforcing ‘Mesh’ 
Regulation of Cod-end at 35-mm 
and above instead of 18-25 mm as 
found prevalent now all along coast, 
should be brought.

6. Installation/fixing of out-rigger 
booms/derricks should not be per-
mitted. Even provision for install-
ing/fixing out-rigger/derricks at later 
stage should not be permitted.

7. Designating fishing vessels as 
multi-purpose vessels/trawlers, 
combination vessels, trawlers, 
resource specific vessels etc. is 
recommended to be discontinued 
forthwith by notification.

8. Notification to be issued to the ef-
fect that type specific fishing ves-
sels only will be permitted to be 
introduced.

9. A High-level Technical Committee 
may be constituted to inspect the 
vessels and fishing equipment in-
cluding fishing gear and issue 
necessary certificate to the effect 
that vessel conformed to the ap-
proved specification with respect 
to the type, fishing equipment and 
fishing gear for which permission 
has been given by the Govern-
ment.

10. The Mercantile Marine Department 
to be instructed/informed that all 
fishing vessels should be regis-
tered only on production of Techni-
cal Certificate issued by the Expert 
Technical Committee.

11. All large fishing vessels and also 
the mini-trawlers should be directed 
to give their data-sheet at the end 
of voyage to the Government or 
any other agency for scientific 
analysis and for monitoring the 
status ot resource position periodi-
cally.

Staff Strength

2424. DR.PHULRENUGUHA: Willthe 
Minister of EXTERNAL AFFAIRS be pleased 
to state:

(a) the number of employees in his 
Ministry; and

(b) out of these the number of women 
employees with their ranks?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAO): (a) 
Total number of employees in the Ministry of 
external Affairs at Hqrs. is 2130.

(b) The numberof women employees is 
278.Their ranks are as follows:

Joint Secretary 

Director

Deputy Secretary 

Deputy Director 

Advisor (Hospitality) 

Under Secretary 

Legal Officer 

IPS Probationer 

Manager (Hostel) 

Librarian

4

5 

4 

1 

1

12

1

4

1

1
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Asstt. Librarian 

Junior Interpreter 

Section Officer 

Senior P A  

Personal Assistant 

Stenographer 

Hindi Translator 

Assistant 

Clerk

Telephone Operator

Peon

Farash

Sweeper
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2

2

3

1

21

10

2

727

147

6

14

1

8

Total; 278

Working of Navodaya Vidyalayas

•2425. PROF. SAIFUDDIN SOZ; Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether Government have taken 
any steps to obtain the feed back on the 
working of Navodaya Vidyalayas: and

(b) if so, the details thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) and (b). Yes, Sir. the feed-
back in respect of the working of Navodaya 
Vidyalayas is obtained through the field vis-
its by the officers of (i) the Ministry, (ii) 
Navodaya Vidyalaya Samiti, (iii) National

Council of Educational Research and Train-
ing. (iv) Kendriya Vidyalaya Sangathan, (v) 
State/UT Governments, visits of eminent 
educationists and through monthly progress 
reports from the Principals of the Navodaya 
Vidyalayas. The position in respect of en-
rollment, rate of retention, provision of teach-
ers, construction of buildings, and provision 
of other infrastructure is satisfactory. Data 
on some important aspects of the socio-
economic status of the parents of students of 
198 Navodaya Vidyalayas as on 30th April,
1988, was collected by the Navodaya 
Vidyalaya Samiti, which reveal as under;

(i) 18.7% students belong to rural 
areas where 19.3% are from urban 
areas;

(ii) 18.7% students are from Sched-
uled Castes;

(iii) 12% are Scheduled Tribes;

(iv) 23% are girls;

(v) 41 % parents of the students study-
ing in Navodaya Vidyalayas have 
income only upto Rs. 6,000/- p.a.,
i.e., below the poverty line.

(vi) 16% of students are first genera-
tion learners and 70% come from 
the families with no college educa-
tion.

Promotion of Agro-Exports

2426. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of AGRICUL-
TURE be pleased to state;

(a) whether proper linkage between 
industry and the Agriculture and bring about 
an increase in the production and lead to 
improvement in quality of agro-products;

(b) if so, the steps proposed to be taken
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In this regard;

(c) whether the agro-exports of the 
country are also likely to be stepped up as a 
result thereof; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTIWIENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV); (a) to (d). Proper linkage botween 
industry and the agriculture can bring about 
an increase in the production and also lead 
to Improvement in quality ot agro products. 
This is one of the objectifies of the Ministry of 

ood Processing Industries. Although agro 
(■> ports of India are determined on the basis 
of assessment of production prospects and 
internal demand situations, a better linkage 
between the industry and the agriculture can 
also be one of the factors :n stepping up of 
exports of agro food products.

Supply of Paper to Book Publishers in 
Cooperative Sector

book-publishing units in the co-operaJive 
sector; and

(b) if so, the details thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMEN T (SHRI P. SHIV 
SHANKER): (a) No. Sir.

(b) Does not arise.

National Highway Development Proj-
ects

2428. DR. KRUPASlNOHtlBHOi-^^vili 
the Minister of SURFACE TRAfJSPOR ! bo 
pleased to state:

(a) whether Government hive recently 
cleared some National Highways develop-
ment projects;

(b) if so, the name, number and the 
distance of those Nalionai Highways; and

(c) the estimated cost of these proj-
ects?

2427. SHRI V.S. VIJAY RAGHAVAN: 
Will the Minister of HUfvlAN RESOUCE 
DEVELOPMENT be pleased to state:

(a) whether there is a proposal to sup-
ply printing paper at concesstonal rates to

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRAiJSPORT 
(SHRI RAJESH PILOT): (a) and (b). Pre-
sumably, the Hon.ble Membt;r is wanting to 
know about the roads included in the Na-
tional Highways network in February, 1989, 
the details of which as under:

SNo. Name NH.No. Total length (Kms)

1. Link Road from Manoharpur on NH. No. 8 
to Dausa on NH. 11.

11-A 64

2. Beawar-Sirohi-Kandia Ro?id 14 450

3. Nizamabad Jagdalpur Road 16 460

4. Pathankot-Mandi Road 20 220

5. Cochin-Madurai Road 49 280

1674
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(c) It is, too early to indicate the esti-
mated cost of development of these routes 
to National Highway standards as the defi-
ciencies are yet to be identified.

Translation of Akademi Award V/inning 
Titles

2429. PROF. NARAIN CHAND PAR- 
ASHAR; Will the Minister of HUMAN RE-
SOURCE DEVEIOPMENT be pleased to 
lefer to the reply giver, on 3 April 1986 to 
Unstarred Question No. 5174 regarding 
translation of ancient classes and master-
pieces of Modern Indian Literature and state;

(a) the names of the 12 books selected 
tor translation inio 32 languages along with 
the names of the languages concerned;

(b) whether the initiative to take up 
another 18 Akademi Award winning titles for 
translation into other Indian Languages has 
actually been ftowed up and the book trans-
lated as per programme;

(c) if so. the names of the 18 Award 
Winning Titles and the names of the lan-
guages into which they have been trans-
lated; and

(d) the names of the 8 eminent persons 
representing Arts. Research and Scholar-
ship on the National Council of Arts‘>

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRIMATI KRISHNA SAHI);
(a) A list of the 12 award winning titles 
together with the names of languages into 
which each has t>een translated is given in 
the Statement I below. These books would 
be translated into all the languages recog-
nised by the Sahitya Akademi.

(b) Yes. Sir.

(c) The names of 18 award winning 
titles and the names of languages into which 
these have been translated are given in 
Statement II below.

(d) Following eight persons represent-
ing Arts, Research and Scholarship on the 
National Council for Culture (erstwhile Na-
tional Courx:il of Arts) have been nominated:

1. Smt. Pupul Jayakar

2. Shri Ravi Shankar

3. Dr. Mulk Raj Anand

4. Shri Charles Correa

5. Shri Sankho Choudhuri

6. Dr. Jabbar Patel

7. Dr. L.P. Sihare

8. Shri Syam Benegal

STATEMENT I

1. lyaruingam (Assamese Award- 
winning noval) by Dr. B. K. 
Bhattacharyya
Tr: Bengali Bengali. Dogri, Gujarati, 
Hindi. Kannada. Kashmiri, Mara-
thi, Oriya, Punjabi, Telugu, Maithili, 
Manipuri, Rajasthani, Nepali, 
Konkani, Urdu, Tamil.

2. Arogya Niketan (Bengali Award- 
winning title) by Sri, Tarashankar 
Bandyopadhyay
Tr: Gujarat, Malayalam, Hindi, 
Marathi, Punjabi, Sindhi, Tamil, 
Telugu.

3. Kalkaiar Kachhei (Bengali Award- 
winning title) by Sri Gajendra Kumar 
Mitra
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Tr: Gujarati, Telugu, HinJi.

4. Saat Paglan Akashman (Gujarati 
Award-winning title) by Smt. Kun- 
danika Kapadia
Tr: Sindhi, Hindi, English, Marathi.

5. Amrit Aur Vish (Hindi Award-win- 
ning title) by Sri Amritlal Nagar 
Tr: Urdu, Telugu, Marathi.

6. Kavve Aur Kala Pani (A Hindi 
Award-winning title) by Sri Nirmal 
VermaTr: Punjabi, Bengali.

7. Meri Teri Uski Baat (Hindi Award- 
winning title) by Sri Yashpal
Tr: Punjabi. Bengali, Urdu.

8. Sat Sagar (Kashmiri Award-win-
ning title) by Sri Akhtiar Mohiuddin 
Tr. Hindi, Gujarati, Marathi, Sindhi.

9. Vyshakha (Kannada Award-win-
ning title) by Sri Chaduranga
Tr; Bengali, English, Hindi, Punjabi. 
Tamil.

10. Chemmeen (Malayalam Award- 
winning title) By Sri Thakazhi 
Sivashankara Pillai Tr: Assamese, 
Bengali, Gujarati. Hindi, Kashmiri, 
Marathi, Punjabi. Sindhi. Tamil. 
Konkani, Urdu, Telugu.

11. Sundarikalum Sundaranmarum  
(Malayalam Award-winning title) by 
Sri 'Uroob' P.C. Kuttikrishnan
Tr: Hindi, Tamil

12. Ayalkkar (Malayalam Award-win-
ning title) by Sri P. Kesav^Dev 
Tr: English, Hindi, Marathi,*Oriya.

STATEMENT II

1. Kaalam (Malayalam Award-winning 
title) by Sri M.T. Vasudevan Nair

Tr; Kannada, Tamil.

2. Yugant (Marathi Award-winning 
title) by Smt. Iravati Karve
Tr; Gujarati, Kannada, Sindhi, Tel-
ugu, Tamil.

3. Smaran Gatha (Marathi Award- 
winning title) by Sri G.N. Dandekar 
Tr: Hindi, Sindhi.

4. Jawaharlal Nehru  (Biography 
(Abridged) (English Award-winning 
title) By Sri S. Gopal
Tr. Hindi, Punjabi, Telugu, Marathi, 
Urdu.

5. -4zacf/(English Award-winning title) 
by Sri Chaman Nahal
Tr. Hindi, Kashmiri, Punjabi, Urdu, 
Tamil.

6. Morning Face (English Award-win-
ning title) by Sri Mulk Raj Anand. 
Tr: Punjabi, Malayalam, Telugu, 
Bengali.

7. The Last Labyrinth {EngWsh Award- 
winning title) by Sri Arun Joshi 
Tr: Oriya, Hindi.

8. The Serpent and the Rope {EngWsh 
Award-winning title) by Sri Raja 
Rao
Tr: Hindi, Punjabi, Telugu.

9. A/angaf?t;/c/i(DogriAward-winning 
title) by Sri O.P. Sharma 'Sarathi’ 
Tr: English, Kashmiri, Punjabi, 
Telugu, Oriya, Bengali.

10. Sunne Di Chiri (Dogri Award-win-
ning title) by Sri Om GoswamI
Tr: Hindi, English

11. Ek Chadar Maili Si (Urdu Award- 
winning title) by Rajinder Singh Bedi 
Tr; English, Bengali, Kannada,
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Kashiri, Tamil, Telugu,

12. Patjhar Ki Awaz (Urdu Award-win- 
ning title) by Ms. Quarratulain Hyder 
Tr; English, Hindi, Sindhi.

13. Kuruthi Puna! (Temil Award-win-
ning title) by Sri Indira Parthasara- 
thy
Tr: Hindi, Bengali.

14. Samudaya V'eed/j/(Tamil Award- 
winning title) By Sri Naa Parlhasa- 
rathy
Tr: English, Hindi, Kannada, Ma- 
layalam, Telugu, Urdu.

15. Agal W/a/(/(u (Tamil Award-winning 
title) by Sri M. Varadarajan
Tr: Kannada, Malayalam, Telugu.

16. Oru Kaveriyai Pola (Tamil Award- 
winning title) by Smt. Tripurasun- 
dari ‘Lakshmi’ Tr: English.

17. Andhrulu Sanghike Charltram 
(Telugu Award-winning title) by Sri 
Suravaram Pratap Reddy
Tr: Hindi.

18. Galivana (Telugu Award-winning 
title) by Sri P. Padmaraju
Tr: Bengali, Hindi.

Indian Aid to Nepal

2430. DR. B.L.SHAILESH: Will the 
Minister of EXT ERN AL AFFAIRS be pleased 
to state:

(a) whether India has been donor of 
largest aid to Nepal;

(b) it so, the total amount of aid given to 
Nepal so far for its various projects and that 
in the form of financial assistance; and

(c) the estimated cost of the India-aided

projects executed in that country during all 
these years?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAO): (a) 
Yes, Sir; during the period 1956-1980.

(b) India has date given over Rs. 375 
crores in aid for projects and financial assis-
tance to Nepal. The value of this assistance 
will be several times at current (1989) prices.

(c) India has so far completed projects 
worth over Rs. 288 crores in Nepal. The 
value of this assistance will be several times 
at current (1989) prices.

A sum of Rs. 15-20 crores is spent by 
India annually on project aid to Nepal.

Supply of Pig Iron by Sail

2431. SHRI M.V. CHANDRASEKHARA 
MURTHY: Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the Steel Authority of India 
Limited has been unable to keep its commit-
ment as per various agreements to supply to 
the clients the required quantity of Pig Iron;

(b) if not, the reasons therefor;

(c) whether any such commitment was 
made to some of the Government compa-
nies;

(d) whether due to non-availability of 
Pig Iron at the committed rate, some of the 
priority industries in defence, etc. have been 
badly affected;

(e) if so, the facts thereof; and

(f) the efforts being made by the Steel 
Authority of India Limited to ensi/re regular 
supply of pig iron at the agreed rate at least 
to Government organisations?
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THE MINISTER OF STEEL AND MINES 
(SHRI M.L FOTEDAR); (a) to (e). Pig iron is 
supplied to the consumers by Sail in accor* 
dance with the distribution guidelines of the 
Joint Plant Committee (JPC) from time to 
time. Within the overall availability, about 
70% are generally allocated to priority status 
‘A’ customers subject to their demands 
During 1988-89, availability of pig iron from 
steel plants was less compared to previous 
years and Govt, had to allow imports at 
reduced rates of import duty. Nevertheless, 
some foundry industries have reported diffi-
culties because of shortage of supplies of pig 
iron. However, right now, the availability 
situation of Pig Iron has considerable eased.

(f) Production of pig iron in the steel 
plants has been stepped up and in the first 
quarter, their production has been more than 
the target. Imports at a reduced level of duty 
are also being continued. Vizag Steel Plant 
is expected to start production of pig iron 
during the year. With these developments 
there should be no difficulty for consumers.

Infiltration of Burmese Zoml Activists 
Into Manipur

2432. DR. B.L. SHAILESH; Will the 
Ministerof EXTERNAL AFFAIRS be pleased 
to state:

(a) whether the attention of Govern-
ment has been drawn to the news item 
captioned 'Some Burma Tribes plan Gov-
ernment-in-exile in India’ appearing in “The 
Telegraph”, Calcutta dated 10 July, 1989;

(b) if so, whether it is a fact that many 
Zomi activists from Chin Hills have entered 
Manipur recently after the Burmese military 
regime stepped up its vigil on the Chin par-
ties; and

(c) if so, the reaction of Governinent
thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAO): (a) 
Yes. Sir.

' (b) Government have no such report.

(c) Does not arise.

Sale of Gold by Bharat Gold Mines Ltd.

2433. DR. B.L. SHAILESH: Will the 
Minister of STEEL AND MINES be pleased 
to state:

(a) whether the Bharat Gold Mines 
Limited (BGML) has appointed a selling 
agent for sale of its gold to the licensed 
dealers;

(b) if so, the reasons therefor;

(c) the commission payable to the sail-
ing agent;

(d) the reasons why, the existing agtn 
cies like the State Bank of India could not seli 
the gold as before;

(e) whether this arrangement would 
apply to gold mined from the Kolar fields in 
future also; and

(f) whether precautions and safeguards 
have been taken in consultation with the 
Gold Controller against any bungling in the 
sale by the sole agent?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SHRI MA- 
HABIR PRASAD): (a) to (f). Since June.
1988, Bharat Gold Mines Limited had been 
permitted to sell gold in the domestic market 
as per the procedure prescribed by the Gold 
Control Administrator. Initially, in terms of^ 
tha procedure prescribed, gold was to be 
cold to licensed dealers through the State 
BanK of India at the rnotropolitan centres of
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Bombay, Calcutta, Delhi and Madras. Since 
sales through the State Bank of India did not 
pick up resulting in substantial accumulation 
of gold stocks, BGML was permitted to 
appoint a selling agent, to whom one percent 
commission is payable on the gold sold as in 
the case of State Bank of India, for augment-
ing the sales. The sale of gold to licensed 
dealers through the agent has picked up 
because of his direct contacts which could 
not be established through the branches of 
the State Bank of India.

2. The agreement with the selling agent
is for a period of one year which can be 
extended by another year. The arrange-
ments through the State Bank of India are to 
be continued without any limitation regard-
ing the duration. The agreement entered 
with the agent provides necessary safe-
guards; and BGML has also obtained a 
irrevocable revolving Bank guarantee from 
the agent of cover the gold being handed 
over from time to time. This bank guarantee 
is encashable if the agent does not hand 
over the proceeds of the gold assigned to 
him.

Plan Targets of Acquisition of Ships

2434. DR. B.L SHAILESH: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the tight foreign exchange
position has hit hard country’ ship acquisi-
tion programme as envisaged in the Sev-
enth Plan;

(b) the extent to which the Plan targets
of acquisition of ships remain unachieved 
due to high ship prices and low capital forma-
tion by the Indian companies;

(c) whether Government are taking a 
fresh look at the formula of financing ship-
ping companies evolved by the Shipping 
Credit and Investment Company ot India;

(d) if so, the details thereof; and

(e) how it is proposed to implement the
ship acquisition plans and obviate India’s  ̂
dependence on the foreign shipping lines for 
export of its cargo and tide over the present 
foreign exchange crunch jeopardy?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Acqui-
sition of ships in most cases involves pay-
ment in foreign exchange and the foreign 
exchange exchange availability is one of the 
factors governing the pace of ship acquisi-> 
tion. The 7th Plan target of acquisition of 
ships have, however, not been achieved 
mainly due to reasons such as recession in 
the shipping industry till the end of 1987 and 
massive scrapping of old ships. The losses 
suffered by many shipping companies dur-
ing the period of recession retarded their 
programme of acquisition of new ships.

(c) and (d). The Ministry of Finance are 
reviewing the funding formula of "Shipping 
Credit and Investment Company of India. No 
final decision has been taken in the matter.

(e) The Government have taken the
following steps to increase the Indian tonr 
nage which will help in reduce India’s de- 
pendence on the foreign shipping lines for 
export of its cargo:

(i) Speeding up the acquisition proce-
dures;

(ii) Liberalisation of the acquisition
norms;

(iii) Allowing ship owners to place or-
ders on Indian shipyards withouff
reference to assessed require-
ments:

(iv) Providing cargp support to Indian 
shipping;
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(v) Modification of pari-passu obliga-
tions;

(vi) Rehabilitation of sick but viable 
shipping companies;

(vli) During April, 1987 to 30th June.
1989, Private Companies have 
been given approvals to acquire 
135 ships out of which 37 ships 
have been acquired so far;

(viii) Shipping Corporation of India has 
currently on order 15 ships aggre-
gating to 5.03 lakh DWT either for 
itself or on behalf of other Govern-
ment agencies.

(ix) A specialised financing institution 
viz. Shipping Credit and Investment 
Company of India (SCICI) has been 
formed to provide finances for ship 
acquisition by Private companies.

Inadequate Storage Facilities for 
Fertilisers

2435. SHRIMURLIDHAR MANE; Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) the estimated number of fertiliser 
bags wasted annually due to inadequate 
godown facilities and delay in loading;

(b) the approximate loss incurred dur-
ing the last three years; and

(c) the steps taken to ensure quick 
loading provkJe more godowns and to pro-
tect the fertiliser bags from being damaged 
by rains?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILISERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHUj: (a) to (c). By and large adequate 
godown facilities for storage of fertilisers are

available in the country. About 1% of the 
fertilisers bags get damaged on account of 
movement by rail/road, handling at ware-
houses/rail heads or other such unforeseen 
circumstances like delay in bading etc. Care 
is taken to keep the losses to the minimum, 
by inisting on ISI specifications for Lami-
nated Jute bags etc.

Supply of Diesel to Deep Sea Fishing 
Industry at Lower Rates

2436. SHRI MURLIDHAR MANE:
SHRI DAULATSINHJIJADEJA:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whether Ministry of Commerce have 
submitted any proposal to his Ministry for 
supply of diesel to deep sea fishing industry 
at tower rates; and

(b) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH TYTLER): (a) 
and (b). A copy of a scheme formulated by 
the Marine Products Export Devetopment 
Authority (MPEDA) for supply of diesel to 
deep sea fishing vessels at international 
prices has been received by the Ministry of 
Food Processing Industries from the Minis-
try of Commerce. The proposal is being 
examined.

Opening of Kendriya and Navodaya 
Vidyalayas

2437. PROF. NARAIN CHAND PAR- 
ASHAR: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to , 
state:

(a) whether Government have decided j  
to, open any new ̂ Kendriya or Navodaya
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Vidyalayas during the final year of the Sev-
enth Plan;

(b) if so, the names ol the places. State- 
wise selected for the opening of either type 
of the Vidyalayas; and

(c) th e  names of the districts, Stale- 
wise which do not have even a single Ken- 
driya Vidyalaya or Navodaya Vidyalaya 
( s e p a ra te ly  for each category) in them and 
the likely date by which it would be ensured 
that each district has at least one Kendriya 
Vidyalaya and one Navodaya Vidyalaya?

THE MWISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) to (c). Theposilion in regard 
to opening of Kondriya Vidyalayas and 
Navodaya Vidyalayas is as under;

I Kundriya Vidyaiayas :

Seven new Kendriya Vidyalayas have 
been sanctioned during 1989-90 at the fol- 
bwing places:

S. No Name of Place

1 2

1. Jagdalpur, fvladhya Pradesh

2. Vi;ayanarayanam Tamil Nadu.

3. INS Kalinga, Bheemunipatrtam, 
Andhra Pradesh.

4. Heldwani Cantt., Uttar Pradesh.

5. WCL Wani Area. Maharashtra.

6. BCPP Korba. Madhya Pradesh.

7. Itarsi. Madhya Pradesh.

Decision in regard to opening of more 
Kendriya Vidyalayas during 1989-90 has not 
been taken yet.

Kendriya Vidyalayas are not opened on 
geographical considerations as they are 
opened at places having concentration of 
transferable Centra! Government emptoy- 
ees. Hence. Kendriya Vidyalayas Sangathan 
do not maintain details of districts where no 
such school has been set up.

II. Navodaya Vidyalayas:
Navodaya Vidyalayas have so far been 

established in 256 districts of the country a 
list of which is given in the statement below. 
There is no Navodaya Vidyalayas in the 
remaining Districts. Further opening of new 
Navodaya Vidyalayas will depend on availa-
bility of funds during the Eighth Five Year 
Plan.

STATEMENT

Number of Districts where Navodaya Vidyalayas have been opened

SI. No. Name of the Stale/UT lo ta l number of NVs Districts

1 2 3 4

1. Haryana
1935-86

1 i) Rohtak

2. Maharar>htra 1 i) Amravati

futoil 2
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1 2 3 4

1986-87

1. Andlira Pradesh 4 i) Nalgonda
ii) Chittoor
iii) Nizamabad
iv) Karimnagar

2. Andaman & Nicobar 1 i) South Andaman

3. Arunachal Pradesh 1 i) Dibang Valley

4. Bihar 7 i) Samastipur
ii) Monghyr
iii) West Champaran
iv) Dumka
V) Bhojpur
Vi) Madhubani
vii) Gumla

5. Dadar & Nagar Haveli 1 i) Dadar & Nagar Haveli

6. Goa Daman & Diu 1 i) Canaoona Goa

7. Gujarat 2 i) Khera
ii) Junagarh

8. Haryana 2 i) Jind
ii) Hissar

9. Himachal Pradesh 4 i) Mandi
ii) Shimla
iii) Chamba
iv) Sirnpur

10. Jammu & Kashmir 7 i) Pulwama
ii) Kupwara
iii) Baramulla
iv) Ladakh
V) Udhampur
Vi) Rajouri

vii) Poda

11. Karnataka 6 i) Bangalore
ii) Kolar
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1 2 3 4

iii) Mandya
t iv) Shimoga

V) Chikamanglur
Vi) Raichur

12. Kerala 4 i) Idukki
ii) Pathanamthitta
iii) Kasargoc
iv) Ernakulam

13. Madhya Pradesh 7 I) Jhabua
ii) Tikamgarh
iii) Hoshangabad
iv) Jabalpur
V) Raipur
Vi) Panna

vii) Narsingpur

14. Maharashtra 6 i) Nagpur
ii) Buldana
iii) Esmanabad
iv) Latur
V) Gadchiroli
Vi) Nanded

15. Meghayala 3 i) West Garo Hills
ii) East Garo Hills
iii) East Khasi Hills

16. Orissa 5 i) Dhenkanal
ii) Korapur
iii) Keonjhar
iv) Cuttack
V) Pulbani

17. Pondicherry 2 ■ i) Pondicherry
ii) Karaikal

18. Punjab 3 i) Ludhiana
ii) Sangrur
iii) Faridkot

19. Rajasthan 5 i) Nagaur
ii) Churu
iii) Banswara
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1 2 3 4

r
iv)^ Udaipur
V) Jaipur

20. Uttar Pradesh 10 i) Meerut
ii) Nainital
iii) Faizabad
iv) Bulandshahar
V) Bareilly
Vi) Jaunpur
vii) Sultanpur'
viii) Jhansi
ix) Rai Bareli
X) Gorakhpur

Total: 81

1987-88

1. Andhra Pradesh 12 i. East Godavari
ii. Adilabad
iii. Ananthapur
iv. Medak
V. Prakasam
vi. Visakhapatnam
vii. Kurnool
viii. Guntur
ix. Khammam
X. Rangareddy
xi. Cuddapah
xii. Nellore

2. Andaman & Nicobar Islands 1 i. Nicobar

3. Arunachal Pradesh 4 i. Lohit
ii. Tirap
iii. East Kameng
iv. Upper Subansiri

4. Bihar 15 i. Ranchi
ii. Singbnum
iii. Nawada
iv. Bhagalpur
V. Saharsa
vi. Begusarai

vii. Aurangabad
viii. Patna
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5. Chandigarh

6. Daman & Diu

7. Gujarat

8. Haryana

9. Himachal Pradesh

10. Jammu & Kashmir

11. Karnataka 10

ix. Gaya 
X. Muzaffarpur
xi. Darbhanga

xii. Purnea
xiii. Lohardega
xiv. Nalanda 
XV. Godda

i. Chandigarh

i. Diu

I. Bharuch
ii. Surat
iii. Kutch
iv. Jamnagar

i. Faridabad
ii. Sonepat
iii. Sirsa

i. Kangra
ii. Kinnaur
iii. Una
iv. Hamirpur

i. Anantnag
ii. Srinagar
iii. Badgam
iv. Kathua 
V. Poonch
vi. Kargil
vii. Jammu

i. North Canara
ii. Hasan
iii. Bidar
iv. Coorg
V. Gulbarga
vi. Dharwad
vii. Belgaum
viii. Bijapur 
ix. Bellary
X Chitradurga
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1

12. Kerala

13. Madhya Pradesh

-3

13

14. Maharashtra 12

15. Manipur

16. Mizoram

17. Orissa

i. Cannartore
ii. Kottayam
Hi. Calicut

1. Shahdol
ii. Indore
Fii. Dewas
iv. Shivpuri
V. Sagar
vi. Sidhi
vii. Rajandgaon
viii. Damoh
ix. Mandsaur
X. Bhind
xi. Bilaspur
xii. Seoni
xiii. Durg

i. Ahrr.ed Nagar
ii. Beed
iii. Thane
iv. Dhule
V. Jaigaop
vi. Nasik
vii. Bhandara
viii. Wardha
ix. Yavatmal
X. Jalna
xi. Prabhani
xii. Chandrapur

i. Thoubal
ii. Bishnupur
iii. Churachandpur
iv. Senapati

i. Alzawl
ii. Lungalei

i. Balangir
ii. Sambalpur»
iii. Sundergarh
iv. Baiasore
V. Kalahandi
vi. Ganjam
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1 2 3 4

18. Pondicherry 2 i. Mahe
ii. Yanam

19. Punjab - 2 i. Hoshiarpur
ii. Amritsar

20. Rajasthan 9 i. Bhilwara
ii. Chittorgarh
iii. Jalore
iv. Sikar
V. Kota
vi. Barmer
vii. Dungarpur
viii. Ajmer
ix. Jaisalmer

21. Sikkim 1 i. Rohatak

22. Nagaland 1 i. Kohima

23. Uttar Pradesh 9 i. Azamgarh
ii. Lalitpur
iii. Farrukhabad
iv. Mirzapur
V. Bahraich
vi. Chamoli
vii. Tehri
viii. Kanpur
ix. Almora

126

1988-1989

1, Andhra Pradesh 3 1. Srikakulam
2. West Godavari
3. Vizianagaram

2. Bihai 1 1. Katihar

3. Daman & Oiu 1 1. Daman

4. Delhi 1 1. West Delhi
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1 2 3  • 4 • -

5. Goa 1 1. North Goa

6. Haryana 3 1. Kurukshetra
2. Bhiwani
3. Narnaul

7. Kerala 3 1. Trichur
2. Palaghat
3. Malappuram

8. Karnataka 2 1. Mysore
2. Tumkur

9. Lakshdweep 1 1. Minicoy Island

10. Madriya Pradesh 8 1. Sehore
2. Khargone

■3 . Rajgarh
4. Guna
5. Datia
6. Morena
7. Chatterpur
8. Dhar

11. Manipur 3 1. Imphal
2. Chandel
3. Ukhurl

12. Orissa 1 1. Mayurbhanj

13. Punjab 2 1. Kapurthala
2. Ropar

14. Rajasthan 6 1. Ganganagar
2. Jodhpur
3. Tonk
4. Jhalwar
5. Alwar
6. Pali

15. Tripura 1 1. South Tripura

16. Uttar Pradesh 10 1. Gonda
2. Allahabad
3. Uttarkashi .
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4. Basti
5. Mathura
6. Ghaziabad
7. Siiapur
8. Agra
9. Unnao

10. Muzaffar Nagar

Total 47

198':-86 2

1986-87 81

1987-88 126

1988-89 47

Total 256

Setting up of Regional Centre of open SHANKER); (a) to (c). Since its establish-
University at Shimla ment in September, 1985, Indira Gandhi

National Open University has established 13
2438. PROF. NARAIN CHAND PAR Regie lal Centres and 128 Study Centres in

ASHAR; Will the Minister of HUMAN RE- different pails of the country. These include
SOURCE DEVELOPMENT be pleased to a Regional Centre at Shimla. New Study
Siate: Centres are expected to be set up at Auran-

(a) whether the Indira Gandhi National 
Open University has decided to open a re-
gional centre of the University at Shimla and 
other places in the country and also some 
study centres in various parts of the country';

(b) if so. the names of places, State- 
wise and the likely date by which the centres 
would be sanctioned and set up: ana

(c) if not, wheiiier it is proposea lo open 
such regional and study centres in the vari-
ous States and the likely date by which they 
would be sanctioned?
‘ THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV

gabad (Maharashtra), Jagdalpur (Madhya 
Pradesh) and in the Union Territories of 
Lakshadweep, Por'dicherry and Delhi by the 
end of this year. The aim of IGNOU Is to 
establish one Regional Centre in each State 
and one Study Centre in each District. 
Howevei. actual establishment of Regional 
and Study Centres depends on the response 
of the State Govts., requirements of new 
courses, availability o1 resourcer., etc.

Indian Institute of Advanced Study, 
Shimia

2439. PROF. NARiN CHAND PAR- 
ASHAR: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:
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,(a) whether any final decision has been 
taken regarding the location and function of 
Indian Institute of Advanced Study, Shimla 
and whether the more to shift it to any other 
place has been shelved;

(b) if so, the exact date on which the 
decision has been taken and whether it is 
proposed to enlarge its activities by involving 
it in research on life and culture in Himachal 
Pradesh; and

(c) if not, the reasons therefor and the 
likely date by which the decision would be 
taken?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKAR): (a) to (c). The Government 
have, from time to time, explored the possi-
bility of shifting the Indian Institute of Ad-
vanced Study, Shimla, to some other place. 
No suitable alternate accommodation has 
so far been found for the Institute.

As regards research on life and culture 
in Himachal Pradesh, these are included in 
the academic programmes of the Institute.

[ Translation]

tion during 1988-89 to avoid over-crowding 
in buses?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). There 
are standing instructions to the conductors 
that they should not allow any passenger to 
travel on the foot-board of the buses. The 
sign boards have also been put in the buses 
prohibiting passengers from standing on the 
foot-board.

(c) Average number of buses or- road 
during 1988-89 has been 3744 as compared 
to 3443 during 1987-88.

[English]

Foreign visits by Vice-Chancellors of 
Central Universities

2441. SHRI SYED SHAHABUDDIN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of visits abroad by Vice 
Chancellors of Central Universities during 
the last three years, year-wise and Univer- 
sity-wise;

Instructions Regarding over-crowding 
in Buses

(b) the names of countries visited and 
the purpose and period of each visit; and

2440. SHRIMATIMANORAMASINGH: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) whether the Delhi Transport Corpo-
ration has issued new instructions to con-
ductors in respect of over crowding and 
travelling of passengers on foot-boards of 
buses;

(b) if so, the details thereof; and

(c) the number of additional buses 
introduced by the Delhi Transport Corpora-

(c) the total expenditure incurred on this 
account, University-wise and year-wise?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER); (a) to (c). The information is 
being collected and will be laid on the Table 
of the House.

Languages Recognised by Various 
States and UTS as Mother Tongue

2442. SHRI SYED SHAHABUDDIN: 
Vyill the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:
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(a) the names of languages recognised 
by various States and Union Territories for 
being taught as mother tongue or to serve as 
medium of instruction at primary and secon-
dary level, State-wise;

(b) the number of persons who have 
recorded the above mentioned languages 
as their mother tongue or as their household 
language during 1981 census, State-wise 
and

(c) the expenditure incurred by Union 
Government on development and promo-
tion of each such language, year-wise, dur-
ing the last three years?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) Normally regional language 
is the medium of instruction at Primary and 
Secondary stage of education in state or 
U.T. However, provision is required to be 
made for imparting instructions through the 
mother tongue at primary stage provided 
there are not less than 40 pupils speaking 
that language in a school or 10 such pupils in 
a class. Similarly for secondary stage, in-
structions in minority language is required to 
be provided if a minimum strength of 60 
pupils in the last four classes and 15 pupils 
in each class offer the particular minority 
language for medium of instruction.

(b) The number of persons who have 
recorded these languages as their house-
hold language during 1981 census is given 
in the volume on "Census of India, 1981, 
Series-! India, Paper-! of 1987 on House-
holds and Household population by Lan-
guage Mainly Spoken in the Household". 
Copies of the volume are available in the 
Parliament Library.

(c) All programmes for development of 
modern Indian languages are implemented 
under common schemes. Hence, language- 
wise figures of expenditure are not available.

However, the expenditure in regard to devel-
opment of modern Indian languages includ-
ing Hindi, apart from English, during the last 
three years is as under:

(Rupees in lakhs)

1986-87 719.77

1987-88 854.96

1988-89 ; 1,418.27

Modernisation of Slaughter Houses

2443. SHRI SYED SHAHABUDDIN: 
Will the Minister of AGRICULTURE be 
pleased to refer to the reply given on 27 April, 
1989 to Unstarred Question No. 7263 re-
garding "Modernisation of Slaughter Houses" 
and state;

(a) whether the proposal for the mod-
ernisation of slaughter houses and for set-
ting up a national development board has 
been finalised;

(b) if so, the essential elements of the 
proposed scf>eme;

(c) whether those engaged in the tradi-
tional occupation of animal slaughter have 
been consulted in the matter through their 
representative associations; and

(d) whether the State Governments 
have also been consulted in finalising the
proposals?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION !N THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV); (a) Centrally Sponsored Schemes 
for Modernisation of Slaughter Houses are 
in operation during the Seventh Five Year^ 
Plan. There is no proposal for setting up a 
National Development Board for Meat.
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(b) The Schemes for Modernisation of 
Slaughter Houses aim at producing safe, 
wholesome and hygienic meat for the con-
sumers, preventing environmental pollution 
and bird hit hazards to the aircrafts, and 
providing facilites for optimal utilisation of 
animal by-products.

(c) and (d). The State Governments 
formulate their proposals taking into consid-
eration all relevant factors; these proposals 
are considered by the Government of India 
on merits for financial assistance under the 
above mentioned schemes.

Repairs to Jagannath Temple

Will the Minister of SURFACE TRANSPORT 
be pleased to refer to the reply given on 6 
April 1989 to Unstarred Question No. 5139 
regarding vessels of Shipping Corporation 
of India and state:

(a) the number of ships added to its fleet 
by the Shipping corporation of India since 
January 1989 till date alongwith the types of 
vessels acquired, capacities and their source 
of origin;

(b) the terms of payments and other 
arrangements entered into between the 
Shipping Corporation of India and Korean 
Shipyards for supply of vessels;

2444. SHRICHINTAMANIJENA; Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state;

(c) whether the Shipping Corporation of 
India is more inclined to acquire ships from 
Korea;

(a) whether any repair work of Jagan-
nath Temple has been taken up by the 
Archaeological Survey of India; and

(b) if so, the progress made so far?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRIMATI KRISHNA SAHI):
(a) Yes, Sir.

(b) In the Lord Jagannath Temple 
Complex, Puri, the conservation works on 
the Vahana Mandapa, Narasimha Temple, 
Jalakrida Mandapa, Lakshmi Temple, north-
ern and northwestern skJe of Kurmibeda and 
Surya temple have been completed. The 
work of deplastering the Sikhara of the main 
shrine, exposing the art work, grouting the 
cracks, replacement of corroded iron-dow- 
els, resetting and consolidating the exposed 
surfaces and chemicals treatment and pres-
ervation of the Sikhara are in progress.

Ships Added to SCI Fleet

2445. SHRIATISH CHANDRA SINHA:

(d) if so, the reasons therefor;

(e) the percentage of the import and 
export cargo handled by the Shipping Cor-
poration on India during the last two years; 
and

(f) the efforts being made to increase 
the percentage in respect of Import cargo?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Two Bulk Car-
riers of 26926 DWT and 26600 DWT, re-
spectively, were added to the fleet of Ship-
ping Corporation of India since January,
1989. These ships were built by Garden 
Reach Ship-builders and Engineers Limited 
and Hindustan Shipyard Limited, respec-
tively.

(b) Normally 20% of the price is paid in 
instalments, before delivery of this ship. For 
the balance, Korean Shipyards usually offer 
Yard credit/Buyers Credit to the extent of 
80% of the ship's price, payable over a 
period of 8 years from delivery of each ves-
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sels in instalments, with or without morato-
rium, at an interest rate of 8% per annum.

(c) The Shipping Corporation has no 
preference for any particular source.

(d) Does not arise.

(e) The information is being collected.

(f) Shipping Corporation of India have 
plans to acquire more ships which would be 
delivered during 8th Plan. With the acquisi-
tion of these ships. Shipping Corporation of 
India’s share in import cargo is expected to 
increase.

Road Building as an Industry

2446. SHRlf^ATI BASAVARAJES-
WARI: Will the IVIinister of SURFACE
TRANSPORT be pleased to state;

(a) whether there is any proposal to 
recognise road building as an industry to 
facilitate the entry of the private sector; and

(b) if so, the details thereof'?'

THE f^lNISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Gov-
ernment has already agreed in principle to 
treat construction, maintenance and devel-
opment of roads as ‘Industrial Concern's 
and to treat "Highways" as a part of Infra-
structure Sector.

[Translation]

Sale of apples to consumers at fair 
price

2447. SHRI BALWANT SINGH RA- 
MOOWALIA: Will the Minister of AGRICUL-
TURE be pleased to state;

(a) whether Government propose to

take effective measures to make apples 
available at fair price to the consumers in 
various parts of the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
d e p a r t m e n t  OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV); (a) Government of India has no 
scheme pertaining specifically to the distri-
bution of apples. However, apples can be 
stored alongwith the Horticulture produce in 
the cold storage build up under assistance 
from NCDC or under the scheme ‘Building 
up of Rural Godowns in Rural Areas’.

(b) Does not arise.

[English]

Satellite Imageries and Desalination 
Plants

2448. SHRI SRIKANTHA DATTA 
NARASIMAHARAJA WADIYAR; Will the 
Minister of AGRICULTURE be pleased to 
state the progress with regard to the pro-
gramme of setting up of Satellite imageries 
and Desalination plants during the Seventh 
Five Year Plan so far?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY): 
Under the National Drinking Water Mission 
ground water potential maps have already 
been completed with the help of Satellite 
Imageries for all the 55 Mini Mission Project 
areas/districts selected under the Pro-
gramme. The work for preparation of similar 
maps for the districts covered under Desert 
Development Programme (DDP) and 
Drought Prone Area Programme (DPAP) is 
in progress and expected to be completed by 
March, 1990.



161 Written Answers SRAVANA 12, ^9^^ {SAKA) Written Answers 162

As regards progress in setting up of 128 
Desalination Plants underthe National Drink-
ing Water Mission for the areas affected with 
brackishness, orders for 109 plants have 
already been placed with the various firms 
for supply of these plants in 8 affected States/ 
UTs. The plants will be set up between the 
period August, 1989 to March, 1990.

Protection of Taj from Atmospheric 
Pollution

2449. SHRIBANWARILALPUROHIT: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether due to atmospheric pollu-
tion by gases such as Sulphur Dioxide, Nitro-
gen oxide, etc. the Taj Mahal is being dam-
aged; and

(b) if so, the steps taken or proposed to 
be taken by Government to preserve this 
prestigious monument from atmospheric 
pollution?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT(SHRIMATI KRISHNA SAHI):
(a) No, Sir.

(b) Does not arise. The ambient air in 
respect of sulphur-dioxide and other pollut-
ants, as well as, other meteriological data is 
continuously being monitored and remedial 
measures taken.

Implementation of Elementary Educa-
tion Programme

2450. SHRI BANWARI LAL PURO-
HIT:

SHRI MOHANBHAI PATEL: 
SHRI AMARSINH RATHAWA:

Willthe Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to.state:

(a) whether Union Government have' 
called for concerted efforts to speed up the 
implementation of the programme of ele-
mentary education in the country;

(b) if so, the details of the steps taken in 
this regard; and

(c) the steps taken to boost adult liter-
acy plans particularly in adivasi areas and 
educationally backward States?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) and (b). The National Policy 
on Education, 1986 has resolved that "It 
shall be ensured that all children who attain 
the age of about 11 years by 1990 will have 
five years of schooling or its equivalent 
through the non-formal stream. Likewise, by 
1995 all children will be provided free and 
compulsory education upto 14 years of age.”

The Programme of Action formulated 
with reference to the National Policy on 
Education has laid down several strategies 
in pursuit of this objective, such as the open-
ing of new schools in schoolless habitations, 
the adoption of child-centred and activity- 
based process of learning, mobilisation of 
the community and participative manage-
ment of education, apart from an array of 
meticulously formulated strategies based on 
micro-planning to bring children to school.

The Central Government has launched 
several programmes to support the States 
for facilitating faster achievement of the goal 
of universalisation of elementary education. 
They are Operation Blackboard, Revised 
Scheme of Non-formal Education and 
Scheme of Teacher Education. The Scheme 
of Operation Blackboard seeks to bring about 
a qualitative improvement in all primary 
schools in the country by provision of all 
weather buildings, sufficient instructional 
materials and at least two teachers. The 
Scheme of Non-Formal Educatiori has been
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reorganised and expanded to provide edu-
cation of a quality comparable to that of 
formal schools to those children who cannot 
attend formal schools e.g. the working chil-
dren, girls who cannot attend whole*day 
schools and school drop-outs. The Scheme 
of Teacher Education provides for District 
Institutes of Education and Training (DIETs) 
to bring about improvement in the educa-
tional competence of teachers by continu-
ous teacher education through pre-service 
and in-service training,

(c) Promotion of literacy has been iden-
tified as one of the five National Missions 
with a view to applying technology and sci-
entific research for the benefit of the de-
prived sections of the society. The objective 
of National Literacy Mission is to impart 
functional literacy to 80 million illiterate per-
sons in 15-35 age-group by 1995 with focus 
on rural areas, particularly persons belong-
ing to Scheduled Castes and Scheduled 
Tribes. The specific steps being taken to 
realise the objective of National Literacy 
Mission include securing people’s participa-
tion, increasing involvement of voluntary 
agencies, improving on-going programmes, 
Ijaunching mass movements, institutionalis-
ing continuing education, ensuring availabil-
ity of standard learning materials, applying 
techno-pedagogic inputs and creating an 
effective management system at all levels.

In regard to adivasi areas the State 
Governments have been advised:

i) to accord priority in covering dis-
tricts having concentration of 
Scheduled Caste and Scheduled 
Tribe population under Adult Edu-
cation Programmes;

ii) to ensure that minimum coverage 
of SC/ST should be 30 percent and 
16 percent respectively;

Also special funds are being earmarked

under special component Plan and Tribal 
Sub-Plan under the Centrally Sponsored 
Scheme of Rural Functional Literacy Proj-
ects.

Setting up of Milk Powder Plants by 
NDDB

2451. SHRI P.R. KUMARAMANGA- 
LAM: Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether a large number of milk 
powder plants have been set up by the 
National Dairy Development Board under 
Operation Flood Programme and if so, the 
details thereof showing when and where 
installed, capacity utilisation, year-wise, to-
tal cost involved and the names of suppliers;

(b) whether some more plants are under 
installation and if so, the details thereof indi-
cating the names of suppliers;

(c) whether there is serious shortage of 
milk in the country;

(d) the steps Government propose to 
take to ensure that serious imbalances in 
Dairy Development Projects are rectified; 
and

(e) if so, the justification for setting up 
milk powder plants?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) The information is being col-
lected and will be laid on the Table of the 
Sabha.

(b) National Dairy Development Board 
has purchased 8 Milk Powder Plants, each 
of 30 MT capacity, costing around Rs. 24 
crores. Equipments of these plants were 
ordered on M/s. Larsen & Toubro, Alfa Laval,
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Dany Dairy, Food Engineers Ltd. and Fari- 
dabad Stainless Steel Products Co.

(c) and (d). No serious shortage of milk 
has been reported in the country. The milk 
production in the country has increased from 
a level of 21.6 million MT during 1969-70 to 
48.7 million MT (Prov.) in 1988-89. The per 
capita availability of milk has also increased 
from 107 gms in 1969-70 to 167 gms. (Prov.) 
in 1988-89.

(e) Milk Powder plants are needed for 
conservation of milk mainly during flush 
season and to meet the demand of liquid 
milk during lean by recombination. The crea-
tion of adequate powder plant capacities is 
also dictated by the needs of future planning 
for meeting the ever increasing demand for 
liquid milk.

Study Regarding Streamlining Proce-
dures and Delegation of Authority

2452. SHRI P.R. KUMARAMANGA- 
LAM: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state;

(a) whether a study was conducted by 
the Department of Women and Child devel-
opment for streamlining procedures and 
delegation of authority for speedy disposal 
of work and if so, the details thereof; and

(b) whetherthe recommendations made 
in the study report have been implemented 
and if so, with what results?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS AND 
SPORTS AND WOMEN AND CHILD DE-
VELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) No, 
such study was conducted. However, in 
accordance with the provisions of the Cen-
tral Secretariat Manual of Office Procedure,

a review of orders regarding levels of dispos-
als of cases and channel of submission in 
respect of subjects dealt with in the Depart-
ment was carried out. After reviewing, the 
following was decided:

(i) For the expeditious disposal of 
cases, certain areas of work were 
identified in which level jumping 
was introduced, according to which 
the files need not be routed through 
all the supervisory level of officers. 
The areas in which this was intro-
duced include certain programmes 
like Wheat-based Nutrition, 
Creches and Organisational Assis-
tance to Voluntary Organisations.

(ii) LevelJumping was also introduced 
in areas such as issue of increment 
orders and grant of LTC advance/ 
car advance.

(iii) To ensure, however, that the super-
visory officer whose level has been 
eliminated is fully aware of the action 
and decisions taken of the file, the 
file is routed through him on its 
return journey.

(b) All the decisions taken above are 
implemented. This has resulted in reduction 
in levels of submission of cases and speedy 
disposal.

National Mineral Policy

2453. SHRI S.B. SIDNAL: Will the 
Minister of STEEL AND MINES be pleased 
to state:

(a) whetherthe National Mineral Policy 
has been finalised;

(b) if so, the main features thereof; and

(c) the time by which it is ,likely to be 
implemented?
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SHRI MA- 
HABIR PRASAD): (a) No, Sir.

(b) Does not arise.

(c) The draft of the National Mineral 
Policy for non-fuel and non-atomic minerals 
is under the consideration of the Govern-
ment at present.

Agricultural Production

2454. SHRI S.B. SIGNAL: Will the 
Minister of AGRICULTURE be pleased to 
state:

lively, this year’s monsoon rainfall is better 
than that of any other year after 1981 except 
that of 1988.

So far, the well-distributed South-west 
monsoon during the current year have raised 
hopes of a good agricultural year. If the 
monsoon maintains normal rainfall activity 
over the country during the rest of the sea-
son, the country would have another bumper 
crop year in 1989-90 second in succession.

Foodgrain Production Target

2455. SHRI G.S. BASAVARAJU: Will 
the Minister of AGRICULTURE be pleased
to state.

(a) whether South-West monsoon has 
started very well and there are hopes of good 
agricultural season for the second year in 
succession; and

(b) if so, to what extent the monsoon 
has helped in achieving tho target of agricul-
tural production?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV); (a) and (b). The South-West 
monsoon set over Kerala on 3rd June, 1989 
and covered the entire country by 2nd July. 
The onset of monsoon this year was near 
normal in most part of the country. The 
rainfall during June, 1989 has been quite 
good and well-distributed both in time and 
space. In the month of July also most pails 
of the country received good rainfall except 
in some areas in North-west India. Cumula-
tively. the rainfall for the period June 1, to 
July 26,1989, is excess/or normal in 28 out 
of 35 meteorological sub-divisions and 69 
percent of the districts, as against 34 mete-
orological sub-divisions and 86 percent of 
the districts having normai^or excess rains 
during the i>amc period in 1988. compara-

(a) whether the target of foodgrains 
production during 1989-90 is proposed to be 
raised from 175 million tonnes fixed earlier;

(b) if so, the details thereof and the 
steps taken or proposed to achieve the re-
vised target; and

(c) to what extent the target has been 
achieved, uptill now?

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): (a) and (b). Yes, Sir. 
Details in this regard are being worked out.

(c) It is too early to estimate the produc-
tion for 1989-90 even the first crop season 
Kharif, is yet half way through. However, the 
level of foodgrains production achieved 
dunng 1988-89 is estimated to be about 172 
million tonnes against the target of 166.57 
million tonnes fixed for the year.

Educational Programmes for SC/STs

2458. SHRIMATI BASAVARAJES- 
WARI:

SHRI G.S. BASAVARAJU:
Wili the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state:
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(a) whether Government propose to 
initiate a crash programme of education and 
other developmental inputs for benefit of 
Scheduled Castes and Scheduled Tribes 
during 1989-90;

(b) if so, the details of the programme 
and the States and habitations selected and 
initiating the programme; and

(c) the time by which the scheme is 
likely to be implemented?

habitatbns in these 10 States is under way.

(c) The process of finalising the lists of 
habitations is likely to be completed in Au-
gust, 1989 and the State Governments have 
been requested to take expeditious action to 
ensure that all the components in the pack-
age included in the Action Plan are provided 
early.

Short-term loans for purchasing of 
Agricultural inputs

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) and (b). Under the Action 
Plan in Key Areas for the Development of 
Scheduled Castes and Scheduled Tribes, 
the Government propose to provide a pack-
age of services in 10,000 habitations having 
200 or more Scheduled Caste/Scheduled 
Tribe population (or combination of both) in 
States having a sizeable SC/ST population, 
namely, Andhra Pradesh, Assam, Bihar, 
Madhya Pradesh, Maharashtra, Orissa, 
Rajasthan, Tamil Nadu, Uttar Pradesh and 
West Bengal.

This package of benefits includes (i) 
setting up a non-forma! education centre 
with a building if there is no primary school in 
the vicinity, (ii) provision of a handpump/ 
drinking water source, (iii) street lighting and 
single point light connections to poorest 
households underthe Kutir Jyoti Programme,
(iv) Irrigation wells to small and marginal SC/ 
ST farmers who do not have irrigation facili-
ties, and (v) verification and restoration of 
possession of land holdings wherever re-
quired, etc.

. The process of identification of 10,000

2459. SHRIMATI BASAVARAJES- 
WARI;

SHRI G.S. BASAVARAJU: 
SHRI SOMNATH RATH:

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether Union Government have 
advanced short term loans to various States 
for the purchase and distribution of agricul-
tural inputs during the Kharif season, 1989; 
and

(b) if so, the details of loans sa.ictioned 
and the amount released so far, State-wise?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) Yes, Sir.

(b) A statement indicating the amount 
of short-term loan sanctioned to States for 
Kharif, 1989 season is given below. The 
entire amount has been released to States.
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STATEMENT

Short-term ban Sanctioned to States during Kharif 1989 Season

SI. No. Name of State
(Rs. Crores) 
Amount

1 2 3

1. Andhra Pradesh 12.50

2. Karnataka 9.40

3. Kerala 2.65

4. Tamil Nadu 8.85

5. Gujarat 5.20

6. Madhya Pradesh 7.75

7. Maharashtra 11.15

8. Rajasthan 5.75

9. Haryana 3.40

10. Punjab 7.90

11. Uttar Pradesh 17.50

12. Himachal Pradesh 0.80

13. Assam 0.95

14. Bihar 17.10

15. Orissa 8.25

16. West Bengal 13.60

17. Tripura 0.35

18. Manipur 0.55

19. Meghalaya 0.1G
20. Sikkim 0.10

Total 130.85
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Educationar Development of Linguistic 
Minorities

2460. SHRIMATI BASAVARAJES- 
WARI: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state;

(a) the facilities being given for the 
educational development of linguistic nai- 
norities;

(b) whether there are schemes for 
publication of books in tribal and minority 
languages and for purchase of those books 
for the use of children; and

(c) if so, the names of the language for 
which Government have given grants during 
the last three years?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER); (a) Article 350 A of the Consti-
tution stipulates that every State and local 
authority within the State should try to pro-
vide adequate facility for instruction in mother 
tongue at the primary stage of education to 
children belonging to linguistic minority 
groups. In pursuance of this stipulation the 
policy of the Government has been that at 
primary stage instruction in the medium of 
mother tongue should be arranged for stu-
dents belonging to linguistic minorities when 
such a facility is desired by at least 40 
students in a school or 10 in a class. At 
secondary stage similar facility should be 
provided if at least 60 students in the last four 
classes and 15 students in each desire it. 
The States have been advised to follow this 
policy. Other important steps taken for edu-
cational development of minorities including 
linguistic minorities are; Community Poly-
technics for imparting technical skills, evalu-
ation of text-books from the standpoint of 
national integration (so as to remove from 
text-books, materials and approaches per-
petuating communalism), orientation and

training of principles, managers and teach-
ers of minority educational institutions, and 
UGC assistance to universities and colleges 
for development of competencies of the 
minorities for recruitment in public services.

(b) and (c). The scheme for giving 
financial assistance for publications in In-
dian languages and for purchase of ix>oKs 
are applicable to publications and books in 
tribal and minority languages also.

The tribal dialects are related to one or 
the other of the scheduled languages for the 
purpose of the scheme.

The Central Institute of Indian Lan-
guages (CIIL), Mysore and Kendriya Hindi 
Sansthan (KHS), Agra have also brought out 
teaching materials including primers in tribal 
languages.

Government have given grants for 
publications in thefollowing Indian languages 
during the last three years; Hindi, Assa-
mese, Bengali, Bodo, Gujarati, Kannada, 
Kashmiri, Konkani, Malayalam, Manipuri, 
Marathi, Oriya, Punjabi, Sindhi, Tamil, Tel- 
ugu and Urdu.

Payment made by DTC to private buses 
for honouring passes

2461. SHRI RAM BHAGATPASWAN: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) the number of private buses plying 
under Delhi Transport Corporation and the 
payment made to them during 1988-89 for 
carrying pass holders;

(b) whether other private operators 
have come forward to pfy their buses on sale 
of tickets basis without any payment from 
DTC for carrying pass holders.

(c) if so. whether the mailer has been
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examined by Gtov©rnment; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) 718 private 
buses were operating under DTC as on 31 st 
July 1989. During an amount of Rs. 310.71 
lakhs were paid to them for carrying pass 
holders.

(b) No proposal of this kind has been 
received so far.

(c) and (d). Does not arise.

Kanchenjunga Oil Spill

2462. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Ministerof SURFACE 
TRANSPORT be pleased to state:

(a) whetherthe Shipping Corporation of 
India has been accused of committing ma-
rine genocide in the Red Sea consequent on 
the Kanchenjunga Oil Spill;

(b) whether any enquiry has been 
conducted into the incident by Union Gov-
ernment; and

(c) if so, the findings thereof' ’̂

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) No, Sir.

(b) and (c). An inquiry into the ground-
ing of S.C.I. vessel M.T. Kanchenjunga off 
Jeddah has been ordered by Director Gen-
eral (Shipping). This inquiry is still under 
way.

Expenses of Sports Teams going 
Abroad

2463. SHRI MULLAPPALLY RAMA-
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CHANDRAN: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

(a) whether Union Government are 
meeting the total expenses of sports teams 
going abroad;

(b) if not, the portion of expenses being 
met by Government;

(c) whether total expenses of officials 
accompanying the team are also met by 
Government;

(d) whether there has been any repre-
sentation on the issue of meeting athletes’ 
expenses; and

(e) if so, the reaction of Government 
thereto?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
SPORTS AND WOMEN AND CHILD DE-
VELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) to (c). 
For events like the Olympics, Commonwealth 
and Asian Games, Government meets the 
entire cost of international travel, charges for 
necessary excess baggage, expenses on 
board and lodging and incidental expenses.

For other approved events, Govern-
ment meets the international travel cost of 
sports persons and specified officials and 
releases foreign exchange for local ex-
penses.

In disciplines like Yachting an Rowing, 
Government also bears the cost of hiring/ 
transporting boats and other equipments.

(d) and (e). Representations were re-
cently received for meeting the local ex-
penses of some of the teams going abroad to 
participate in international competitions.
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Government considered these cases on 
merits and allowed reimbursement of local 
expenses in the case of 3 archers who were 
under training with Sports Authority of India 
and 4 -oarsmen who were unemployed. 
Government have also agreed to bear local 
expenses in the case of a 12 member athlet-
ics team which has gone to UK for training- 
cum-competitions.

Financial Assistance to cultural organi-
sations in Orissa

2464. SHRI SOMNATH RATH:
SHRI BRAJA MOHAN MO- 

HANTY:

Willthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the financial assistance given to 
different cultural organisations/institutions in 
Orissa during the last three years, with de-
tails thereof:

(a) whether the Indian Cricl<et and 
Hockey teams have miserably failed to 
achieve any success in their recent matches 
against West Indies and Men’s Champion-
ship Trophy at Berlin (West Germany) re-
spectively; and

(b) if so, the reasons which contributed 
to such a miserable failure and the reaction 
of Union Government thereto?

THE MINSTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS AND 
SPORTS AND WOMEN AND CHILD DE-
VELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA); (a) and
(b). Promotion of Cricket in the country and 
organisation of foreign tours is done entirely 
by the Board of Control for Cricket in India. 
Government have not yet received any re-
port from the Board on the performance of 
the Indian Cricket Team during its recent 
tour of West Indies.

(b) the amount likely to be given to them 
during 1989-90;

(c) whetherfinancial assistance to some 
cultural organisations/institutions in Puri in 
Orissa was discontinued during the years
1987-88 and 1988-89; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRIMATI KRISHNA SAHI):
(a) to (d). The information is being collected 
and will be laid on the table of the House.

Performance of India Cricket and 
Hockey Teams

2465. SHRI P.M. SAVEED: Wili the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

As regards Hockey, Government had 
given all assistance to the Indian Hockey 
Federation for preparing and sending the 
Indian Hockey Team for participation in the 
Champion’s Trophy at Berlin in June, 1989, 
in which Indian came last among the six 
participating countries. But in the Inter-Con-
tinental Cup Tournament held at New Jersey 
in July, 1989, the team came third, and 
consequently qualified for the World Cup 
Tournament to be held in 1990. The Indian 
Hockey Team consists of relatively younger 
players who are receiving intensive coach-
ing in India as per a well conceived training 
schedule and are also being exposed to a 
select number of international competitions. 
The National Coach's analysis reveals that 
India played well and with more exposure to 
competition and success in conversion of 
penalty corners (where the recent Rule 
change affected us adversely since we are 
among the very few countries which ob-
served it meticulously), we will improve our
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position in international competition.

Industrial Tribunal Verdict on Dis-
missed DTC Employees

2466. SHRI P.M. SAYEED; Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the number of workers of the Delhi 
Transport Corporation suspended and dis-
missed during the strike of March. 1988;

(b) whether the Industrial tribunal has 
given its verdict in favour of the dismissed 
employees: and

(c) if so, the total amount to be paid by 
the Delhi Transport Corporation as interim 
relief to the workers in order to comply with 
the court orders?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) 3125.

(b) and (c). The Industrial Tribunal, 
Delhi on applications field by about 198 
dismissed employees seeking interim relief 
passed an order on 5-7-1989 for payment of 
interim relief to them at the rate of 50% of 
their pay, without prejudice to the merit of the 
case and also subject to the adjustment of 
this payment against any payments that 
become due on final outcome of the case. 
DTC has decided to contest the said order as 
according to them, such payments are not 
payable.

[Translation]

Pak proposal to Reduce Armaments

2467. SHRI KESHORAO PARDHI: 
SHRI PARTAPRAO B.

BHOSALE:
Will the Minister of EXTERNAL AF-

FAIRS be pleased to stale;

(a) whether Government have received 
any proposal from Pakistan to have bilateral 
talks in regard to reducing armaments by 
both the countries: and

(b) if so, the salient features thereof and 
the time by which it is likely to be imple-
mented?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAO); (a) 
and (b). No detailed or specific proposals 
have been made by Pakistan for arms reduc-
tion by India and Pakistan. Government feel 
that it is in the mutual interest of the two 
countries to take steps that would improve 
the climate in the relations between the two 
countries leading to reduction in their de-
fence spending so that scarce to resources 
could be diverted to development activities.

[English]

Inclusion of Rivers In Orissa under 
National Vt/aterways Network

2468. SHRI SRIBALLAV PANIGRAHI: 
Will the Minster of SURFACE TRANSPORT 
be pleased to state;

(a) whether proposal to include some 
rivers in Orissa under the national Water-
ways network have been under the consid-
eration of Government:

(b) if so, whether the inclusion of river 
Brahmani is one of them: and

(c) if so, the steps taken by the Inland 
Waterways Authority of India to consider 
those proposals?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT); (a) Mahanadi river 
in Orissa is one of the river systems indenti- 
fied for development as a National Water-
way depending on techno-economic viabil-
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ity and confirmation of navigability through 
surveys.

(b) No. Sir.

(c) The studies on river Mahanadi are 
planned in the 8th Five Year Plan Period.

Modernisation of Rourkola Steel Plant 
with the help of West Germany

2469. SHRI SRIBALLAV PANI- 
GRAHI;

DR. KRUPASINDHU BHOI;

(Udhampur): Willthe Ministerof STEEL AND 
MINES be pleased to state;

(a) whether there are huge deposits of 
Gypsum and other minerals in Parlanka of 
Dhamkund Ramban, (Jammu and Kashniir);

(b) whether these deposits are bound to 
be submerged consequent upon the com-
pletion of Sawalkot hydel power project; and

(c) if so, the steps taken by Union 
government to exploit these deposits well in 
advance before these are submerged?

Will the Minister of STEEL AND MINES 
be pleased to state:

(a) whether Government are modernis-
ing the Rourkela Steel Plant with aid from the 
Federal Republic of Germany:

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SHRI MA- 
HABIR PRASAD): (a) to (c). The information 
is being collected and shall be laid on the 
Table of the House.

(b) if so, the aid proposed to be given by 
the Federal Republic of Germany for the 
purpose;

(c) the amount of aid that has already 
been received; and

Report of the Central Advisory Commit-
tee

2471. SHRI H.B. PATIL: Willthe Min-
ster of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(d) the number of instalments in which 
the remaining amount would be made avail-
able?

THEMINISTEROFSTEELANDMINES 
(SHRIM.L FOTEDAR): (a)to(d): Govern-
ment are considering a mixed credit offer 
from the Government of Federal Republic of 
Germany for an indicated amount of DM 660 
million for the modernisation of Rourkela 
Steel Plant, No final decision on the terms of 
the financial assistance from FRG has so far 
been taken and therefore, no aid has yet 
been received.

Exploitation of Gypsum and other 
Minerals in J & K

(a) whether a Committee set up by the 
Central Advisory Board of Education has 
submitted its report regarding Housing facili-
ties to be provided to women in rural areas; 
and

(b) if so, the details thereof and the 
recommendations made by the Committee 
in this regard?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) and (b). A Sub-Committee 
of the Central Advisory Board of Education 
has, inter alia, recommended that, inorderto 
provide housing facilities for women teach-
ers in rural areas:—

2470. SHRI MOHD. AYUB KHAN (i) Efforts may be made to tane
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up a Centrally-assisted pro-
gramme of constructing 
houses for women employees 
of various departments, includ-
ing women teachers, on a 
cluster basis. Such a pro-
gramme may be jointly funded 
by the Departments con-
cerned, with one of them as-
suming nodal responsibility.

(ii) The possibility of constructing 
teachers' houses through in-
stitutional finance may be 
explored.

(iii) Low cost constitution tech-
niques may be used, and dur-
ing the VIII Plan, the pro-
gramme may be limited to 
Tribal Sub-Plan blocks and 
other educationally backward 
packets.

[Translation]

Cultivation of Non-Seasonal Vegetables 
in Hilly Areas of U.P.

2472. SHRIHARISHRAWAT: Will the 
Minister of AGRICULTURE be pleased to 
state;

(a) whether there are prospects for 
large scale cultivation of non-seasonal vege-
tables in the hilly areas of Uttar Pradesh;

(b) If so, whether any programme is 
under way for cultivation of such vegetables 
in these areas; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) Yes, Sir.

(b) and (c). There is no Central Sector/ 
Centrally Sponsored Programme under way 
for cultivation of non-seasonal vegetable in 
hilly areas of Uttar Pradesh. However, Gov-
ernment of Uttar Pradesh has implemented 
a package programme of off-season vege-
table cultivation in hilly areas of the state.

Establishment of Central Land Use 
Research Centre In U.P.

2473. SHRI HARISH RAW AT; Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) whetherthere is any proposal for the 
establishment of Central Land Use Research 
Centre in Almora and Pithoragarh Districts 
of Uttar Pradesh;

(b) if so, the details thereof; and

(c) the likely date by which the centre 
are likely to be set-up?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL RE-
SEARCH AND EDUCATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI HARI 
KRISHNA SHASTRI): (a) No. Sir.

(b) and (c). Question does not arise. 

[English]

Allocation of Funds Under JRY

2474. SHRIT. BASHEER:
SHRI VAKKOM PU- 

RUSHOTHAMAN;

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Union Government have 
received any representations from State 
Governments regarding the methodology of 
calculations for aliocation of funds under
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,r Jawahar Rozgar Yojana and requested for - try for several years; ;
incKJtficatto ' . . . , ^ .

(b) if so, the details thereof indicating 
' (b) if so, this steps taken by Unbn ■ since when these instruments have been 

Governnrient in this regard? . lying unused;

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY):
(a) Yes, Sir.

(b) Union Government does not pro-
pose to change the criteria for allocation of 
Central funds to the States which is based on 
the proportion of the rural poor that live in a 
State as compared to all the rural poor of the 
country.

(Ti^anslation]

instruments lying Idle at ICAR Units

2475. SHRI BALWANT SINGH RA- 
MOOWALIA: Will the Minister of AGRICUL-
TURE be pleased to state;

(a) whether instruments worth lakhs of 
rupees are lying unused after their purchase 
in various Agricultural Institutes in the coun-

(c) whether the Indian Council of Agri-
cultural Research has recently decided to 
use computers for making better use of 
agricultural information; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL RE-
SEARCH AND EDUCATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI HARI 
KRISHNA SH ASTRI): (a) and (b). As per the 
information received from 57 Institutes/ 
N.R.C., some equipments are lying unused 
in 12 Institutes as per the details given in 
statement below.

(c) Yes, Sir.

(d) British Council has provided the 
services of a consultant for preparing a fea-
sibility report for setting up a National Man-
agement Information System for Agricul-
ture.
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Schools being run in ReseiUement 
Colonies of Delhi

2476. SHRI BALWANT SINGH RA- 
MOOWALIA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state;

(a) the number of schools being run by 
Delhi Administration in the resettlement colo-
nies of Delhi;

 ̂ (b) the total number of higher secon-
dary schools amongst them;

(c) the number of such schools where 
arrangements exist forteaching science upto 
12th class;

(d) whetherthe number of these schools 
is commensurate with the number of stu-

> dents in these resettlement colonies:

(e) if not, whether Government propose 
to set up more schools in these resettlement 
colonies; and

(f) if so, the details thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) to (c). There are 274
schools being run in resettlement colonies of 
Delhi out of which 28 are Senior Secondary 
Schools. Science stream exists in 6 Senior 
Secondary Schools.

(d) to (f). If has been the endeavour of 
Delhi Administration to provide adequate 
educational facilities in the resettlement 
colonies, commensurate with the number of' 
Students. Delhi Administration has at pres-
ent noproposal pending for opening of more 
such schools.

[Eng/ish] . .

Adult Education Programme for Adivasi 
Areas

2478. SHRI MOHANBHAI PATEL: 
SHRI AMARSINH RATHAWA:

WilltheMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state the 
steps being taken by Government to make 
the Adult Education Programme more suc-
cessful in the country and particularly in 
adivasi areas and educationally backward 
States?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): Promotion of literacy has been 
identified as one the six National Technol-
ogy Missions with a view to applying technol-
ogy and scientific research for the benefit of 
the deprived sections of the society. The 
National Literacy Mission aims at imparling 
functional literacy to 80.00 million adult illit-
erates in the 15-35 age-group by 1995. 
Specific steps already taken/being taken to 
achieve the objectives of the Mission include 
securing people’s' participation, increasing 
involvement of voluntary agencies, improv-
ing the on-going programmes, launching of 
mass movement by involving educational 
institutions, teachers, students, youth, house-
wives, employers, trade unions, ex-service-
men, etc., institutionalising continuing edu-
cation, ensuring availability of standard learn-
ing material, undertaking technology dem-
onstration for development, transfer and 
application of techno-pedagogic inputs and 
creating an effective management system at 
all levels.

As regard the implementation of the 
programtne in.adivasi areas, the focus of 
National Literacy Mission is on rural areas, 
particularly women, SC and ST. Some of the 
special steps taken in this regard are as 
follows:-
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I ‘ (i) Statement Goverments/Union
■ Territory Administrations have 

been advised

(a> to accord priority in covering 
districts havirig concentratior  ̂
of Scheduled Castes and 

. Scheduled Tribes population 
under Adult Education PrO' 
gramme;

(b) to ensure that minimum'cover-
age of SC/ST Is 30 per cent 
and 16 per cent respectively.

(ii) Special funds are being ear-
marked under Special compo-
nent Plan and Tribal Sub-plan 
under the Centrally sponsored 

. Scheme of Rural Functional Lit-
eracy Projects.

Funds to States Under Jawahar Rojgar 
Yojana

2479. PROF. K.V. THOMAS:
PROF. P.J. KURIEN:

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether some States including 
Kerala have been allocated less funds under 
Jawahar Rojgar Yojana than the combined 
assistance under National Rural Employ-
ment Programme and Rural Landless Em-
ployment Guarantee Programme;

(b) if so, the names of such States and 
the reasons therefor; and

(c) the steps being taken to compen-
■ sate such States?

THE MINISTER OF STATE IN THE 
.DEPARTMENT OF RURAL DEVELOP-
MENT IN-THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY):

.(a) No. Sir. No State is getting loss w d er the 
Yojana than the combined assistance re-, 
leased under-National Rural Employment 
Programme and Rural Landless Employ-
ment Guarantee Programme during 1988- 
'89. • ■

(b) and (c). Question does not arise.

Production of Paddy In Orissa

2480. SHRI CHAINTAMANIUENA: Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether the production of p^dy per 
acre in Orissa is lowest among all the rioa. 
producing States in the country; if so, the 
reasons, thereof;

(b) the production of paddy in each rice 
producing State per' acre, State-wise;

(c) whether there is a possibility of 
increasing the production of paddy in Orissa;

(d) the steps taken by Union Govern-
ment in this regard and the result achieved; 
and

(e) what other measures are being 
taken to increase the production of paddy in 
Orissa?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND. 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI' SHYAM LAL 
YADAV); (a) and (b). No, Sir. The average 
production of rice per hectare in mcijor rice 
producing States during the triennium end-: 
ing 1987-88 is given in the statement below.

(c) to (ey. There is significant scope for 
increasing the production of rice per hectare 
in Orissa. Various efforts'have bean made, 
by the Govern rnent in this direction including 
expansion in irrigation facilities, area tinder
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high yielding variety seeds, increased use of 
fertiliser, plant protection chemicajs, pack-
age of practices, etc. This has resulted in 
increase in yield per hectare of rice in Orissa 
from 888 Kgs during triennium ending 1981 • 
82 to 1049 Kgs during tnennium ending
1987-88. ' ’ .

For increasing the production and pro-
ductivity of rice in Orissa, the Special Rice 
Production Programme was also launched 
from 1985-86. The Special Food Production 
Programme— Rice which was started from
1988-89 has been unified with Special Rice 
Production Programme as one scheme 
'Centrally Sponsored Special Foodgrains 
Production Programme for Rice including 
Special Rice Production Programme’ dunng
1989-90.

' Besides, the above mentioned scheme,: 
a Central Sector Minikit Programme of Rice 
is being implemented in Orissa vyith the 
objective of increasing the productivity of 
rice.

STATEMENT

Average Production of Rice per Hectare-
■ '■■ ■ State-Wise

(Triennium ending 1987-88)

(i^gs/hectare)

State Triennium ending 987-88

1

• 1. ■3

Andhra Pradesh

Assam

Bihar 

Haryana ■' 

Karnataka

2125 

1120 

•1054 ■ 

2526

1858 ■

Kerala . '  1719

Madhya Pradesh 925 '

Maharashtra ‘ 1271 • • . .

Orissa .1049

Punjab 3224

Tamil Nadu 2628

Uttar Pradesh ' 1400

West Bengal 1613

All-India • • 1499

Foreign Aid for implementation of New 
Education Policy

2481. SHRI LAKSHMAN MALLICK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the funds.provided in test
two years for implementing new education, 
policy have fallen for short of the require-
ments; . .

(b) whether the'present rate.of alloca-
tion will'affect the implementation of various - 
programmes included in the new education 
policy; and .

(c) if so, the steps taken by the Govern-
ment to tackle the problem of funds short-
age?

, THE. MINISTER OF HUMAN .RE-'; 
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) to (c). There is a resource
constraint. The funds made available, or
Educatfon depend upon the total availability 
of the resources for developm'entai activities,
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and the competing dennands from other 
Sectors. Nothwithstanding the overall con-
straints efforts are being made to implement 
programmes in the thrust areas under NPE 
as best as is possible. Efforts are also being 
made to explore the possibility of external 
funding through multilateral and bilateral 
sources in some crucial areas of education.

Closure of Paradeep Phosphate Ltd., 
Orissa

2482. SHRI LAKSHMAN IVIALLICK: 
Will the [Minister of AGRICULTURE be 
pleased state:

(a) whether the phosphatic fertilizer 
plant of Paradeep Phosphates Limited in 
Orissa has been closed down;

(b) if so, since when and the reasons for 
the closure;

phosphoric acid, the plant started productton 
against from July 10, 1989.'The plant is 
expected to operate regularly.

Agricultural Credit Stabilisation Fund

2483. SHRI RADHAKANTA DIGAL: 
Will the (Minister of AGRICULTURE be
pleased to state:

(a) whether Government of Orissa has 
created a fund called the Agricultural Credit
Stabilisiation Fund;

(b) if so, the main objectives for the 
creation of that fund;

(c) the present pattern of funding of the 
scheme by Union Government and State 
Governments; and

(d) the details thereof?

(c) the number of workers rendered 
unemployed due to closure of the fertilizer 
units; and

(d) the steps taken to reopen the plant 
and to ensure its working regularly to remove 
all uncertainty regarding the future of the 
workers and the staff employed therein?

THE MINISTER OF STATE IN THE 
DEPARTIVIENT OF FERTILISERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU): (a)and(b). No sir; however the 
plant of Paradeep Phosphates Ltd. (PPL) 
remained shut down from March to June 
1989 due to non-availability of imported 
phosphoric acid.

(c) No workers of PPL was retrenched 
or rendered unemployed due to this tempo-
rary shut down.

(d) With the resumption of Imports of

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) and (b). The Agricultural Credit 
Stabilisation Fund has been created at State 
Cooperative Bank level in the State of Orissa 
with an objective to increase the capacity of 
the Apex bank to provide facility for conver-
sion of short term loans into medium term 
loan in areas affected by natural calamities 
where aop loss is more than 50%.

(c) and (d). The Agricultural Credit 
Stabilisation Fund of the State Cooperative 
Bank is built up by appropriating 15% of the 
net profits of the State Cooperative Bank and 
dividend over 3% on the share capital held 
by the State Government in the Bank..The 
Ceritral assistance is provided in the shape 
of 75% grant and 25% loan towards gaps in 
the optimum level of the fund maintain^ by
the State Cooperative Bank. •
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Doctorate Degree to Indians by Foreign 
' . Urtivarsitiea

2484. SHRI N. DENNIS; Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether Doctrate degrees are 
awarded In Indid by foreign universities; and

(b) if so, whether any investigation has 
been made into the genuineness of these 
foreign universities?

.THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) and (b). The Monopolies 
and Restrictive Trade Practices Commis-
sion has made investigation against two 
institutions namely, Management Profes-
sional Association, Madras and Universal 
New Order Education Society, New Bom-
bay, who have been making false and mis-
leading claims in regard to the services 
rendered by these institutions for obtaining 
degrees of certain unaccredited and unrec-
ognised universities in the U.S.A. Treating it 
as an unfair trade practice under M.R.T.P. 
Act, the Commission has directed tĥ ese 
institutions to stop making false claims either 
in correspondence with the prospective stu-
dents or in any other publicity material.

Besides, the Association of Indian Uni-
versities have cautioned the general public 
through press releases, from time to time, 
about these misleading advertisements in 
newspapers about the foreign universities 
and have advised the public to seeKinforma- 
tion regarding the status of such universities 
from the Association.

. Deportation of Indian Nationals 
from Foreign Countries •

• 2485.. SHRI N. DENNIS: Will the Min-
ister of E X T E R N A L  AFFAIRS be pleased to 

State the number of. Indian .nationals de-

ported from’foreign countries to India during
1988 and 1989 so far, year-wise and coun-
try-wise?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAO): The 
information is being collected and will be laid 
on the table of the House.

Appointment of Women Teachers in 
Primary and Nursery Schools

2486. SHRIMATIJAYANTI PATNAIK; 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: •

(a) whether Government had issued 
guidelines to the Union Territory Administra-
tion to appoint women teachers in Primary 
and Nursery Schools; and„

(b) if so, how far the Union Territory 
Administration have adopted the policy and 
the details thereof?

• THE MINISTER OF HUMAN RE: 
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): {a) Although no guidelines 
have specifically been issued to Union terri-
tory Administrations, the Programme of 
Action drawn up to implement National Pol-
icy on Education, 1986 recommends that, 
preference should be given to recruitment of 
women teachers upto school level in orderto 
create a greater confidence in rural areas 
and motivation in parents to send girls to 
school. In addition, under the .Centrally 
Sponsored Scheme of Operation Blackboard 
which seeks to provide minimum essential 
facilities’ in 'primary schools, it has been 
advised that additional teachers to be ap-
pointed in single teacher primary schools 
should as far as possible be women and that
it would be advisable if every primary school 
has at least one woman teacher., . . • .

(b) According 4o the latest statistics, 
available (1986),. the. percentage of .women-
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teachers at primary stage in the Union terri; 
tories is as follows; • ' . . -

A & N Islahd • ■ . 42.15

Chandigarh 93.04

Dadra & Nagar.Haveli 47.01

Daman &Diu 50.90

Delhi ■ 66.11 .

Lakshadweep 35.25

Pondicherry 41.97

National Seeds Project-ill

2487. SHRIMATIJAYANTI PATNAIK: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether it .is proposed to launcb 
National Seeds Project-Ill;'

(b) if so, when and the amount ear-
marked under the scheme;

(c) the amount that would be borne by 
World Bank;

(d) the main objective of the project:
and

(e) the other steps being taken to give 
ai boost to seed sector?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF

• AGRICULTURE ’{SHRI SHYAM LAL 
YADAV): (a) Yes. Sir.

, ■ (b) The Project is likely to become 
effective in 1989. The amount earmarked 
under the Scheme is Rs. 239.60 crores.

(c) An,agreement with the World Bank
■ has been signed for an assistance, of 108.6
M SDR (US $ 150 M) equivalent approxi- 
rnateiy to Rs. 202.50 crores.

(d) The main otijectives of the Project.
are:* • • ■: .

(a) to assist the farmers by ensur-
ing timely and adequate availa-. 
bility of quality/certified seeds

' of suitable varieties at reason-
able prices;

(b). to improve the workir^g effi-
ciency of national and state ■ 
level public sector seed corpo-
rations so as to make them 
economically viable;

(c) to provide facilities for the 
growth of private sector seed 
industry through adequate 
institutional financing;

(e) A New Policy on Seed Development . 
has been made effective from 1.10.1988.

Adoption of Uniform Land Acquisition 
Laws

2488. SHRIMATIJAYANTI PATNAIK: 
SHRI MADAN PANDEY:
SHRI MULLAPPALLY RAMA- 

CHANDRAN:

Will the Minister of AGRICULTURE be 
pleased,to state: .

(a) whether the legal provisions for 
acquisition of land for. different purposes 
vary from State to State; ' .

(b) if so, what is its impact on the
• implementation of various projects; ‘

(c) whether Goydrnment propose to • 
adopt uniform land acquisitiori laws all over
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the oountty; and ■ •

(d). if so, the steps taken in this regard?

. THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRUANARDHANA POOJARY):
(a) The Land Acquisition Act, 1984, provides 
for acquisition of land for public purposes 
and for Companies. There are other Central 
and State laws dealing with acquisition of 
land, some of them for specific purposes. 
The legaj provisions ,of these Acts vary-in 
some respects from those of the Land Acqui-
sition Act, 1984.

(b) General complaints are soinetimes 
made about the delay in acquisition of land,- 
which may be on account of various rea-
sons. But there is no authentic inforrnatiiDn 
about the specific impact of varying legal 
provisions concerning acquisition of land on 
the implementation of projects.

There is, however, considerable dis-
satisfaction among land-iosers particularly 
tribals about payment of compensation and 
lack of rehabilitation more so when land is 
acquired under legal provisions which are' 
less favourable to them.

•(c) and (d). The Land Acquisition Act,
1894 was comprehensively ameridedin 1984 
which reflects the latest National policy on 
the subject. Having regard to this position, 
stress had been laid from time’to time ori the 
need for amending State and Central enact- 

.ments dealing with acquisition of land to 
bring them in line with the amended La/id ’ 

-Acquisition Act, 1894.

Setting up Mini Steel Plants

2489. SHRI SRIKANTHA DATTA . 
NARASIMHARAJA WADIYAR; Will the: 
Minister of STEEL AND MINES be pleased 
to state: '

(a) whether there is a proposal for 
setting up more* mini steel plant In the Doiih- 
try;and'

(b) if so. the policy of the Government In 
this regard?

THEMINISTEROFSTEELANDMINES. 
(SHRI M.L. FOTEDAR) (a) and (d). There 
is no proposal to set up new mini steel plants 
in the country unless they produce HR/CR 
coils or when they are to be located in the 
North-Eastern Region and certain hilly areas ’ 
of the country. Units in the countiV which are 
making HR coils by procuring' slabs, are 
being allowed to set up by way of backward 
integration captjve steel-making facilities. 
The minimum economic capacity for such 
plants is 150,000 tonnes per annum. New 
capacities is steel-making by the mini steel 
plants will be subject to use of sponge iror> 
ranging from 30%— 70% and adoptbn of 
sophisticated energy-saving technotogies. ''

Exploitation of Graphite Ore

2490. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the
Minister of STEEL AND MINES be pleased 
to state: • ’

(a) the names of the States where 
graphite ore is found;

(b) the steps taken for the exploitation 
of graphite ore available in different loca-
tions;

(c) whether Government have found
new graphite deposit areas from recent 
surveys; and • . • .

(d) if so, the details thereof?

• THE MINISTER OF STATE IN THE^. 
DEPARTMENT OF MINES IN THE M IN I^ / 
TRY OF-STEEL AND MINES"(SHRI MA- 
HABIR PRASAD); (a) Graphite deposits are
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known in Andhra Pradesh* Artmachal 
Pradesh, Bihar, Gujarat, Jammu & Kashmir,

’ Karnataka, Kerala. Madhya Pradesh. Orissa, 
Rajasthan and Tamil Nadu.

■ (b) Graphite deposits in Andhra 
Pradesh, Bihar, Gujarat. Orissa and Tamil 
Nadu are under exploitation from where 41 
mines have reported production during 1988 
of which one mine each in Bihar and Tamil 
Nadu is owned by Public Sector State Mining 
Corporatbn. The Tamil Nadu Minerals Lim- ; 
ited are setting- up 100% export oriented 
benef.iciation plant in Sivagahga in Tamil

• nadu with capacity over 9,200 tonnes per 
annum of fc>eneficiated graphite concentrates.

(c) and (d). During recent surveys a 
possible reserve of 0.126 Million tonnes of 
graphite ore with 7.15% fixed carbon has 

. been estimated from a few occurrences in 
Bolangir and Kalahandi districts of Orissa. A 
probable reserve of 0.22 million tonnes of 
graphite ore has also been estimated in 
Nagphena area (Titlagarh-Sargiaplli belt) of 
Orissa. About 1.5 Million Tonnes of graphite 
ore with 10 to 15% fixed carbon has been 
estimated upto 30 M. depth in Tapsikonda- 
Marrikonda areas of East Godavari district. 
Andhra Pradesh. Resource potentiality of 
2.46 Million Tonnes and 2.94 Million tonnes 
respectively have been estimated in Bopi 
and Taliha areas of Arunachal Pradesh.

Assistance to Karnataka Under Special 
Foodgrain Production Programme

2491. DR. V. VENKATESH; Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) the amount of Central assistance 
, provkied to Karnataka during the last two 
. years under the Special Foodgrain Produc-

tion Programme, year-wise;

(b) the details of assistance provided 
since the impositfon of President’s Rule; and

(c) the total amount of Central Assis-
tance earmarked for 1989 under the Special 
Foodgrain Production Programme?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SKRI SHYAM LAL 
YADAV): (a) Karnataka was. given Rs. 
338.20 lakh in 1988-89 under the Special 
Foodgrains Production Programme (SFPP) 
commenced in that year.

(b) Since imposition of President’s Rule, 
so far, Rs. 80.14 lakhs has been released to 
Karnataka under SFPP.

(c) For 1989-90, Karnataka has been 
allocated Rs. 251.40 lakhs under SFPP.

Admission in Kendriya VIdyalaya under 
Special Dispensation

2492. DR. V. VENKATESH: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) the basis/considerations for making 
special Dispensation admissions to children 
in Kendriya Vidyalayas;

(b) the authorities/officers competent 
for making the said admission; and

(c) the total number of such admissions 
during the academic sessions 1988-89 and 
1989-90?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMNT (SHRI P. SHIV 
SHANKER): (a) and (b). The Chairman, 
Kendriya Vidyalaya Sangathan has been 
empowered to grant admissions under spe-
cial dispensation on the basis of broad social 
considerations and extreme compassionate 
grounds, etc. .

(c) During 1 988-89,1726 students were
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admitted to Kendriya Vidya^aya? under 
Special Dispensation., for 1989-90 adrnls- 
sions under special dispensation have not 
yet been completed.

Dredging of Rivers In Goa

. 2493. SHRI SHANTARAM NAIK: Will
the Miriister of SUFACE TRANSPORT be 
pleased to state;

(a) whether capital dredging in the 
rivers of Goa was undertaken during 1988- 
89;

(b) if so, the details thereof including the 
quantum of work done and expenditure in-
curred thereon;

(c) whether new dredging work is pro-
posed to be undertaken in Goa; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT); (a) to (d). Govt, of 
Goa, who are executing the scheme, have 
during 1988-89, arranged the trial dredging 
in rivers in Goa. This was done in association 
with the Dredging Corporation of India and 
Inland Waterways Authority of India. Regu-
lar capital dredging has been planned by 
them to start after monsoon in October 1989, 
in Mandovi, Zuari & Mapusa.

Retrenchment of Employees of Inland 
Waterways Authority of India

2494. DR. p.p. THAKUR: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: • '

(a) whether some employees of Inland 
Watenways Authority of India have been
retrenched;

(b) if so, the reasons therelor;

t (c) whether any scheme has been 
' prepared for their rehabilitation; and

(d) if so, the details thereof?

• THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPQRt 
(SHRI RAJESH PILOT); (a) and (b).‘ The ■ 
Inland Waterways Authority of India-, had 
appointed 37 employees bn purely tempo-
rary/adhoc basis as work-charged staff in 
connection with specific project works at 
Patna. After completion of the works, the 
services of these employees were dispensed 
with effect from 30.6.89.

' (c) No, Sir. .'

(d) Does not arise.

Free and Compulsory Education Tor all 
Children upto 14 years

2495. SHRI RAM PYARE PANIKA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased Xo state:

(a) the achievements made so far In 
Government’s goal-to provide free and 
compulsory education to all children upto 14 
years;

' (bj how far this goal has been achieved 
and what are the constraints standing in the 
way of its complete achievement; and

(c) the Plans being worked out fo r' 
achieving this gpal during the Eighth Plan 
period?

THE MINISTER OF ‘ HUMAN . RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) and (b). There has Iwen 
significant progress over the years to wards 

.liriiversalisation of e lem ental, education. 
From 1950-51-to 1986-87, the enrolment ’ 
ratio has increased from 42.6% to 93.63% 
for classes i-V and froni 12.92% to 48.51% .
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for classes VI-VIII; The number of primary 
schools has increased from 2.10 lakhs to
5.29 lakhs and upper primary from 14,000 to 
1.39 lakhs. In terms of access, 94.60% of 
rural population is served by a primary school 
within 1 Km. walking distance, and 85.39% 
by dn upper primary school, withjn a dis-
tanced 3 Kms. All State Governments have 
made education free upto elementary level. 
Many States have enacted legislations 
making educatbn compulsory.

Several constraints, mainly socio-eco- 
. nomic stand, however, in the way of enforce-
ment of legislation and the objective of 
complete universalisation. They are mainly; 

..(i) inadequately provided schools and ineffi-
cient teaching in schools; (ii) perception of 
the curriculum’ not being related to local 
nee<Js; (Hi) indifference of parents towards 
education of children, particularly girls, (iv) 
indifference of particularly first generation of 
learners leading to non-utilisation of educa-
tional facility where available.

(c). The working Group on Elementary 
Education constituted to formulate propos-
als for 8th Five Year Plan has recommended;

(i) Micro-planning for universal 
elementary education so that 
bcal specific conditions and 
needs are taken into account 
while planning and the partici-
pation of the community is 
secured;

(ii) Separate strategies for pro-
viding access to education for 
SCs and STs, working chil-
dren; girls and other disadvan-
taged sections; .

(iii) Opening of new primary 
schools in school-less habita-
tions with a population of 300

• and more (200 or moria in hilly, 
•tribal and desert areas);

(iv) Strengthenlfig of the manage-
ment of education:

(v) Stipulation of minimum levels 
of learning on a comprehen-

. sive basis and establishmer^t 
of a system of proper testing 
and evaluatbn to be called 
National Evaluation Pro-
gramme (NEP); .

(vi) Upgradation of approximately 
one lakh primary schools into 
upper primary schools;

(vii) Continuance of Operation 
Blackboard, Non-formal Edu-
cation and Teacher Eductbn 
schemes in the 8th Five Year 
Plan with appropriate expan- 
sk)n and improvement in the 
light of past.experience.

(viii) Strengthening of pre-school 
education component under 
ECCE (Early Childhood Care 
and Education) Programmes.

Implementation of these recommen-
dations will depend ultimately on the finally 
approved Eighth Plan document and actual 
allocation of resources.

Literacy Programm«

2496. SHRI UTTAM RATHOD:
SHRIAMARSINH RATHAWA: 
S H R I. .  NARSING

SURYAVANSI:

Willthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleas^ to state;

(a) whether the goal of attaining full 
literacy in the country is still elusive;

(b) if so. the reasons therefor;
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' ■ (cj the total n u mber of flRteif ate persw^
toth maies andfemat^ N̂ 'the

• wise; • ' . • ^ ‘ • ‘ ;

* ’ (d) the ^rcentage of. literacy attained; 
for the country as a whole for urban and rural 
areas separately; and '

• •• • ^  ■ : / -  ■ •• ■■■■ . ■ ■ ■

(e) the steps belhg taken and proposed. 
to be taken to reduce illiteracy in the country 
during the Eighth Plan?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI- P. SHIV  
SHANKER) (a) and (b). The literacy rate in 
the country is low because of various social, 
cultural and economic factors which act as 
barriers to access to educational facilities

available for illiterate persons in diffwent 
, agerjgrou^. ' ’

* • (c)Astattiment showing thel0lfiimi"irt>«
of illiterate persons, both males andfesnnyds  ̂
state-wise is given below. '■ ,

(d^The literacy rate according to t ^ l  
census in the rural and urban areas' »n the 
country is 29.65% and 57.40% respectively. •

• (e) Universalfsation of elementary 
education, massive programme of non-fbr- 
mal education and imparting of-functional 

. Iiterk:y to 80.00 milibn adults by 1995 are- 
part of a larger scheme of erad icate  of 
illitercicy in the country. These programmes 
are proposed to be continued in the Eighth- 
Five Year Plan.

.1911 {SAKA) ', .i Written Answers. 21A '
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Unrecognised Teachers Training 
Institutions

2497. SHRIMATI. KISHORI SINHA: 
Will the {Minister of HUMAN RESOURCE 
DEVELOPI^ENT be pleased to state:

(a) whether a number of unrecognised 
teachers training institutions are functioning 
in the country;

(b) if so, whether any steps have bee 
taken to curb such institutions; and

(c) if so, whether any public warnings 
have been issued against intending candi-
dates enrolling themselyes in these institu- 
tiorw?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) to (c). Action in regard to 
unrecognised teacher training institutions—  
including by way of warning to candidates 
seeking admission to such institutions—is 
taken by State Governments and Universi-
ties, which have jurisdiction in the matter.

Settlement of Cambodian Issue

2498. SHRIMATI KISHORI SINHA: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether Government have had any 
talks with member nations of the ASEAN 
regarding a settlement in Cambodia;

(b) if so. whether any role is envisaged 
for India in the return of peace and with-
drawal of foreign forces from Cambodia; and

(c) if so. the details thereof?

THE MINISTER EXTERNAL AFFAIRS 
(SHRI P.V. NARASIMHA RAO): (a) Yes. 
Sir.

(b) and (c). An International Confer-
ence on Cambodia, in which several coun-
tries including the ASEAN members and 
Cambodian factions are taking part is cur-
rently being held in Paris. India is participat-
ing in this Conference with a view to play a 
constructive and effective role in the discus-
sions. India is ready to contribute in what-
ever way it can to bringing about a settle-
ment in Cambodia.

Basic Amenity Centres atong National 
Highways

2499. SHRI G.S. BASAVARAJU: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whetherthe Indian Roads and Trans-
port Development Association has request 
for issue for letters of intent to set up 100 
basic amenity centres along the National 
Highways in the country; and

(b) if so. the details thereof including the 
names of places where such centres are 
proposed to be set up?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) No. Sir.

(b) Does not arise.

[Translation]

Indemnity claims under Compre-
hensive Crop Insur-
ance Scheme

2500. SHRICHHITUBHAIGAMIT: 
DR. DK3VUAY SINH:

Will the Minister of AGRICULTRE be 
pleased to state:

(a) the indemnity dalms payable to 
farmers under the Crop Insurance Schenne
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in Gujarat upto 30 June, 1989. District-wise:

(b) the total amount of claims submitted 
by Gujarat Government under the Crop In-
surance Scheme to the General Insurance 
Corporation of India and the amount sanc-
tioned by the Corporation;

(c) the reasons for not sanctioning the 
full amount: and

(d) the details of payment made so far 
when the remaining amount is proposed to 
be paid and the stops being taken in tiiis 
regard?

THE MINISTER OF STATE IN THE

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
VADAV): (a) to (d). Indemnity claims pay-
able under the CCIS in Gujarat upto Rabi
1988-89 season, are of the order of Rs. 
322.40 crore. An amount of Rs. 214,11 crore 
has so far been paid. The remaining amount 
of Rs. 108.29 crore has not yet been paid by 
the Corporation because of paucity of furuJs. 
Action has been taken by the Government to 
provide additional funds to GIC for meeting 
two tvvolhird liability of Central Government 
for remaining ciaitr.s as mentioned above. 
The district-wise details of the total clams 
payable/paid/yet to be paid to the farmers in 
Gujarat (upto Rjbi 1988-89 season) are 
Oivt-n in the statement below.
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Opening of Navodaya VIdyalayas In 
Adivasi Area

2501. SHRICHHITUBHAIGAMIT: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the number of Navodaya Vidyalayas 
opened in the country and the number of 
students studying therein, State-wise;

(b) whether Government propose to set 
up more such Vidyalayas in adivasi areas;

(c) if so, the details thereof; and

(d) the targets fixed for opening Na-
vodaya Vidyalayas in adivasi areas of Gujarat 
during the Eighth Five Year Plan and the

names of places where these Vidyalayas 
are likely to be opened?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) So far 256 Navodaya 
Vidyalayas have been established in the 
country. The number of student selected for 
admission in these Vidyalayas is indicated in 
the statement below.

(b) and (d). The Navodaya Vidyalaya 
Scheme envisaged opening one Navodaya 
Vidyalaya, on an average, in each district of 
the country during the Seventh Five Year 
Plan period. Further opening of new Na-
vodaya Vidyalayas will depend upon availa-
bility of funds for the scheme during the 
Eighth five Year Plan.

STATEMENT

S. No. Name of the State/Union Territory Total No. of students selected 
for admission

1 2 3

1. Andhra Pradesh 2644

2. Arunachal Pradesh 411

3. Bihar 3689

4. Chandigarh 79

5. Dadar and Nagar Haveli 147

6. Delhi 71

7. Daman and Diu 111

8. Goa 201

9. Gujarat 836

10. Himachal Pradesh 1434

1 1 .’ Haryana 1389
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, 1 /■-V 2 , 3

Jammu & Kashmir 1261

^13. Kerala 1605

14. Karnataka 2821

15. Lakshadweep 35

16. Maharashtra 3339

17.
1

Manipur 876

18. Mizoram 152

19.̂ Meghalaya 312

20. Madhya Pradesh 3213

21. Nagaland 114

22. Orissa 1923

23. Pondicherry 573

24. Punjab 988

25. Rajasthan 2604

26. Sikkim 57

28. Andaman and Nicobar Islands 174

29. Tirpura 61

Total 34,227

Development of Ports in Gujarat Plan; and

(b) the amount released by Union2502. SHRICHHITUBHAIGAMIT: Will 
the Minister of SURF ACE TRANSPORT be Government for the purpose so far?

. pleased to state:

(a) the amount allocated for develop-
THE MINISTER OF STATE OF THE 

MINISTRY OF SURFACE TRANSPORT
' ment Of ports In Gujarat during the Seventh (SHRIRAJESH PILOT): (a)and(b). Kandia
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is the only Port in Gujarat coming under the 
jurisdiction of Central Govefmrjent. The 
Seventh Plan provides for an outlay of Rs.
46.14 crores for the schemes in this port. As 
this port has sufficient internal resources to 
finance all its schemes, Central Government 
have not released any funds to it.

[English]

Prawn Hatcheries with External Assis-
tance

2503. SHRIVAKKONPURUSHOTHA- 
MAN: Will the f^inister of AGRICULTURE 
be pleased to state;

(a) whether Prawn hatcheries are being 
developed in some parts of the country with 
Japanese eissistance.

(b) if so, their locations and area brought 
under the scheme;

(c) the quantity of prawn likely to be 
produced form these hatcheries; and

(d) the target set for production of 
prawn during 1989-90?

THE MINISTER OF STATE IN THE 
DEPARTMNT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) No. Sir.

(b) to (d). Does not arise.

Procurement of Dredgers and Water 
Hyacinth Harvesters

2504. SHRIVAKKONPURUSHOTHA- 
MAN:Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether some dredgers and water 
hyacinth harvesters were proposed to be 
purchased for undertaking dredging and other

works in the West Coast Canal as a Centrally 
Sponsored Scheme wit Dutch Assistance;

(b) if so, whether the sanction has been 
issued therefor and the dredgers and har-
vesters have bee procured;

(c) if not, the reasons therefor; and

(d) when these items are expected to 
be procured?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) to (d). A pro-
posal of the State government under the 
Centrally Sponsored Scheme for acquisition 
of a dredger and water hyacinth harvester 
along with allied equipment was sanctbned 
in December, 1986 at a cost of Rs. 4.45 
crores subject to the condition that the sanc-
tion will become operative after the details 
regarding Dutch assistance for the project 
are finalised. The issue regarding dutch 
Assistance have not been finalised as they 
are of the view that the equipment require-
ment of the entire West Coast Canal in the 
context of the proposal to declare West 
Coast Canal as a National Watenway should 
be considered. In view of this it is not pos-
sible to indicate the time by which the equip-
ments would be procured.

, }■
Agreement between India and other

countries in the field of Sports

2505. SHRI VUAY N. PATIL: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) the countries with whom India has 
agreement for cooperation and exchange in . 
the field of sports and physical education;

(b) whether India has benefited, by
those agreements; and »

I, V ■■ ;.,v

(c) if so. the details d  ben e lftaao M i^ . U

■■ ’ , , ' f w l l
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by such cooperation?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS AND 
SPORTS AND WOMEN AND CHILD DE-
VELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) India 
has entered into Sports Protocols with the 
following countries:-

1. Cuba; 2. Czecnoslovakia; 3. G.D.R;
4. Mauritius; 5. U.S.S.R.; 6. Yugoslavia: 
and 7. People’s Democratic Republic of 
Yemen.

Besides this. Cultural Exchange Pro-
gramme (CEPs) signed by the Department 
of Culture with 45 countries contain clauses 
on sports exchanges.

(b) Yes, Sir,

(c) Upper Sports Protocols/CEPs for-
eign coaches have been brought into sup-
plement the country’s efforts in preparing 
National Teams for International Competi-
tions. The exchange of sports persons has 
also benefited the Indian teams by way of 
international exposure required as part of 
the training plans. Participation in special-
ised academic courses on important as-
pects of sports and access to specialised 
training facilities have also been of benefit of 
our specialists.

[Translation]

Difficulties in obtaining New Driving 
licences

2506. SHRI KRISHAN PRATAP 
SINGH: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether people are facing great 
difficulties in obtaining new driving licences 
, urnJer the new Motor Vehicles Act;

(b) if so, the standards expected before 
issue of driving licence to an applicant;

(c) the number of applications for new 
driving licences received in Delhi in July 
1989 and the number of licences issued out 
of them; and

(d) the number of driving licences is-
sued in June, 1989 before the new Act came 
into force?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Ac-
cording to the procedure laid down, an appli-
cant for a permanent driving licence has. as 
before, to first apply for a learner’s licence. 
This is given on production of certificate of 
medical fitness and on passing a preliminary 
test of knowledge of traffic signs and rules of 
the roads. After gaining experience in driving 
for a specified period, he has to appear for a 
driving test, on passing of which the driving 
licence will be issued by the Licencing au-
thority.

Preliminary test is however not required 
when a person already holding a driving 
licence wants to add another class of vehicle 
in the driving licence held by him. He is also 
exempted from production of medical certifi-
cate, if he has at any time after 1-.7.1989 
submitted such a certificate. The medical 
certificate would however be required at the 
time of renewal.

(c)and (d). According to the information 
furnished by Delhi Administration, the num-
ber of driving licences issued in June 1989 
was 14824 and in July 1989 the applications 
received numbered 3288. They had issued 
859 licences in July, 1989.

National Highway Finance Corporation
2507. SHRI KRISHNA PRATAP 

SINGH: Will the Minister of SURFACE 
TRANSPORT be pleased to state:-
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(a) whether the proposal to set up a 
National Highway Finance Corporation with 
a view to make the National H igh way Author-
ity nwre effective and to general financial 
resources for the development of highways 
has been finalised;

(b) if so, the outlines thereof; and

(c) if not, when it is expected to be 
finalised?

THE MINITER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIRAJESH PILOT): (a) No. Sir.

(a) whether wheat, maize and rice are 
among the major crops in the States of 
Punjab, Haryana and Uttar Pradesh; and

(b) if so, the steps taken by Gk>vemment 
to set up fully developed research centres to 
promote the yiekJ and improve the quality of 
such crops in these States?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL RE-
SEARCH AND EDUCATION IN THE MIN- 
ISTR OF AGRICULTURE (SHRI HARI 
KRISHNA SHASTRI): (a) Yes. Sir.

(b) Does not arise.

(c) Notimelimitforthiscan be indicated 
at present.

[Engfe/»J

Setting up of Research Centres in 
Northern States

2508. SHRI KAMAL CHAUDHRY: Will 
the Minister of AGRICULTURE be pleased 
to state:

(b) Indian Council of Agrrcultural Re-
search (ICAR) have established research 
centres of All India Coordinated Research 
Projects on rice, wheat and maize in these 
States in order to conduct and promote re-
search for improving yiekJ and quality of 
these crops. In addition, two research Insti-
tutes of I.C.A.R. are also located in Haryana 
and U.P. to augment research. Details of the 
research centrescurrently in operatk>n ak>ng 
with the staff and financial support provkied 
by I.C.A.R. during 7th Plan are given in the 
statement betow.
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Profit darned by Manganese Ore India 
Limited

2509. SHRIIi^ATIJAYANTI PATNAIK: 
Will the Minister of STEEL AND MINES be 
pleased to state:

(a) whether the Manganese Ore India 
Limited has been earning profit;

(b) if so, the year since when this Public 
Sector Unit is making profit; and

Maganese Ore India Limited has been earn-
ing profit since its inception in 1962, except 
during the period from 1972 to 1974 arxi 
from 1983 to 1986.

(c) Rs. 41.02 laiths net profit.

Kendriya Vidyalayas in States

2510. DR.PHULRENUGUHA: Willthe 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state the number of 
Kendriya Vidyalayas set up in the country so 
far. State-wise?

(c) the amount of profit earned by the 
Manganese Ore India Limited during 1988- 
89?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): A statement showing the State- 

THE MINISTER OF STEEL AND MINES wise break-up of Kendriya Vidyalayas set up
so far is given below.(SHRI M. L. FOTEDAR): (a) and (b).

STATEMENT

Staiewise Break Up of Kendriya Vidyalaya set up so far

S. No. Name of States/UTs Number of Kendriya Vidyalayas

1. Andhra Pradesh 38

2. Assam 42

3. Bihar 52

4. Gujarat 34

5. Haryana 20

6. Himachal Pradesh 13

7. Jammu & Kashmir 25

8. Karnataka 24

9. Kerala 21

10. Madhya Pradesh 66

11. Maharashtra 47
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S. No. Name of StatesAJTs 
«

Number o f Kendriya Vidyafayas

12. Manipur 05

13. Maghalaya 07

14. Nagaland 04

15. Orissa 21

16. Punjab 35

17. Rajasthan 41

18. Sikkim 01

19. Tamilnadu 26

20. Tripura 04

21. Uttar Pradesh 101

22. West Bengal 45

23. A & N Island, Portblair 02

24. Arunachal Pradesh 06

25. Chandigarh 06

26. Delhi 30

27. Goa, Diu Daman 05

28. Pondicherry 02

29. Mizoram 01

Grand Total 724

Toachor-Studonts Ratio in Primary 
Education

2511. DR.PHULRENUGUHA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) the teacher-student ratio in the 
Primary education during 1977 and 1988;

(b) whether this ratio is lower than the, 
prescribed ratio; r "
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(c) if so, the reasons therefor; and
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(d) the steps taken or proposed to be 
taken by Governnnent to improve the same?

THE MINISTER OF HUfy^AN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) According to the informa-
tion available with the Ministry, the teacher- 
student ratio in primary schools in 1977 was 
1:37. This ratio increased to 1:42 in 1987.

(b) to (d). School education is look after 
primarily by the State/UT Governments 
concerned and therefore the norms for 
teacher-pupil ration as also the steps in this 
regard are determined by them. The recom-
mendation of the NCERT is that this ratio 
should not go beyond 1:40 at primary level. 
Under the centrally sponsored scheme of 
Operation Blackboard assistance is being 
given to States/UTs for providing a Second 
teacher in all single teacher primary schools 
in the country in a phased manner.

Safety nneasures taken at Caprolactum 
Project of FACT

2512. PROF. K.V. THOMAS: Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) the safety measures in the caprolac-
tum project of Fertilizer and Chemicals Tra- 
vancore Limited. Kerala;

(b) whetherthere were any explosion or 
accidents in the unit dunng the trial runs; and

(c) if so, the details of loss incurred?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTUE (SHRI R. 
PRABHU): (a) All safety systems/require-
ments, designed and developed in consulta-
tion with the foreign collaborators and statu-
tory authorities, have been installed in the

Ammonium Sulphate Caprolactum plant of 
the fertilizers and Chemicals Travancore 
Limited (FACT). Udyogamandal. The safety 
measures include modern fire fighting sys-
tem with large fire hydrant and sprinkler 
system for primary source of abundant water 
in all areas besides chemical foam, haylon 
system and modern alarm system. In addi-
tion, a separate Safety Department having 
qualified safety engineers to monitor the 
safety system is also functioning in the Proj-
ect.

(b) Yes. Sir. During the trial operations 
of captive power plant boilers, a fire acckient 
took place in he Fuel Oil Day Tank on 1st 
July. 1989.

(c) Since the installations have not yet 
been taken over by FACT from Bharat Heavy 
Plates and Vessels Ltd. (BHPV), the latter 
has to replace the damaged storage tank, 
the approx. cost of which is Rs. 6 lakhs.

US Ban on sale of Missile Testing 
Device

2514. SHRIMATID.K.BHANDARI: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether Government have reacted 
to the United States ban on sale of sophisti-
cated missile testing device;

(b) if so, the details thereof;

(c) whether Government propose to 
hold talks with United States Administration 
in this regard;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAO): (a) 
and (b). Government of India has expressed
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its ,regret over the US decision.

(c) No. Sir.

(d) Does not arise.

(e) Government of India has taken a 
decision to proceed with the indigenous 
development of such a system.

Production of Power by NALCO

2515. SHRISRIBALLAVPANIGRAHI; 
Will the Minister of STEEL AND MINES be 
pleased to state;

(a) the estimated demand of power of 
National Aluminium Company Limited;

(b) the number of captive power plants 
set up by NALCO so far; and

(c) the total megawatt of power being 
generated from these plants?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SHRI MA- 
HABIR PRASAD): (a) The estimated de-
mand of power of National Aluminimum 
Company Limited (NALCO) for its alumin-
ium smelter and auxiliary units at Angul is 
440 MW.

(b) NALCO has set up a Captive Power 
Plant at Augul with 5 units of 120 MW each.

(c) Presently NALCO generates 300- 
320 Mega Watts of power on an average 
from its Power Plant.

Multi-State Intensive Mango Develop-
ment Project

2516. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Will the
Minister of AGRICULTURE be pleased to 
state:

(a) whether Multi-State Intensive Mango 
Development Project has been launched in 
some States with external assistance;

(b) if so, the States where such projects 
have been launched; and

(c) the other details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV); (a) No. Sir.

(b) Does not arise.

(c) The idea of taking up this project is 
dropped as no assistance is available from 
U.K. Government from whom the assistance 
was sought.

P.M.’s Visit to Paris

2517. SHRIMATI D.K. BHANDARI: 
SHRI PRATAPRAO B.

BHOSALE;

Will the Minister of EXTERNAL AF-
FAIRS be pleased to stale;

(a) whether during his recent visit to 
Paris the Prime Minister had an opportunity 
to meet leaders of the various countries;

(b) if so, the details thereof;

(c) whether the issues of bilateral inter-
est to improve India’s relations with these 
countries were also discussed during the 
meeting; and

(d) if so, the outcome thereof? ^

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAO): (a) 
Yes, Sir.
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(b) and (d). PM participated in the Bi-
centenary celebrations of the Revolution in 
Paris. Over 30 world leaders were present 
on this occasion. Prime Minister renewed 
bilateral contacts with them. Substantive 
discussions were held with the Heads of 
State or Government of Bangladesh, Brazil, 
Canada, Egypt, FRG, Japan, Mexico\ Philip-
pines, Senegal, Uganda, UK, USA, Zim-
babwe and the UN Secretary General, among 
others. In addition, substantive talks were 
also held with the French President. Prime 
Minister and Finance Minister. The PM was 
closely and actively associated with the ini-
tiative taken at Paris to call for a North-South 
Sumit. The discussions with the leaders 
covered bilateral and international issues 
and resulted in greater respect and under-
standing for our perceptions and policies at 
home and abroad.

scales of pay for school teachers for Union 
Territories, etc. as prescribed by the Central 
Government, with reference to the recom-
mendations of Chattopadhyaya Commission 
have since been implemented in N.D.M.C. 
schools. The pay fixation work is in progress.

(b) to (e). Do not arise.

Double Shift system in Kendriya 
Vidyaiayas

2519. SHRIBANWARILALPUROHIT; 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government propose to 
introduce double shift system in all Kendriya 
Vidyaiayas in view of the heavy rush for 
admission:

Implementation of Chattopadhya 
Commission’s Report on N.D.M.C. 

School Teachers

(b) if so, when the system is likely to be 
introduced and the approximate number of 
students likely to get admission; and

2518. SHRIMATID.K.BHANDARI; Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state;

(a) the steps taken by New Delhi Mu-
nicipal Committee to implement the recom-
mendations in the report of Chattopadhya 
Commission for its teachers;

(b) if the report has not been imple-
mented so far, the reasons therefor;

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a)to(c) There is no proposal 
to introduce double shift system in Kendriya 
Vidyaiayas as this is r i t  considered aca-
demically sound.

Suggestion of ACC! for a Broad-based 
definition of Processed Food

(c) whether it is proposed to implement 
this report during the current year;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) New Delhi Municipal 
Committee has informed that the revised

2520. SHRI BANWARILAL PUROHIT: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state:

(a) whether the Associated Chambers 
of Commerce and Industry has called for a 
more broad-based and precise definition of 
‘processed foods’ under the Industrial De-
velopment and Regulation Act; ‘

(b) if so, the details thereof; and
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(c) the Government’s reaction thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIJAGDISH TYTLER): (a) 
to (c). The suggestions of Associated Cham-
bers of Commerce and Industry for clarifica-
tion of definition of ‘processed foods’ is under 
examination of the Government.

National Highway Development works 
In Kerala

2521. PROF. PJ. KURIEN: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state the details of the National 
Highway Development works done in Kerala 
during 1988-89?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): Development of 
National Highways is a continuing activity. 
Thirty three (33) no. Road & Bridge works 
amounting to Rs. 1683.589 lakhs have been 
sanctioned and allotment of Rs. 12.20 crores 
made for the development of National High-
ways in Kerala during the year 1988-89.

Special allocation for Tribal areas 
under Jawahar Rojgar Yt^'ina

MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY):
(a) The criteria of allocation of resource 
under Jawahar Rojgar Yojana (JRY) is 
weighted very heavily in favour of SCs/STs 
dominated districts as the allocation is made 
to District on the index of backwardness 
formulated on the basis of percentage of 
agricultural labourers to main workers in 
rural areas, percentage of rural SC/ST popu-
lation to total rural population and inverse of 
agricultural produce out of each unit of land 
for rural areas (taken on the net basis) in the 
weights of 20:60:20. After deducting 6% of 
the allocation for Indira Awas Yojana. 80% of 
the balance allotment to a district is destrib- 
uied to the Panchayats for the implementa-
tion of the decentralised programme. There 
are no special earmarking for tribal areas.

(b) and (c). Question does not arise.

( Translation]

Appointment of Agents In States for 
Distribution of NCERT Books

2523. SHRI JAI PRAKASH AGAR- 
WAL; Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

2522. SHRI LAKSHMAN MALLICK: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether Government have ap-
pointed one agent in each State for distribu-
tion of NCERT books;

(a) whether Government propose to 
make special allocation for the tribal areas 
under Jawahar Rojagar Yojana;

(b) if so, .he reasons for appointing onlv 
one agent for Punjab, Haryana i - 'd  Onandi- 
garh; and

(b) if so, the funds earmarked therefor 
during the current financial year; and

(c) the steps being taken by Govern-
ment in this regard?

(c) whether this alkx;ation will be made 
State-wise or tribal subplan-wise?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) to (c). No, Sir. NCERT 
normally appoints wholesale only in State 
Capitals where Sales Emporia of Publication
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Division under the Ministry of Information 
and Broadcasting do not exist. There is no 
Sales Emporium at Chandigarh which is the 
Headquarters of Punjab, Haryana and Un- 
bn Territory of Chandigarh. It is considered 
that, as of now, the whole-sale agent at 
Chandigarh appointed by NCERT will be 
able to cater to the needs of Punjab. Har-
yana and Union Territory of Chandigarh.

Funds Sanctioned to Madhya Pradesh 
out of Central Road Fund

2527. SHRI PRATAP BHANU 
SHARMA: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether Union Government have 
sanctioned additional funds this year to 
Madhya Pradesh out of the Central Road 
Fund;

(b) whether the work relating to widen-
ing and strengthening of Vidisha-Ashok 
Nagar road has been included under the 
Central Road Fund Scheme: and

(c) if so, the length of the road proposed 
to be widened and strengthened and the 
expenditure likely to be incurred thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). No, 
Sir.

(c) Does not arise.

Inclusion of Inter-State Roads of 
Madhya Pradesh in National Highway 

Network

2528. SHRI PRATAP BHANU 
SHARMA; Will the Minister of SURFACE 
TRANSPOFiT be pleased to state;

(a) whether there is any proposal to 
include inter-state roads of Madhya Pradesh

such as Bhopal-Lucknow, Bhopal-Nagpur 
and Bhopal-Ahmedabad in the National 
Highway network during the Eighth Plan;
and

(b) if so, the details thereof including the 
priorities of Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a)and(b). It is not 
possible to give any indication about this 
subject as the Eighth Plan is yet to be final-
ised.

[Eng//s/y]

Opening of Navodaya Vidyalayas In MP

2529. SHRI PRATAP BHANU 
SHARMA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether the proposal for opening of 
Navodaya Vidyalayas at Shamsabad in 
Vidisha and Sanchi in Raisen districts of 
Madhya Pradesh is pending for the last three
years;

(b) if so, the reasons therefor; and

(c) the time by which Government pro-
pose to open Navodaya Vidyalayas in the 
above districts of Madhya Pradesh?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a)to(c). Proposal for opening 
Navodaya Vidyalayas at Shamsabad in 
Vidisha and Sanchi in Raisen districts of 
Madhya Pradesh were received from the 
State Government and sites were surveyed 
in November, 1987. Keeping in view the 
financial constraints, the Navodaya VkJyalaya 
Samiti has decided to slow the process of 
opening of new Navodaya Vidyalayas forthe 
present.
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Pakistan’s Nuclear Policy
«

2530. SHRI KRISHNA SINGH:
SHRI ANANTA PRASAD

SETHI;
SHRI R. M. BHOYE:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government’s attention 
has been drawn to the report in the Defence 
and Foreign Affairs Weekly of Washington 
(US) that Pakistan scientists have perfected 
detonation mechanisms for a nuclear de-
vice; and

(b) if so, Government’s reaction thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAO): (a) 
Yes, Sir; Government have seen such press 
reports.

(b) Our apprehensions about Paki-
stan’s weapons oriented nuclear programme 
are well known.

Innplementalion of Policy Recommen-
dations on Protection of Tribal Land

2531. SHRI SYED SHAHABUDDIN: 
Wi. the Minister of AGRICULTURE be 
pleased to state:

(a) whether implementation of the pol-
icy recommendations on the protection of 
tribal communicated to the states is being 
monitored;

(b) if so, the results achieved in various 
States, State-wise;

(c) whether the package of measures 
legal, administrative, and social under con-
sideration has been finalised and communi-
cated to the States; and

(d) if so, the salient features of the 
package?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY);
(a) The consensus of the Revenue Minis-
ters’ Conference which contains specific 
points for action on various land reforms 
measures including these relating to protec-
tion of tribal land has been sent to the State 
Govt.

(b) The progress registered in checking 
alienation of tribal land and restoration of 
alienated land is not monitored at the Central 
level. It is reviewed along with other pro-
grammes of Land Reforms in the Confer-
ence of Revenue Ministers.

(c) No Sir.

(d) Does not arise.

Norms for Staff strength of Navodaya 
Vidyalayas

2532. SHRIKAMALCHAUDHRY: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the norms fixed to govern staff 
strength of teachers of Navodaya Vidyalayas;

(b) the dale from which such norms 
came into force;

(c) whether original and revised staff 
strength released for current academic ses-
sion conform to these norms; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) Staff strength of teachers of 
Navodaya Vidyalayas is determined on the
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basis of the number of sections in a class 
keeping in view that a teacher is given nearly 
30 periods per week.

(b) These norms came into force with 
the opening of Navodaya Vidyalayas.

(c) Yes. Sir.

(d) Does not arise.

Construclion of National Highways In 
Punjab

2533. SHRIKAMALCHAUDHRY: Will 
the Minister of SURFACE TRANSPORT L)C 

pleased to state:

(a) the total kilometres of National 
Highway roads constructed in Punjab dur-
ing the last two years;

(b) the progress made in this regard 
during the current year so far; and

(c) the total kilometres of roads to be 
completed in Punjab during the current year 
and details of those roads?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIRAJESH PILOT); (a) Since there are 
no missing links in the National Highway 
network in Punjab no new construction of

National Highway length has been made 
during the last two years.

(b) and (c). Do not arise, in view of (a) 
above.

Action Plan submitted by Punjab for 
inclusion in SFPP

2534. SHRIKAMALCHAUDHRY; Will 
the Minister of AGRICULTURE be pleased 
to state;

(a) whether the Government of Punjab 
has submitted some proposal or action plan 
for increasing the production of rice and 
other crops in Punjab for inclusion in the 
Special Foodgrains Production Programme;

(b) if so, the details thereof; and

(c) the action taken by Union Govern-
ment in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV); (a) and (b). Yes. Sir. The State 
Government has submitted an Action Plan 
for increasing the production of rice and 
wheat in the State. Production of rice and 
wheat during 1989-90, 1990-91 and 1991- 
92 has been projected as under;-

S. No. Name of Crop Year Production Productivity

1. Rice 1989-90 60.0 3380

1990-91 61.3 3469

1991-92 62.5 3551

2. Wheat 1989-90 113.0 3610

1990-91 115.5 3680

1991-92 117.5 3737
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Both under rice and wheat production 
and productivity are proposed to be raised 
through important measures like better seeds 
availability, need-based use of fertilisers, 
making up of zinc deficiency, opening of sale 
centres for distribution of pesticides and 
fertilisers and through training camps to 
educate the farmers to have optimum plant 
population per square meter.

(c) Action Plans of the State Govern 
ments were discussed in details during the 
Conference on National Campaign on Kharif 
Programme in the first week of April. 1989. 
Based on the deliberations in the Confer-
ence, Union Ministry of Agriculture has for-
mulated Special Action Plan for increasing 
production of rice and wheat in the country 
during 1989-90 to 1991-92.

NCERT agents

2535. SHRI JAI PRAKASH AGAR- 
WAL; Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether the agent appointed for a 
particular State for NCERT books is sup-
posed to sell the books only in the same 
State for which he is appointed;

(b) if so, the reasons why the agent 
appointed for Punjab, Haryana and Chandi-
garh is allowed to sell the books in Himachal 
Pradesh; and

(c) the action proposed to be taken to 
rectify the situation.

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) Yes, Sir.

(b) NCERT has not allowed its whole-
sale agent at Chandigarh to sell NCERT 
t>ooks m Himachal Pradesh, which is being 
catered to by Sales Emporium of Publication

Division, Ministry of Information and Broad-
casting located at New Delhi.

(c) Does not arise. •

Staff Strength of Teachers In Kendriya 
VIdiyalayas

2536. SHRI N.TOMBI SINGH: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) the total number of posts of teachers 
of different categories in Kendriya Vidyalaya 
Sangathan during the current academic year;

(b) the category-wise details of teach-
ers rendered surplus as per revised sanction 
of staff strength issued in June, 1989 for the 
current academic session; and

(c) how these teachers are likely to be 
adjusted in the Kendriya Vidyalaya San-
gathan?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHIV P. SHIV 
SHANKER): (a) The work relating to fixation 
of staff strength of Kendriya Vidyalayas for
1989-90 is still continuing on account of 
opening of additional sections and upgrada- 
tion of Vidyalayas to +2 stage. It is, therefore, 
not possible to indicate the total number of 
posts of teachers in Kendriya Vidyalayas 
during the current year.

(b) and (c). Only 89 yoga teachers have 
been rendered surplus. No other category of 
teachers has been rendered surplus in 
Kendriya Vidyalaya Sangathan as a whole; 
95 yoga teachers who had been sponsored 
by Kendriya Vidyalaya Sangathan would be 
completing B.P.Ed. Degree course of Jivaji 
University, Gwalior during the current year. 
They would be offered the post of Physical 
Education Teachers for which there is a 
requirement. Adjustment of the remaining 
surplus yoga teacher, if any, would be done
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Resignation of Chairman and Managing 
Director of Cochin Shipyard

2537. SHRIKAMLA PRASAD SINGH: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state:

(a) whether the Chairman and Manag-
ing Director of the Cochin Shipyard has 
submitted his resignation from the Shipyard:

(b) if so, the reasons therefor; and

(c) whether the resignation has been 
accepted?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes. Sir.

(b) and (c). The CMD in his letter dated 
12.5.1989 stated that as the Cochin Ship-
yard has not been able to fulfil the target set 
for the 1st Tanker under construction, he

• was taking moral responsibility for the lapst. 
Govt, has decided to accept the resignation 
with effect from 11.8.1989 (AN).

Review of Programme on Edible Oils

2538. SHRIS.B. SIDNAL:
SHRI G.S. BASAVARAJU:

Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether the World Bank has urged 
Union Government to review price support 
and buffer stock programme for edible oils;

(b) if so, the point made in World Bank 
report; and

(c) the follow-up action taken by Gov-
ernment thereon?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a)to(c). The Report referred to 
is an internal document of the World Bank.

The repot is not published. The views and 
suggestions expressed in the report are those 
of the World Bank. The distribution of this 
Report by the Bank is restricted and the 
recipients of the report are not authorised to 
disclose its contents.

[ Translation]

Training under Jawahar Rozgar Yojana

2539. SHRIKAMLA PRASAD RAW AT: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) the number of unemployed persons 
proposed to be imparted training under the 
Jawahar Rozgar Yojana;

(b) the number of such training centres 
proposed to be opened in the country; and

(c) whether there is a proposal to open 
one training centre in each Panchayat; and 
if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY):
(a) The basic objective of Jawahar Rozgar 
Yojana is to provide additional gainful em-
ployment to the unemployed and under-
employed in the rural areas and not to impart 
training to the unemployed persons.

(b) and (c). Question does not arise.

[English]

Science and Technoloy Centres

2540. SHRI BANWARI LAL PUROHIT: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government propose to set 
up a number of Science and Technology 
centres in various State capitals:

(b) if so, the purpose of setting up these 
centres;

(c) whether Government propose to set
up such a centre at Nagpur a so, and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRIMATI KRISHNA SAHI): 
(a) Yes. Sir.

(b) The purpose of setting up the centres 
in the country are as indicated below:

(i) To develop scientific attitude 
and thinking by encouraging 
curiosity and questioning proc-
ess.

(ii) To encourage critical analysis 
of social, cultural, technologi-
cal and natural environment 
and to inculcate an ability to 
identify the problems and work 
towards an appropriate solu-
tion with scientific attitude.

(iii) To collect and disseminate 
information relating to mutual 
interaction of science/technol-
ogy and society.

(iv) To promote and support inno-
vative and experimental ac-
tivities in pursuit of the pur-
poses of the centre.

(v) To popularise science and 
taking science tothe grass root 
level through Mobile Science 
Exhibitions and setting up of 
small school science centres.

(c) The National Council of Science 
Museums, Calcutta is setting up a Science 
Centre, called the Raman Science Centre at 
Nagpur.

(d) Does not arise.

National Data Centre for Astronomy

2541. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

(a) whether Government propose to set 
up a data centre for astronomy as reported in 
the Times of India dated 4 July. 1989;

(b) if so, the proposed location of such 
centre; and

(c) how this centre will be useful for 
astronomical studies?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): (a) to (c). The UGC has estab-
lished an Inter-University Centre for Astron-
omy and Astro-physics (lUCAA) at Poona 
University under Section 12 (ccc) of the UGC 
Act. 1956. The main objectives of the lUCAA 
are to provide a Centre of excellence within 
the university sector for teaching, research 
and development in Astronomy and Astro-
physics. The facilities to be provided by the 
lUCAA include an extensive data Centre on 
astronomical observations and discoveries 
which will be available to various user or-
ganisations and individuals.

Emission of excess smoke by two 
wheelers

2542. SHRI KAMLA PRASAD SINGH: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) whether two-wheelers found emit-
ting excess smoke than prescribed are to be 
lined;

(b) if so, the details thereof;

(c) whether the manufacturers from 
whose workshops the vehicle is regularly 
serviced/repaired not accountable to the 
excess emission; and

(d) if not. the details of steps taken to 
make them accoutable?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). Rules 
requiring maintenance of vehicle within the 
prescribed standards of smoke and toxic 
gases would come into force from 1-10- 
1989. The violations would attract a fine of 
Rs. 1.000 for first offence and Rs. 2,000 for 
second and subsequent offence.

(c) and (d). The obligation to keep a 
vehicle within prescribed standards of emis-
sion of smoke etc. is on the owner of the 
vehicle. It is not considered desirable to 
make establishments doing the repair of 
servicing of vehicles accountable for any 
excess emission by vehicles handled by 
them as their responsibility is to carry out 
such work as the owner requires
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12.00 hrs.

PAPERS LAID ON THE TABLE 

[English]

Annual Report of the Indian Society of 
International Law, New Delhi for 1987- 

88

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASIMHA RAOj: Sir. 
I beg to lay on the Table a copy of the Annual 
Report (Hindi and English versions) of the 
Indian Society of International Law, New 
Delhi, for the year 1987-88 along with Au-
dited Accounts. [Placed in Library. See No. 
LT—8102/89]

[Translation]

SHRI RAMSWAROOP RAM (Gaya): 
Mr. Speaker, Sir, I would like to draw your 
attention to a very important issue. Sir, in 
accordance with the strike directives given 
by the Prime Minister, a drive has been 
launched to fill up the vacancies reserved for 
the scheduled castes and scheduled tribes 
throughout the country but these are being 
ignored in West Bengal, Andhra Pradesh, 
Kerala and Haryana though a large numbei 
of Harijan youths in these states are unem-
ployed. The directives of the Prime Minister 
are not being followed in these States. Mr. 
Speaker, Sir, it is a very important issue, you 
should give your directions in this regard. In 
the matterof employment Harijan youths are 
being neglected. Sir, it is an important issue 
as it concerns the scheduled castes and 
scheduled tribes...... {Interruptions)...

MR. SPEAKER: It is not my duty, I car 
not do it.

[English]

I can not take up state subjects here.

[Translation]

SHRI RAMSWAROOP RAM: It is not a 
state subject. Harijan and Adivasis are not 
covered under the ?itate subjects.

[English]

MR. SPEAKER: Let the Home Ministry 
take care of it.

[ Translation]

SHRI RAMSWAROOP RAM: 
should realise the gravity of it.

You

MR. SPEAKER: You give it in writing. If 
you have any apprehensions, please give it 
in writing. I will see.

(Interruptions)

SHRI RAMSWAROOP RAM: Mr.
Speaker, Sir, inspite of the Prime Minister’s 
directions, Harijan youths of Haryana, Andhra 
Pradesh and Kerala are being overlooked... 
(Interruptions)....

[English]

SHRI G.M. BANATWALLA (Ponnani): 
Mr. Speaker, Sir, it is very much a Central 
subject. The Transport strike is on against 
our Motor Vehicles Act. What is being done 
by the Minister of Surface Transport?

[ Translation]

MR. SPEAKER: You give it in writing.

[English]

SHRI G.M. BANATWALLA; People are 
in great trouble. Let him come forward and 
tell as to what is being done.

MR. SPEAKER: You ask.
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SHRIG.M. BANATWALLA: I am asking 
through you, Sir. You please tell them to give 
us a statement about the transport strike. 
People are in great difficulty.

MR. SPEAKER; Mr. Banatwalla, you 
know the rules. You give me some motion. I 
will ask.

[Translation]

MR. SPEAKER: Shri Ramswaroop, 
you give it in writting. Without it I can not say 
anything.

SHRI RAMSWAROOP RAM: Mr.
Speaker, Sir, how do you consider it as a 
state subject?

MR. SPEAKER: Its implementation falls 
under the jurisdiction of the state. If it is not 
implemented, you give it in writing. I will ask 
them.

SHRI RAMSWAROOP RAM: Mr.
Speaker, S ir,.......

[English]

MR. SPEAKER: It is not a question ot 
discussion here. He doesn’t go on record.

12.01 1/2 hrs.

PAPERS LAID ON THE TABLE— CO/VTD.

[English]
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(Interruptions)*

[ Translation]

MR. SPEAKER: I have listened to you. 
Why are you repeating it. You please give it 
in writing. I have already told you to give it in 
writing. If there is anything to be asked, I will 
ask them.

...{Interruptions)...

Review on the working of and Annual 
Report of Kudremukh Iron Ore Com-

pany for 1988-89

THE MINISTEROFSTEELANDMINES 
(SHRI M.L FOTEDAR): Sir. I beg to lay on 
the Table—

(1) A copy each of the following papers 
(Hindi and English versions) under sub-
section (1) of section 619 A of the 
Companies Act, 1956:-

(i) Review by the Government on the 
working of the Kudremukh Iron Ore 
Company Limited, Bangalore, for 
the year 1988-89.

(ii) Annual Report of the Kudremukh 
Iron Ore Company Limited, Banga-
lore, for the year 1988-89 along 
with Audited Accounts and com-
ments of the Comptroller and Audi-
tor General thereon. [Placed in 
Library. See No. LT—8103/89]

Notifications under Major Port Trust 
Act, 1963 and Dock Workers (Regula-

tion of Employment) Act, 1948

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE- 
PARTMENTOF CHEMICALS AND PETRO-
CHEMICALS IN THE MINISTRY OF IN-
DUSTRY (SHRI P. NAMGYAL): On behalf 
of Shri Rajesh Pilot, Sir, I beg to lay on the 
Table:-
(1) A copy each of the following Notifica-

*Not recorded.-
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tions (Hindi and English versions) under 
sub-section (4) of section 124 of the 
Major Port Trust Act, 1963:-

(i) G.S.R. 450 (E) published in 
Gazette of India dated the 19th 
April, 1989 approving the Tuli- 
corin Port Trust Employees’ 
(Welfare Fund) Amendment 
Regulation. 1989 together with a 
corrigendum to its Hindu version.

(ii) G.S.R. 508 (E) published in
Gazette of India dated the 5th
May, 1989 approving the Cochin 
Port Employees (General Provi-
dent Fund) Amendment Regula-
tions, 1989.

(iiî  G.S.R. 599 (E) published in
Gazette of India dated the 8th
June, 1989 approving the Tuti- 
corin Port Employees’ (Conduct) 
Sixth Amendment Regulations, 
1989.

(2) A copy each of the following Notifica-
tions (Hindu and English versions) under 
sub-section BA of the Dock Workers 
(Regulation of Employment) Act, 1948;-

(i) The Visakhapatnam Unregis-
tered Dock Workers (Regulation 
of Employment) Amendment 
Scheme, 1988 published in Noti-
fication No. S .0 .38 in Gazette of 
India dated the 7th January, 
1989.

(ii) The Calcutta Dock Clerical and 
Supervisory Workers (Regulation 
of Employment) Amendment 
Scheme, 1989 published in Noti-
fication No. S.O. 750 in Gazette 
of India dated the 15th April, 1989. 
[Placed in Library. See No. LT—  
8105/89]

Annual Accounts of the Regional 
Engineering College, Hazratbal for 

1987-88

(iv) G.S.R. 605 (E) published in 
Gazette of India dated the 8th 
June, 1989 approving the Ma-
dras Port Trust Employees 
(Contributory Outdoor and Indoor 
Medical Benefit after Retirement) 
Regulations, 1989.

(v) G.S.R. 647 (E) published in 
Gazette of India dated the 27th 
June, 1989 approving the Cal-
cutta Prot Trust Employees’ 
(Other than Haldia Dock Com-
plex) (Recruitment, Seniority and 
Promotion) Second Amendment 
Regulation, 1989.

(vi) G.S.R. 475 (E) published in 
Gazette of India dated the 27th 
April, 1989 approving the Cochin 
Port Trust (Distraint or arrest and 
sale of Vessels) Regulations, 
1988. [Placed in Library. SeeNo. 
LT—8104/891

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P. SHIV 
SHANKER): On behalf of Shri L.P. Shahi, 
Sir, I beg to lay on the Table a copy of the 
Annual Accounts (Hindi and English ver-
sions) of the Regional Engineering College, 
Hazratbal, for the year 1987-88 together 
v/ith Audit Report thereon. [Placed in Library. 
SeeNo. LT—8106/89]

Notification under Essential Commodi-
ties Act, 1955; Revlevi/ on the working 
of and Annual Report of Bihar State 

Agro-Industries Development Corpora-
tion Ltd. for 1979-80 and Punjab Agrc- 
Industries Corporation, Chandigarh for 

1986-87; and a Statement showing 
reasons for delay

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL
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(1) A copy each of the following Notifica-
tions (Hindi and English versions) under 
sub-section (6) of section 3 of the Es-
sential Commodities Act, 1955:-

(i) The Fertiliser (Control) Amendment 
Order, 1989 published in Notifica-
tion No. S .0 .498 (E) in Gazette of 
India dated the 29th June, 1989.

(ii) G.S.R. 592 (E) published in Ga-
zette of India dated the 5th June, 
1989 indicating the supplies of fer-
tilisers to be made by domestic 
manufacturers of fertilisers to vari-
ous States, Union Territories/ 
Commodity Board during the pe-
riod from 1st April, 1989 to 30th 
September, 1989. [Placed in 
Library. See No. LT—8107/89]

(2) A copy each of the following papers 
(Hindi and English versions) under 
section 619A of the companies Act, 
1956:—

(a) (i) Review by the Government on the
working of the Bihar State Agro- 
Industries Development Corpora-
tion Limited, for the year 1979-80.

(ii) Annual Report of the Bihar State 
Agro-Industries Development Cor-
poration Limited for the year 1979- 
80 along with Audited Accounts 
and comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. LT—  
8108/89]

(b) (i) Review by the Government on the
working of the Punjab Agro-Indus-
tries Corporation, Chandigarh, for 
the year 1986-87.

(ii) Annual Report of the Punjab Agro-

(3)

Industries Corporation, Chandi-
garh, for the year 1986-87 along 
with Audited Accounts and com-
ments of the Comptroller and Audi-
tor General thereon. [Placed in 
Library. See No. LT— 8109/89]

Two statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (2) 
above. [Placed in Library. See No. LT—  
8108/89 and 8109/89]

12.03 1/2 hrs.

COfy^MITTEE ON ABSENCE OF MEM-
BERS FROM SITTINGS OF THE HOUSE

[English]

Sixteenth Report

SHRI ANOOPCHAND SHAH (Bombay 
North): I beg to present the Sixteenth Report 
(Hindi and English versions) of the Commit-
tee on Absence of Members from the Sit-
tings of the House.

12.04 hrs.

ELECTION TO COMMITTEE 

[English]

(I) Committee on Welfare of Sched- 
' uled Castes and Scheduled 

Tribes

SHRI ARVIND NETAM (Kanker): Sir, I 
beg to move:

"That the members of this House do 
proceed to elect in the manner re-
quired by sub-rule (3) of Rule 254 read
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wrth sub-rule (1) of Rule 33IB of the 
Rules of Procedure and Conduct of 
Business in Lok Sabha, five members 
from among themselves to serve as 
members of the Committee on the 
Welfare of Scheduled Castes and 
Scheduled Tribes for the unexpired 
portion of the term of the Committee 
vice Sarvashri Charanjit Athwal, G. 
Bhoopathy, S.M. Guraddi, Het Ram 
and Purna Chandra Malik resigned 
from Lok Sabha.”

MR. SPEAKER: The question is:

"That the members of this House do 
proceed to elect in the manner re-
quired by sub-rule (3) of Rule 254 read 
with sub-rule (1) of Rule 331A of the 
Rules of Procedure and Conduct of 
Business in Lok Sabha, five members 
from among themselves to serve as 
members of the Committee on the 
Welfare of Scheduled Castes and 
Scheduled Tribes for the unexpired 
portion of the term of the Committee 
u/ceSarvashri Charanjit Singh Athwal, 
G. Bhoopathy, S.M. Guraddi, Het Ram 
and Purna Chandra Malik resigned 
from Lok Sabha.”

The motion was adopted

(ii) Joint Committee on Offices of Profit

[ Translation]

KUMARI KAMLA KUMAR! (Palamau): 
Sir, I beg to move;-

“That the members of this House do 
proceed to elect in the manner re-
quired by sub rule (3) of Rule 254 of the 
Rules of Procedure and Conduct of 
Business in Lok Sabha, two members 
from among themselves, to serve as 
members of the Joint Committee on 
Offices of Profit for the unexpired por-

tion of the term of the Committee vice 
Shri Ajoy Biswas and Shri H.A. Dora 
resigned from membership of Lok 
Sabha.”

[English]

MR. SPEAKER: The question is:

"That the members of this House do 
proceed to elect in the manner re-
quired by sub rule (3) of Rule 254 of the 
Rules of Procedure and Conduct of 
Business in Lok Sabha, two members 
from among themselves, to serve as 
members of the Joint Committee on 
Offices of Profit for the unexpired por-
tion of the term of the Committee vice 
Shri Ajoy Biswas and Shri H.A. Dora 
resigned from membership of Lok 
Sabha.”

The motion was adopted

MATTERS UNDER RULE 377 

[English]

(I) Need to develop and widen the 
National Highway between 
Sambalpur and Rourkela In 
Orissa

SHRI MAURICE KUJUR (Sundargarh): 
Although Sundargarh district in Orissa is 
endowed with vast and varied mineral re-
sources, development of roads particularly 
National Highway from Sambalpur to 
Rourkela via Sundargarh leave much room 
for improvement. The abnormal increase in 
the vehicular traffic on this National Highway 
during the past decade has posed a serious 
problem for the general public of the distrrct 
as one accident or the other is taking place 
almost every day. Establishment of steel 
plant at Rourkela, rapid industrialisation and
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particularly due to the increase in the iron ore 
and coal mining activities in the district and 
also due to the rise in the standard of living 
and flexibility and speedy transportation are 
some of the primary causes for increase of 
vehicular traffic. On the other hand, the 
National Highway is narrow and causing 
increasing traffic congestion. For the safety 
of the people and also to bring tribal belt 
under economic activities and four ultimate 
social and economic upliftment of the tribals, 
it is very necessary to develop and widen this 
Road. The State Government is financially 
not sound to bear the cost of the widening 
work. As there is constraint of resources with 
the Centre too, I demand that the Govern-
ment of India should seek World Bank or 
Asian Development Bank assistance for 
widening and the Development of the Na-
tional Highway between Sambalpur and 
Rourkela without any further delay.

[ Translation]

(ii) Need to run the Gorakhpur 
Fertilizer Factory on gas based 
plant and extend Jagdishpur 
Gas Pipe line upto Gorakhpur 
for Industrialisation of this 
backward region

SHRI MADAN PANDEY (Gorakhpur): 
l^r. Speaker, Sir, during the last four dec-
ades, industrial progress has set in the pace 
of economic revolution in our country and to 
some extent, some per centage of people 
who were earlier dependent on agriculture, 
have now changed over to industrial sector. 
But it is also a fact that industrialisation has 
been restricted only to certain specific areas 
of our country and the areas which were 
lagging behind in this race, have been left 
further behind resulting in the heavy regional 
imbalances. Although, the present Govern-
ment have made commendable efforts to 
remove these regional imbalances through 
varbus development schemes and a cli-
mate of industrialisation is being created in

these areas with the creatb'n of grov/th 
centres and Development Authorities in the 
backward areas of the country. But inspite of 
the availability of these infrastructure facili-
ties in this area, public sector shall have to 
take a lead in creating the industrial climate. 
For example, since 1960, not a single public 
sector undertaking has been set up even at 
a place like Gorakhpur in Eastern Uttar 
Pradesh and the only fertiliser factory, which 
was set up there at that time with a total 
outlay of only Rs. 20 crores, has now be-
come technically and economically a non- 
viable unit. However, it is a matter of happi-
ness that revamping of this factory is under 
consideration of the Government and an 
amount of Rs. 66 crores is being sanctioned 
for the purpose which will enable this factory 
to operate for another two to four years but it 
is not be permanent solution.

Therefore, I would like to request the 
Government that a new gas based plant may 
be provided at the Gorakhpur Fertilizer 
Factory and Jagdishpur Gas pipe line may 
also be extended upto Gorakhpur. Infra-
structure facilities and land is already avail-
able in Gorakhpur district for this purpose. 
Besides, public and private sector compa-
nies should also be attracted to this place to 
set up their units there.

(iii) Need for steps to remove 
backw ardness of Bun- 
delkhand region of Madhya 
Pradesh

SHRI DAL CHANDER JAIN (Damoh): 
Mr. Speaker, Sir, the Bundelkhand region of 
Madhya Pradesh is a very backward area. 
There is not even a single industry in the 
Panna district of this region, due to which 
there is wide spread unemployment in this 
area. All the diamond mines in this region, 
which were previously operated by the 
N.D.M.C., are now lying closed. Hence to 
solve the problem of unemployment in Panna 
district, mining operations in these mines
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should be restarted without any further de-
lay. Here thousands of families of labourers 
find it hard to manage two square meals as 
even the stone quarries are not operating 
regularly because of the Forest Act. There-
fore, arrangements should be made to start 
the mining operations in these mines on a 
regular basis. Panna district is also a very 
suitable place for an ordnance factory. Hence 
the Government may set up an ordnance 
factory here. I hope, the Government will 
help remove the backwardness of this area 
by setting up industries and by restarting the 
mining operations in these mines.

(iv) Need to open ‘Krishi Vigyan 
Kendra' and Agriculture Col-
lege in Sagar district of (\/ladhya 
Pradesh

SHRI NANDLAL CHOUDHARY (Sa- 
gar): Sagar district of Madhya Pradesh is 
predominently an agriculture based district, 
but the economic condition of farmers and 
agriculture labourers of this district is not 
good. This district is lacking in various such 
modern agricultural techniques which could 
help increase the agricultural production in 
this district. There is also for training in 
modern agricultural techniques in this dis-
trict. People of this district have been re-
questing the Union Ministry of Agriculture for 
the last several years for setting up a Krishi 
Vigyan Kendra there. Assurances were also 
given in the past for setting up a Krishi 
Vigyan Kendra but it has not be^n opened 
here so far. Similarly, a demand has also 
been made on several occasions to set up 
an agriculture college at Khuria in Sagar 
district but even this college has not been 
provided here so far.

Therefore. I would like to request the 
Government to announce that very soon a

Krishi Vigyan Kendra and an agriculture 
college will be opened in Sagar district.

(V) Need for run 208 Down as 
Express train upto Agra and 
22 Down as passenger train

SHRI VIRDHI GHANDER JAIN 
(Barmer): 207 UP/208 DN Burmer-Agra 
Fort Express is an important train which 
covers distance of 900 Kms. On this route 
there are two important cities of Rajasthan 
i.e. Jaipur, the capital city of Rajasthan and 
Jodhpur city. This train terminates at Agra 
which is .also an important town of Uttar 
Pradesh. Jaisalmer, Jodhpur, Jaipur and 
Agra are the important centres of tourist 
attraction. But Western Railway has adopted 
an indifferent attitude in respect of this train 
and it is because of that attitude that this train 
has been running as a passenger train be-
tween Jaipur and Agra whereas the 22 Down 
which also runs between Jaipur and Agra is 
an express train.

208 DN reaches Jaipur at 5.35 A.M. 
whereas 22 DN. Express leaves Jaipur at 
6.10 a.m. For the passengers, tourists, army 
officers and jawans reaching there by 208 
DN, 22 DN is the connecting train for their 
onward journey to Barmer, Jaisalmer and 
Jodhpur. Here they are charged exorbitantly 
by the coolies for the transporation of their 
luggage. It is almost a daily affair. Here the 
engine of 208 DN is shunted and attached to 
the 22 DN. Both these trains are run under 
the charge of Western Railway. Because of 
indifferent attitude of Western Railway 208 
DN has been running as a passenger train 
and facing heavy damage. I, therefore, re-
quest the Minister of Railways that for the 
convenience of passengers, 208 DN train 
should be run as express train upto Agra and 
22 DN train should be run as a passenger 
train.
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[English]

(vi) Need to provide central funds
to Jamrnu and Kashmir for its
industrial development in the
ratio of 90 per cent as grant
and 10 per cent as loan

PROF. SAIFUDDIN SOZ (Baramulla):
The Jammu and Kashmir State has remained
industrially backward. No industries were
established in the public sector except the
HMT unit near Srinagar.

The result has been that Government
service is the sole industry taking away the
largest chunk of the State's resources.

One important factor why J&K State has
remained backward is that the Union Gov-
ernment has been allocating funds to the
State in the ratio of 70% as loan and 30% as
grant. When the annual plan is drawn, the
State has to pay a sizeable amount by way
of debt services. What is left with the State is
nothing more than a wage bill. There are
hardly any projects that can be financed to
take the State forward industrially.

Strangely enough, the J&K State is not
being treated on par with Himachal Pradesh
and given the grants in the ratio of 90% as
grant and 10% as loan.

Government of India must realise that
Himachal Pradesh has the same topogra-
phy as J&K State, but it has established
good infrastructure for industrial and agricul-
tural development. The J& K State has lagged
behind with no base for industrial develop-
ment. It has not been able to harness its vast
resources of hydraulic power due to paucity
of funds.

I would urge the Ministry of Planning to

place the matter before National Develop-
ment Council as also convince the Ministry
of Finance to see reason in giving funds to
the State in the ratio of 90% as grant and
10% as loan.

[ Translation]

(vii) Need to increase the amount
of Social Security Pension

SHRI YOGESHWAR PRASlI.D ..YO-
GESH (Chatra): Mr. Speaker, Sir, I would
like to raise in the House an important matter
under Rule 377. As per the provisions of the
Social Security Pension introduced by late
Shrimati Indira Gandhi under the 20-Point
Programme, a pension of Rs. 30/- per month
is being paid to distribute and uncared for
people. The efforts of the former Prime
Minister relief to these suffering people.
Though the amount is quite nominal, yet it
was a new step and a commendable effort
on the part of Shrimati Indira Gandhi. The
widows, bonded labourers and the old per-
sons above 60 years of age are eligible for it.
Even today, the scheme is being Imple-
mented enthusiastically on the same lines,
by Shri RajivGandhi. The policy under which
the pension payable to freedom fighters has
been increased should be made applicable
to those drawing social security pension also
purchasing power of rupee has declined a lot
since this provision was made. Hence, it is
my appealtotheGovernmentthatthe amount
of pension should be increased from Rs. 30/
- to Rs. 60/- per month and necessary
meas'tJres should be taken to make immedi-
ate payment at the revised rate. Besides,
provision should be made to award deterrent
punishment to the middlemen who cheat the
innocent pensioners.
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12.15 hrs.

DISCUSSION UNDER RULE 193 

[English]

Statement made by the Minister of 
Agriculture in the House on 26th July,

1989 regarding current flood under-
taken by Government

 ̂ MR. SPEAKER: Now. we are taking up 
the discussion under Rule 193, regarding 
the current tlood situation in the country. Shri 
Shantaram Naik to continue his speech.

SHRISHANTARAMNAIK(Panaji): Mr. 
Speaker, Sir, I was on my legs, yesterday. I 
was speaking about the flood situation in the 
fourStatesof Maharashtra, Andhra Pradesh, 
Kerala and Arunachal Pradesh.

Mr. Speaker, Sir, I had said that It is 
strange that only the Agriculture Ministry 
shouldtake the burden of floods. In fact, if the 
problem of floods and drought is perennial, 
then, why not create a Special Ministry for 
floods and drought'? Unfortunately, that 
Ministry will have work throughout the year 
because they have to take folbw up action 
after the floods.

MR. SPEAKER; What will they do?

SHRI SHANTARAM NAIK; Follow up 
action.

MR. SPEAKER: Ministry is no answer.

SHRI SHANTARAM NAIK; I do agree. 
Ultimately, what is required is adminiftra- 
tion. In case there is a Ministry which pays 
spocial attention to it, then something can be 
achieved. Specially in view of the fact that 
the total geographical area which is prone to 
floods in the country 1s almost one-eighth, 
that is, 40 million hectares and the area 
whk:h can be protected with reasonable

•
production— as has been said in the report of 
the Government—is 32 million hectares, to 
manage this 32 million hectares— which is 
manageable— and to protect, some special 
machinery is required.

I do agree that during the Seventh Five 
Year Plan the outlay was Rs. 947 crores. It is 
quite understandable and a reasonable fig-
ure one can say. Since 1954 till date, the 
Government has spent Rs 2,297 crores on 
flood management. Considering our finan-
cial restraints, this is certainly a reasonable 
figure, one should say. But the question is of 
administration; the administration, today, is 
run by some sort of a code of relief whrch 
governs the giving of finances and day to day 
administrative matters It is necessary that 
this code of relief is up-dated because ulti-
mately Tehsildars and Collectors are guided 
by that code. If that code is up dated then the 
problems that may arise at the Tehsil and 
village level can be adequately met. Further 
tomorrow if the situation so requires then 
instead of going by the code of relief we 
should have legislation enacted by Parlia-
ment such as Drought and Flood Relief Act 
for tfie purpose of providing each and every 
detail of food management.

Secondary in our development aspect 
we have seen that whenever we want to give 
Rs. 1 to a villager Rs. 5 are spent on the 
administrative aspect. Now I would like to 
know what is the assessment with respect to 
the amoufjt of flood and drought relief? It has 
to be assessed what amount goes into 
administration and what i*mount goes to the 
affected people. It will certainly be more than 
5:1 ratio.

Further I would like to know about the 
Model Flood Zoning Bill which had been 
circulated also. Floods and drought are 
almost regular annual features and, there-
fore, such a Bill should have been brought 
before Parliament for the purp>ose of decid-
ing several concerned matters. Another
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aspect concerns scientific predictions ^ln"r 
respect of earthquakes, floodsietc. ft seems 
only some assessment about these natural« 
calamities can be made and not the precise 
predictbnrAs you know, Sir, an earthquake 
took place in Russia. We saw on Television < 
the Russians asking Mr. Gk>rbactiov how is 
that when we are so devebped that we could 
not predict that earthquake. At that time f^r. 
Gorbachov replied that despite our develop-
ment and achievement there can be no 
clear-cut predictbn with respect to earth-
quakes. So is the case in respect of floods 
and drought. But I find in this Report about 
forecasts it has been mentioned that during 
the year 1988 monsoon season a total of 
6731 fkiod forecasts were issued with 95 per 
cent accuracy. Is it correct? Ninety-five per 
cent accuracy with respect to these fore-
casts does not seem to be correct. If that was 
the case then we woukj not have suffered 
that much damage in Andhra and Mahar-
ashtra. V

Rs. .92 crores were purchased out of flood < 
relief amount. Then improvements to sev> 
eral irrigation works not connected with flood 
damages were taken up at a cost of Rs. 2.98 
crores. Now sud> observations have been 
made. They are talking loudly of CAGL The , 
CAG has castigated the Andhra Pradesh 
Government like anything. As there is not 
enough time available to my disposal now, Irit 
am not quoting. Similar observations ̂ are j. 
available regarding the utilisation of the j-t 
drought relief funds by the Andhra Pradesh - 
Government. You have to think, when you 
are giving money to the Governments headed 
by regional parties, how they are going to • 
utilise that amount. When you are giving 
loans under Centrally sponsored schemes, 
you have to be stricter. They don’t have any j 
faith in the democratic set-up. Their present 
Chief Minister had once said that the 'Centre’̂ - 
does not exist. . ;

[Translation] ■, ,

Lastly when you give finances to certain 
States then we have to see how those fi-
nances have been utilised by the State 
Gov^tWients because they are issued under 
certain guidelines. We have got here CAG’s 
report with respect to floods in Andhra 
Pradesh and there they have observed cer-
tain things with respect to 1986 floods; 
namely, that Rs. 5.38 crores were drawn 
from the Treasury far in excess of require-
ments and deposited'with banks or other 
executing agencies although a certificate of 
utilisation of funds for the relief purposes 
was recorded.> Materials like medicine,- 
cement, steel and bitumen valued at Rs. 
9.90 crores were purchased far in excess of 
relief operations and works. Rupees 1.3 
crores were spent on relief in ‘mandals’ not 
notified as flood affected. Then contrary to 
guidelines for utilisation of. Central assis-
tance Rs. .92 crores were spent on salaries, 
of work-charged staff and equipment like air-/ 
conditioners. Now see at*ionditbners worth

Such a statement was made by him. If the 
Government of Andhra Pradesh, who don’t - 
have little faith in democracy, is given any, 
aid, the Central Government should directly - 
supervise its utilisation so that it reaches the. 
poor people. „ '

[English]

The same is the case with the Assam Gov-
ernment. I had said that Assam Government 
is ... **... Government. The bureaucracy in 
that State is bankrupt. They have no money 
to pay salaries to their employees. Kindly  ̂
consider all these aspects with respect to 
giving central assistance to such State; 
Governments. a  i '-.Jri-.'c-Trjr,;-:'-/ (u

bi;. .-sovu. -t oc'u-i evBit
« SHARAD DIGHE (Boujbay North 

Central):. Mr; Speaker, Sir, we have been, 
discussing the statement made by the Min-
ister of Agriculture on 26th July, |̂ 1989 re-
garding the current flood isiiuatbn in the,

•Expunged as ordered by the Chair. '̂
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[Sh. Sharad Dighe]

country and relief measures undertaken by 
the Government. The hon. Minister has made 
a fairly correct statement on 26th July re-
garding the situation arising out of the floods 
throughout the country. Para4.1 refers tothe 
extensive damage done in Maharashtra and 
the lose of life reported so far. Since the 
statement was made, further information 
has been available. It shows that the de-
scription of the loss of life and property, 
which has been shown as per the informa-
tion available on 26th July, 1989, falls short 
of the present rnformation that is available so 
far. It was stated in the statement that the 
loss of life reported so far was 332. Now. it is 
fairly known that as far as Maharashtra is 
concerned, 609 bodies have been recov-
ered so far. According to the Press reports, 
nearly 1,000 people must have died and 
further bodies would still be recovered as far 
as the loss of life is concerned. Further 
extensive damages have been reported. I 
am sure that when the hon. Minister visited 
Maharashtra from 29th July, ne must have 
already observed the damage due tocalami- 
ties which, according to the Chief Minister of 
Maharashtra, runs into hundreds of crores of 
rupees as far as Maharashtra is concerned.

12.29 hrs.

[PROF. NARAIN CHAND PARASHAR in 
the Chaii]

Not only the houses have collapsed, but also 
many lives have been lost. Roads, including 
highways, have been submerged. The road- 
links have been cut for several towns and 
villages in Maharashtra. A large number of 
fishermen have also lost their lives. The 
bodies of 16 fishermen were washed ashore 
in Bombay itself at Colaba, Nariman Point, 
Chowpatty, Malabar. Worli, BandraandZuhu. 
According to an estimate, several fishermen 
have lost their lives in spite of the signal that 
was given by the Government of Maharash-

tra. Several adventurousfishermen had gone,. 
inside the sea and have lost their lives. The 
h e a v y  damage wasdue to excessively heavy 
rain in a short time. For example. Raigad 
district received 24 inches rain in 24 hours 
and Kandia in Pune received 20 inches of 
rain in four hours. Therefore, this calamity 
has come suddenly and as far as Maharash-
tra is concerned, a lot of damage has been 
reported and discovered. In this situation, no 
doubt, there are some acts of heroism also. 
A police constable, a primary teacher and a 
headmaster have tost their families but they 
worked for 18 hours as far as the relief work 
is concerned. It is j t  only that lives have 
been lost, houses have collapsed, roads 
have been damaged, but several public 
institutions have also been damaged such 
as hospitals, telephone exchanges and buiW- 
ings like bakeries, fbur mills, petrol pumps, 
etc. Electricity was also cut off. For example, 
in Raigad district. 1843 villages had to go 
without power and power supply was re-
stored to only 1185 villages. Generally speak-
ing, power shortage was there everywhere 
in the State. My submission is that extensive 
damage has been made in Maharashtra. Of 
course, the Union Government was v6ry 
prompt in their action. The Minister had also 
visited the place and aids had beer rushed 
to the State of Maharashtra. But some sub-
stantial aid will have to be given to Mahar-
ashtra. My further submissbn is that aid 
should not merely depend on the loss of life 
Of property here and there. We should not 
merely say that we have paid Rs. 25000 for 
one death, Rs. 10000 for loss of property and 
some thousands for loss of a boat of a 
fisherman. We must also consider the toss or 
damage made to the publto instituttons like 
hospitals and telephone exchanges. Roads 
and highways have been damaged vitally. 
So, public losses which have occurred also 
have to be reimbursed to the State Govern-
ment. This aspect shoukJ also be taken into 
consideratton while providing aid tothe State 
as far as this calamity is concerned. There-
fore, don't merely courit the toss of life and
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property and pay accordingly. Consider the 
loss to the public institutions also while rush-
ing aid to Maharashtra State. All this, I am 
sure, would be done expeditiously and Jhe 
Minister himself has said in an interview in 
Maharashtra that the earlier procedure for 
granting Central assistance to the State hit 
by natural calamity was time-consuming. 
Now, the Central team visits the State within 
a week of getting the assessment report and 
In turn submits its report to the Union Gov-
ernment and then funds would be sanc-
tioned immediately after the report had been 
received. So, the old policy for helping the 
State should not be .followed. Advance aid 
should be given to the States so that they can 
make timely use of the money. Finally, I 
would ‘urge upon the Government that a 
permanent plan should be drawn to meet a 
similar situatbn in future as we come across 
such a situation every now and then. We 
should start giving aid to the States as soon 
as the floods are detected. Many hon. 
Members have made a suggestion and 
perhaps, it is before the Government’s con-
sideration. We must have a permanent 
machinery and a permanent plan just as the 
fire fjghting machinery. When the button is 
pressed on. the fire fighting machinery is put 
in action. Similarly, some- such machinery 

^should be created so that prompt relief can 
be given as soon as the calamity arises. The 
button can be pressed for giving relief. The 
aim should be to prevent further damage; the 
aim should not be only to give relief to the 
people. That has also to be done, but our aim 
should be to create permansnt machinery so 
that in such situations, further damage can 
be avoided, loss of life can be avoided and 
loss of property can also be minimised as far 
as such situations are concerned.

From this point of view, I urge upon the 
Government to think about it and draw up 
permanent plans to meet such situations. 
V'ith'these words, i conclude.

[Translation]

*SHRI V.S. VIJAYARAGHAVAN  
(Palghat): Mr. Chairman, many parts of the 
countryoneinthegripofdevastationsfloods. 
Every year we face flood and every year 
heavy loss of life and damage to property 
occur. It seems the nature is engaged in a 
furious death dance. This year according to 
preliminary estimates about 750 people have 
already died and thousands of hectares of 
crops have been damaged. In my state of 
Kerala above more than 70 persons died. 
The actual tolt may be much bigger in the 
country. Of course, the hon. tylinister of 
Agriculture Shri Bhajan Lalji who is a very 
competent and efficient minister has already 
started providing relief tothe affected people.
I am sure, under his able supervision, we will 
be able to meet the situation effectively.

We have speak thousands of crores of 
rupees on flood control so far. But the flood 
could not be controlled, large scale damage 
to life and property take laces every year. 
According to an estimate as much as five 
percent of the cultivable land is damaged 
every year in floods. So, non use have to 
think about the preventions of floQds: The 
Government should take long term meas-
ures to prevent it. There two important steps 
which should be taken. First, we must link all 
the major rivers in the country. When it is 
done, the flood water in one river can be 
diverted to another river which is not flooded. 
Secondly, strigent measures should be taken 
to stop destruction of forest. Because of the 
denudation of forest, the soil, gets washed 
down the mountains and gilt upthe riverbed. 
When the river bed gets sitted up, naturally 
there will be mote flood. Therefore, more 
stringent measures should be taken to stop 
deforestation. .* •

So far as Kerala is concerned, the dev-^ 
astatid|jihas been more intense, iThe dis-

‘Translatioh of the speech originally delivered in Malayalam.
n
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[Sh. V.S. Vijayaraghavan]

tricts affected are Idukki, Palghat, Vayanad, 
Pathananthitta, Kottayam etc. Th^re has 

"" been widespread damage of crops in Ker-
ala. The total loss is estimated to be more 

f'than Rs. 500 crores. The Government of 
Kerala has demanded Rs. 518 crores to 
provide relief to the people. While deciding 

A on the assistance to Kerala a very important 
thing should be borne in mind. In other states 
while the seasonal crops get damaged, in 

’ Kerala it is the cash crops which are mostly
• damaged. Cash crops like coconut, pepper, 

rubber arecanut etc. take 5 to 7 years to 
mature and give yield. And thereafter these

r crops last for 40 to fifty years. When such 
crops are damaged, the loss is much greater, 
as it takes many years for these crops to 
become mature. Therefore, special consid-
eration should be given to this matter.

Then, the study team should be sent 
immediately and they should be asked to 
meet the elected representatives of the 
people in the affected areas. Last year when 
we faced the most serve drought in the state, 
the study team was sent, but they were 
shown round some places by the State offi-
cials and were not allowed to meet the rep-
resentatives of the people. That should not 
happen. The study team should be given 
clear direction in this regard. I would thank 
Sri Solankiji for his visit to many flood af-
fected areas in Kerala. He has seen for 
himself the devastation that has taken place. 
Since, the level of assistance will be decided 
on the basis of the report of the study team, 
I would request the hon'ble Minister to send 
the team immediately.

In my district Palghat, 5 persons have 
died. There is large scale devastation in the 
Attappady and Nellianpati regions of the

• district. Nellianpati is a plantation area when 
because of the flood havoc, many plantation 
based factories have been closed resulting 
in the workers losing.their jobs. Attappady

and Nellianpati are cut off from the rest of the 
district due to heavy landslides. Roads have 
been damaged and the communication 
system has been disrupted. It has become 
difficult to take food supplies to these areas. 
The financial condition of the state Govern-
ment is very precarious. So liberal assis-
tance should be given to the state. . <

Palghat lies in the rainshadow area of 
the western Ghats. Drought and flood occur 
in the same areas. There is a technology 
mission functionaries in Palghat. This mis-
sion should be asked to study the phenome-
non of drought and flood occurring in the 
same place and suggest measures to con-
trol the floods.

I am sure, the Hon. Ministers who is a 
very competent person, will pay serious at-
tention to the points I have raised.

SHRI SULTAN SALAHUDDIN OWAISI 
(Hyderabad): Mr. Chairman, Sir, every year 
some part or the other of this country is hit by 
floods causing huge destruction. It would be 
better if a perennial plan is evolved to check 
this havoc. It would protect the country from 
the loss caused by floods and save the 
money which the Central Government have 
to provide as flood relief. But there seems to  ̂
be no solution in sight at present. The recent 
cyclone caused heavy damage in most part 
of the country. The State of Andhra Pradesh, 
which I represent, suffered loss of 144.lives 
beside loss of property. I would like the 
Central Government to pay immediate at-
tention to the affected areas and provide 
relief to the affected people. The capital of 
this State viz. Hyderabad too suffered a 
heavy loss. The loss is estimated to be about 
Rs. 30 crore. Many houses collapsed arid a 
number of people died. The roads were  ̂
damaged and the entire drainage and Water 
supply system was put out of (gear. As a 
result, the people of Hyderabad have been 
facing great inconvenience. I would like to 
inform the hon. Minister that ShVi N.T. Rama
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Rao has no soft corner for the city of Hydera-
bad as his party has been defeated in the 
recent Municipal Corporation elections and 
that is why he is giving a step motherly 
treatment to this city. In my opinion, what-
ever relief is being provided, it should be 
given through the Municipal Corporation. 
Then only the people of that city would be 
benefited. But if relief assistance is provided 
through the State Government, the people 
would be deprived of its benefits. To prove 
my point, I would like to give you an instance. 
When houses collapsed due to heavy rain, 
the collector announced sanction of about 
Rs. 2 lakh to the people for provkiing them 
food. But when the Commissioner of the 
Munrcipal Corporation met him. he told him 
that he was instructed not to go ahead with 
this measure. You can well imagine the 
situatbn when the people, who were on the 
verge of starvation, were deprived of the 
relief. Such type of partisan attitude is being 
adopted by the State Government. I would 
submit that the areas where roads have 
been destroyed, drainage system has been 
damaged, houses have collapsed and the 
water supply system has completely gone 
out of gear should be provided relief. If the 
Central Government wants the relief to reach 
the affected people, the relief assistance 
should be given direct to the people of Hydera-
bad. Otherwise the relief meant for them 
would go waste. A lot of hue and cry was 
raised ^  the tkne of the presentation of the 
report of the. Auditor General. The same 

.Auditor General wrote that the relief funds 
provided for distribution to the cyclone and 
fk)o<f-vjfetilI« were not utilised properly, rather 
they. Were diverted to other works'. When it is

• Oft record that the funds were not properly 
utiJis^ to tackle the jhreat posed by floods, 
how can one say that this* time, they are 
going to make proper use of funds? It is in the 
light of these facts that I am stressing the 
need to allocate these funds direct to the 
Murikjipal Corporillorr'so th^ they are able 
to spend the money to'^rmafise the situ- 
atbn in Kyderdbatfi^. O th ^ is e ; the funds

alfocated by the Central Government would 
be spent on 'other works and the people 
would be deprived of the relief. With these 
words I thank you for providing me an oppor-
tunity to participate in the discussion.

DR.G.S. RAJHANS (Jahnjharpur); Mr. 
Chairman, Sir, I would like to bring only 2-3 
issues to your notice. Only two-three days 
back, I met in the library an ex-M.P. belong-
ing to the AGP who said that as the flood 
situation was being discussed in the House, 
I should participate in it to apprise the Gov-
ernment and the House of the situation in 
Assam. I told him that he was the p>erson who 
ran away from shouldering his responsibility. 
It was his duty to apprise the Government 
and the House of the situation in Assam and 
now he was asking me to plead the case of 
his State. I told him that if he wanted to plead 
the case, he should have been present in the 
House. In short, the problem of floods is a 
serious problem today whether it is in As-
sam, north-east region, Maharashtra, Ker-
ala, Karnataka or Andhra Pradesh. As has 
been stated in the House, we have got the 
facility of super-computer and we are in a 
position to easily forecast as to where the 
rainfall would be deficient and where it would 
be in excess. But I am unable to understand 
why that super computer did not forecast 
floods well in time or gave indication to the 
effect that such and such areas would re-
ceive excess rains. If that super computer is 
not functioning properly at present, immedi-
ate measures should be taken to. see that it 
makes accurate forecast, so that people 
could take precautionary measures well in 
time. It wouW be in the interest of the Central 
as well as the State Government, as it would 
save the lives and property of the people.

.June 15,1989 was a historical day for 
the people of North Bihar because it waspn 
this day that the Hon. Prime Minister and the 
hon. Minister of Agriculture, Shri Bhajan Lai 
arrived at Patna during their visit to Bihar. 
The Hon. Prime Minister had declared that
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floods would be brought under control with
the help of Technology Mission. This is by no
means a small thing. It is a very big"project
as it would involve expenditure worth crores
of rupees. I would like to express gratitude to
the Hon. Prime Minister on my own behalf
and on behalf of the people of North-Bihar,
particularly, the people of Mithila, that the re-
alised the gravity of the situation and de-
cided to control the havoc of floods with the
help of Technology Mission. My submission
in this regard is that measures should be
taken at the earliest because people of North
Bihar fall victim to the floods every year and
they suffer heavy loss beyond description.
Floods which struck the Northern region of
Bihar two years back, were the most disas-
trous during the last 150years. Iwould like to
submit it again in the House that it was only
Shri Rajiv Gandhi who came forward to
provide relief to the flood affected people
and took steps to rehabilitate them. I wrote
him letters and he provided as much assis-
lance as was required. But it is mere misfor-
tune of the people of Bihar that they were not
benefited by the relief which was provided to
that State. When I wrote him complaining
that the relief was not reaching the people,
he contacted the Chief Secretary immedi-
ately and the Chief Secretary wrote a letter to
me and conveyed detailed information re-
garding the relief assistance provided to
different blocks in my constituency.

That letter proved very useful to me. I
got ten thousand copies of that letter printed
and distributed them among the people
through the volunteers in the entire area.
Then the people caught hold of the B.D.Os,
C.Os and other officers and asked them
about allocated funds which were provided
by the Central Government. You would be
surprised to k;10W that under pressure these
o':;(;el.3 relpased that arnount. I have done a
.iuccessfu: expi.Hin'ed 3:1;:-J;hwefor~J, Iwould
:'\;e to r~q,)",.l ~lntjf 3ny as[:.lsta'<e is pro-

vided by the Central Government to the
State Government-whether it is Congress
ruled State or non-Congress ruled State-
the concerned M.P. should be informed about
the full details. Similarly, the State Govern-
ments should also be instructed to provide
details of the assistance to the M.P. of the
area and the M.P. should apprise the people
about it so that the funds are not swindled or
pocketed by vested interests. The Jawahar
Rozgar Yojana has been launched so that
people could be saved from the clutches of
these middlemen. I have done an experi-
ment. When I was informed that this much
money and foodgrains have been provided
for the flood victims in the constituency, I told
the people about it. They besieged the offi-
cers. It was only under heavy pressure that
they brought out goods from their houses
which were meant for flood victims. So, I
would like to say that people must be edu-
cated. I would request that whenever any
assistance is provided the people's repre-
sentative from the area must be informed
about it.

Mr. Chairman, Sir, as regards the prob-
lem of floods, Iwould like to submit that in our
country and particularly in the North-Eastern
Bihar and North Bihar, there are certain
areas, which have to face the fury of floods
every year. The land near the river belts i.e.
the embankments have caved in and the
rivers have become shallow. Unless deep
dredging is done in Kamla Balan, Kosi and
Gandak rivers, this problem can not be
solved. Dredging work has to be done in the
Ganga river also because the water of these
rivers flow into the Ganga and then flows
down into the sea. Dredging work should be
undertaken on a' permanent basis and it
should be ~ continuing process. Dredging of
one river will not serve the purpose. In this
regard I would like to say that we should
study as to how 'China has controlled the
floods. It is true that there have been floods
in China this year and many people died in
them. But when Iwent to China I found that
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MR. SPEAKER: Shri Ram Bhagat
Paswan.

IJi^ansfatbr}]
S m \  .HAM BKAGAT PASWAN P o s - 

>era').: Mr. Ohaitrmani, Sir,, waitefr iis eiitxiir. If tfite 
dff ictatecif the1lood<oor(trdl departrrv^ooiuy 
make proper usePf \vatw, floods woLdd have 
*b©en a  tbiessrng feir cawHry irtsitead of a
■curse.
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12 states in the country have been rav-
aged by ftoods. Rivers in Bihar, Bengal, 
Assam and Manipur are in spate. The situ-
ation in Lakhimpur, Shivsagar, Sonipura. 
Jorhat and Nowgaon districts of Brahmapu-
tra valley is worst. Gandak, Bagmati and 
Kamla Balan rivers in Bihar are crossed the 
danger mark because of continuous rainfall.
In Singhia, Bilhaur and Gharsiampura dis-
tricts in Darbhanga-Samastipur constituency 
the rivers are overflowing. The rivers in 
Kerala, Karnataka. Tamil Nadu and Gujarat 
have also in Spate due to heavy rains. Floods 
have caused heavy loss of life and property 
in these flood affected states. Many houses 
have collapsed. 21 people have died in Kerala 
alona besides 4 thousand houses which 
have been partially damaged and 15 thou-
sand houses which have been destroyed 
totally. So far as Bihar is concerned, floods 
have become a permanent feature there. 
Bihar has to face the fury of floods every year 
and consequently there are three problems- 
viz. hunger, disease and shelter. Crops in 
thousands of acres of land are destroyed by 
the floods and as a result thereof follows the 
famine. Worst diseases and epidemics like 
Cholera break out. There is no arrangement 
for medicines. Apart from this, the houses of 
the poor collapse or are washed away. They 
are ruined. These are the permanent prob-

• lems of North Bihar. We are thankful to the 
Prime Minister that he visited to the areas 
which were hit by natural calamities, whether 
floods or drought. He made efforts to solve 
their problems and provide succor to them. 
The people of India are grateful to the Prime 
Minister for this gesture. 1 would also like to 
thank the Minister of Agriculture because he 
has sent a team of officers to assess the loss 
in these flood affected areas. Whenever 
flood or earthquake have hit Bibar, efforts•
have been made to provide' assistance ' 
immediately. The people'of Bihar whole-'• 
heartedly thank Shri Bhajan'UI. Sir, the . 
schemes formulated to check floods are

proving harmful. Had these schemes been 
formulated judiciously, the destruction 
caused by floods in Bihar could have been 
avoided. You can compare the extent of 
destruction caused by floods before the for-
mulation of these schemes and after that. 
Under this scheme many new dams and 
canals have been constructed and many 
dams have been extended. In Biharone river 
is flowing from north to south and the other is 
flowing from east to west. Dams are being 
constructed in such a way that the flood 
waters do not recede for months together 
whereas earlier it used to recede within three 
days. The situation in Bihar is very critical. 
Before launching these schemes only 1 GO to 
200 houses collapsed but now atleast 5000 
houses collapse during floods. Earlier one 
hundred to two hundred people died but now 
thousands of people die due to floods. One 
can see thousand of carcasses of animals 
floating in the rivers whereas earlier there 
was none. Now the flood water remains for 
months together. Earlier, it used to recede 
within four days. About Rs. 22 thousand 
crore are being spent on ftood control 
scheme. But this scheme has been formu-
lated in such a way that instead of flood 
control it is causing heavy loss to the coun-
try. I-would like to submit that houses should 
be constructed for the flood affected people 
so that their problems could be solved.

Sir, besides there are three or four 
schemes which are pending. These schemes 
relate to flood control. If these schemes are 
completed, for example,’ the Kamla Balan 
dam is extended.upto the Kosi river or it two 
or three rivers are linked with the G ar^a, the 
excess water will be released into it, m Aing 
the water level safe and floods can be pre?- 
vented. The dams are deliberately con-- 
slructed of sub-standard quality with the 
result that they get breached every year. 
This is done, so that there is a need to repair 
them every year and they can pocket the 
funds. Thus they are playing with the lives of 
the people. The hon. Minister has been a
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- well-wisher of the people and a successful
5,̂ ;, Minister also. He can enquire why the Kamla 

 ̂ Balan dam and the Kosi dam get breached 
again and again, i would urge him to conduct 

 ̂ a CBI enquiry in this case as even the spnior 
officers are involved in it. This would prevent 
misuse of funds which are meant for the 
welfare of the people.

Sir, if a dam is constructed at the source 
of Kosi, Kamla Balan aTid Bagmati it would 
not only help in generating substantial power 
but also control th,e floods completely. It will 
also save crores of rupees that are being 
spent in the name of f tood relief. Today, relief 
has no meaning for the public but it is the 
officers who gain by it. Therefore, the re-
sponsibility pf distributing relief funds should 
be handed over to the Panchayats. A vig-
ilance Committee should be set up for

• monitoring. If the funds are given to the 
officers they swindle it. These are temporary 

;measures, but nevertheless they provide 
^ ie f  tothe affected people. The officers who 
swindle the funds should not be spared if it 
comes to the knowledge of the Government. 
I thank'you for giving me time to speak and 
hope that Shri Bhajan Lai'will undertake a 
tour of the flood-affected areas and find an 
effective-solution to their problems.

SHRI KALI PRASAD PANDEY (Gopal- 
ganj): Mr. Chairman, Sir, I am making my 
submission in connection with the statement 
made by the hon. Ministeron26th July in this 
House. It is tragic that 12 states of.the 
country are in grip of devastating floods. We 
have been debating for the past four years 

 ̂ on the issue of floods and trying to find a 
permanent solution to the problem. The Hon. 
Prime Minister has also been making cate- 

, gorical announcements in connection with 
tackling the problem of floods in Brhar but the 
moot point is that although we hold discus-
sions on this subject every year and expect 
that some effective measures will be taken in 
this regard during the coming years, there is 
no indrcation of any positive outcome in this

matter; ratherthis problem has become even 
more serious. What are the reasons behind 
this state of affairs? If we look at the allot-
ment of funds made since 1957, we find that 
more than Rs. 2,000,00 crore have already 
been spent till date on flood relief. In spite of 
incurring so much expenditure, we have 
failed to tackle the flood problem and It has 
become even more grave.

13.11 hrs.

[SHRI SHARAD DIGHE in the Chaii]

Is this not the main reason behind our 
failure to control floods that we have not 
been able to execute our flood control 
schemes properly?

Pt. Nehru wanted the water of major 
rivers to be diverted into canals, so that the 
farmers are benefited and the floods can be 
checked. I hail from Gopalganj in Bihar which 
is a border area. There was a scheme to 
construct the Saran Canal so that the water 
of the Gandak river is diverted and supplied 
to the farmers of that area. The hon. Mem-
bers from Uttar Pradesh are also present In 
the House. You will be surprised to know that 
the Saran Canal was completely dry this 
year and there was a breach in the dam. The 
canal which emerges from Balmiki Nagar in 
Uttar Pradesh is not in a good condition. Pt. 
Nehru's idea was that small fields in Bihar 
will be irrigated by this canal and it wili 
increase the agricultural production but to-
day things are quite different. The whole 
area gets flooded due to the overflow in this 
canal. You will observe that all the new canal 
projects taken up in Bihar are serving little 
purpose because they have become shal-
low due to silt deposits. If water is released 
from Uttar Pradesh the.Saran canal,over-
flows and the fields "get flooded. . ■

According to an old Scientific opinion, 
^̂ ^̂ the big fishes in the sea and oceans help in 

desilting them and maintaining their depths.
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Therefore, it follows that with the constant 
depletion of fish in our rivers there is no 
natural check on silting and rivers have 
become very shallow. Under these circum-
stances it is impossible to control floods. The 
hofi. MUiister is himself in charge of these 
works in Bihar and is conversant with the 
actual situation prevailing there.

My constituency, Gopalganj was af-
fected by serve floods in 1980, 1981 and 
1983. The people whose houses were 
washed away in these floods and,were ren* 
dered shelterless have not been rehabili-
tated so far. No schemes have been formu-
lated for their rehabilitation and they are still 
i^ng on the river banks under the open sky.

The flood affected people are under 
dout)le pressure. On one hand they face 
starvation and on other, they are served ’ 
notices for early repayment of loans. A sur-
vey shouW be conducted to find out the 
number of people who had taken loan for the 
purpose of acquiring land and building 

» houses. Under these circumstances, their 
bans should be written off. if this measure is 
taken it will definitely help in saving the poor 
people from starvation.

The Government should provide the 
required funds for desilting the canals. The 
oorxJition of bridges in my state is also very 
miserci)le. The bridges which should have a 
fife-span of 50 years last only Vo to 12 years, 
idare say, that these bridges will collapse in 
the near future.

T^is year is being celebrated as the 
Nehru Centenary Year. The canals which 

. %ifere constructed during Pt. Nehru’s time are 
not serving any useful purpose today. Since 

, 1984, there is little water left in the canals of 
Bihar. The excess water in the rivers and 

’ iwvilets d  Uttar Pradesh ibw s unchecked
into Bihar with the result, there Is flood like

situation in the State throughout the year. I 
would like that a separate corporation should 
be set up for the control of floods similar to 
the one which has been set up fo«' the Na-
tional Highways under the direct control of 
hon. Shri Rajesh PilalThis will ensure proper 
utilisation of relief funds. Besides, the report 
of the flpod situation should be submitted to 
the Central Government every month. You 
are aware that the Centre extends crores of 
rupees for flood-relief during the time of 
floods. You should make arrangements to 
ensure that there is proper utilisation of these 
funds. I have observed that a few bags of 
sand are thrown into the canals whereas it is 
said that one thousand bags have been used 
for checking the overflow of water. In this 
way the engineers and contractors pocket 
the funds.

Arrangements should also be made for 
the supply of medicines during the floods. 
Medical centres should be opened in flood 
affected areas so that the lives of people 
could be saved.

While reiterating what I have said ear-
lier, I would like to submit that some perma-
nent arrangements to tackle the flood prob-
lem should be made for the flood prone 
areas such as Gopalganj, Eastern and 
Western Champaran, Darbhanga, Madhu- 
bani etc. sc that the lives of people residing 
in these areas could be saved. Alongwith 
this the hon. Minister should assure the 
House in his reply that in the near future a 
permanent solution tojiood problem will be 
found so that the people could be assured 
that next year they will not have to face the 
fury of ftoods.

SHRI RAM RATAN RAM (Hajipur): Mr. 
Chairman, Sir, I would like to express my 
views on the current flood situation in the 
country, which Is under discussion in the 
House. ^

• I.

The Government dlftfinitely deserves our
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thanks for the steps it is taken for the smooth ‘ 
operation of relief works to combat the grim 
flood situation In Assam, Manipur, West 
Bengal, Andhra Pradesh, Kerala etc. But 1 
woukJ like to say that floods are not a new 
phenomenon here as we have floods every 
year which becomes a thing of past in its 
aftermath. We spend billbns of rupees in the 
name of floods control. But why does not the 
Government take sugh measures by which, 
with a slighily higher expenditure for once 
only floods could be controlled permanently 
and lives,of the people living in thickly popu-
lated areas could be saved. We take these 
measures every year and spend billions of 
rupees on them. During the next rains, we 
again make a hue and cry for flood control 
measures. Today we are making our all-out 
efforts to control floods and take relief meas-
ures. However in this connection I would like 
to present before you the picture of flood 
situation in the states like Assam. Manipur. 
Andhra Pradesh etc. along with that of Bihar.

1 have received a report today itself that 
the flood situation in North Bihar is very 
critical. A team comprising of the officials of 
the Central Water Commission, Ganga Ftood 
Control Board and and Pune Flood Control 
Research Institute is going to visit North 
Bihar today. The flood waters have entered 
various areas in Norih Bihar i.e. Darbhanga. 
Jhanjharpur^ and other parts of Bihar and 
people ha/^e started fldeing the areas right 
now. A proposal fbr executing the Kosi Proj-
ect was submitted to the Government and 
the Government h^s'been doing its best to 
save North Bihar from the havoc of flood not 
now but for the last many years with a very 
heavy expenditure of billions of rupees on 
the preventive measures. Now we have been 
able to construct the kosi embankment with 
the active coopei:ation of the Government. 
Even after the construction of the atxDve 
embankment breaches do occur. It has cre-
ated new problerris.for the people. Earlier, 
when we had no cdntrol new problems for 
the people. Earlier, when we had no control

over floods, the public,in general was pre-
pared to combat the situation of floods. But 
today they have become dependent on the' 
flood control measures being taken by the 
Central as well as the State Governrnents, 
Today when breaches devfelop in the em-
bankment or som e dam collapses the people 
have to face a very critical situation. I have 
received a report to-day itself thaji North 
Bihar is also facing the fury of fkxxis. I, 
therefore, request the Government to take 
immediate relief measures in Biha; In th^ 
same way as they have taken the reUef 
measures and immediate action In other 
states. If the Government does not remain 
alert right from now, this year, two crpres ol 
p>eople will be affected by floods in Brhar like ‘ 
the previous years. So far as the question of 
flood control is concerned, it is not a new 
thing. Every year we spend billions of rupees 
all along the Kos; and in North Bihar. Birt I 
feel that we should find a permanent sotution 
to the problem so that, at least, we couhi 
save people and check flood havoc. But 
what are the reasons that we have not been 
able tod o so? Our bureaucrats send their 
reports to Government that they have taken 
apptopriate steps to control ftoods. But in 
fact the situation is always quite the oppo-
site. There is always a wide difference be-
tween their words and actions. But it is the 
people of that area who have of ace the 
consequences.

In this connection I would like to make a 
submission about my area. Vaishati. Vatshali 
is a place of great historical im portar^. 
Even today we believe that when there was 
no democracy any where in the wr»W it was 
Vaishali which came to be known as the first 
republic. But today it startds perenmiaKy 
affected by floods. Most of the areas in the 
distiict remain encircled by and took 1i3ke 
small islands lor 4 to 5 months in a year artd 
the people living in these areas canrtcf go 
anywhere. I have written dozens of tetters to 
the Government of Bihat to i tlie consliuction 
of a pontoon bridge on the river Ganga to the
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connect the areas on the two sides of the 
river. It will provide some relief to these 
people. One such bridge is lying unused and 
gathering dust in North Bihar. It can be 
brought from that place and used in 
Raghavpur area. The above bridge has not 
so far been put to any use. Is it not a matter 
of shame for us? On the one hand a pontoon 
bridge is lying unused in an area and on the 
other hand people of other area are making 
persistent demand for such a bydge. I, there-
fore, request the Government of India to 
intervene in the matter and ask the Govern-
ment of Biharto dismantle the pontoon bridge 
which is lying unused in Begusarai and 
Khagenia area of North Bihar because a 
permanent bridge has been provided there. 
This pontoon bridge may be brought over to 
Raghavpur area. But my request falls flat. I 
would like to tell that there is another big 
problem in Vaishali. It is the problem of water 
logging. Due to water logging at a number of 
places in Vaishali, thousands of people have 
to live in water logged areas. When further 
flood water reaches here from the adjoining 
areas, it can not be absorbed and people are 
washed away by flood waters. Though crores 
of rupees were provided for the provision of 
a drainage system for outflow of accumu-
lated water and schemes were prepared for 
this work, but no action has been taken so far 
on it. Water-accumulation is a long standing 
problem in my area which has resulted in 
loss to thousands of people and devastation 
of vast areas of land. The common man is 
not getting any relief from this menace. The 
general public of the area has been clamour-
ing for a solution to the above problem. 
Though there are floods every year in our 
area but nobody talks of providing relief. It is 
a matter of great shame for us. I cannot 
reach the area. Through you, I would, there-
fore, like to request the Government to con-
struct a pontoon bridge at Raghavpur which 
kjoks like an island for want facilities to drain 
out the accumulated water and make imme-

diate efforts to solve the above problem.'

I would also like to add that after the 
floods, scores of other problems arise. I have b 
already spoken on. the-flood control. 
must control ftoods because it is the poor 
people who suffer most during floods as they 
are rendered homeless. You will find no road 
in North Bihar on the sides of which people ' 
have not taken shelter. People leave their 
homes, come to road sides, construct jhug- 
gis and live in them. There is no place for 
their cattle. Thousands of cattle are washed 
away by flood waters every year. I have 
made a request to the Department of Animal 
Husbandry to find some way out to save the 
cattle of these people.'In North Bihar, cattle 
is the prime wealth of the poor people. Though 
every effort is being made to save that wealth 
yet it gets destroyed. The other measures 
like supply of ration and construction of 
houses for the poor people are not being 
implemented properly. Financial assistance 
provided by the Government does not reach 
them. Due to lack of proper distribution, the 
money does not reach the poor. I vyould like 
to request you to, at least, send such a team 
which would try to give maximum relief to 
poor people. Rich and influential people 
happen to corner the entire amount of assis-
tance. As a result, the relief meant for the > 
poor does not reach them. I want that, at 
least, relief work operations should be done 
honestly and properly. The poor HarijanS: 
should, be provided at leastthatmuch amount 
of relief with v/hich they can bui|£j up jhuggis 
in place of their houses which were washed 
away by the floods. After the havoc caused 
by rain, winter also sets in. But like animals 
they find no place to live in. They lie shelter-
less in the open. Kindly provide maximum 
relief to the landless poor and the unem-
ployed so that they could like human beings. 
Besides this, the distribution system should 
also be streamlined. I feel that If it'is done 
they will not more'blame the Government 
and whenever we visit these areas, we ca0 
say that the Government is providing relief to
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them. The officers entrusted with the work of 
relief should perform their duties sincerely 
and honestly. District Vaishali and North 
Bihar have already faced the fury of floods. 
But. as I have already said a team compris-
ing of the officials of the Central Water 
Commission, Ganga Flood Control Board 
and Pune Research Institute for Flood Con-
trol is going to visit these places to assess 
the fiood situation. In view of this, while 
drawing the attention of the Government I 
would like to request the hon. Prime Minister 
to provide relief to Bihar as liberally as it is 
being done in case of other States.

SHRI RAM NAGINA MISHRA (Salem- 
pur): Mr. Chairman. Sir, discussion on floods 
in this House has almost become an annual 
feature. This discussion now appears to 
have assumed a shape of ritua! which we are 
obliged to perform. If the suggestions made 
were implemented even partially, some 
remedy would have now been found out. As 
my constituency is a floodprone area, more 
lime needs to be given to me. No doubt, a 
large number of people in South India and 
Assam have also been ruined due to floods. 
Our colleagues have already expressed their 
concern on their plight. I hail from the eastern 
part of Uttar Pradesh, whose one part is 
struck by flood and the other by drought. 
Hardly any year passes when Basti, Gora-
khpur, Deoria and Balia district do not suffer 
from the devastation could be floods. Today 
a vast track of land spread over between 
Lucknow and Delhi is reeling under drought 
where was Basti, Deoria. Basti and Gora-
khpur districts are in the grip of floods. Pecple 
travelling by trains along with course of rivers 
passing through the districts might have 
witnessed the scene and for the moment 
mistaken it for a sea as the river and the 
plains of the area have taken the shape of a 
sea, because a vast area has been sub-
merged by flood waters. This happens every 
year. No repair is made to the breaches 
caused in the dams till the floods strike next 
time. Our colleague has rightly pointed out 
that only after the floods,strike an area, our 
leaders and the officials rise from them slum- 
bei” and realise the magnitude of devastation

caused by the floods and sanction the amount 
for carrying out repairs to the breaches in 
dams. I have seen with my own eyes at 
bamboo sticks being used to stop the gush-
ing flood waters though funds had been 
sanctioned for the repairs of the dam. Last 
yearon my visitto Pindi, I found that attempts 
were being made to the strengthen the dam 
on Ghagra river with the help of bamboos to 
enable it to withstand the gush blow of flood 
waters. A report on flood situation is submit-
ted every year. It would t>e better if the 
branches in dams are repaired well before 
the floods occur. However, it is not done, as 
a result of which public money is wasted and 
misused. I would like to draw your attention 
to Deoria and Balia districts. Deoria and 
Balia districts are surrounded by the rivers 
from all sides. Narayani river flows in the 
North, Ganga and Ghagra in the South, 
Rawati in the West and Gandak in the middle. 
Besides, there are a number of rivulets. 
Hardly any year passes when some areas or 
the other are not submerged by flood waters. 
In my constituency, 250 villages were sub-
merged by flood waters and crops were 
destroyed last year. Some remedial meas-
ures should be taken in areas suffering from 
this recurring problem. I may submit that 
Nawalpur, Salempur, Pyasi, Babusara, 
Bankata, Bhatni, Jignamishr Bhatneji vil-
lages situated on the bank of river chooti 
Gandak are suffering erosion by the flood 
water and they suffer from it every year. If 
four embankments are needed, only two are 
constructed. Funds are sanctioned every 
year. If these villages are not protected f om 
soil erosion, there will be no land left to 
rehabilitate the people living there. An amount 
of crores of rupees is shown on the paper as 
spent but it is not properly utilised. Funds for 
construction of embankments at Barhaji 
Bazar and Pindi along the river Ghagra were 
sanctioned but no amount was released. If it 
is not constructed, the whole area will be 
swallowed by the river. Barhaj, Bhagalpur, 
Pindi, Belchara, Haldi Rampur, Nilbar, 
Kathaula are all situated on the river bank 
and they are being eroded by the river wa-
ters. We are living at a place which is facing 
soil ero3ion. Scheme was formulated long 
ago and we had suggested yet another
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scheme that after holding talks with the Nepal 
Government, an arrangement should be 
made to control the flood waters. However, 
that scheme could not materialised. Before 
occurrence of floods arrangements should 
be made to save the villages which are beil')! 
eroded and getting submerged in flood wa
ter. If that is not done, lakhs and crores of 
rupees spent will go waste. More than 50 
Villages in Bhatpat area in my constituency 
have been submerged by flood waters from 
Haha Drain. There is 4 feet deep water on 
the road. Recently an aerial survey as was 
made Shri S.B. Chavan was also one of the 
members of the si.;rvey team. It looked like a 
sea. A scheme to construct a dam there is 
already pending. This usual ritual of ex
pressing grief over the calamity in the House 
will riot at all serve the purpose. A flood board 
has been constituted. The Government 
should send a central team and make proper 
arrangements. Otherwise Gorphpur Deoria 
and Balia will be ruined. As regards compen
sation for Joss suffered due to flood, I would 
like to submit that last year also thousands of 
houses were destroyed in my constituency. 
Compensation for the same is being paid 
now after one year of the calamity. I think that 
the compensation will be paid next year to 
the people whose houses have been dis
torted in this year's floods. After all why does 
thi� happen? If I am wrong, the Government 
may get it investigated and I may be taken to 
task for making a wrong statement. I would 
like to urge upon the Government that it 
should get the entire facts investigated and 
find out whether my sub- .1ss1on is true or 
not? Today people are starving due to un
timely relief because compensation for the 
last year is being paid now. I do not under
stand the use of such a ccmpanion. Some 
time ago when I was on my way to Haldiram, 
the dam breached near Bansgaon, as a 
result. of whic� 8 villages in the vicinity wer�
submerged and the people from those areas 
took shelter u11 the road, causing road block
ade for a stre'.ch of one kilonetre. I was also 
held up there. As my car \'.'.-as carrying a flag 
on it, the �eople gathered around me and 
blocked the passage. The police also reached 
there. When I request the people humbly, 

they lifted the blockade and allowed me to 
move ahead. I called on the Sub-Divisional 
Magistrate, who was resting at his home, 
unmindful of the tragedy faced by the people. 
When I told him that people have been 
rendered homeless due to floods and there
fore he should make arrangements for boats, 
he replied that he was sending a requisition 
for the same to Varanasi. You can very well 
understand the consequences in such a 
situation. Deoria and Gorakhpur are struck 
by floods every year and people are ruined. 
This will happen in future as well and the 
same old story would be repeated that the 
requisition for boats is being sent to Var
anasi. Relief from the Government is sent 
only when the people are totally ruined. My 
submission is that a permanent solution to 
this problem of floods should be found out. 

'There is a river Gandak in district Deoria. 
Piprasi dam has been constructed on this 
river. A canal emanates from this dam. There 
is heavy see page of water from this canal 
due to which heavy destruction is caused in 
the entire Deoria district. Similar is the situ
ation of river Ghagra. Last year people had 
to face lot of problems due to Piprasi dam 
and this year also they have faced the same 
problems. One of the problems faced by our 
district is that when the embankment on 
Gandak canal was breached, water was not 
released in the canal, as a result of which 
crops withered away. When there was some 
rainfall, people sowed sugarcane but even 
that was destroyed by flood. Thus all the 
crops in Deoria district have been destroyed. 
I would like to submit that special relief 
should be provided by the Government for 
Deoria district. Students should be given full 
exemption from payment of fees special 
facilities and assistance should be provided 
by the Government to the people who have 
been affected by the fury of floods continu
ously for four or five years. Since you are 
pressing the bell, before I conclude my 
speech, I would submit that the Government 
should consider the points raised by me in 
my speech and take concrete steps in this 
direction so that the people in my constitu
ency may get some relief. I hope that the 
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State Government will be directed by the 
Centre to pay special attention to the people 
who have faced destruction due to floods. I 
thank you for giving me time to speak.

SHRI MADAN PANDEY (Gorakhpur): 
Mr. Chairman, Sir, the hon. Minister Shri 
Namgyal has taken an hour and I want that 
at least 4*5 minutes should be givi^n to me. 
As a number of my colleagues soid tliat 
floods struck our country every year. Even 
after 42-43 years of independence and 
despite having spent crores of rupees on 
various projects, we have still not been able 
to get rid of floods in India. We have not got 
any success even after m.aking a master 
plan. Therefore, this is a matter ot great 
concern tor all of us. The hon. Mmisioi is not 
present in the House at the momont but 1 
would submit that the Government ot India 
consider this problem in ail seriousness.

THE tVllNISTER OF STATE ItJ IMF  
DEPARTMENT OF CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRIMATI KRISHNA SAHI): 
I am noting down your points

SHRI MADAN PANDEY; In orderio find 
out a permanent solution to this pioblem. the 
Central Government should formulate some 
such well-planned scheme for the preven-
tion of floods, which strike one or the othur 
part of the country every year and due lo 
which people have to face lot of difficulties as 
their houses collapsed and there is heavy 
death toll. We have the examples of U.S.A., 
U.S.S.R. and particularly China whose pres-
ent system of Government came into being 
much after that of ours, yet it could be able to 
harness a big river such as Hv^angho. By 
taking advantage of their experience, can 
we not control rivers such as Kosi, Balan, 
Gandak, Ganga ad Brahmapulia? Sir, ;n 
brief I would like to submit that there aie 5-6 
such basins in our country, which if con-
trolled with the help of some schemes, may 
turn the floods from bane to boon within 10 
years. Both Ganga and Brahmaputra have 
a basin and we have already been aole to 
control „the Indus, basin, which no longer 
causes darriage. A national grid can bo set

which may comprise of the Narmada and 
Tapti. Even for small rivers like Kaveri or 
Godavari, we can have a separate gird. In 
this connection, a master plan was prepared 
here by a Minister of the Central Govern-
ment which was known as Ganga-Kaveri 
Plan. I cannot say whether we were in a 
position to implement the plan at the time 
when it was prepared but the need of the 
hour is that we should again think over it. If 
we can afford to waste billions of rupees 
every year on controlling floods, why can’t 
we spend a few billions of rupees on this plan 
to link Ganga and Kaveri ? As per this plan, 
at certain points water will be lifted, and we 
will generate electricity at the points water of 
these rivers falls. We should discuss these 
things at very high level.

Sir. now I would like to speak about the 
area lo which I belonq. At prestint, 10 states 
of our country arc rooiing under devastating 
fiuocis. I belong to Uttar l^radesh. According 
to the Government figu.''eE only 5 districts of 
Uttar PraOesh have been affected by floods 
and one of them is Gorakhpur. An hon. 
Member was just speaking on the loss suf-
fered in Deoria due to floods. Similarly, in 
Gorakhpur alone. 1047 villages have been 
badly affected by floods, out of which 350 
villages have been completely cut off by 
flood waters and nobody can venture to go 
out without a boat. As per the official figures, 
the loss on account of damage to standing 
crops and other things has been a estimated 
to be Rs. 2500 to 2750 million. Besides the 
loss of standing crops, so far 3000 houses 
have been repoiied to have collapsed in 
floods. On the other hand, we have started 
making tall claims that for the coming gen-
eration. v̂ e will leave behind a country which 
v»̂ill be the manifestation of our vision of Ram 
Rajya, *or v/nich the follov»/ing lines a'’e of 
quoted:

Dehik Devik Bhotik Tapa, Ram Rajya
Kahoo Nahi Byapa."

Sir. on one side, we have thinking of 
Ram Rajya in our country, on the other side, 
the people are writhing under the devasta-
tion caused by the floods. But the relief work
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being undertaken in this regard is not suffi-
cient. it needs improvement. Particularly, the 
amount of central assistance for them, should 
be increased. As per the figures just quoted 
by the hon. Minister, only a provision of of Rs. 
204 crore has been made for the purpose but 
the expenditure under this head may ulti-
mately go up to about Rs. 800 or 1000 crore 
with the passage of time. Still it will not 
provide relief. Like all my colleagues. I would 
like to point out that the system of distribution 
of the material provided by the Centre to the 
States IS not foolproof to which attention of 
the Government has been drawn. When-
ever, I visited the flood affected areas, I 
found that no doubt, the system is deficient 
but the arrangements for monitonng are 
appreciable. However, it needs further im-
provement.

hfon. Chairman, Sir, with the implemen-
tation of certain minor plans ot construction 
of bands on some small rivers, Government 
is trying to convince the village people that 
the Government is making all out efforts to 
control floods. Mi. Chairman, Sir. in this 
connection, 1 would like to quote to the hon. 
Minister the example of Gorakhpur district 
where about over half a dozen bunds have 
collapsed and the loss suffered on that ac-
count cannot be made good for years. 
Therefore, I would like to submit to the hon. 
Minister through you that several bunds in 
the Gorakhpur region such as Kodi f'̂ arr Soh 
Gora, Gajpur Majoli, Rigauli, Moosavaika, 
Machhli gaon bund on Vandeiya Rohin river 
and the doovain bunds near Akathawa, 
Makhnaha bund and the embankments in 
the Gorakhpur city itself have been so badly 
damaged that minor repairs will not do. 
Therefore, the new embankments to be 
constructed there should be strong enough 
to withstand the pressure of minor floods so 
that they may not create havoc. I would like 
the hon. Minister to ask all the concerned 
departments to ensure the quality of con-
struction of the new embankments. Without 
ensuring it. I think, we will not be able to 
control the menace of floods and these will 
continue to increase in gravity. In this con-

nection, I would like to point out to the hon. 
Minister and entire India that in this era of 
Rajiv Gandhi, which is the Golden era, w 
have to get rid of menace of floods and to 
contain it we have already prepared a mas-
ter plan on which we should start work in 
right earnest so that next year we have not to 
lament again over it. With these words, I 
thank you.

[English]

SHRI CHANDRA PRATAP NARAIN 
SINGH (Padrauna): Sir, the recurrence of 
flood in the country is not a new feature; nor 
it is something that we are not used to. 
Unfortunately what happens is that the 
people who suffer, the people who lose, their 
property, their Lands, their crops are not 
given back enough. Nothing is given by the 
Government except paltry sums of of money 
or a kilo or two of foodgrains.

I think, after Independence it is an abso-
lutely shameful fact that we in India cannot 
control the flooding of certain rivers that have 
become a perennial problem in this country. 
In China the river Hwang Ho was known as 
a river of sorrow. But have we heard of floods 
in this river today? See in the developed 
country, the United States, the river Missis-
sippi was another river which created havoc. 
But today floods are unheard of there.

I belong to an area which fortunately 
fought the East India Company, fought the 
Moghul and fought the British kingdom. I 
suppose that is why we did not get the 
advantages that other States and other aruas 
even after Independence got. People talk of 
the Independence movement. The Independ-
ence movement came at a much later stage. 
The very thrust of opposing the East India 
Company, that move was taken in my area 
by my ancestors.

Mahatma Gandhi was a leader which 
this country, which this world will never for-
get. For we had leaders of that calibre, who 
went to the people, who sat with the people 
and shared their grief and sorrow. Unfortu-
nately today what is happening? The high-
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flying Doordarshan types, the high-flying 
information service of India are showing us 
Ministers and the Doordarshan crew in their 
aircraft hovering over the flooded areas and 
taking an aerial survey and the photographs 
of the poor people who are suffering below:-

It was a better time when there were no 
aircrafts or helicopters which our Ministerc 
and with the servants of the people because 
they had to travel by road, they had to camp 
in tents and they had to sit among the people. 
That is what we need. By debates and by 
handing over these small paltry sums of 
money and toodgrains we will not be able to 
solve the problem of floods.

The river Gandak has caused havoc for 
years and years in my District. But what do 
we do? What does the State Government 
do? Crores of rupees have been thrown into 
the river during the floods. I have used the 
word ‘thrown’ and challange the Minister to 
give me the figures, since independence, of 
how lakhs of rupees have been spent in 
putting up kucha bunds, or boulders, how 
many lakhs of rupees have been spent in the 
transportation of officials' movement to these 
areas and how many lakhs have been sup-
posedly given to the poor people for 
toodgrains. It is real mockery. Various people 
share the profits that come from putting 
boulders or the socalled kucha bunds. That 
money into the pockets of many.

13.56 hrs

[MR. DEPUTY SPEAKER \n the Chaii]

These temporary measures when the 
river is in spate, are of no consequence: are 
of no use. River and water management in 
what we need. The Gandak and the Choti 
Gandak create havoc every year. Right from 
Faizabad eastwards, we have some of the 
biggest rivers that have origin in Nepal, 
Bhutan and Sikkim and eventually go down 
to the Hooghly. There is not one single Hydel 
project and we talk of power shortage. There 
is not one single water management scheme 
on the river Gandak. It is a pity. Discussing

floods, without flood protection measures, is 
pointless. I would request, through you, the 
Government to take this challenge and give 
us the figures of amounts that are spent on 
and when the floods have come. I will only 
ask for this specific instance at Chittauni in 
my Constituency. How many crores of rupees 
have been spent by the Central and State 
Governments for floods ? Three-fourths of it 
go down the river, because it is al! on paper. 
Why does not the Government of India along 
with the State Government bring out a proj-
ect by which water management will be 
given prime importance, by which land us-
age, afforestation and shifting of villages to 
higher sites and proper alignments of roads, 
canals, bridges be done, Consider, as was 
done during the time of the late Prime Minis-
ter Pandit Jawaharlal Nehru. The only proj-
ect that we have got in that District after 
independence is the Gandak Canal which is 
supposed to be the largest in South East 
Asia. But, fortunately or unfortunately, the 
smaller drains that came out from the off-
shoot of main canal were considered politi-
cally and not by alignment. Now what I mean 
by that is that if a particular canal had to go 
on a particular course of alignment, as sug-
gested by engineers and technocrats, that 
was not adhered to. But political reasons 
shifted the directions of the canal leading to 
alkalinity and salinity. The area, you know, is 
one of the most fertile areas in Eastern UP. 
Projects in this canal system have led to the 
collection of water because the natural drain-
age has been shut because of highways and 
the canal system. So, what we need now Is 
a fresh outlook. It can only be initiated by the 
Central Government and it should be given 
a thorough look into as to how this river could 
be tamed and how this river and the water 
could be put to use for the people of that 
area, forthe people of this country, instead of 
the ravages that it does during the monsoon 
season. I would request, through you, that 
the Minister direct the State Government or 
the concerned Minister of UP Government, 
specially, irrigation, PWD, Social Welfare, 
etc, that instead of flying Helicopters and 
aircrafts they should go and camp in the 
areas that are suffering from the malady of 
floods.
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Although I would like not like to put the 
finger on Doordarshan yet I would like to to 
submit that is it because we do not want to 
show the real sufferings of the poor that tne 
Doordarshan crew only takes photographs 
from the air and do not come down to earth. 
They should take photographs along the 
river. People down below should realise that 
Government is interested in their welfare. 
We the representatives of the people go to 
them but the succour and the benefits and 
help can only come from the Government. 
Government must take its presence felt. We 
have a dynamic district magistrate there who 
has been touring the area but he is a small 
officer and the senior people who can do 
something are sitting in their air-conditioned 
rooms here at Delhi. By making paper re-
ports only you cannot help the people. We 
must have a thorough look not this.

Lastly I would like to once again request 
that a special team should be constituted to 
go into depth in respect of matters relating to 
river Gandak and there should be better 
coordination between various Ministries. A 
hydro-electric scheme should comeupthere. 
Mrs. Gandhi had laid the foundation stone 
for a bridge on the river Gandak. The Janata 
Government did not allow it to be built. If a 
bridge had come up there would have been 
better river and water management but these 
things were prevented from the beginning by 
the British because that area opposed them. 
Now it is our free country and since our 
Minister has been doing a lot of touring, I 
hope, he will take some of the suggestions 
that I have humbly made because that is one 
of the most densely populated area of the 
country and year after year ravages of that 
river have literally played havoc in the mental 
set-up of those people who fought valiantly 
for the independence of this country.

[ Translation]

SHR! UTTAM RATHOD (Hingoli): Sir, 
during the span of last more than nine years,
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there was never a year when we did not 
discuss or have a debate on floods, drought 
or some other natural calamity. It is a matter 
of great regret that we have not been able to 
control the floods inspite of so many efforts 
made by us.

Sir, it has been out experience that 
almost all the irrigation projects have been 
affected by silting at a very early stage. 
Accumulation of silt raises the river bed and 
results in the water over-flowing the banks of 
the river. I would like to know from the 
Government whether for the purpose of 
dredging, we can use the rigs in our rivers in 
the same way as they are used for dredging 
of the seabed. If it is possible I will request 
the Hon. Minister to allow the silt thus ex-
tracted to be dumped on the banks and to 
permit farmers to take it away free of cost. If 
it is done people will definitely carry it away 
because, as you know, silt is a very fine soil 
and rich manure. You are aware that a few 
years ago when the Morvi dam had col-
lapsed a large number of people died. I do 
not recollect the exact number of victims. So 
when recently I was talking to a person from 
Gujarat I asked him whether the dam col-
lapse had taken a toll of 500-600 human 
lives. He told me that it had taken toll of about 
1000 people in one night. The same thing 
had happened at Panchhet, and wherever 
the dams collapse, devastation capacity of 
water is not abated, instead it increases, 
because the speed of gushing water is very 
high and as soon as this water surges for-
ward, it flows with tremendous force carrying 
away in its wake not only standing crops but 
also human beings, houses and all that 
comes in its way. As Shri C.P. N Singh has 
just said, we have neither understood the 
water management properly nor have made 
any efforts in this direction After all what is 
the reason that we have to face such a 
devastation again and again. I remember 
that Prime Minister had once said that the 
drought conditions in the country had com-
pletely shaken the national economy in that 
year. In such circumstances, it becomes our 
bounden duty to streamline our water man-
agement. We find that every year we under-
take large scale relief operations for the flood
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affected people, which is no solution to the 
problem. If Shri Bhajan Laiji had been the 
Minister for water resources, I would have 
liked to ask him whether it is a fact that some 
authority was constituted not only to control 
floods of Brahmaputra but also to work for 
the development of agriculture and for the 
rehabilitation of the people living in these 
areas. If it is so, he may please tell the 
numberofthe Authority meetings of this held 
so far and the details of the recommenda-
tions made by them and the number of 
recommendations implemented by the 
Government. It is a fact that big projects take 
not only more time in their completion but 
their cost also goes on escalating with the 
passage of time, which results in a heavy 
burd.en on the national exchequer and people 
also do not get the benefit of the facilities. I 
would like to submit that instead of undertak-
ing massive dam projects which have, no 
doubt, the advantage of gravity of water we 
should make efforts to control through small 
stream rivers. If we construct small Kolhapur 
type bunds, if wiH check soil erosion and the 
water in a particular area will also be utilized 
in that very region. In this way if we continue 
to check the force of water at various points, 
a time will come when there will be minimum 
accumulation of water behind the embank-
ments as the larger quantity of it will be 
released through it which we can utilise for 
the purpose of irrigation and for some other 
work of utility. I hope that the Hon. Minister 
will pay attention to these points. Last year 
the Prime Minister had conducted a special 
meeting of the Department of Science and 
Technology so as to find out the way the 
Department of Scierice and Technology and 
various other central departments could 
combat the drought situation, I was very 
happy when one of the secretaries claimed 
that we could have artificial rains here per-
haps his name was Gowariker, It heartened 
me. I would like to mention that long time 
back it was known that American scientists 
were trying to find out the ways of diverting 
the course of natural calamities like floods or 
storms towards the tropes of their enemy 
countries. In the same way, is it possible for 
us to divert the rain clouds hanging over the 
flood affected areas to some other areas

which are reeling under drought or famine. If 
it is so, then I feel, that artificial rains can be 
given a second priority and a successful 
attempt to divert the rain clouds will add to 
our achievements because it will be benefit 
the vast desert areas of our country which 
generally have scanty rainfall. I would like to 
say that we should concentrate our research 
in this direction so that we may achieve 
success in water management and flood 
control. I would like to add that there is a limit 
for the Central assistance. I have got the 
statistics in respect of Maharashtra for the 
year 1986,1987 and 1988.1 have seen that 
during these years that State Government 
did not get more than one fourth or one third 
of the Central assistance. The balance is 
never paid but the State Government is 
made responsible for everything. Bhajan 
LaIji, you have yourself been Chief Minister 
of a State. Don’t you feel that the Central 
Government should help the smaller States 
which are in distress and helpless. Now at 
least the Central team reaches there in time. 
Earlier they used to take 2-3 months to go 
there. If there State Government demanded 
Rs. 1 thousand crore, they would not recom-
mend more than Rs. 100 to 200 crore. We do 
not know as to what is their yardstick. It 
should not be like that. If the demand is for 
Rs. 100 crore, they pay only Rs. 15 to 290 
crore and tell the States to take care of their 
people themselves. But this will not do. I 
would also like to submit that the Centre has 
reserved a number of taxes with itself out of 
which it gives very small share to the states. 
My request is that the Centre should 
strengthen states so that they are able to 
face and meet the situation arising as a 
result of the natural calamities. They have 
become and annual feature. I hope that if we 
are elected again to this House next year, we 
should find a way out out to solve this prob-
lem.

With these words, I thank you for giving 
me an opportunity to speak.

[English]
SHRI VAKKOM PURUSHOTHAMAN 

(Alleppey): Sir, I know that many hon.
Members wan to speak on the flood situation
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in the country because it has affected many 
parts of India and thereby affected their 
constituencies also. So, I will take only five 
minutes.

Just like in many parts of India, we, in 
Kerala, also had torrential rain and it caused 
havoc in the Stale. Sir, about 80 persons 
died and 780 persons were injured. Apart 
from so many cattle, more than five lakhs 
ducks also died due to some disease con-
nected with the flood.

Heavy damages were caused for the 
cultivation of pepper, paddy, rubber, carda-
mom, plantains, etc. Communication facili-
ties in the State have been completely dis-
rupted. Roads were washed away and heavy 
damages were caused even in the National 
Highway. The entire network of the tele-
phone system and power connections were 
destroyed. In Kerala, about 86 lakhs people 
are affected in about 878 villages. The rough 
estimate prepared so far shows that more 
than a lakh houses have collapsed due to 
rain and flood.

Coming to my home district, Alleppy, 
the total loss comes to more than Rs. 25 
crores. In Kuttanad, the rice bowl of Kerala, 
almost the entire crop is damaged. Do you 
know the pecularity of Kuttanad? It is 5 to 10 
feet below the sea level. It is called the 
Scotland of India. When the flood comes, the 
bunds protecting the fields from the water 
are broken and the entire crop gets de-
stroyed. That is an annual feature in Kut-
tanad. The seriousness of the situation has 
been seen by our hon. Minister for Planning 
also from the helicopter and I am thankful to 
the hon. Prime Minister for sending senior 
Ministers to different parts of the country to 
have an on the spot study of the serious 
flood situation.

In this connection, I want to bring to the 
notice of the hon. Minister for Agriculture one 
serious problem faced by the farmers of that 
area. Since the paddy fields are below the 
sea level, the State Government used to

construct permanent bunds to protect the 
fields from the water. But this was done only 
in very limited places previously. Therefore, 
the State Government decided to construct 
permanent buds on a large scale with the 
help of financial institutions. Fortunately, I 
was also there in the then Government in 
Kerala. At that time a Land Development 
Corporation was formed. The original idea 
was that the agriculturists must repay the 
loans in instalment. But the cost of cultivatran 
for paddy, especially in Kerala is very much 
on the high side. An agricultural labourer is 
paid Rs. 30 or Rs. 40 per day. Apart from 
that, the natural calamities, the floods are 
now-a-days an annual feature and the crops 
are damaged and they are in a very difficult 
position. So, these poor farmers were not 
able to repay the loans given by the Corpo' 
ration and many of them are now facing 
revenue recovery. I request the Government 
of India to discuss this problem with the State 
Government and find out a wayout how 
these poor farmers can be helped. They are 
not in a position to repay the loans and due 
to revenue recovery, their entire property will 
be lost. I honestly feel that the Government 
have got a duty to protect these farmers, 
especially when their land has got a peculi-
arity of being below the sea level. My request 
is that the entire amount due to the Corpora-
tion should be written ofr. How it can be done, 
the hon . Minister may kindly discuss it with 
the State Government.

Another horrifying sight that the hon. 
Planning Minister has seen in my constitu-
ency is that in a panchayat called, Arat- 
tupuzha, about one to two kms of the sea 
shore has been eaten away by the sea 
erosion during the last eight years. Every 
year there is sea erosion in that Panchayat. 
Innumerable houses, a mosque and a cin-
ema theatre were lost in the sea erosion, and 
the hon. Minister for Planning has already 
seen this. A study has to be conducted why 
the sea erosion occurs in such a serious 
form in certain areas. I believe it may be due 
to the tidal behaviour of the sea in those 
areas. I understand that the Central Govern-
ment have now facilities to study this tidal 
behaviour of sea. The hon. Minister, Shri
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Narayanan gave this informatbn in answer 
to a question recently. We have got some 
research vessels to study the tidal behaviour 
of sea. A study must be conducted in such 
areas to find out why this sea erosion takes 
place in those areas. Also, steps should be 
taken to construct sea walls immediately in 
such areas so that further erosion can be 
avoided.

Sir, I do not want to take more time of the 
House. There are heavy damages in dis-
tricts like Wynad, and Idukki and the hon. 
Members from those areas will also highlight 
the difficulties in those areas. I do not want to 
go into all that.

So, my humble submission is that a 
Central team may be sent as early as pos-
sible. In places like Kerala, if you send a 
team after some days, you may not find the 
evidence of the damage caused by the flood. 
So, I request the Hon. fvlinister to send a 
Central team as early as possible and at the 
same time adequate relief may be given to 
the affected people.

SHRI SRIBALLAV PANIGRAHI (Deog- 
arh): Mr. Deputy Speaker, Sir, Ithank you for 
giving me this opportunity to speak on the 
flood situation. As everybody has observed, 
floods are the common annual feature and a 
natural calamity but what is unusual is that 
although it is an annual feature we do not yet 
have a national and a long term plan to 
contain it. This is very important, I would say 
that without any further delay we should go 
in for a realistic long term plan to contain it. 
It is increasing in intensity and the reason for 
this increase in intensity is not far to seek.

As you know, there is a large scale 
deforestation. Added to that the amount of 
silt and soil that is carried away by the rivers 
is enormous. This raises the bed dt the river 
and with the result the flood grows in inten-
sity. According to the report of the National 
Commission on Flood about 9 million hec-
tare of are is affected every year by the flood. 
In 1950 in flood prone area In our country 
was around 25 million hectare a'nd now it has 
gone up to 40 million hectares. About o,ne

thousand crores worth property was lost due 
to floods in 1970 and now this figure has 
gone up to about 3000 crores. So, I need not 
go further to speak on the intensity or the 
seriousness of the flood situation that we 
have in our country.

As you know, this year there were tor-
rential rains because of a cyclonic depres-
sion in the sea. The North-eastern hilly states 
like Mizoram, Arunachal Pradesh are reeling 
under serious flood. The State of Maharash-
tra, which was earlier suffering from the 
drought, is now reeling under serious floods. 
So is the position with regard to othercoastal 
States like Orissa, Andhra Pradesh, Goa, 
Karnataka, Tamil Nadu, Gujarat and to some 
extent Madhya Pradesh also though it is not 
a coastal State.

The loss of life and property is unprece-
dented this year. The data with regard to this 
loss is still being collected and so it is not 
possible right now to tell the exact figure. I 
would specifically like to know from the hon. 
Minister as to what has happened to our 
weather forecastings and metrological read-
ings. We have an advanced system. We are 
making use of our satellites. But what hap-
pened? On Sunday night, there was a warn-
ing but not of such a serious nature. But there 
was only a little shower here or there. Again 
there was a warning about the wind, that 
there will be wind, its speed may be around 
54 kms. But what happened? Although there 
was wind but its speed was about 84 kms 
There was again a warning of torrential rains 
on Tuesday. But it was only vety light show-
ers. This they forecast on Tuesday. So, you 
yourself can see the contradiction of our 
weather reports. I would like the hon. Minis-
ter while replying to the debate to kindly tell 
as to why this had happened. The weather 
reports of Television, Akashvani which are 
based on meteorological reports received 
from Pune, cannot be depended upon. Then, 
how to manage?

When there are serious floods, there 
will be loss of lives and damage to property. 
Thousands of people are perished. So many 
people lost their lives due to floods. Cura
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heartfelt sympathies to those people who 
lost their lives due to floods.

I would suggest that we should give two 
types of reliefs. Firstly, short-term relief or 
emergency relief. Here, we give them relief 
by way of shelter, food and so on an emer-
gency basis, i.e. immediately after the occur-
rence of such natural calamities. Secondly, 
we have got long— t̂erm relief. How to grow 
the alternative crop? Therefore, seedlings, 
etc. will have to be provided, agricultural 
loans will have to provided to the farmers 
who ware affected by floods on a very liberal 
term. They should be made available at their 
door-steps. Seedlings and other things will 
have to be provided to the farmers by the 
Government at their door-steps. This should 
also be given to them on a very liboral term 
and on a war-footing.

We should have a national plan for such 
disasters which I mentioned just now. VVe 
can tackle this problem if you go on for a 
large scale afforestation. When there is heavy 
rain in the catchment area, only 95 percent of 
water is retained and only 5 percent is dis-
charged. Now, it is not like that. Only 5 
percent, of water is retained and the rest 95 
percent is allowed to go out. That creates 
hardships. We have to carry out afforesta-
tion, planting of more trees in the catchment 
areas of all rivers, nullahs etc. We have to 
carry out desalting of rivers also. My learned 
friend Shri C.P.N. Singh also dealt with the 
aspect of water management, I wholeheart-
edly support him in this regard. We should 
not block the natural drainage or choke it by 
way of constructing roads, canals, etc. 
Nowadays population is also increasing. 
There are people who are living in slums, in 
nullahs. Due to heavy rain the flowing water 
which get blocked also creates problems. 
That should be cleared. We should have a 
well-thought-out programme.

Now. let me come to dams. What is 
happening to the dams? I some places, 
there are rains, in seme places, there are no 
rai.-̂ s. In some piaces. ti'are are not much

rains. It happens. The hon. Minister in his 
statement of 26th had said about rainfall. I 
would politely bring it to his notice that it is a 
deceptive way of saying that there was 102 
per cent rainfall in the country. It is not like 
that.

India is a vast country. It is a Sub- 
Continent. We can simply be deceived by 
that. In some States, there is very heavy rain; 
in some other States, it is dry. So, we should 
go in for construction of dams over the rivers, 
etc and connecting some major rivers in 
different regions. Together with that, we have 
to take some other measures like afforesta-
tion, desilting, water management and con-
struction of dams, etc. Maharashtra is a very 
rich State, still their position is miserable. 
The Chief Minister went for an serial survey 
along with the Opposition Leaders. That has 
given an impression that political considera-
tion is not there is the matter of giving relief. 
Our thanks are done to the Prime Minister. 
He has released Rs. 40 lakhs immediately 
for giving relief to the people who are af-
fected by the floods. This is a very good 
steps taken by the Prime Minister for giving 
relief to the affected people. But it is not 
sufficient. The margin money which is pro-
vided is not sufficient for many States. For 
example, a States like Orissa, which is the 
home of natural calamities, this is not at all 
sufficient. For State which are having an 
income less than the national average, there 
is should be grant, not advance, etc. There-
fore, I would say that more money should be 
provided and we should have a national, 
long-term policy, programme to contain this 
usual annual feature of flood, which is caus-
ing a lot of loss to human lives and property.

SHRI GEORGE JOSEPH MUN- 
DACKAL (Muvattupuzha): In the recent
floods and natural calamities, there was a lot 
of loss to human lives and property. I am only 
saying about the difficulties of the farmers, 
who have been experiencing these difficul-
ties in recent years

Long-term cultivation is quite different 
from the paddy and wheat cultivation of the 
Noth. Coconut trees or rubber trees or pep-
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per or ilachi, they all take 8-10 years for 
getting Income. If a natural calamity comes, 
then all the crops are destroyed and life of 
the farmer is almost lost. Like that we have to 
think. Again, he has to replant and wait for 8- 
10 years. He has been wasting all his energy 
and money in replanting all these things. At 
the most. Government or some department 
of the Government gives him soe-manua! 
work. But that is not enough for the farmer. 
So, I am pleading for them because the 
recent floods and rains have destroyed their 
houses, killed cattle and so many human 
lives were lost, because there was no proper 
soil erosion method adopted by the Govern-
ment. The farmers are prepared to do it, but 
there is no agency to help them, because it 
is a costly affairs. So, for building bandhs 
and anti-soil erosion work, theiOentral Gov-
ernment has to finance. The Stage Govern-
ment has always been saying that they have 
no fund. By constructing dams, we can pre-
vent floods.

The Government has to encourage the 
crop insurance scheme, because for 8-10 
years, the farmers have to wait for their 
income. Whenever any sudden calamity 
comes, he is losing everything. So, the 
Government has to help the farmer for get-
ting crop insurance: if possible, the premium 
of the crop insurance should be remitted by 
the Central Government itself.

NABARD and banks are charging a 
higher rate of interest on the loans given to 
the farmers. The Central Government must 
see that for long-term cultivation the farmers 
must get loan at a cheaper rate. The crops of 
pepper and ilachi are being spoiled this year 
because of floods and natural calamities and 
this has also affected our export earnings. 
So, we have to give some more incentives to 
the farmers of fight all these things. The 
Government must have a more sympathetic 
attitude towards the farmers and help them 
in fighting all these things. But the State 
Government has always been saying that 
they do not have money; they cannot help 
the farmers. So, the Central Government 
must come to their help because the policy of 
our Government is to help the farmers. I am

congratulating you and requesting you—̂ he 
Central Government as well as the Agricul-
tural Department to help the farmers.

[ Translation]

SHRIJUJHAR SINGH (Jhalawar): Mr. 
Deputy Speaker, Sir, there is nothing much 
left to say on this subject after a debate on 
flood which continued for two days. I would 
specially mention those points which are 
directly related to the villages and on which 
much has not been said by the hon. Mem-
bers. I would like to draw the attention of the 
hon. Minister to the fact that in the last 40 
years i.e. since independence, we have 
started making development in a planned 
way. But the frequency of floods as well as 
incidence of soil erosion has increased a lot. 
I hail from a constituency which is not af-
fected by floods. Rajasthan has received 
scanty rainfall this year and till now, even 
«;owing has not been done. But when it rains, 
I am sure it will being floods and there will be 
destruction and damage. It has been hap-
pening always and it will continue. The pre- 

‘ ventive measures which ought to be taken 
by the Government have not been taken so 
far. No follow-up action is taken after the 
debate is over every year. I would first of all 
like to draw the attention of the hon. Minister 
to the fact that the agricultural practises 
followed in the villages till now are not very 
practical. Hon. Minister, Sir, the land use 
policy in my State is also defective, i hail from 
that part of Rajasthan where soil erosion is 
the maximum even though the areas is small 
in size. I think the area is not more than 1/ 
16th or 1 /20th of the total area of Rajasthan. 
However, the percentage of soil-erosion in 
that area is 60 to 65 per cent. Thus you can 
imagine the extent of damage in that in area 
due to floods.No remedial steps have been 
taken so far tc check it.

Mr. Deputy Speaker, Sir, if I remember 
correctly years back there used to be a 
boundary in every field, a village boundary in 
every village and the marginal land adjacent 
to the rivers also used to be covered and 
protected. During the last 3-4 decades these 
have gradually 'vanished. There is neither
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any field boundary nor any village-boundary 
to be seen now-a-days and as a result the 
rain water flows straight into the rivers and 
causes erosion. It is a simple phenomenon 
and does not involve any expenditure. If the 
officers of the Agriculture Department or 
gramsewaks try to convince the cultivators 
in the villages, in a practical way about the 
importance of village boundary and the 
covered areas and how it can check soil 
erosion, 1 feel the problem can be solved to 
a great extent. The top soil which is washed 
away during the rains will be saved. My 
submission is that since we are discussing 
matter which is related to agriculture the 
Government should pay more attention on 
land use. Land to the landless has become 
a slogan now. Nobody either resists it or 
gives any practical suggestion in this regard. 
I do not mean that land should not be given 
to the landless but what I mean to said that 
the areas which are already prone to ero-
sion, and can be used only for recultivation 
or fruit orchards, even there the land gets 
washed away. The soil erosion in my area is 
so high that even the fertility has been af-
fected. I do not know upto what extent. 
Therefore, I would request that the Govern-
ment should adopted realistic approach in 
the field of farm practises and land use 
policy. Efforts should be made to implement 
them in a practical way. Proper use of the 
land should be made so that its best utilisa-
tion is possible.

[Eng fish]

Every piece of land is just not good for 
farming.

[ Translation]

If that land is utilised for free-plantation.
It would not only fetch more income but also 
check soil erosion. The Government should 
try to pay attention to this aspect.

We assess everything intermsof money 
viz. The quantum of funds allocated for flood 
relief etc. My submission is that the Govern-

ment should not assess the performance In 
terms of money. The areas which are prone 
to erosion should be identified and ear-
marked. There are such areas in every State 
where ftoods are a regular feature. After 
earmarking such areas, practical steps 
should be taken to find out measures to 
control floods. Steps should be taken to raise 
embankments wherever need.

If an officer is granted Rs. 10 crore and 
he spends Rs. 12 crores, he is supposed to 
be very good.

[English]

This should not be the criterion for judg-
ing the work of an officer. The actual criterion 
should be whether he has done anything in 
regard to soil conservation or to reduce the 
rate of erosion.

[ Translation]

So far attention has not been paid to this 
aspect. I would also like to add that the 
richest area in Rajasthan from the point of 
view of water is my own district. However, it 
is no being utilised.

[English]

The total irrigated area of the State of 
Rajasthan is twenty two per cent. And in my 
district, which is the richest potential from the 
point of view of agriculture, it is only fourteen 
percent.

[ Translation]

The utilisation of water is below-aver-
age in Rajasthan even in the areas where 
water is available and this is because of 
lopsided planning. The excess water in some 
areas is naturally causing damage. This 
should be studied from flood point of view. 
The Government should go into details and 
if more attention is paid to the water require-
ment of different areas, the impact of floods 
may be reduced to a large extent.

I do n6t want to speak much on this
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subject. Having made my point, I hope the 
hon. Minister will pay attention to the land 
use policy and to utilisation of water in areas 
where it is available. I also hope that he 
would pay special attention to my district 
Jhalawar and Kota which are flood prone 
areas and take suitable steps to avoid further 
damage. - —

[English]

PROF. N.G. RANGA (Guntur); f^r. 
Deputy-Speaker, Sir, I agree with all the 
suggestions that have been made by our 
friends. These suggestions are being made 
every time whenever such natural calamities 
like droughts, floods, cyclones take place.

I agree with all the suggestions that 
were made by friends in regard to better use 
of water, land use, afforestation and the rest. 
Sir, to do all these things, you need hundreds 
of crores of rupees every year. In addition to 
that* to repair the damage done to public 
properties, you require several hundreds of 
crores of rupees more. This is nothing, Sr, 
when compared to the total loss being suf-
fered by the farmers, peasants and agricul-
tural workers due to loss of their crops, 
permanent stock and also their huts and 
hutments.

I would like the hon. Ministerto ccfnsider 
the advisability of constituting a permanent 
fund with the help of the Prime f^inister and 
with the support of the Planning Commis-
sion. Every year, a poicentage of the total 
tax revenue of the Central Government 
should be set apart for helping the country to 
wade through these disasters. There greater 
attention has got to be paid to ensure our 
farmers against these calamities and to make 
upforthe losses that they are suffering every 
year and year after year and, as some hon. 
members have said, to rehabilitate them and 
help them to stand on their feet so that they 
can take up their cultivation activities for the 
next two or three years to come by providing 
capital freely, capital lent at concessional 
rates and all the other facilities that , are 
needed i order to carry on their agriculture. 
Without that kind of fuhd, it is impossible for

the Prime Minister of any party and of our 
party to give any satisfaction to the people. It 
is some consolation that the Prime Minister 
hastened to go to Maharashtra and set apart 
Rs. 50 crores. But is that enough? There are 
floods in Andhra, Kerala and several other 
parts of the country. They also expect similar 
help. What is the use of this patching up? 
What is needed is a permanent fund and that 
permanent fund can be had only by contribu-
tion from the total revenues of the country. 
From out of this fund it is not enough to make 
up for the losses sustained so far as Govern-
ment properties public properties and so on 
are concerned, but more important thing is to 
rehabilitate our farmers who suffer, one by 
one, group by group, district by district and 
State by State, from drought one year, from 
floods next year, from cyclone third year and 
from frost fourth year. Therefore, I would like 
the Government to come forward to devise 
some financial plan in order to build up such 
a fund.

[ Translation]

SHRI JAGANNATH CHOUDHARY 
(Ballia); Mr. Deputy Speaker, Sir, I am very 
grateful to you for provide me an opportunity 
to speak on the flood situation and excess 
rainfall in the country. Sir, I come from distrrct 
Ballia in Eastern Uttar Pradesh. Ballia dis-
trict is surrounded by river Ghaghara in the 
north and river Ganga in the south and river 
Tons flows through the Central part of the 
district. Floods caused by the water of all 
these three rivers create havoc in this dis-
trict.

Sir, recently, I was on a tour of my 
district on 29th, 30th and 31st of the last 
month. People say that in their living memory 
they did not witness such an excessive rain-
fall in Ballia district. As a result of this having 
rainfall, about two dozen major ponds viz. 
Surhatal, Dahtal, Baheratal, Kathoratal, 
Koilemuhantal have been filled with water, 
as a result therefor paddy crops sown in 
these ponds have been submerged,in water 
and destroyed. Paddy crops sown in mead-
ows have also been washed away. Thus 
crops sown both in ponds as well as mead-

1
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ows have been destroyed totally. Sir, in 
these circumstances, I would like to request 
the hon. Minister as well as the Central 
Government to think seriously about this 
critical situation prevailing in Ballia. Every 
year devastation is caused not only by the 
floods in rivers Ganga, Ghaghara and Tons 
but over a dozen villages suffer from soil 
erosion which causes large scale destruc-
tion. This year the flood situation has be-
come very critical. In these circumstances, I 
would like to suggest that suitable measures 
may be taken to drain out waters from these 
major ponds, which are spread over in an 
area of more than one thousand acres of 
land, into rivers Ganga and Ghaghara by 
inter-connecting there ponds for out, flow of 
water. Thus thousands of acres of land 
submerged under the water of the ponds 
could be made available for cultivation and 
farmers will be benefited. I would like to add 
further that even after 40 years of independ-
ence, no action has so far been taken by the 
Government to draiti out water from these 
major ponds in Ballia district. I would like to 
request the hon. fvlinister of Agriculture to 
give a serious thought to it and make ar-
rangements to drain out rain water from 
these ponds because it is a question of life 
and death for the people of the area. A large 
number of houses have collapsed and many 
cattle heads have perished in flood water 
and in fact people are facing a condition of 
near starvation. In vi^w of the aforesaid, 
economic condition of the district, I would 
like to request the Government tc open fair 
price shop at the Panchayat level and supply 
grains to poor and destitutes free of cost. In 
addition to it, farmers and students may be 
exempted from making payment of land 
revenue and school frees respectively as 
also all kinds of collection of dues being 
made at present be stopped forthwith. As I 
have just now said, that I recently returned 
from a three day tour of the district where 
very critical situation of near starvation has 
developed: In these cirr:umstances, it be-
comes the moral duty of the Government to 
stand by the people by providing full assis-
tance to them at this cntical hour and save

the lives of people and provide maximum 
financial assistance to the people to build 
houses who have been forced to spend their 
nights under the open sky.

With these words I would like to express 
my gratitude to you for providing me an 
opportunity to make suggestions on the situ-
ation cased by floods and excess rainfall.

SHRI MOHD. AYUB KHAN (Udham- 
pur): Mr. Deputy Speaker, Sir, I am grateful 
to you for providing me an opportunity to 
speak of flood situation.

Just as floods struck many parts of the 
country and caused heavy damages, these 
hit many parts of Jammu and Kashmir also 
recently. It caused heavy loss of life and 
property in many areas of those 14 districts 
wherefloods, occur mostly. Whenever floods 
occur in the State, people experience lot of 
hardships and the Jammu-Srinagar national 
highway remains closed for traffic for several 
days. A few days back the national high 
remained closed for traffic for 4 to 5 days. 
The supply of most of the essential com-
modities, which are sent from here to Ka-
shmir valley, came to a grinding halt due to 
road blockade, and thousands of tourists 
had to face difficulties is their movement 
from one place to another and many trage-
dies also took place on the place on the way. 
A vehicle was buried under a rock near 
Ramban and a car was also buried and 
some people were killed. I would, therefore, 
like to request the hon. Minister to pay atten-
tion to the above problem in view of difficul-
ties caused by floods in the States. You may 
please make an assessment of the prob-
lems created by floods in various States. 
Once you make the assessment, you will 
come to know as to what are the long term 
and the short term problems which the people 
have to face and what could be their reme-
dies. Prof. Ranga has rightly said that we 
require billions of rupees when such calami-
ties occur. In order to meet the situation, we 
should set up a national fund. We should 
also monitor the manner in which the work is 
being carried out. For example^ dams are 
constructed by the P.W.D. in a very casual
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manner. When floods occur, these dams are 
washed away. Permanent concrete dams 
are required to be built so that they are not 
washed away every year. We spend billions 
of rupees on construction of dams, even 
then they get washed away by floods. The 
Government should prepare a plan in this 
respect. There are some rivers and rivulets 
flowing in the state. It is necessary to har-
ness them and change their course. I order 
to do this, the Government should prepare a 
well considered plan so that people could be 
saved from the fury of floods Thirdly, I would 
like to submit that forests are being de-
stroyed in some areas in the State. I would 
like to inform the House that during the last 
30 years, 30 per cent forests of the State 
have been destroyed. I, therefore, want that 
some legal measures should be taken for 
conservation of forests. Felling of trees for 
the purpose of obtaining timber should be 
completely banned. As a result of denuda-
tion of forests, we suffer loss of crops worth 
crores of ruf>ees every year. We should also 
see that crops grown by our farmers are fully 
insuied, because Government cannot pay 
compensation for the loss of crop every year. 
As such all the hurdles in the way of insur-
ance of crops should be removed and crop 
insurance should be made obligatory for all 
farmers so that they could be get ride of this 
problem for ever.

I would like to make yet another submis-
sion. There should be a concerted effort to 
plant trees in the areas where forests have 
been cleared. At present, there are separate 
departments and the afforestation work has 
been entrusted to them. I would like to sug-
gest that there should be a co-ordinated 
effort for afforestation and there should be 
an exclusive department for this so that trees 
could be planted on the vacant lands.

I am grateful to^you for providing me 
time to speak.

23rd July, cyclonic storms and heavy rains 
lashed various parts of Maharashtracausing 
irreparable loss of human life and property. 
Fourteen districts of Maharashtra hit by recent 
floods had to face huge damage and finan-
cial loss. Especially, Raigad, Beed, Pune 
and Thane districts of Maharashtra had to 
sustain heavy loss of human life and prop-
erty caused by the flood. In Raigad district 
alone 259 persons lost their lives on account 
of devastating floods while in Beed, Pune, 
Thane and Bombay nearly 300 persons died 
in the unprecedented flood. As many per-
sons are still missing, the exact lossof human 
life is yet to be fully assessed. Also in Mara- 
thwada region also Beed, Nanded, Latur 
and Parbhani districts had very heavy rain-
fall causing huge damage to crops human 
lives houses in this area.

Many areas in my constituency Beed 
had unprecedented rainfall of 14 inches on 
23rd July causing heavy flood to Bindusara 
river in this area. The flood took toll of more 
than 103 persons. Still some persons are 
missing and some dead bodies may still be 
recovered. Heavy rains washed away many 
houses and a large number of houses col-
lapsed due to incessant rains and storm. 
Many people have lost their shelter and 
means of sustenance. Many cattle also died 
due to flood and heavy rainfall. Crops in this 
area are totally washed away alongwith soil 
and farmers do not know how they will earn 
their livelihood in future.

Farmers had taken loan from the banks 
for banks for purchasing agricultural imple-
ments like pump sets which have been per-
ished due to floods. In view of this calamity,
I request the Government to write off loans 
advan^.ed to farmers and given them assis-
tance 'or purchasing agricultural inputs again. 
Full compensation should be given to the 
farmers to niake good the loss suffered by 
them.

15.00 hrs.

•SHRIMATIKESHARBAIKSHEERSA- 
GAR (Beed): Mr. Deputy Speaker, Sir, on

The Government pays compensation to 
the farmers at the rate of Rs, 400/- pnr 
hectare which is quite meagre. The actual 
loss sustained by the farmers is Rs. 10 to 15

’ Translation of the speech originally delivered in Marathi.
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thousand per hectare. I request the Govern-
ment to enhance the rate of compensation to 
at least Rs. 2000/- per hectare.

The recent flood have badly damaged 
the roads and bridges thereby bringing the 
transportation and communication to a stand-
still. Roads and bridges in rural areas have 
been totally damaged and have been cut off 
from other areas. Therefore, we do not have 
the exact assessment of the damage caused 
by heavy rainfall and floods in rural areas. I 
request the Government to take up the work 
of repairing damaged roads and bridges and 
in the rural areas on job priority.

Many small dams and embankments 
washed away due to the floods required to 
be constructed again. The Government 
should take up rehabilitation work in this 
area on war footing. Rehabilitation is taken 
up urgently in urban areas but rural areas are 
neglected. The Government should take up 
rehabilitation work in rural areas urgently. 
More than 5000 families are needing re- 
habilitatioin in this area. As the extent of loss 
of human life and property is huge in rural 
areas. The Government should plan effec-
tive measures of rehabilitation in rural areas 
urgently.

Mr. Deputy Speaker, Sir, as the loss is 
very huge in my area, please let me speak for
a lew minutes more .* 'Y

* \.
I am glad that Hon. Agriculture Minister 

visited our area. He was pained to see the 
havoc caused by the flood. He assured to 
pay compensation of Rs. 10000/- to the 
families of dead persons from Prime Minis-
ter’s Rel'^f Fund. The Chief Minister of 
Maharashtra also visited this area and an-
nounced compensation of Rs. 5000/- to the 
victims.

Many shops situated on the bank of 
rivers have been totally perished, and the 
traders had to suffer huge ioss. The Govern-
ment should give assistance to farmers for 
purchasing agricultural implements and

rehabilitate all persons who suffered the 
losses due to the flood.

As advance warning of flood is not 
available in our country, hence many people 
lost their lives and also there was huge loss 
of property. We must develop such as sys-
tem in our country.

Mr. Deputy Speaker, Sir, pleased let me 
speak. I rarely speak in the House. The loss 
is very huge in my areas.

The Government should take up reha-
bilitation work urgently. Assistance should 
be immediately given to farmers. I also take 
this opportunity to thank Hon. Agriculture 
Minister and Chief Minister of Maharashtra 
for visiting the flood-hit areas and announc-
ing the assistance. With these words, I con-
clude.

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): Mr. Deputy Speaker, 
Sir, the House, has been discussing the 
flood situation for the last two days. As you 
are aware, some parts of the country have 
been affected by devastating floods. As soon 
as we came to know about the occurrence of 
floods in the various parts of the country, 
information in regard to losses sustained in 
different parts of the country was collected 
sothat the hon. Members of boththe Houses 
could be apprised of the situation. All the 
hon. Members who participated in the dis-
cussion have put forth very good sugges-
tions. All of the us have condoled the loss of 
lives in the floods. I, on behalf of the Govern-
ment offer my condolences for the persons 
who died in the recent floods. Three states 
have been hit by serious floods. Maharash-
tra followed by Andhra Pradesh, Kerala and 
Karnataka are the worst suffers of this year 
floods. As soon as the Prime Minister came 
to know about the floods, he sent senior 
Ministers to the flood affected areas to make 
on the spot assessment of ihe situation. I 
was sent to Maharashtra, whereas Shri
H.K.L.Bhagat and Shri Madhav Sinh Solanki 
were sent to Andhra Pradesh and Kerala 
respectively. As regards Karnataka, the 
Governor did not fee! its necessity as the
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floods were not serrous enough. However, 
we will visit that state also after some time. 
Shri S.B. Chavan went to Uttar Pradesh and 
one of the Central Ministers went to Assam 
also. Where the floods occured, our Minis-
ters went there by road and where they could 
not reach by road, they reached there by 
hlicopter. We tried our best to do what we 
could do for them by way of help. We visited 
the places with a view to providing help. Mr. 
Deputy Speaker, Sir, it is true that floods are 
not a new phenomenon. I agree with the hon. 
Members that there has been heavy loss 
due to floods during the 42 years period after 
independence. Though the Government has 
made very efforts to control floods, those 
have not yet been fully controlled. Several 
factors are responsible for it. The indiscrimi-
nate felling of trees in the country is one of 
the reasons for floods as well as drought. As 
a result of clearing of forests, plains receive 
scanty rainfall and soil form the hilly areas is 
carried into the rivers causing deposit of 
silting in river bed which in turn raises the 
level of water. Thus when rain water flows 
down into the rivers, these overflow taking 
the shape of floods. I have seen the devas-
tation caused by floods in Maharashtra. 
Unprecedented floods have struck Mahar-
ashtra this year. 15 feet deep water suddenly 
fell on earth with the bursting of the cloud. 
There was 24-25 inches rainfall in a flash. It 
was an unprecedented flood ir> Maharashtra 
this time. You can well imagine the heavy 
loss that might have been caused by heavy 
downpour and that too at the dead of night. 
Prior to me, my colleague lady M.P. from 
Maharashtra was speaking. She also ac-
companied me on my tour of Maharashtra. 
The Chief Minister of Maharashtra and his 
two other Ministers incharge of Revenue 
and Development also accompanied me on 
my two day tour of Maharashtra. As regards 
the death toll in the recent floods, hon. 
Members have furnished their own data but 
there are no two opinions about it that there 
is no other instance of such devastating 
floods in the living memory. Floods do come 
but level of water rises gradually. But this 
time level of water rose upto 15 feet all of a 
sudden. How can one survive under such 
circumstances? Many pucca houses were

washed away by flood waters. There has 
been heavy loss of life and property and 
many cattle heads have also been washed 
away. There are many villages which are 
surrounded by rivers on both sides. They 
looked like island. Entire villages were 
washed away in water. There was very pa-
thetic condition. There was a heavy loss and 
all of us were pained to see the heart rending 
scene. As many as 14 districts out of a total 
of 31 districts in Maharashtra have been 
badly affected by floods and 850 people 
have died in these districts due to floods. 
This included 150 fishermen who are still 
untraceable. Dead bodies of some of them 
have been found and others are still untrace-
able. As many as 700 dead bodies have so 
far bee recovered in Maharashtra alone but 
150 people are still missing. It is feared that 
missing people might have died because the 
chances of their survival appear to be re-
mote. Thus, 850 people died in Maharashtra 
alone and about 22,000 houses have been 
washed away by floods. Maharashtra alone 
has suffered a heavy loss. So far as Andhra 
Pradesh is concerned, all the districts have 
been affected by floods. There has been 
heavy to moderate floods at different places. 
As per the information received by me till 
midnight, 202 people have lost their lives in 
Andhra Pradesh and 1,70,337 houses have 
been damaged. Similarly, there were floods 
in 18 districts in Assam, 5 districts were hit 
during the first onslaught of floods, whereas 
remaining 13 districts were hit during the 
second onsaiught. Five persons have lost 
their lives in the floods, one persons died in 
tha first flood and remaining four persons 
died in the second floods. As water level rose 
slowly, death toll was not so high. About
3,000 houses were damaged due to floods in 
Assam. Out of a total of 14 districts in Kerala, 
almost all the 14 districts witnessed floods. 
So far 71 people have lost their lives in floods 
and 850 houses have been damaged. Thus 
there has been a heavy loss due to floods in 
Kerala also. Similarl , three out of 11 dis-
tricts have been effected by floods in Arun- 
achal Pradesh and 24 people have died 
there. There were floods in 14 districts out of 
18 districts in Karnataka and 14 people lost 
their lives. Some heads of cattle have also
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died. As many as 1470 houses have been 
damaged. There were serious floods in 8 out 
of 57 districts in Uttar Pradesh and about 60 
people have lost their lines. 25,450 houses 
suffered damage. Some areas of Gujarat 
have also been flooded and 43 people have 
died. Similarly, 2 districts in Bihar were 
flooded blit only one person died. We are 
pained for that also. Similarly, 5 out of 20 
districts have been affected by floods in 
Tamil Nadu and 14 people have died. I have 
given you the details of loss of life and 
property in the various parts of the country 
affected by floods.

Sir, as regards provide assistance to 
the states, the Central Government have 
always tried its best to provide immediate 
relief to the States affected by unexpected 
natural calamities. We have already pro-
vided funds to the states for giving immedi-
ate relief. The amount on this score has been 
increased from Rs. 240 crore last year to Rs. 
339 crore this year so that the relief could be 
provided to the people immediately. As re-
gard Andhra Pradesh, this amount has been 
increased from Rs. 24 crore last year to Rs. 
43.25 crore now. Similarly, Assam was pro-
vided a sum cf Rs. 7.25 crore !?»st year which 
has been increased to Rs. 13 crore this year 
so that immediate relief could be provided. 
Sim.ilarly. sums of Rs. 33,7 crore to Bihar, 
Rs. 28.75 crore to Gujarat, Rs. 5.75 crore to 
Haryana, Rs. 3.25 crore the Himachal 
Pradesh as against Rs. 4,75 crore last year, 
Rs. 2.75 crore to Jammu and Kashmir, Rs. 6 
crore to Karnataka, Rs. 9 crore to Kerala as 
against Rs. 5.00 crore last year, Rs. 6 crore 
to Madhya Pradesh and Rs. 13 crore to 
Maharashtra have been released for provid-
ing immediate relief. Thus, as I have told 
you,all the states have been provided funds 
for the purpose. Rajasthan has been given 
Rs. 16 75 crore and a sum of Rs. 58 crore 
has been given to Uttar Pradesh as against 
Rs 52 crore last year. A sum of Rs. 2? 75 
crore has been given to V^est Bengal. Thus 
a sum of Rs. 339 crore has been earmarked 
for the p'Tpose as against Rs. 240 crore last 
yeat It means that we have provided an

additional sum of Rs. 99 crore this year to th© 
states so that immediate relief could be 
provided.

Sir, wherever we went, we instructed 
the State Governments to utilise the amount 
already provided to them for providing im-
mediate relief and protecting the lives of men 
and animals and saving the crops. They 
have been instructed to spend the money 
with them on providing medical relief and 
employment to the people. The sum will be 
adjusted on receipt of memoranda from the 
states so that they feel no difficulty of any 
kind.

[English]

SHRl K.S. RAO (Machilipatnam): 
Workers are not getting work for the flood
period.

[Translation]

SHRl BHAj AN LAL; It is true that floods 
could not be controlled even after so many 
years and floods should be controlled. Mr. 
Deputy Speaker, Sir, as you know, it is very 
difficult to control water and air. Wherover 
water of the rivers could be harnessed 
through construction of dams, we have tried 
to do so. But there are some rivers which 
could not be harnessed by constructing dams 
as they change their course which resulted 
in heavy loss due to floods. Therefore, we 
want that dams should be constructed on all 
the major rivers-be itGangaorKavari,onthe 
pattern of Bhakra Dam. When this dam was 
not built, the rivers there caused havoc in 
Punjab and Haryana but after its construc-
tion. it has provided great protection and has 
made available waterfor irrigation purposes. 
Therefore, I want that the dams should be 
built but, as you know, our resources are 
very limited. It is true that with the money 
spent so far on flood relief, if the schemes 
had been formulated, dams could have been 
built on many rivers. The Prime Minister has 
directed that the schemes snould be formu-
lated where the dams can be built on the 
rivers and water can be transferred to other 
rivers or canals can be laid, it should be
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done, tf ft is accomplished, the country can 
be saved from devastating fbods and thus 
available water can be used in process 
wherever there is shortage of it. Some plans 
have been formulated forthe purpose. Water 
Commission set up by the Government is 
looking into the matter. It will be achieved 
only when dams are constructed on all the 
rivers.

Mr. Deputy Speaker, Sir, I would also 
like to add that desilting of rivers should be 
undertaken and silt thus taken out should be 
dumped on the banks of the rivers but it is an 
uphill task and not that easy a job. It is also 
not feasible that after the floods recede the 
farmers may lift the silt and dump the it in 
their fields. This problem can be best tackled 
by preventing silting of rivers and this can 
happen only when we are able to check the 
felling of trees, I would like to reply some 
more points raised by the hon. Member on 
this subject. Shri Harish Rawat initiated the 
debate by submitting that the hon. Minister 
for Water Resources should be present in 
the House during the discussion but I have 
reiterated it several times and even today I 
repeat that all the Ministries have a collective 
responsibility. We make a note of all the 
points and thereafter the points are passed 
on to the concerned Departments. Another 
point was raised that the Centre should take 
over the work of Soil Conservation in its own 
hands. You are aware that this is an ambi-
tious scheme and funds are allocated to the 
States for its implementation and their wurk 
is also monitored by the Central Govern-
ment from time to time but it is necessary to 
do more in this regard.

As regards the measures which should 
be taken for controlling floods, I think that 
dams should be constructed on all the rivers. 
One hon. Member also suggested that proper 
coordination should be there between the 
Ministry of Water Resources and the Minis-
try of Agriculture. As a matter of.fact proper 
coordination does exist between these two 
ministries and joint meetings are convened 
as well. In these meetings flood control 
measures are discussed and different 
schemes are formulated, f lowever we would

make efforts to accelerated the pace of work 
in this regard.

One hon. Member made a mention of 
the rivers of the hilly areas and in particular, 
he mentioned the names of Gandak, Kosi 
and Brahmaputra. We woukJ also look into It 
to see as to what action can be taken in this 
regard. Shri Shahabuddin has proposed that 
a national level programme should be for-
mulated for control of floods. This proposal is 
under consideration of the Government.

A mention was also made of Maha- 
nanda and Bakra rivers. As regards the 
rivers which have been mentioned in this 
connection the Government will look into the 
individual cases and take all possible meas-
ures in regard to them.

Shri Balsaheb Vikhe Patil referred to 
weather forecasting in connection with 
Jamalpara village. As a matter of fact, a 
forecast was made through T V. and radio 
24 to 36 hours in advance about the torren-
tial rains in that region. But inspite of that 
warning the people residing in this village 
refused to shift to a safer place. They thought 
that perhaps the news was false. In such a 
situation, they resigned thems-elves to the 
fate, hence they did not budge from their 
place. It was this attitude on account of which 
they had to suffer heavy toss. We make full 
efforts to issue advance warning in this re-
gard. A super computer has been installed 
so that advance information can be provided 
to the people and their life and property can 
be saved. This has proved quite beneficial 
for the farmers. If the farmers are able to 
know beforehand that it is goiog to rain in a 
certain area, they can make due arrange-
ments for preparing their fields and for sow-
ing seeds.

Rs. 10 thousand per family have been 
provided out of the Prime Minister's Relief 
Fund as compensation to the family mem-
bers of those who have died. In addition to 
that the Central Government has extended 
assistance of Rs. 5 thousand to each family 
of the deceased and the Stale- Goyfc,rnrr.ent 
has also deckJed to provkie the matching
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amount of ~ompensation. In has bee., de-
cided 10 p:oviJ8 RS.25 thousand as com-
pensation to the families of the pour fisher-
men who have iosttheirlives .nthe floods. AIi
the essential commodities are reaching the
peopie. The people who have been r4!n-
dered horneless are being provided shelter
in camps. Due arrangements have been
made for their me:::is and other necessities
so that they do root face any kind of hardship.

'Some hon. Members have referred to
the problem et housing of these people. All
out efforts \Miilbe made for the rehabilitation
of those, whcso houses have been washed
away by the Hoods. The State Governments
wil! also r.ake its contribution. It is absolutely
essential 10 make housing arrangements for
those, whcss nouses have been washed
awa'i as otherwise they wiil have to face
grea; di!firl;lties. '1he Governrner-t will make
ns ;"..illout P;;('I~$ .t: thiS r!?g~1rd,

TflE; :.):~:_-':J; :;(;n 'Na:.s sent to the S1,17es for
tho;r C0,-'L,;rrel'Ce. h<is not bGerl returned to
1:1t.1 CJ~nl re after ~j~~.;:o\/a; ov any of tila State
L..;' -:c·( i fvi;;;lo: if so f3r, The Centre \:v!!! issue
n. ';-=::,'-'00!' i~ !h:~ :~~..F;:jC.

011" Y<!.,;C: .• [1",5 pointed out that it was
b",C'lLlS,-' nf fisr.9rn'&n moving closer to the
r-;.:! ::"-i~(~(1",i:"Jc.h of loss was !r:CLJ!reri That
d N", -i- . 'le,·,C •.-:should be prov..v-d loll;"
;<. ,', -'- (' '.- ''; ·-easp-d. Necessary assic-
>JI -:.; ~;r":~ r '-.~;-!:; ./en by the Go\;ernrnent.
~io .."\cvei. '..." ,-'~6:i?ir memorandum reaches
;3 \,\8 .•......l,_~~ =:~ti:Jn 0:: tr.a: bnsrs. After
l:~,,;rj~1i;l~..~•.J ((". I; n I~ extent of io-.s such r1S

tl.c ~l~"I~ht I ;./ t,~.;:.:~ts.!(aV'J!8r~ 81(; which
h(J"c ~2_ ~'!.:-:-;-. '0 awav 'w\'c' ::::~;~!!provide
:"ii P\..'d~::';"_ u_:: .. r ::lr.•.'

••...:,...• :,;;' .. ; ~<)ii1e shops and f",ctor;es
we. e ,-,:::;,;..»,«>; .... , 3.','/.1'1. We want that relief
should OG prc·/:osd to them as woll and in this
('onn£;( t;o'! ',/'JP :=:':-!i; convene a meeting witn
;-,8 0:,(,;'" ror i"xten.j,ng ·them fresh loans
."l~;C ,~" -. "".'.J'"T''''':<: 'Nil! be the same 3S in the
c·,;-·~c: "',' ,..,:,_.". ~:S lcar.s so that they are
o •..::t.,.· ::: ,.: ,!.~(~i:., 'L':"lO! ;GS ar.d !he v.'orker S

who were rendered unemployed are re-
employed.

Similarly, Shri Somnath Chatterjee
suggested that the rivers should be intercon-
nected to form a national grid. In order to
prevent natural calamities like floods, talks
should also be held with Bangladesh, Nepal
and Pakistan with which we share common
waters. Even in the past negotiations were
held in this connection several times and the
hon Minister of water resources had also
gone to Bangladesh to attend a rneetinq on
th.s issue and another meeting will also be
convenedshort~.Ourendeavourhasbeen
to check the devastation caused by the dis
charge of surplus water of these rivers and
also to make the optimum utilisation of this
water. The hon. Member has also made a
mention of the havoc caused by floods and
erosion of the upper layer of the soil in
Orissa. As I have stated just now, all these
points are under consideration.

.,

-;

Slui iJipin Pai DdS referred to Assam
and pointed out trial th;:; State m;1Y QC; al-
fected by floods in SGf,iemi~e'. !C3:! '~~lythis
much that Rs. 85 crcre WHe given to Assam
for this purpose last t;Ine a-id O:Jt of that
amount, th=y heW'?not been abie to spend
Rs. 8 to 10 crorcs. T:12 state Government
was directed tu str enqthen and raise the
levei Of the efl,oankmen' of the Brahrnaputra
river to prevent flooding of a brge area and
the resultant lOSS but necessary work has
no! been done so far. Sr;niiariy, the condition
cf Dibruqarh 13 also not satisfactory and they
need permanent assistance. He also raised
the point of a bridge on this river. A Central
Mir,ister has toured ASS8:n and he w.ll try to
pay a second v.sn as weii "

Snri Banatwalla has submitted that
Central assistance tor this purpose should
be enhanced. You are well aware that reliei
assistance ISbased on the extent 01 loss in
a particular area and wherever it is more,
assistance also goes up accordingly and it
will be given to ail the affected people of ihe
State. The State Governments have been·
directed to send a memorandum to the Centra
giving. the details of the losses they have

.
£I
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suffered. Previously, there used to be delay 
in sending a Central team but now it has 
been decided to send if within a week. This 
team would also submit its report within a 
week and thereafter a meeting of the high- 
powered committee will be convened which 
would also not take more than a week's time. 
In this way, a decision can be taken within 21 
days and funds can be disbursed to the 
States within a month. If the extent of the 
damage is more and in view of that it is 
essential to provide relief in advance, neces-
sary assistance will be extended even be-
fore the Central team is sent to take stock of 
the situation. For example, last year ad-
vance relief assistance was provided to the 
States like Assam, West Bengal and Punjab. 
Assistance was extended to these 3 or 4 
Slates without sending the Central team to 
make an assenment of the situation. Simi-
larly, advance relief assistance shall be 
provided wherever it is necessary to do sc.

Similarly Shrimati Usha Choudha»y gave 
the suggestion for the construction of minor 
bunds to control floods. She also suggested 
that all the Departments should make con-
certed efforts for the rehabilitation of the 
flood affected people. In addition to it the 
loans taken by these helpless people should 
be written oft and efforts should be made to 
waive the interest and to undertake resched-
uling the recovery of loans so as to help the 
people to the maximum extent.

Shn Kurien mentioned that Kerala had 
already spent more than what had been 
allocated to them by the Centre. He referred 
to the drought and floods in that State and in 
this connection, I would like to submit that 
their memorandum has just reached us and 
efforts will be made to consider it and dis-
burse funds at the earliest.

Similarly, it has been mentioned that 
dams should be constructed on different 
rivers to control the recurrence of floods, 
which has become an annual feature in this 
country. You are aware that certain crops 
such as paddy, barley, maize, bajra etc. do 
not take long to grow whereas plants of 
horticultural nature such as black pepper,

coconut, cardamom, betel nut etc. take a 
very long time to mature and bear fruit. 
Therefore, heavy losses are suffered when 
such plants and trees are uprooted and 
washed away by floods. In this connection, 
the Central Governmcni is making efforts to 
provide maximum relief to the farmers so 
that they could be saved from losses. Simi-
larly, Shri Balasaheb Vikhe Patil was in fa-
vour of formation cf a national grid of tne 
rivers. I agree with the proposal and a na-
tional grid should be formed by interlinking 
all the rivers. It will provide water those 
areas, where there is shortage by channelis-
ing the excess water from one area to the 
area of shortage. In may be utilised for the 
generation of hydel p o w e r ,  which will cater to 
the needs of deficient areas. In order to 
achieve this end. a national power grid may 
be formed. This will prevent floods and benefit 
the entire country.

It has been suomifted that the alloca-
tions which have bepn made for Maharash-
tra are inadequate. When I visited Mahar-
ashtra, I had asked the State Government to 
make all the necessaiy expenditure and get 
it reimbursed from the Central Government. 
This should be added in their memorandum. 
If it is found essential, we will make advance 
payments to Maharashtra, Kerala and Andhra 
Pradesh. The Central Gcvernment will ren-
der all possible assistance for providing due 
relief to the affected people. Similar things 
were said about the cop insurance scheme. 
This scheme has been implemented all over 
the country except in 3 or 4 states. As you are 
aware, the block level has been taken as the 
unit. Compensation will be paid keeping in 
view the extent of the damage.

SHRI K.S. RAO: What is the position !n 
regard to the rural areas?

SHRI BHAJAN IAL: A committee has 
been constituted for the rural areas. Its 
meeting is in progress but the matter has not 
reached the final stage. We would Jike the 
Patwari circle to be taken as a unit for the 
purpose under which all the farmers may be 
covered. However, we have not yet reached 
a final stage in this regard.
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Shri Tombi Singh made a mention of 
Manipur. The hon. Chief f^inister of that 
state also rang me up and we at once sent 
our officials from the Centre to take stock of 
the situation. These officers are visiting the 
State for that purpose. We have assured 
them of immediate help and we will provide 
all possible help to Manipur. Shri Shanta 
Ram Naik said that this issue does not con-
cern agriculture alone. Il is true that all the 
departments should shoulder equal respon-
sibility. The Ministry of Water Resources and 
the Central Water Commission should con-
vene a joint meeting and take a decision in 
respect of the places where they could con-
trol the situation within a short time. How-
ever, regarding the priorities we shall have to 
take a policy decision. Priorities have to be 
fixed. First we will take steps to control the 
situation in those places where it ha? caused 
more destruction and later on, this work will 
be done in the vjUo\e country. I have told you 
about the floods, drought, developmental 
projects and about the warning we have 
been giving in this regard. Hon. Members 
have also raised the point of C & AG Report 
wherein names of one or two States for 
example, Andhra Pradesh have been men-
tions who have not properly spent the funds. 
Shri Dighe gave figures also. The figures 
furnished here by m e  indicate the number of 
people, who died. I can say only this much 
that there has been a great damage to roads, 
hospitals, schools, railway lines, water sup-
ply and to the public properly. We will pro-
vide help at the earliest. Shri Vijay Raghvan 
had asked about the number of people who 
died in Kerala. Their number has gone up to 
71. You mentioned that there should be a 
permanent solution to the problem and de-
forestation should be checked and a study 
team should be sentthere immediately. They

should be helped at the earliest. We will take 
steps to help them at the earliest. Shri Owaisi 
wanted to know about the number of people, 
who died in Andhra Pradesh. As I have told 
you, their figure has reached up to 202. We 

' will provide funds for houses, drainage, sewer 
and roads and will try to start tha work at the

earliest.

SHRI K;S. RAO: What will be done 
about the agricultural labourers?

SHRI BHAJAN LAL; Efforts are being 
made to provide work to the agricultural 
labourers.

SHRI K.S. RAO: They have no work,

SHRI BHAJAN LAL: They will be pro-
vided employment under the Jawahar 
Rozagar Yojana and Indira Awas Yojana. 
Shri Rajhans pleaded for providing help to 
the families of the deceased and that a high 
level area should be seX aside in every 
panchayat where the people living in the 
lowlying areas could shift in case of floods. 
Efforts will be made to shift the people to 
places or higher level. Special efforts should 
be made for the flood prone areas such as 
Maharashtra, Andhra Pradesh and Kerala. 
Similar steps can be taken in other states 
also. Shri Paswan has suggested that the 
release of excess water in the canals causes 
floods hence we should streamline It, rivers 
should be tamed and a dam should be con-
structed on the River Bar^mati, Shri Man said 
that the danger of flood increased with the 
overflowing of canals. We will try to improve 
the working of canals. Shri Ram Ratan Ram 
also mentioned something like this. Shri 
Ram Nagine Mishra also suggested that 
preventive measures should be taken to 
save all the districts from floods. He also 
mentioned that floods cause heavy damage 
to Deoria and Gorakhpur. Arrangements 
should be made for them Shri Madan Pan- 
dey suggested that a master plan is required 
for it. This is true and we are going to have a 
master plan. Shri Uttam Rathod said that 
even though the issue of floods is discussed 
every year in the Mouse, these have not 
been controlled so far. As I have stated, 
these should be controlled and we are making 
our all out efforts to control floods.

SHRI C. P. THAKUR (Patna): In Patna, 
the Hon. Prime Minister had said that the 
issue of floods shouki be discussed in the 
Technological Mission.
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SHRI BHAJAN LAL: Just now a meet-
ing has been in this regard and one more will 
take place. As soon as the final decision is 
taken in this regard, we will let you know 
about it. Shri C.P.N. Singh mentbned about 
the death of cattle heads and human being. 
He also made a mentbn of a river of China.

SHRI CHANDRA PRATAP NARAIN 
SINGH (Padrauna); You are giving a differ-
ent version of what I have said.

discuss it with you and the concerned d%, 
partmerit.

The Government will consider your 
suggestion regarding the constructbn of a 
dam.

Necessary action will taken even in 
respect of betel nut, coconut, coffee, tea and 
rubber, to which attention has been drawn by 
Shri Purushothaman.

SHRI BHAJAN LAL: Don’t be angry. I 
can assure you that the necessary steps will 
be taken on all that you have said which I 
shall note down from the copy of the pro-
ceedings of the House. Another thing which 
you have mentioned is that the hon. Minis-
ters go on tours by helicopters.

SHRI CHANDRA PRATAP NARAIN 
SINGH: What is the use of my speech when 
he has a wrong version of it.

SHRI BHAJAN LAL: I can send you the 
, copy of notes with me.

SHRI CHANDRA PRATAP NARAIN 
SINGH: Please think over it. What can I do 
when he has not written all that what I spoke 
here. Hence please read from the official 
verat)n of the proceedings. Do not read 
Shrimati Krishna Sahi’s version of it.

SHRI BHAJAN LAL: You mentioned 
that the hon. Minister used helicopter for his 
tour. He should have gone by road to take 
stock of the situation, that is correct. I, myself 
went to Maharashtra by road. Only for a 
short distance I availed the service of a 
helicopter and rest of the distance was cov-
ered on foot. But as you know it, one cannot 
go by road in a water logged area. However 
to make on the spot study we will again go 
with you and will provide all the necessary 
help to your district. Uttar Pradesh is the 
heart of India, if nothing is done for Uttar 
Pradesh, tor whom else it will be done.

Another thing you have mentioned Is 
regarding a dam on the River Gandak. which * 
I have noted down in my own hand. We,will

SHRI CHANDRA PRATAP NARAIN 
SINGH: Regarding the hydel generation I 
had asked you to discuss it with the Ministry 
of Energy. In the eastern region, the system 
of hydel power generation is not available on 
any river. Such a system should be provided 
there.

SHRI BHAJAN LAL: We will discuss it 
and ensure that whatever is possible in this 
regard, is done.

Similarly attention was drawn to the 
damage to paddy crop in Kukna and it was 
suggested that there should be permanent 
plan to prevent its recurrence and preventive 
measures should be taken to save the crops. 
Land erosbn caused by sea should also be 
checked. In respect of ail these things, we 
will take all possible steps and all possible 
help will be provided.

Shri Panigrahi mentioned the recurrence 
of floods every year and also drew the atten-
tion to the system of weather forcasting. All 
help will be provided in this regard. He sug-
gested that a national plan should be pre-
pared for it. That is correct. It should also 
contain the provision of minimum wages and 
national grid. All these things will be taken in 
to consideration. Shri K. V. Thomas sug-
gested that there should be provisbn forthe 
coconuts. Shri Jujhar Singh suggested that 
a policy should be formulated regarding the 
damage causedby ̂ oll erosbn. It will also be 
considered. The suggestbh regarding'the 
proper dikributionbf water will also be con- 
skJered. Shri N. G Ranga suggested a per-
manent fund for the purpose, it is a worth 
vyhile suggestion. Floods can only be con-
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trolled by constructing dams on the rivers 
with the money from this permanent fund. 
Suggestions have been given for foolproof 
arrangements. Attention will also be paid to 
such issues as the loss suffered by the 
farmers, loss of public propeily and rehabili-
tation of people. All possible help will be 
gK'en to the farmers.

Shri Jagannath Choudhary mentioned 
that the paddy crop in Balia is destroyed due 
to the overflowing of water from 2 dozen 
ponds in the district. Proper arrangements 
should be made for draining out this water. A 
suggestion has been made to provide funds 
for the construction of houses. We will look 
into all these issues and will take necessary 
action.

The whole House should pray to God to 
shower His grace in the fornri of rain in the 
drought affected parts of northern India i.e. in 
Punjab. Haryana, Rajasthan, V'JesX Uttar 
Pradesh and Delhi, and to stop the rain in 
Flood-hit areas.

Once again, I would like to assure the 
Houoe that the Government of India will 
always extend maximum help to the people 
at the time of natural calamities like earth 
quake, drought or floods. We will also pray to 
God to send rain in those places where it is 
needed most and to contain it in the flood hit 
areas, so that the condition of the farmers 
may improve.

15.50 hrs.

Regarding Jammu & Kashmir, Shri 
Mohd. Ayub Khan mentioned that a survey 
should be conducted in respect of the heavy 
loss of life and property in that state. We will 
certainly do it and provide all possible help 
on the basis of its findings. He has also made 
a mention of the national fund. It is another 
good suggestion that felling of forest trees 
should be checked. Regarding the insur-
ance of crops, I have stated that the crops of 
only those farmers are insured, who take 
loans, but all other farmers have not been 
covered so far under the scheme. A commit-
tee has been constituted by the hon. Prime 
Minister to discuss this issue and action will 
be taken on its recommendations at the 
earliest. Shrimati Kesharbai who accompa-
nied us during our fvlaharashtra tour, made 
mention of Maharashtra. We found that 
considerable damage had been caused in 
that State. 3 camps have been set up there. 
I would like to congratulate the Government 
of Maharashtra for their commendable relief 
operations to help the people during floods. 
I would like to assure the hon. Members that 
we will provide all possible assistancp ev/en 
in future. We pray to God because floods are 
shriking the areas where no rains .ire re
quired and the areas which require them the 
most, are reeling under drought it seems 
lhat God is also discriminating against -js.

KARNATAKA BUDGET, 1989-90- GEN-
ERAL DISCUSSION 

AND
DEMANDS FOR GRANTS (KARNA-

TAKA). 1989-90

[English]

MR. DEPUTY-SPEAKER: The House 
will now take up General Discussion on the 
Budget for the State of Karnataka for 1989- 
90 and Discussion and Voting on the De-
mands for Grants in respect of the Budget for 
the State of Karnataka for 1989-90, items 11 
and 12, together.

Motion moved:

‘That the respective sums not exceed-
ing the amounts on Revenue Account 
and Capital Account shown in the 
Fourth column of the order Paper, be 
granted to the President out of the 
Consolidated Fund of the State of 
karnataka to complete the sums nec-
essary to defray the charges that will 
come in course of payment during the 
yt̂ ar ending the 31st day of March, 
1990, in resoect of the heads of de-
mands entered in the second column 
•hereof against Demands 1 to 62."
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SHRIVEERENDRA PATIL (Gulbarga): 
Mr. Oeputy-Speaker, Sir. the Budget for 
Karnataka for the year 1989-90 has been 
presented by my esteemed friend, Shri Panja, 
for consideration. Before we take up the 
consideration of the Budget, I feel that we 
should have some idea of the state of affairs 
in the administration at the time when Presi-
dent’s rule was imposed on Karnataka. We 
should also know what the Governor, His 
Excellency, Shri P. Venkatasubbaiah, has 
got in the legacy from the Janata Party, 
Janata Dal. who were in office continuously 
for a period of six years or more than that 
from 1983 up to April. 1989. We should also 
know how this party ruled the State after 
coming to power in the name of value-based 
politics.

I am very sorry to say that the admini-
stration during Jonata party and Janata Dal 
was in shambles. Bureaucracy was com-
pletely demoralised There was too much of 
interference in the administration by the 
Janata legislators and Janata party leaders 
and other functionaries. The State treasury 
was completely empty and the Government 
was totally bankfupt. Unfortunatcl/, they did 
not have even enough money to pay salary 
to the Government employees. Corruption 
was rampant at al! levels. Money, that is 
revenue, instead oi going to the State treas-
ury was gcvng into the coffers of the ruling 
party and thc.r leaders. Vidhan Soudha, the 
seat of Secrt'tanat in Bangalore, was re-
duced into a Ja-:aia Bdzar—pay money and 
get things dono very easily; very simply, no 
complrcations at all. During Janata regime, if 
there was any mdurtry, which was thriving, if 
[here was any businGS" v.htch was thriviiig 
unchecked, it was the business of industry or 
the industry of transfer. Transfer industry or 
transfer business was timving and those 
who were indulginr] in this business or indus-
try had roar;ng practice. A schedule was 
fixed for the postlrtcjs. transfers and cancel-
lations. Sir, the hon. Mombers will be sur-
prised to know that for a posting of an ordi- 
riary officer, a sub-in:,poctor, a sub-Regis-
trar or a Medical officer, for getting the post-
ing of his choice ho has to shell out Rs. 1,2
OI 3 lakh. So. a schedule was there ar>d It

was very easy for the officers to approach 
those brokers of the Janata Party and. the 
Janata Dal, to have a contract with them and 
pay the money only after they get the trans-
fer or the posting orders. They were honest 
in those dealings, I must say that.

Legislators of their party treated their 
constituencies as their empires. Officers of 
their choice were posted in the constituency 
who would give monthly mammons to them; 
their continuance otherwise was at the will 
and pleasure of those legislators. Nobody 
should feei that I am talking in the air. No-
body should feel that this is the forum form 
which I am propagating for my party and I am 
propagating against the party which was in 
power in Karnataka for more than 6 years. 
That is not at all my intention. Therefore, by 
whatever I have said just now, in brief, I want 
to substantiate by quoting a few instances 
and these instances are sufficient indica-
tions of the sample of the administration that 
the Janata party and after some time the 
Janata Dal to Karnataka,

Sir, Bangalore ir', known for its salubri-
ous climate in the entire country Bangalore 
was know as naturally air-conditioned city 
but today it is no more an air-conditioned 
city. We don’t have that salubrious climate. It 
is as hot as any other town or a city in a hot 
State. In order to maintain the ecology of the 
State, mere was a green belt of about 10 km. 
around the Bangalore city. During the Janata 
regime what happened to that green belt? It 
was just liauidat«^J. All the green belt was 
liquidated and a concrete jungle has come in 
place of thegffcien oe't around the Bangalore 
city today.

I think, Bangalore is one city which is 
considered, from the land value point of 
view, as the richest city in the entire country. 
Maybe a few other rich cities are also there. 
The market value of even stray sites meas-
uring 60/90 is not hss than Rs. 8 to 10 lakhs. 
In the name of arlists, sportsman, etc., these 
sites are very generously distributed to the 

. millionaires. If thern is any scribe or any 
journalist who ca ' w« ite a good article on the
Chief Minister, he or she used to ijet very
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generously a site costing Rs. 15 to 20 lakhs.
I am not telling this off the record. There is 
sufficient record to show that the then Gov-
ernment distributed very generously sites 
not to the poor people but to rich millionaires. 
They had gifted away all the valuable prop-
erty which legitimately belonged to the people 
of Karnataka.

16.00 hr s.

Instead of acquiring surplus land under 
the Urban Land Ceiling Act, exemption cer-
tificates were granted indiscriminately on 
consideration—consideration not of a few 
lakhs, consideration not of a few millions, but 
consideration runs into crores of rupees, 
sometimes it is Rs. 50crores and sometimes 
it is Rs. 100 crores. One has to go into these 
scandals in detail to know the exact truth. 
What happened? I can quote one instanceof 
Revfa Jeetu. Of course that has been re-
ferred to the Commission of Inquiry and 
inquiry is going to be held. I do not what to go 
into the details ol that one. The proposal 
regarding exemption of a very valuable 5/1/
2 acres of land in the heart of the Bangalore 
City, in Jaya Nagar area very generously, 
with greal quickness as finalised. The mar-
ket value of that land is not less than Rs. 5 
crore to Rs. 6 crore. The exemption certifi-
cate was given to the owner of that land. 
When that locality people were repeatedly 
representing to the Government and de-
manding that it should be converted into a 
park, that was gifted away for building group 
houses. That oi.ce came under it ana they 
took maximum advantage out of that. Not 
only they were not satisfied with that, the 
Chief Minister along with his colleagues, 
along with <ne Chairman, BDA and along 
with a number of officers want to Europe, 
went to England, went to Amorica and othf r 
countries For whet purpose? He went in 
search of investors cn real estate— although 
it is compleiely banned the Government of 
India and also the Reser/e bank of India— 
violating all rules and regulations. The Chief 
Minister goes to foreign countries. He invites 
our so-called NRIs. What he brought? He

brought some bogus NRIs whose addresses 
till today are not know. They formed an 
association or company with Rs. 1000 as 
share capital. And 110 acres of valuable land 
was sold out to this NRI associatbn. Of 
course at that time, there was so much of 
hullabaloo. Then, ultimately his successor, 
the last Chief Minister of the Janata Dal had 
to cancel that one. But that is still under 
investigation. What I am trying to impress 
upon this House is how scandals were going 
on freely. How money was being made in the 
name of the Party? Not only that. They went 
to Bombay. They went to Madras. They 
came to Delhi. They invited big builders and 
developers to come to Bangalore. Then a 
large chunk of area was given to them to 
build houses, dispose of those houses and 
mint tons of money. That is how the Janata 
Dal or the Janata party whrch came into 
power in the name of Mahatma Gandhi and 
Jayaprakash Narayan functioned. They tried 
to dispose of the entire property of the State 
for the sake of their Party, for the sake of their 
party leaders and for the sake of those who 
were considered to be the well-wishers of 
the Janata party at that time. They acquired 
the lands of poor farmers for nominal price 
and handed over to begin housing coopera-
tive societies by extracting a lot of money, 
tons of money. A report was prepared after 
goings into this matter in greater detail by 
one young IAS officer, Shri G. V. K. Rao, 
That G.V.K. Rao Report is well-known in 
Karnataka. Not one or two acres, but 22000 
acres of land were acquired and they were 
trying to hand over these 22000 acres of 
valuable land round about Bangalore to 130 
or 138 begin housing cooperative societies.

If there is any State where the land 
scandal war galore, it was Karnataka. They 
are going to such an extent that the Janata 
Dal or the Janata Party Leaders today are 
nick-named as zamin chor. If you ask any-
body in the State who is zamin choor, they 
will say, so and so the leader of the Janata 
Dal. To that extent, they tried to barter away 
the valuable property of the Government 
belonged legitimately to the people of Kar-
nataka.
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I must say that Urban Land Ceilings Act 
is full of loopholes. I do not know vyhy the 
Central Government is sleeping over the 
Act. This is one Act which has given handle 
to all politicians who are in authority or who 
were in authority to mint money; it has be-
come a grazing ground or a green pasture 
for those who are in authority. In the name of 
Urban Land Ceilings Act, they give exemp-
tion and take a lot of money. I challenge 
whether the Karnataka Government, after 
the enforcement of the Urban Land Ceilings 
Act, has acquired land; they have surplus 
area; they have taken possession of it. Out of 
that surplus area, how much surplus area 
has been distributed to those people who are 
living in the slums? Bangalore is full of slums. 
How much surplus area has been distributed 
to those down-trodden people? Nothing, Not 
even an acre of land. They take money and 
give exemption. That is the business even 
today going on there without any check or 
hindrance.

Janata Leaders swear by Gandhiji and 
Jayaprakash Narayan. What is their achieve-
ment during the last 6 1/2 years? I am 
ashamed of their achievement. They may be 
proud of their achievement. The achieve-
ment is that thousands of arrack shops spring 
up in all villages and Highways. If you go to 
a village, people will say, we have some 
difficulty in providing drinking water, but if 
you want arrack, it is available in plenty. In 
Karnataka, arrack is available inplenty, but 
not drinking water. So many arrack shops 
have been opened; so many bar shops have 
been opened; they have been opened in 
thousands. I think, whatever arrack shops 
and bar shops were there at the time of the 
Janata Dal or Janata party taking over the 
reign of the Karnataka Administration, within 
these six years, nearly twice those arrack 
shops have come into existence. This is their 
achievement in the name of Gandhiji and 
Jayaprakash Narayan.

Another achievement of the Janata Party 
and the Janata Dal, if it is considered to be an 
achievement, is that education at all levels 
has been commercialised; from the nursery 
level upto university level, education is

completely commercialised. Even if you want 
to get admission for your child of 3-4 years in 
a nursery school, you have to shell out a lot 
of money by way of capitation. Even today it 
is going on. So, the whole education system 
has been commercialised. Before coming to 
power, while contesting the election, in the 
year 1983, through their manifesto, they 
promised people, they gave an assurance to 
the people that if they came to power, they 
would stop this menace of capitation-based 
institutions. But what hap>pened after they 
came to power? This is one State, this is one 
Party where not only it has not kept up their 
promise that had been given to the people 
solemnly through the election manifesto, but 
they went contrary to the promise. Instead of 
putting a stop to the capitation-based institu-
tions, they allowed freely a number of institu-
tions to comeup. I think during their period, 
they allowed nearly 7-8 Medical Colleges to 
come up; they allowed nearly 30-40 Engi-
neering Colleges and 150 Polytechnic Insti-
tutions to come up. They are not in the public 
sector, not started by the Government but 
they are purely in the private sector and 
capitation fees-based besides doubling the 
intake capacity of all educational institutions, 
medical colleges, engineering colleges, 
pollytechnic etc., during this period. This is 
the achievement of the Janata Dal and Janata 
party. Medical college seats were sold in the 
market for fabubus capitation fees. It may be 
Rs. 2 lakhs , Rs, 3 lakhs or Rs. 4 lakhs—  
there was no limit at all—depending upon 
the capacity of the parent of the boy or girl 
who sought admission in the medical college 
or engineering college.

Unemployment, as it is growing every-
where, is growing in Karnataka also. Today 
more than one million of our boys and girls 
are unemployed according to the live regis- . 
ters of the employment exchangesi Of 
course, the Janata Dal came into existence 
or they changed the label and all that in the 
month of January 1989, but before that it was. 
the Janata Party, the party which went to the 
polls and promised that it would provide jobs 
for every house, for eveiy family. But what 
happened after they came to power? That 
put a blanket ban on fresh recruits. Not only
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did they put a blanket ban on fresh recruits, 
but they put a blanket ban on filling up of the 
vacancies also. The result is that there are 
so many Primary health Units where there 
are no nurses there are so many hospitals 
where there are no doctors, there are so 
many colleges, high schools or primary 
schools where there are no teachers. Why? 
Because there is a ban on filling up of vacan-
cies and that is how they tried to fulfil the 
assurances that they had given during the 
election period or through the election mani-
festo!

When such a Government fell, natu-
rally, there was none to shed a tear! On the 
other hand, everybody heaved a sigh of 
relief, and the people were happy. Although 
that party gave a call for a Bandh there was 
absolutely no response to it at all. Life was 
normal not only in Bangalore but in all other 
cities also, when there was a call from the 
Janata Dal for a Bandh and all that. So, 
naturally the people are fed up and the 
people had the taste of the sample of admini-
stration that an opposition party can give to 
the country if unfortunately they come to 
power. And here was a shining example! 
Karnataka isashining example where Janata 
was in power for more than six years con-
tinuously enjoying a comfortable majority in 
the Assembly. This was the worst admini-
stration. This was a corrupt administration—  
I am sorry to say that—that they have given 
to the people of Karnataka.

In this background we have to examine 
the Budget that is now before us. As I have 
said already, the State is in such a mess that 
nobody can bring it back on the right track 
within a short period— not even the Gover-
nor who is the representative of the Presi-
dent. I think that the situation has deterio-
rated to such an extent that even after the 
elections the successor Government wouW 
require at least two to three years’ period to 
set right the whole thing and bring back the 
entire Government machinery on the right 
track. It is not so easy.

I will be failing in my, duty if I do not • 
mention some of the achieviements under 
the President’s rule, by the Governor and his 
Advisors.! record my appreciation that the 
Governor with the assistance of the Advisors 
was successful to a great extent in averting 
strikes of the Government employees and 
the employees of the Dairy Development 
Corporation and the employees of the Kar-
nataka State Road Transport Corporation, 
etc.

I am very happy to place on record that 
under the President’s Rule, sincers efforts 
are being made to increase revenue by 
plugging the toopholes by taking over the 
wholesale trade of Indian made foreign liq-
uor. As I said just now, even trie successor 
Government will require a lot of time to set 
right the damage done to the administration.
I do not want to go into the details. But I would 
like to quote one statement of an officer, 
which was very widely published in a na-
tional daily. I think some hon. Members 
might have read it; ‘Officer defames a De-
partment under Janata Rule’. I do not wantto 
mention the name of the Department. He 
says: There is a saying in our Department. 
There is no rule except mamoo/which over-
rules all the rules.’ This is the state of affairs 
so far as the Karnataka administratbn is 
concerned. This was the achievement of the 
Janata rule. As I said, the Governor is mak-
ing all efforts to increase revenue by plug-
ging the loopholes and the recent step taken 
by the Governor is taking over of the whole-
sale trade of Indian made foreign liquor, 
where there is a lot of leakage of revenue. 
Naturally they have to pay mamool to the 
politicians.Out of that, they make some 
money and pay a little money to the politi-
cians. I am told that by plugging this bop- 
hole, the State Government is going to real-
ise nearly rupees fifty to sixty crores addi-
tional revenue to the State exchequer. As 
the representatives of the people, we wel-
come whatever the Governor and his ad-
ministration does to plug the toopholes. We 
are the first party to wekxsme all,such steps.

When the Governor took ovei the 
administration as a representative of the
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President under President's Rule, the finan-
cial position of the State was so bad that 
when thousands of cheques which were 
issued earlier, were presented to the treas-
ury, most of the cheques bounced and there 
was no encashment of cheque at all. Today 
we are happy to know that there is not a 
single cheque which is pending in the treas-
ury. No bills are pending, the Government 
has paid all the bills and there is no question 
of bouncing of cheques now. So, it only 
incidates that the financial position of the 
State— thanks to the Government of India—  
is improving. Similarly, the Governor is trying 
to reopen spinning mills andother mills which 
were closed. Efforts are being made to reo-
pen such mills.

Sir, when I say that there are certain 
achievements to the credit of the Governor,
I would be failing in my duty if I do not mention 
some of the failures. One failure is. I do not 
know whether it is permanent or temporary, 
that is a different matter—so far as public 
distribution system is concerned, we are not 
happy, people are not happy. I want to be 
very frank. Public distribution system is not 
functioning effectively and satisfactorily. Not 
only the quantity is inadequate, but even the 
quality is not up to the mark. The quality is 
also not so good. Therefore, the Governor, 
his advisers and the entire administration 
which is at the disposal of the Government 
must make all out efforts to see that public 
distribution system works efficiently to the 
satisfaction of the consumer. That is what I 
wanted to suggest on this occasion. Simi-
larly, there is a feeling that there have been 
too many transfers, on behalf of my party 
MPs, I want to make it very clear to the 
administration in Karnataka on this occasion' 
that so far as we are concerned, we are the 
least interested in interfering in the admini- 
stratbn. Some of us might have gone but 
that does not mean that we are now continu-
ing the business that was going on un-
checked during Janata Dal or Janata re-
gime. We are least interested in that. So, we 
do not want to interfere in the administration. 
At the same time, we want to see that mini-
mum transfers are effected and effected 
only when they are absolutely necessary not

simply because so and so comes and makes 
a representation and he is transferred. I do 
not know how far there is truth in this impres- 
sbn, but the impression is that too many 
transfers are being effected whrch are not 
required, which are not csdled for.

Similarly, people are not happy with the 
fee structure in the private colleges. I under-
stand that the fee structure is not a nova! idea 
of the Governor. A Committee was consti-
tuted during Janata Dal regime, Janata Party 
regime. They worked out the fee structure 
and made a report and everything was ready. 
They were ready to announce the fee struc-
ture but their government fell. So, the Gover- 
nor has introduced that one. But it is very 
heavy, very fat fees that the parents have to 
pay. Therefore, we find that there is resent-
ment not only among the parents, but there 
is resentment among the students also. Now 
the students are also our voters. Therefore, 
we have to give lot of attention to this prob-
lem. These are the two or three minus points 
so far as the Governor’s administration is 
concerned.

Now I come to the budget for the year 
1989-90, The deficit shown in the papers 
presented by Shri Panja is only Rs. 176.30 
crores. Again, I must submit that it is decep-
tive figure because according to my calcula-
tion, if they take into consideratbn the public 
deposit accounts and the pending bills which 
they have not yet paid, the gap will be not 
less than Rs. 300 crores and not Rs. 176 
crores, as has been made out in the budget 
papers. We are all very much concerned 
about the current Plan. The size of the cur-
rent plan is Rs. 1,040 crores, but I have my 
own doubts whether we are going to imple-
ment this Plan, whether we are going to spend 
all the Rs. 1,040 crores whrch have been 
fixed as size of the Plan for the year 1989-90. 
What happened in the Janata Dal regime 
and the Janata Party regime? Every year 
they us€kJ to show on papers, only for puljlic 
consumption, that their Plan size was Rs. 
800 crores or Rs. 900 crore, and at the end 
of January or in February, they used to come 
out with a statement saying they were » rry , 
they had to slash down their Plan by Rs. 300



383 Karnataka Budget. AUGUST 3,1989 Karnataka Budget 384

[Sh. Veerendra Patil]

crores. The axe invariably falls on two sec-
tors, that isi, irrigation and power, which are 
very badly required because the entire de-
velopment of the State depends upon these 
two sectors. Therefore, if at all the Govern-
ment is serious, if at all the Governor’s 
administration is serious about spending 
these Rs. 1,040 crores. then my suggestion 
is— and I think there is no escape also—that 
the Central Government should come for-
ward with a munificent special assistance of 
not less than Rs. 300 crores. I am saying 
from this House which is the temple of our 
democracy for the entire country, and I am 
making this categorical statement that with-
out special assistance from the Government 
of India, it is impossible for the State Govern-
ment to maintain the size of the Plan at Rs.
1,040 crores. Therefore, we are now looking 
towards the Central Government because 
the Central Government has taken over the 
administration and it is their responsibility to 
see that the size of the Plan is maintained 
and the entire amount that is earmarket for 
the Plan, that is, Rs. 1,040 crores, is spent 
fully without any slashing at all.

Now I come to the development proj-
ects because they are the projects vitally 
concerned with the economic development 
of the State and the development of the 
State in all fields. I want to mention about the 
VISL. I am very grateful to the Government 
of India, to the Prime Minister and to the 
Steel Minister because they have already 
taken a decision to take over the VISL The 
formal function is going to be held on the 18th 
of this month. That is alright, so far as VISL 
concerned, because it was considered to be 
a white elephant on the part of the State 
Government.This steel company was set up 
by Shri Visveswaraiah, the great engineer-
ing statesman. So, this is one good step that 
has been taken by the Government of India 
to perpetuate the memory of the engineering 
statesman. Similarly, there are so many other 
projects whkih are languishing in Govern-
ment of India. I vyant to quote a few. Now, we 
are happy that it appears that the Vijaynagar 
Steel Plant is likely to take some shape

because we are tokJ that the Planning 
Commission has been asked to have afresh 
took with regard to the technotogy and other 
things. I only hope that the Government of 
India will take some concrete steps so far as 
the Vijayanagar Steel Plant is concerned 
and make sufficient proviston for the steel 
Plant for which the foundation stone was laid 
by Shrimati Indira Gandhi, the late Prime 
Minister. The foundation stone was laid in 
1971 and till today it remains a stone. So, in 
order to perpetuate her memory, rt shoukl 
not remain a stone any more and during the 
Eighth Plan the Government shoukl take 
some concrete steps. Now, the entire re-
sponsibility is on Government of India. In the 
name of Shrimati Indira Gandhi, I appeal to 
the Government of India to take concrete 
steps and see that sufficient provision is 
made atleast in the Eighth Plan for this Steel 
Plant. Similarly, there is the Mangalore Re-
finery and Petrochemicals Complex. This is 
another project. I do not want to boast my-
self. This project was conceived when I was 
the Petroleum Minister and I was respon-
sible for selecting the site in Mangalore. One 
is coast-based refinery and another is in-
land refinery. Now, the detailed project re-
port has been received and is being studied. 
It is under process in the Petroleum Ministry. 
I want to express my doubts because at-
tempts are going on to delink petrochemi-
cals from this refinery and keep only the 
refinery of three million tonnes. If petro-
chemicals is delinked from this project, the 
whole project will become unviable and 
uneconomical. Then this project cannot see 
the light of the day. I do not want to go into the 
details. I am prepared to discuss the matter 
with the concerned Minister because I krraw 
much about what is going on in different 
Ministries. Therefore, I have voiced my fear 
that this project which was conceived during 
the Sixth Plan has not yet been commission 
till this day. The detailed project report is 
before the Government of India. They shoukl 
not take any more time. It should be placed 
before the Pubik: Investment Board and 
approved by the Cabinet. This is my request 
to the Government of India. This project is an 
economical project. This is not only going to 
benefit the South Kanara district, but the
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entire State. Therefore, we are very much 
particular about this project and under no 
circumstances, the concerned Ministry 
should allow this project to become unviable 
and should not allow this project to be split 
into two. Similarly, financial clearance should 
be given for the Super Thermal project at 
Mangalore, for the expansion of Raichur 
project, Sharavathi and then the Cauvery 
Hydroelectric project. It is the project with the 
run of the river and no water is wasted. 
These projects are pending with the Govern-
ment of India. I want that these projects 
should be sanctioned as early as possible. 
Similarly, the Upper Krishna project aided by 
World Bank loan, which is the biggest irriga-
tion project in Karnataka should be expe-
dited, There are so many other projects with 
regard to the Railways. We have been time 
and again requesting the Railway Ministry 
from this floor and also from outside to take 
up railway projects like extension of Hubli- 
Kanwar, conversion of Miraj-Bangalore line 
and such other projects. These projects 
should be taken up without any delay.

Sir, in Karnataka, we always suffer from 
drought. But this year, along with the drought, 
we are facing floods. Due to incessant rains 
and sea erosion, a lot of damage has been 
caused. Just now the Minister in-charge of 
Agriculture, drought relief and flood relief 
was pleased to mention the details. 14 people 
died in these floods and a lot of damage has 
been caused to more than thousand villages 

 ̂ and a lot of damage has been caused due to 
. sea erosion also. I think, the Governor must 

have sent a detailed report. Already the 
' Minister was pleased to state that an amount 

of Rs. 6 crores has been placed at the 
disposal of the State Government. They 
must spend this money immediately and 
send a detailed report and ask for more 
money because we require a lot of money in 
order to provide relief to those people who 
have suffered.

everybody has admitted it. Every Chief 
Minister has admitted that this is the most 
backward area. Earlier, the Janata Dal, 
Janata Party Government was telling every 
time, " What to do, we have submitted a 
scheme for crash programme, Rs. 130crore 
scheme to the Planning Commission. They 
are not giving the money". Therefore, what 
has happened is, till this date, this area 
continues to be the most backward area. 
Although the previous Government an-
nounced that they were going to constitute 
Hyderabad-Karnataka Area Development 
Board, what I suggest is that simply by 
constituting a Board, it is not going to solve 
the problem of that area. Some special pro-
gramme, in order to remove the backward-
ness of this area, has to be conceived, has to 
be prepared and special assistance has to 
be provided for this backward area.

In conclusion, I can only say, as one 
belonging to that State, I am proud of belong-
ing to Karnataka. It is a land of gold. It is very 
rich in natural resources. Sir, a Party com-
mitted to the development of the State and 
its people, with honest, upright, efficient and 
selfless leaders at the helm of the Govern-
ment cant only convert the State into a land 
of gold. Let all of us go to the people who are 
our masters to seek their verdict to achieve 
this laudable objective. Sir, earlier we do 
this, better it is because I have said on so 
many occasions that we want 6th elections 
to be held on time. We are not for extension 
of the President’s rule. Therefore, we want to 
go to the people. We want to seek the be 
blessings of the people. We want to get the 
fresh verdict of the people and I am quite 
sure and confident that the verdict of the 
people will come in favour of my Party.

MR. DEPUTY-SPEAKER: 
Basavarajeswari.

16.33 hrs.

Shrimati

Sir, in conclusion, as one belonging to 
the Hyderabad-Karnatsika area. I would say 
this. I belong to the area which was part of 
Hyderabad prior to 1956. That is the most 
backward area. It is kdmitted by alf sides;

ISHRISOMNATH RATH in the Chair] 

[Translation]

*SHRIMATI BASAVARAJESWARI

'Translation of the speech originally delivered in Kannada.
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(Bellary): Mr. Chairman Sir, the hon’ble 
Finance Minister has presented the Budget 
for the State of Karnataka for 1989-90 in this 
august House and I support K.

I take this opportunity to congratulate 
the centre for taking bold decisions. All sec-
tions of people in Karnataka are happy about 
the take over of the Visweswaraiah Iron and 
Steel Limited (VISL) by the Government of 
India. This has provided job opportunity for 
more than ten thousand persons and I wel-
come this bold decision of the Centre, Our 
Prime Minister visited Bellary some time 
ago.

At that time I requested him about the 
Vijayanagar Steel Plant. He said that he 
would consider the matter. I hope that the 
Hon’ble Ministerfor Steel would tell us clearly 
about the future plan regarding this Steel 
Plant. The decision to set up Super Thermal 
Power Plant at Mangalore is another boost 
to the progress of Industry in the State.

Earlier, Karnataka had surplus electric- 
rty and it attracted many industrialists to set 
up their industries in the State. Now the 
situation has changed. Scarcity of electricity 
is compelling the industrialists to go to other 
States to set up their industries. At this 
juncture the decision of the Centre to set up 
a Super Thermal Power Plant at Mangalore 
is laudable. I heartily congratulate the Gov-
ernment of India for this decision.

The Janata Dal Government went on 
alleging the Centre. They told the people that 
the Centre was doing injustice because it 
was ruled by non congress (I) Government. 
This allegation was baseless. The Railway 
Ministry has enhanced the allocation to new 
lines in the State. The railway line construc-
tion work between Chitradurga and 
Rayadurga and another construction work 
between Karwar and Hubli have been allo- 
caled nx)re funds. Today we have daily 
express train between Bangabre and New 

The people of Karnataka must be 
grateful to the Railv.'ay Miristry. I th înk the

Hon’ble Railway Minister for his generosity.

The Janata Party leaders and workers 
are requesting the people to give them 
another chance to rule the State for another 
five years. They say that the Congress (I) is 
responsible for the fall of Janata Govern-
ment in the State. This is another senseless 
statement of the Janata Party. How do we 
come into picture? We are not at all respon-
sible for the fall of Janata Government. The 
leaders and legislators fought among them-
selves and the Government fell. They went 
on collecting affidavits for four months. The 
people of Karnataka are peace tovers. But 
what happened in Karnataka during the 
recent election for Rajya Sabha seats? A 
leader who intends to divide the country has 
been elected to Rajya Sabha from our State. 
This is entirely against the culture of the 
Karnataka People. Shame to the leaders 
who indulged in this act.

Janata Party became Janata Dal. The 
former Chief Minister stepped due to his own 
misdeeds and another leader took over as 
the Chief Minister. He wanted to expand his 
Ministry to include most of the legislators in 
the Cabinet. He wanted make many others 
as Chairmen. Before this plan could be 
executed he lost the majority and the gov-
ernment fell. Ultimately President’s Rule was 
promulgated.

There are persons who ride on horses. 
The Janata Party legislators and Ministers 
chose to ride on wealth. They got crores of 
rupees. They had given many promises to 
the people. They declared that they are the 
real representatives of farmers. They went 
to the extent of saying that Congress (I) is 
against the interest of the farmers. They 
succeeded in getting the support of farmers 
and finally came to power. They were boast-
ing the Janata Party which is now Janata Dal 
talked of every time repeatedly about their 
value based politics. But immediately after 
coming to power they forgot their value based 
politics. They permitted a large number of 
Engineering and Medical Colleges to open 
in different parts of the State. Sites were sold 
and money was collected. Revajeetu is a
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classic example of making money. Liquor 
affair (arrack) is well known to the whole 
country. In the mean while what had hap-
pened to the farmers who had supported 
them. The farmers from Bellary, Rarchur 
who took keen interest to cast their votes to 
Janata Party were the most disappointed. 
They got the shock treatment by the way of 
functioning of the Janata Government func-
tioned. Instead of providing power supply 
they started with power shedding. They had 
enough of electricity to give to cinema halls, 
industries, etc. but for irrigation they had no 
electricity. They could not give electricity 
during the day time. Power was available 
during the nights but which farmer can go to 
the field and work during the nights. This 
caused havocs in the life of the farmers.

There was severe drought for three 
consecutive years in the State, perhaps that 
was to indicate the misrule of the Janata 
Government. As is the king so are the peas-
ants. Small farmers and labour workers 
started migrating to the neighbouring States. 
At this point of time the Janata Government 
blamed the Centre. They said that the Centre 
had step motherly treatment to Karnataka. 
They said that the State had requested the 
Centre to release Rs, 500 Crores, and the 
same had not been sanctioned by the Centre. 
This is how they wanted to fool the people. 
Our Prime Minister visited the affected areas 
and provided all support to the affected 
people. On the other hand Janata Govern-
ment was not able to pay the monthly salary 
of Government employees also.

Water from Tunga-Bhadra Dam can be 
provided to Raichur Bellary area. Lakhs of 
acres of land can get water for irrigation 
purpose. The State Government promised 
the farmers to give water upto May 5. Farmer 
were very happy . Previous year there was 
drought. This year at least the water would 
be supplied as the dam was full. People had 
expected that the Government would pro-
vide water. Unfortunately no water was 
supplied to the farmers during Janata re-
gime and the entire paddry crop was de-
stroyed. The total estimated k)ss was Rs. 
300 Crores. On March 29th they issued a

notrce and said that water was not available 
to the farmers. The instead water was sup-
plied to Andhra Pradesh. There was mis-
management by the' officials also. The farm-
ers’ associations went on strokes and agita-
tions. They bfocked the roads. Under section 
144 the police tried to bring the situation 
under control. The farmers had taken loans 
and their financial position became hope-
less. Infact the farmers met the concerned 
Minister when he had no solution for the 
problems of farmers. The government could 
not keep the officials also under control.

Cotton is grown abundantly in my area. 
Varalakshmi Cotton is very popular there. 
The farmers wanted good quality cotton 
seeds for their cultivation. One K. G. of good 
quality seeds would cost about 150 to 200 
rupees. Such seeds were not supplied to the 
farmers poor quality seeds purchased at a 
very cheap rate were distributed to the 
farmers. Infact only the adultered seeds 
were distributed to the farmers, and their 
future was in danger. The total estimated 
loss to the crop was several lakhs of rupees.

The rate of water was also increased 
abruptly. The fixed rate of water for a tonne 
of sugarcane was Rs. 120 only. This was 
increased Rs. -<100. The process of torturing 
the farmers was unabated. In fact they were 
supremely happy when they heard the news 
of dissolution. There were celebration at 
various parts of the State. '

Karnataka has a good attraction for the 
industrialists to set up industries. Electrk;ity 
was abundant in the State. The labour rela* 
tionship is very good. The climate is celubri- 
ous and many industries were.set up. But the 
Janata Government started discouraging 
them. They could not provide sufficient elec-
tricity to the industries. Infact the power cut 
went upto 70 per cent. They went on saying 
that they have no electricity because they 
are fully dependant on hydle projects. There 
was no altemate arrangement. Even the 
subskjy did not reach the industries. Many 
industries especially small scale industries 
became srck. Thif'tJanata Government col-
lected huge money from self financing in-
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dustrialists. They were asked to deposit 
money and that went to the pockets of Janata 
legislators. Regarding this affair I want 
Hon’ble Minister should give a categorical 
answer while replying.

I urge upon the Minister to give top 
priority should be given to the irrigation 
projects. The Upper Krishna Project should 
be completed at the earliest. This would 
provide irrigation water to lakhs of acres of 
land in the districts of Raichur and Bellary. 
The World Bank has extended its helping 
hand for this project. But I do not know how 
much money has been utilised for this proj-
ect.

It is really shameful to say that the 
Janata Government was not able to pay 
even the salary of government employees. 
The Bills of Contractors were not cleared. 
Devebpment works have come to a halt. 
There is no progress in the irrigation proj-
ects. Krishna Project is still pending. It can 
provide water to the drought prone areas like 
Raichur, Gulbarga and other adjacent dis-
tricts. The Hyderabad-Karnataka area which 
is most backward in the State would get the 
maximum benefit. Yesterday there was a 
mention about this project. It has been stated 
that the inter-state assistance would betaken 
and during the 8th Plan period it would be 
completed. I hope the Hon’ble Minister would 
look into this matter and help my State In the 
completion of this project.

A vast number of foundation stones 
were laid when Shri Devegowda was the 
Irrigation Minister. There are about 70 foun-
dation stones in my Constituency alone. 
Canals are there but not even one lift irriga-
tion project has been completed. They have 
not spent even a single rupee on these 
projects. The Janata Government tried it 
best to eye wash the farmers. Regarding 
these lift irrigation projects the government 
asked the beneficieries to bear 50 per cent of 
the cost. There was not lift irrigation. There 
was no hiinor irrigation. There was a total 
mess and confusk>n in the administration. In

this way the Janata Government was in total 
confusion.

There was commandant area Commit-
tee to look into the irrigational programmes. 
There is no such Committee now. In the 
absence of such Committee the misman-
agement would continue and the farmers 
have to suffer. We should not albw such 
mismanagement to repeat. Hence, it is very 
essential to reconstitute this Committee. This 
Committee has an important role especially 
in Thunga bhadra area. I therefore, urge 
upon the Hon’ble Ministerto reconstitute this 
Committee immediately.

Janata party went on propagating about 
decentralisation of power. They told the 
villagers that power would be given to them 
and they need not go to Vidhan Soudha in 
Bangalore. They conducted Zila Parishad 
elections. Our Party, President Shri Veeren- 
dra Patil and other veterans advised the 
Janata Government not to hold Zila Par-
ishad elections because we had village 
Panchayats and there was no need of Zila 
Parishads. Janata Government did not yield 
to this advise because they had other goals. 
Now we see politics and quarrels in each and 
every villages. Most of the members of these 
Parishads are spending most of the time in 
Courts. Many cases are pending before 
various Courts. Janata Government went 
ahead with nominations to give opportunity 
to their own party people. In every mandal 
they had their own people. These Mandals 
have no funds. The Janata Government 
changed the names of national projects. The 
name of Indira Awas Yojana was changed 
into Nazir Awas Yojana. The Central Gov-
ernment constructed Janata houses for the 
downtrodden people. The Janata Govern-
ment told the people that the houses have 
been constructed by the Janata Govern-
ment and not by the Government of India. 
This is how they continued to cheat the poor 
people of the State. Will the people of Karna-
taka excuse them?

Bhagya Jyoti Programme was intro-
duced by the former, Chief Minister, Late 
Shri Devaraja Urs to provide lights to each
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and every family especially in the down 
trodden areas. The Janata Government 
disconnected all these discontinued this 
facilities. The Twenty Point Programme of 
the Centre did not find any place in Karna-
taka during Janata rule.

The working of Public Distribution Sys-
tem was miserable in Karnataka during 
Janata Rule. Poor people did get nothing 
from the fair price shops. Only Janata Party 
workers got the licences and huge money 
was collected by those party worker is this 
business. There are about 30 lakh green 
card holders in the State. This is only for 
name sake. No poor men is benef itted by this 
public Distribution System. All the essential 
commodities are sold in the cities. Once in 
three or four months some wheat, rice and 
sugar may reach the village fair Price Shops. 
The huge money collected by Janata Party 
workers in this business of P.D.S.was utilise 
for their elections against us and for other 
Party activities. Infact a duel system was 
there in the State. Zila Parishad was looking 
after the distribution work in villages. In the 
cities Deputy Commissioners was Incharge 
of this responsibility. This kind of duel sys-
tem should go immediately. I request the 
Hon’ble Minister to order for conducting 
Survey and take necessary steps in this 
regard to improve the working of P.D.S.

The amount allocated in the Budget is 
not sufficient for the State because its finan-
cial position has been heavily damaged by 
the Janata Government. Hence, I urge upon 
the Hon’ble Finance Minister to allocate some 
special assistance of Rs. 300 Crores to the 
State.

God has yielded to the prayer of the 
people and he has removed the most corrupt 
Government. The people of Karnataka are in 
a relaxed mood now. Some of them say that 
the Governors rule should continue for a 
couple fo months. But we are eager to go to 
the people. Most of the people in the State 
are eagerly waiting for an efficient leader-
ship. They want more effective administra-
tion in the State. The State administ action 
whk;h was out of the track has to be brought

back on the right track. Now the empbyees 
are getting their salary. Bills are being cleared. 
The Government whrch colleded huge 
money in the name of national savings is no 
more there. They have taken away the wealth 
of the State. Now it is our responsibility to 
repair the damages.

%
The Harijans, Girijans, downtrodden, 

people affected by the floods and other 
backward class need our help immediately. 
The exploitation of these people had come to 
and end but the rehabilitatbn work has to be 
accelerated. The Centre has already taken 
measure to help the flood affected people in 
Karnataka. I am grateful to the Government 
for that.

It is known to all in this august House 
that Karnataka is one of the richest State in 
its national resources. Sandal wood is avail-
able in abundant. Coffee, Spices, Silk, etc. 
are produced in the State in plenty. The 
State is rich in Maganese, Iron and Gold 
ores. In fact it is a golden State, the people 
living in this State are also like Gold. They 
are intelligent and peace loving people. They 
are eagerly looking forward for an able and 
efficient Government. I am sure they will 
support us. Let us go to them and explain to 
them about our plans and programmes. I 
hope that we would succeed in our innova-
tive ventures and serve the people of Karna-
taka to the best of their expectations.

Sir, I thank you for giving me this oppor-
tunity to speak and with these words I con-
clude my Speech.

[English]

SHRI D. K. NAIKAR (Dharwar North): 
Sir, I thank you for giving me an opportunity 
to support the Budget introduced by the hon. 
Minister, Shri Ajit Panja. I presume Shri Ajit 
Panja a Central Minister is now playing the 
role of the Karnataka State Finance Minister. 
Therefore, presuming that he is a good 
Minister, I hope any deficiency will be com-
pensated by him liberally. The Budget intro-
duced in the present form is riot suffteient to 
achieve progress in Karnataka. I fairly say ^
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that the present Budget is not going to achieve 
anything like what are called developmental 
activities in Karnataka. There are reasons to 
believe it. When janata party came to power 
in Karnataka, they suffered a financial crisis. 
They were not abie to even pay salaries to 
the staff. Our Party President said that thou-
sands of vacancies were not filled because 
that they had no money to make payment for 
the staff. So, that was the drawback on their 
part for not filling up the vacancies. Even 
whatever amount they had mentioned in the 
Annual Budget was not fully spent by them. 
I may give you a concrete example so far as 
the Health Department is concerned. In 
Karnataka Budget, the allocation was about 
Rs. 100 crores or so. Half the amount had 
been spent on salaries and increase of beds 
and construction of hospitals and the other 
half was spent on supply of drugs and 
medicines. I visited a number of Govern-
ment hospitals during these six months, when 
they were in power. I found that even tincture 
was not supplied to the patients, leave aside 
other drugs. The medical officers in Govern-
ment hospitals were instructed by the Gov-
ernment that they have to purchase medi-
cines from outside by giving cheques. It is 
really unhappy that these people had run the 
administration like this. I went to a mental 
hospital which was covering eight to twelve 
districts. There were only two doctors to 
examine 200 patients. You imagine the 
amount of time spent on each patient. There 
were six vacancies which arose out of leave 
or retirement or otherwise. But none of them 
was filled in this period. I may tell you in this 
connection, that the Janata Government 
headed by the then Chief Minister was exer-
cising deception on the people of Karnataka. 
It was really a deception. Therefore, they 
suffered a financial crisis. In support of this 
financial crisis, I may submit another ex-
ample. It is about the small savings scheme 
recommended by the Finance Commission. 
This is a voluntary contribution by the public.
I happened to be a Minister during the period 
of Shri Devraj Urs. According to my personal 
knowledge, this was voluntary contribution 
made by some people who were capable of

contributing towards small savings. But the 
then Chief Minister made it a compulsory 
contribution for every citizen, whoever drew 
money from the State Government. He fixed 
a target of Rs. 375 crores during his period 
and he collected the amount. Now, by col-
lecting Rs. 375 crorus, by way of small 
savings, he created a liability of seven to 
eight hundred crores of rupees for the future 
Government. That is what Mr. Veerendra 
Patil has said. It will be very difficult to cover 
those loopholes by the new Government. 
These were the main difficulties created by 
the Janata Government. The Central Minis-
ter must learn to give aid to the States. Why 
I am saying this is because whatever amount 
has been mentioned in the Budget is not 
enough to achieve any progress in Karna-
taka. We had a discussion with the State 
Ministers headed by the then Chief Minister. 
Under the Bachawat award, 700 CMCFTof 
water was given to Karnataka for utilization. 
But we were not able to utilize 300 CMCFT 
of water; we could utilize only 400 CMCFT of 
water. When we discussed this with the 
expert engineers, they said that nearly Rs. 
250 crores are required to complete the on-
going and future projects. We asked the then 
PWD State Minister about this as to what 
their contribution would be and what is the 
total amount that they were going to spend 
over and above the Budget allocation. He 
promised to spend Rs. 80-100 crores in 
addition to that. It is, however, unfortunate 
that not a single pie was spent as additional 
amount. Even the Budget allocations were 
not utilized. If we are not able to utilize 700 
CMCFT of water as per the Bachawat Award, 
which is in operation, it would be a coure for 
the Karnataka people. This would, in that 
case, be treated as surplus water and it 
would go to sea unutilized. The farmers in 
Karnataka have been deprived of the water 
which was legitimately due to them by the 
Janata Government and the then Cheif 
Minister had committed a sin. As I said, even 
the on-going projects are suffering and there 
is not much progress. I request the hon. 
Minister to come to the rescue of the Karna-
taka people and allocate more funds to them.

A

As has already been stated by the hon.
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Member, Shri Verendra patil, in their mani-
festo, the Janata party made so many prom-
ises. During the 1983 elections, they made 
several promises to poor people including 
the backward people.

There was a Commission headed by 
Shri Venkataswamy and he made several 
recommendations, but the Government to-
tally ignored them and made reservation to 
the extent of 92 per cent for the backward 
people which is unwarranted under the 
Constitution. You, yourself, have been 
Speaker for some time and you know the 
provisions of the law and the Constitution. 
Article 16 (4) envisages that if any State 
Government is of the opinion that certain 
backward classes are not adequately repre- 
sentated in Government service, then reser-
vation should be made for them. The reser-
vation has to be made only if they have no 
proper representation in Government serv-
ice, not otherwise. Some of the courts, in-
cluding the highest court of this land have 
said that the reservation should not be more 
than 50 per cent. Because, if it is more than 
50 per cent, it hampers efficiency. There-
fore, that is the dictum given by the judiciary 
also. The Janata Government knowing full 
well the constitutional provisions, decided to 
provide for 92 per cent reservation for the 
backward classes. It was nothing but decep-
tion exercised by the Janata Government on 
the people.

Another thing that I want to point out 
pertains to land deals. That has already 
been mentbned. It is not only about the land 
deals, but it is , sale of sugar factories to 
private people also. A sugar factory which 
had 250 acres of irrigated land was sold just 
for Rs. 2.5 crores. You can imagine that the 
land value was only more than Rs. 10 crores. 
How,this deal came to light is important. The 
modus operandi and the magnitude of cor-
ruption in Karnataka has been explained by 
Shri Patil.

Many Members have talked about grant-
ing of seats in the medical colleges. There 
was rampant corruptton in granting seats to 
the medical coileges.t At the end of 1982,

there were only 600 seats so far as medical 
colleges in Karnataka are concerned! When 
Janata Government come to power after the 
dissolution of the Assembly, the number of 
seats was increased from 600 to 2200. You 
just imagine the difference. On the basis of 
this figure everyone can imagine to what 
extent they were corrupt and how much 
money they would have looted.

I don’t want to say anything about the 
refineries and other things. One thing that I 
want to say is that there were too many 
loopholes in the administration which was 
not efficient. Many of them did not know how 
to run the administration. They made money 
and because of their corrupt attitude, the 
people of Karnataka are very poor even now 
and they are very unhappy. Because they 
knew that they will not come to power again, 
they created deficit financing for which the 
people of Karnataka will never excuse the 
heads of the Government of that time.

Out present Government who is work-
ing on behalf of the Central Government 
under the President’s Rule is doing his best. 
We had several discussions with him. With 
the help of his Advisor he has set up so many 
things. Sir, I believe till the elections are over, 
he will definitely achieve something.

Thank you very much, Sir.

SHRI SHARAD DIGHE (Bombay North 
Central): Mr. Chairman, Sir, the Finance 
Minister has laid on the Table of this House 
Annual Financial Statement of the State of 
karnataka for the financial year 1989-90. 
Already three hon. Members from Karna-
taka State itself have made their comments 
as far as this Budget of the Government of 
Karnataka is concerned. I will now only make 
a few observations with reference to that 
Budget.

The Annual Financial Statement of the 
Government of Karnataka was in fact pre-
sented on 17th March, 1989 and vote on 
account was obtained on 27th March, 1989. 
But before the whole Budget could b^ passed 
the Government collapsed under its own
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weight and the President’s Rule had to be 
imposed by proclamation issued on 21st 
April, 1989. Sir, it has been made clear by the 
Statement of the Minister of State for Fi-
nance that these revised estimates for 1988-
89 show closing deficit fo Rs. 91.53, which 
after the data from the Reserve Bank is 
available reduces to Rs. 10.46 crores. So, 
prima facie it might give an impression that 
this improvement was brought about by the 
former State Government. But it has been 
made clear that this lowering of the deficit 
has been brought about by two methods. 
First was by deliberate withholding of large 
amounts of payments for supplies and serv-
ices and the second was by impounding the 
deposits of autonomous bodies in the State 
Treasury. Therefore, the burden was shifted 
to the current year. After reading the state-
ment which came from the State Finance 
Minister, I would like to know further details 
regarding this deliberate withholding of large 
amounts of payments for supplies and serv-
ices. if any broad details are given to this 
House, then we will get really the correct 
idea regarding this method of lowering the 
deficit which was brought out artificially by 
that former State Government. Similar, if the 
impounding of deposits of autonomous 
bodies has been also resorted to for lowering 
the deficit, we would also like to know some 
details from the State Finance Minister re-
garding the deposits of autonomous bodies 
which have been impounded by the State 
Government. What I mean to say is that that 
will give a fairly correct picture and idea to 
this house regarding the artificial way in 
which the State Government sought to re-
duce these deposits from Rs. 91.53 crores to 
Rs. 10.46 crores. Already several misdeeds 
have been put before this House by the 
previous speakers and I would not like to go 
into the details. As far as these two scandals 
are concerned, they are already referred to 
a Commission of Inquiry by the Government 
and by notification dated 28th June, 1989. 
That Commission of Inquiry under Justice 
Kuldeep Singh, a Judge of the Supreme 
Court of India will inquire into the NRI Hous-
ing scheme scandal and another scandal

which is krxjwn as Reva Jeetu Land DeaiL 
These two scandals are already before the 
Commission of Inquiry and the facts will 
come out of those inquiries.

Another scandal of this Government 
ref ers to the supplies to consumers in sealed 
bottles or sachets to avoid possibility' of 
adulteration of the arrack. The Karnataka 
High Court had already decided that case 
against the Government and has specifically 
stated that it has shocked the judrcial con-
science. These deals shocked the judrcial 
conscience and that whole thing was unlaw-
ful, arbitrary, capricious and subversive to 
the rule of law. This judgement has been 
confirmed by the Supreme Court by an order 
Dated 9th April, 1986. So, the whole thing 
has been judicially decided and it has been 
proved that several misdeeds were the cause 
of the fall of this Government. At that time, 
when President’s rule was imposed, it was 
tried to allege that Union Government, i.e. 
the Central Government of the Congress 
Party wanted to throw away a Government 
which was properly elected and did not give 
a chance to test the majority on the floor of 
the House.

Certain allegations were made against 
the then Governor also. But it is clear now 
from the events which took place thereafter 
that the Government collapsed under its 
own weight, by their own dissensions, by 
their own scandals, by their own things or 
misdeeds which were the causes of this. So, 
on this occasion, while dealing with their 
deficit and their budget, it is clear that these 
misdeeds were the causes of the fall of this 
Government and the state of affairs which 
was there.

As far as financial and administrative 
chaos of this Government is concerned, 
since the President’s Rule, a numt)er of 
measures have been taken to improve the 
collections. But as for as the 1989-90 budget 
estimates are concerned, revenue deficit 
shown is Rs. 122.16 crores, capital deficit 
shown is Rs. 54.14 crores; and totalling both 
the deficits, it comes to Rs.176.30 crores. As 
far as the State plan outlay is concerned, it
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has been fixed at Rs. 1040 crores out of 
which central amount is Rs. 255.51 crores. h 
is in the fitness of things that a major portion 
of this State Plan goes to the priority sectors, 
namely, Irrigation and Energy. Rs. 209.40 
crores go to Irrigation and Rs. 257.17 crores 
go to Energy. There is a legacy of undis-
charged liability and fiscal mismanagement 
and indiscipline; and the Government will 
have to take care of them. The hon. Member, 
Shri Veerendra Patil, has said that it will take 
some years to bring back the whole thing on 
the proper lines. Now, it is gratifying to note 
that since the President’s Rule, a number of 
measures to improve revenue collection have 
been introduced. We are told that a higher 
target for the tax collection has been set and 
action to plug loopholes is being taken and 
they are also taking actbn to eliminate tax 
evasion. It is a very welcome sign and it will 
definitely improve the finances of the Karna-
taka State. As far as expenditure is con-
cerned, it is stated that a complete review of 
the expenditure to effect maximum economy 
without affecting priority areas has been 
introduced and small saving collections 
maximizing the receipts are also resorted to. 
All these factors will go to improve the finan-
cial condition of this State.

Many hon. Members from Karnataka 
State have rightly demanded further assis-
tance or substantial assistance from the 
Centre in order to improve the situation and 
to complete many of the projects which are 
already pending. Therefore, loan from the 
World Bank and financial assistance is also 
called for, as far as several projects are 
concerned. I also support their claim, their 
demands, and aspirations of the MPs of the 
Karnataka State. I wish that the Union Gov-
ernment will come to their help and see that 
no only their financial condition or financial 
state is improved under this budget by taking 
several measures which are promised but 
also give substantial assistance to the Kar-
nataka State. With these words, I support 
this Budget.

[Translation]

•SHRI y. KRISHNA RAO (Chikkabal-

lapura): Mr. Chairman Sir, I wekx)me the 
Budget for the State of Karnataka for 1989-
90 while supporting the Budget proposals. I 
wouk) like to give some suggestk>ns for the 
kind consideratran of the honourable Finance 
Minister.

Regarding the style of functioning of the 
Janata Dal Government it has been already 
explained by Shri Ve&rendra Patil, Smt. 
Basavarajeswari, Shri D.K. Naikar and Shri 
Sharad Dighe. I therefore confine only to 
some of the important issues.

You have sakJ that we cannot mention 
the names I therefore, say that the former 
Chief Minister of Karnataka was leading a 
corrupt government. It was bankrupt. The 
misrule of the Janata Government made the 
life of the people miserable.

The Congress (I) government during Ks 
rule too all care for the upliftment of the 
down-trodden. Harijans and Girijans and 
other backward classes were happy during 
that time. Land was distributed among the 
landless people. Dwelling units were con-
structed for the poor people in the State. 
Street lights were provided in the villages. 
The farmers got more facilities and there 
was a big boost to the agricultural produc-
tion.

Inspite of all these factors, unfortunately 
the Janata party was voted to power. Janata 
party government went on giving promises. 
That was all they coulodo. They could not do 
any thing for the people of Karnataka except 
false assurances. They said that at least one 
person in each family would get a job. They 
promised to provided rice at the rate of two 
rupees per k.g. to the poor people. They also 
promised to provide 'mangala Sutras’ sarees 
etc. etc. to the poor people other parties like 
CPI, BJP Ktanti Ranga etc. Joined hands 
with the Janata Party. Unfortunately for the 
people of Karnataka the net result was a big 
zero. Not even a single work was completed 
by the Janata Government. Even a single > 
tube o f a tank was not laid by that govern-
ment to help agrrculturists. I do not know to 
whom they distributed the sarees and Man-

*Translation of the speech originally delivered in Kannada.



403 Karnataka Budget AUGUST 3,1989 Karnataka Budget 404

[Sh. V. Krishna Rao]'

gala sutrams. There was rempant c»rruption 
and the bureaucracy was thoroughly demor-
alised. The high court gave its verdict in the 
bottling case. That verdict itself is enough for 
that governement to feel shame. Revajeetu 
affair is a familiar issue in the country today. 
Shri Naikar was referring to the sale of sugar 
factories by the Janata Government. Gow- 
ribidanur Co-operative Sugar factory was in 
my constituency. It was like “Kamadhenu”to 
the people of my area. That was swallowed 
by the Government. The in flight and the 
corrupt practices of the legislators and min-
isters made the government to fall. The Six 
year Janata rule is a shameful history. They 
never cared for the people. They had no 
sympathy with the poor people. The officers, 
labourers, farmers and all other sections of 
the society were eagerly waiting for the 
bankrupt Janata Government to go.

The Governor is trying to being back the 
State administration on the right track. Of 
course it is not possible for the Governor to 
do so. Even if "Lord Brahma” attempts to set 
hghttho administration it will not be possible 
because the damage caused by the Janata 
government is of that great magnitude. It 
may take at least 2 to 3 years for the repair 
work.

The state nas suffered from severe 
drought Flood also affected several areas in 
the State. During those difficult time the 
State government did not cometo the rescue 
of the people our prime Minister Shri Rajiv 
Gandhi visited the affected areas and proper 
relief programmes were taken up.

Earlier, when Cong (I) in power there 
■were about 6000 arrack shops and when 
Janata Government tool over it issued li-
cences to move than 8000 additional arrack 
shops. There was no facility of drinking water 
but arrack was available in plenty during the 
Janata rule. The growth of Educational insti-
tutions was like the growth of mushrooms 
and they made huge amount of money. 
Transfers were made and they amassed 
wealth. The farmers were in great trouble.

Shri Veerendra Patll has said It was a roaring 
business for them. As they were not able to 
pay the interest for the toans they had ob-
tained tong ago. They started agitatwn all 
over the state but the government was a 
silent spectator. Neither the government nor 
NABARD came to the rescue of the farmers. 
The efforts of the Janata Government were 
confined to slogans, false promises and press 
statements. No deve topment work was taken 
up. They could not pay even the salary of 
government emptoyees. The villages re-
mained poor. It pains me to tell the story of 
Janata rule. They did not have even one 
percent of sympathy for the poor suffering 
farmers. Hence they were praying to God for 
the exit of the Janata Government.

There are several projects pending in 
the State. The estimated cost of these proj-
ects has also increased tremendously. We 
cannot go on mentioning the sins committed 
by the Janata Government for the last six 
years. It is of no use. The centre has to come 
forward with bold decisions and invest more 
in the pending projects.

The total allocation of the Budget in Rs. 
1040 crores. The amount allocated for in 
irrigation is only Rs. 240 crores. It is like 
butter milk worth six paise to the stomach of 
Ravana. Hence I urge upon the hon’ble 
Minister Shri Ajit Panja to allot more fund for 
irrigation. There are so many reservoirs to be 
repaired canals have to be made and new 
projects have to be taken up. Houses have to 
be built for the downtrodden, harijans and 
girijans and other weaker sections of the 
society. Therefore the total alkx:ation has to 
be increased.

We had surplus electricity in the State 
before the Janata party came to power. The 
surplus was worth about Rs. 10 crores. Now 
due to scarcity of electricity the State is 
incurring loss of several crores every year. 
The Janata Government increased tax on 
electricity, house, and on many other items. 
About 40% of the amount albtted for NREP 
and RLEGP and other programmes was 
diverted. They amasred money through 
Bangalore Development Authority by selling.,
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land to the rich people. There own people got 
the most valuable sites in Bangalore city at 
throw away prices. After collecting money 
from various sources they did not spare the 
temples also. They swallowed the money of 
the temples. When a shameful act it is ? They 
could not provide electricity to the farmers 
during the day time, they said that the farm-
ers can get electricity during the night. How 
can we expect the farmers to go to the field 
and work during the nights. This is how they 
cheated the farmers of Karnataka.

Upper bhadra and upper Krishna Proj-
ects have to be completed. These projects 
can supply irrigation water to more than 10 
lakhs hectares in the districts of Chitradurga, 
Tumkur, Kolar and Bangalore according to 
experts, planners and engineers. For the 
last four years the lands of these projects are 
laying in cold storage. The hon'ble minister 
should get these plans and give a serious 
consideration to them.

There is very old narrow gauge line 
between Yelahamka and Bangarpet. This is 
more than 100 years old. This is not at all 
helpful to the farmers and passengers of my 
constituency, Chikkalallapura. Potato is 
grown abundantly in this area and it has to be 
exported to Rangoon. Potato is transported 
to Shimla and other places and the wagons 
provided at present are not at all sufficient. 
On account of this reason the potato growers 
of my area are incurring huge losses every 
year. In north India we have too many rail-
way lines. Each and every town and even the 
villages are linked by railway lines. Why not 
Karnataka also get more railway lines. I 
appeal to the hon’ble Railway Minister to 
convent the Yelahanka-Bangarpet narrow 
gauge into broad gauge link immediately. As 
Mr. Veerendra Patil has explained there are 
several other important railway lines to be 
completed. The conversion of Mysore-Ban-. 
galore meter gauge line has taken a long 
time and it has to be converted into broad 
gauge line at the earliest. Similarly Banga-
lore Miraj railway line also should be con- 
vetled into broad gauge very seen. The 
people of Karnataka should not be neg lected. 
There is a general feeling that Karnataka has

been ignored by the Ministry of Railways. 
This feeling shouW go and the Railway 
Ministry shoukJ bok into the matter seri-
ously. Mr. Veerendra Patil saki that Banga- 
bre has a celubrious climate. I support his 
statement, infact the whole country knows 
that Bangalore is the garden city of India and 
it is the pensioners' paradise. This City has 
many other advantages and hence the Rail-
way Ministry should set up South West Rail-
way zone here. Bombay, Hyderabad and 
Madras have their own zones. Similarly 
Bangalore should have south west zone. Let 
Karnataka also find a prominent place in the 
map of railways.

The media of Television and radk> have 
expanded tremendously in the country. In 
Karnataka it is not so. Many of the pro-
grammes that are telecast from_ Bangalore 
Kendra are in Hindi, English, Tamil etc. In 
this regard there were many agitations from 
Kannada Sanghas and other associations. 
Therefore, Kannada programmes should get 
top priority in the State telecast program mes. 
There is a long pending demand for provid-
ing a Second Channel to the Bangalore Door 
Darshan Kendra. We have received hun-
dreds of representations in this regard. Some 
people send us bangles and sarees and ask 
us to wear them. They put us the questions 
‘why do you were dhotis and walk in the 
streets of Delhi? Why don’t you MP’s from 
Karnataka wear sarees’? They also send us 
Kum Kum to apply on our forehand and 
turmeric powerto apply on our cheeks. There 
fore it is high time for the Centre especially 
for the Ministry of Information and Broad-
casting to give a serious thought to the 
demands of the people of Karnataka.

There are several areas of dry land. 
These areas have to be developed and 
afforestation programmes have to be stepped 
up.

In recent times some down trodders 
people have lost their small piece of lands. 
These people must be given some land for 
cultivation and for their livelihood. The centre 
should come forward in this regard and help 
the landless people.
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th e  land reform act was implemented 
very efficiently in the state when late De- 
varaje Urs was the Chief Minister. Even in 
West Bengal this act has not been imple-
mented properly. The CPM and CPI mem-
bers from West Bengal boast a lot but they 
could not implement act in their own State. 
The husband who does not like the food 
finds stone in the butter. Similarly these 
members and their friends found something 
in the C&AG report and started shouting to 
us. Finally they ran away without facing the 
parliament. They did not have the guts to 
participate in the debate regarding the C&AG 
report.

The people of Karnataka are looking at 
us. They need our help. Especially the poor, 
down trodden, harijans and Girijans are 
completely depending on us for help. They 
do not forget how the Janata government 
deceived them. They are badly in need of our 
help. The Centre has to come forward for 
their assistance. The people of Karnataka 
want an able and efficient government. Now 
it is the responsibility of our hon’ble govern-
ment of India to provide responsive and a 
responsible leadership to the state of Karna-
taka.

I hope and trust that our honourable 
Prime Minister would take necessary steps 
in this direction and put the state administra-
tion on the right track. I request the hon'ble 
Minister of finance to allocate more funds to 
Karnataka and to complete all the pending 
projects in the State. I am sure that peace 
loving people of Karnataka would bring us 
back to power. I am confident that all sec-
tions of people in the State and in the whole 
country would live happily.

Sir, I thank you for altowing me to speak 
on this vital subject and with these words I 
conclude my speech.

*SHRI G. S. BASAVARAJU (Tumkur): 
Mr. Chairman, Sir, I rise to support the Budget 
presented by the Hon. Minister for the State 
of Karnataka for 1989-30. Several Hon. 
Members have already explained the mis-
rule of the Janata Government. Value based 
politrcs was the main promise of the Janata 
Party before coming to power. But, what had 
happened to the value based politics of the 
Janata party? The people of Karnataka have 
suffered a lot for the last six years under the 
corrupt rule of the Janata Party Government.

[English]

MR. CHAIRMAN: You can continue your 
speech next time.

17.59 1/2 hrs.

RESIGNATION BY MEMBER 

[English]

MR. CHAIRMAN; I have to inform the 
House that the Speaker has received today 
a letter from Shri Anadi Charan Das resign-
ing his seat in Lok Sabha. The Speaker has 
accepted his resignation with immediate 
effect.

The House stands adjourned to re-
assemble tomorrow at 11.00 a.m.

18.00 hrs.

The Lok Sabha then adjourned till Eleven 
of the Clock on Friday, August 4, 1989/ 

Sravana 13, 1911 (Saka).

‘ Translation of the Speech originally delivered in Kannada.
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